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LOK SABHA DEBATES

LOK SABHA

Monday, April 21, 1970/Vaisakha, 7
1892 (Saka).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in rhe Chair)
ORAL ANSWERS TO QUESTIONS

SHRI LOBO PRABHU : Sir, before
we begin, may 1 ask for a vote of thaoks
giving for Mr, Ranga’s life which has been
saved from a bor.b at Patna.

SHRI RANDHIR SINGH: We are
all very happy that he has been saved.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRIR. K. KHA-
DILKAR) : We are very happy that he has
been saved.

SHRI RANGA : Thanks to Mr, Khadil-
kar and our friends.

Standard Drum and Barrel Manufacturing

Co., Bombay
*1232, SHRI SITARAM KESRI :
Will  the Minister of FINANCE . be

pleased to state 3

(a) the names of Directors/Partners of
the Standard Drum and Barrel Mfg. Co.,
Bombay together with the list of their share-
holders and whether it is a limited com-

pany;

(c) whether the amount has been re-
covered from the firm for all these years in
full and if so, the details thereof;

(d) whether Government are aware of
the acquisition of shares by Kapadia Bros,
in National Rayon, Kililck Nixon, Britlsh
Burma Petroleum and some Textile Mills
purchased by them on the earniogs of
Standard Drum and Barrel Mfg, Co., Bom=
bay since 1959-60; and

() If so, how these shares were acquired
by them 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Standard Drum and Barrel
Mfg. co, Is neither a firm nor a limited
company but a pame in which the business
of manufacturing drums and barrels s
carried on by M/s. Maganlal Chhaganlal

(P) Ltd. The names of the Directors and
share-hoiders of this company are as
under :—

. Shri Maganlal Chhaganlal Kapadia,

Director,

2. Shri Popatlal Chhaganlal Kapadija,
Director.

3. Shri Mohanlal Chhaganlal Kapadia,
Director,

4, Shri Kantilal Maganlal Kapadia,
Director,

5. Shrl Nagindas Maganlal Kapadia,
Shareholder.

6. Shri Rasiklal Maganlal, Share-
holder,

7. Shri Manharlal Lalji, Sharcholder,

(b) and (c). The assessments of M/s.
Maganlal Chbaganlal (P) Ltd. in repect of
the years 1966-67 and subsequent

(b) the amount of Income-tax
on the firm/partners since 1966-67 and the
amount paid by them against the assessed
amount, year-wise;

years have yet to be completed, Therefore,
it is pot possible to furnish details of the
taxes which they paid out of taxes assessed
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in those years. The question of the recovery
of taxes will arlse only after the assessmeats
bave been completed.

So far as the sharcholders of the above
company are concerned, information in res-
pect of the assessments completed for the
assessment year 1966-67 and subsequent years
{s being collected and will be lald on the
Table of the House.

(d) and (e), The Government is aware
of the acquisition of shares of the sald com-
panies by the Kapadias, The source of the
funds from which the shares in question
were acquired is belng lnvestigated, Howe
ever, the facts at present available, Indicate
that at least part of the shares were acquired
out of the earnings of Maganlal Chhaganlal
(P) Ltd,, cash balances available wiih the
British Burma Petroleum Co. Ltd, and
borrowings from wvarious partles Including
share brokers, banks and companles,

ot @laraw dEd: S| fs oG
AERT A T R W Fghei
oAt #7 favma wead AT A o
wrk §1 1956 % ag w5 §3 WY Ad o,
AfeT 1967-68 & IgiA a1 & arw 60
w® Ty &1 feeae fear fag &, o
woren & e @=git x@ & sonan ot aga
T T 1 § 1 & ST |gar g—wn
qOPTT W) wq7 § fr 1967-68 # S
TEHE M & g 60 Wrw Ty N
fewetort #Y, o« f Ot 1 &y 7y
s @ A 97 77 fewmex S W
w5y 3w AifHaT a1 waw S ST
¥ g w31 T1fge ar, AfFT SEIA T8
% ook T wrEw fEéar 1§ oA
sgmgfemrag am ¥ om wgw
gonr &, afz gt at wed Sw o v o
for 7

SHRI P, C. SETHI : As far as Magan-
lal Cbhaganlal (Privaie) Limited is con-
cerned, this was floated In 1955, [tisa
fact that under section 68 of the Flpance
Act, 1965 they made three voluntary dis-

APRIL 27, 1970

Oral Answers 4

cloures—(1) under sectlon 68 of the Finance
Act, 1965 a sum of Rs, 30 lakhs ; (2) under
sectlon 24 of the Finance (2) Act, 1965 a
sum of Rs. 12,69,773 ; (3) under section
271 (4) (a) of the Income-tax Act 1961 a
sum of Rs, 17,30,502 makiog a iotal of
Rs. 59,90,295, Apart from this, the family
also made certain disclosures under section
24 of the Finance Act, 1965 amounting to
Rs. 6,33,000.

ot darem dwd oSy s & oad
frar—e2ned ™ ﬁqtﬁ!-‘!ﬁ'tr FTIAr A
Fafedt aga w7 4}, . SRR Ry
@ o ffedt agr w7 gwc ¥ faghw
0 % fog Y S w1 wiz faa
IH ¥ 1 8 D FOT Wy ) A gl |
a9 F oy eefic ¥ wgr g fm AR
T ®Y a1 G e, F w0 F quAl 71 @@
¥ ¥ fou aarn smgar § fF 1956 # ag
§8 T¢ ¥, e a7 ¥ w2 97 feeam)-
o frar ot &€ seafaadl & Fax @ --
fees, anf @\feum, doe m, anfz &
nar @O | § s wgar fw do dro
A€ ¥ T W EARAGT FIAT IR
o1 7, faad qar 9w 9% fF gaw @3
femetax & ag ft vl ot fed & &,
My NFwraag §?

SHRI P. C, SETHI : As far as the steel
quotas allotted 1o Standard Drum and Barrel
Mfg. Co. Is concerned, it is true thatin
the year 1967-78 they bave got a total
quantity of steel which is higher than their
maoufaciuring capacity and the Company
Law Board and the Industries Ministry are
Inquiring into that, Wiih regard to the
other question whereform they collected so
much money to purchase so much shares,
that Is beiog gone Ioto by the Income-tax
Department, A central office has been
established for this in Bombay which is
going into all these matters,

SHRI S. M, BANERJEE: Some aspects
of the manufacture of barrel and drums hy
this company has been referred to the Esti-
mates Committee and that Committee has
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submitted its report. Wedo not want to
tax the House by placlng all those document
aod information available with us, I think
it is sufficient to say that the activitles of
this firm are much more thaa that of Amin
Chand Pyarelal,

MR. SPEAKER : Let him ask the
question,

SHRI S.M. BANERIJEE 1 1 would like
to know from the hon, Miolster whether he
Is preyared to refer the entire question for
a probz by the CBI or refer It to a fuller
investigation by either Estimates Committee,
Public Accounts Committee or the Commi-

ttee on Public Undertakings, What {s the
reaction of the goveroment 7
SHRI P.C, SETHI : The books of

accounts of this C)mpany are already with
the Central Bureau of Investigation, They
are also looking Into this matter,

SHRI S.M, BANERJEE : The C.B.I.
is there. Let the Public Accounts Comml-
ttee go into the varlous aspects of It. That
was my question,

MR, SPEAKER : He has replled.

SHRI P. C. SETHI: The C.B.1, is look=
Ing into ¢,

St AT GIAREN © areqe WEKE,
fag#) a1t @y wgr a1 6 I @y §@
T A 9T oF a1 sfaw Fig g
wifgy Sfea ag 7@l gan &tz w41 agew
EET W 71T Y qAUg ¥ § ) ¥ omaq
FawA @ A w1 dSEEl AT

g SifE 1968 AFFTE 1.....
Hoqw AFEY : AT T FE, AOW
el
ot W AN TF AR T
T T W O A 7y SR O
w07 T GO A foms faaaa wwt W)
iy A awead g ..

AR WA : AT T FC |
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=} Al FATAN : 73 9 & fw 3w
oTE T A GN AR FE A g9
T % s fAeaa sodt # g &
foar a1 % Fomar TAe wE s
¥ 1§ 919 508 97 & g @ wA
¥ @02 ot ag %9 gan ? wgt ¥ N0 ¥,
% & LT ®1O1 da1 v Tar W feay
a1 ¥ @i dur faer ? o qww
oitfs wuer § Waw awer §, g@R
e otw # ¥ fad dare w1 ad
2?7

SHRI P.C. SETHI 1 The hon. Member
sald that I am trylog to mislead the House
or giving wrong ioformation, As far as
this Barrels Company is concerned, I am
replying to this Question for the first time
as far as my memory goes. Therefore, 1
have never previously replied about this
Company...

&t oo SN : Fof a=F aTF Ay
g9 ¥ %1 |

SHRI P.C. SETHI : As far as the orl-
ginal share capltal of this Company is con-
cerned, they have got 10,000 shares of
Rs, 100 each and, therefore, the total share
capital of the Company s, certainly, Rs. 10
lakhs. But the total share holding of this
Company today Is not of the order of Rs,15
crores or so but of the order of
Rs. 3,73,87,157...

ot AT STEAN : weIW WEIIT,
AT T AW wgRa A g ar &
W TE L. (SwwEE) L8 A
ama git | & & ag 78 w1 5 g@
Fqedas0s f IR sy f5 2w
&9 T B T§ ATANE FIASTS FAL
¥ owre w0% WA AT g TER AT
o foedta Y 17 weofadi ;@@ §
forar & & s A wOA ¥ 99
it Wi & §aT & § a7 T e
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¥ FATT—TEET FT T FqT AGT AL
WE—aN AT TR |

SHR1 P.C,SETHI : As far as the
Killick Company is concerned, out of the
total share capltal of Rs. 1,24,924 this Com-
pany Is holding 24,000 shares, As I have
said, the total share holding of the Manoga-
lal Chhaganial Company Is of the order of
Rs, 3,73,87,157 and not of the order of
Rs. 15 crores or so, 1 have also stated in
reply to the previous gquestion that as far
as the gOantum of money which has come
to them, is coocerned, this matter is belog
look into. It is also being enquired from
where they have got the borrowings and
loans, including those of banks,

st Tfy T : &Y AT AW FE W
g ?

Ban on use of LSD Medicine in India

*1233, SHRI RAGHUVIR SINGH
SHASTRI : Wil the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VYELOPMENT be pleased to state 1

(a) whether LSD, which s used by
Hipples, Is now avallable in India and
whether some Indians, particulaly students,
have also now bzcome addicted to it.

(b) whether Government’s attention bas
been drawn to-ope of the conclusions of an
Expert Cammitiee in Briiain that the use of
LSD creates a mendal staie in wbich the per-
son concerned is excited to commit murder;
and '

(c) if so, tbe action taken by Govern-
ment to ban the use of LSD in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEATH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) 1 (a) aod (c). Very limi-
ted quantity of LSD is permitted to be
imported by psychlatrists attached to teach-
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Ing Institutions for sclentific studies. We
are collecting information whether some
Indians, particularly students, have become
addicted to ft.

(b) Yes, Sir. The use of LSD may
some times create a self psychosis under
Infuence of which a person may commit
sulcide or other criminal acts,

&t tygate fag wedt o sitma, s
g 3% ¢ fs wifeer 58 weRaaw
% gear A oh |9 g el SRl
wargt fF qifeeam & oo, oa. €, ek
ot Anwiferm &1 a8 W AR WA0
AYaT & T qgf & TENET AW —wE Qe
& 2w, aemiaeaa T A1 & wqafer
R aw v aga ¥ ¥9 o
aq § ? afg ag @& & a7 9% wvaw ¥
FTHIT AT ITT FC GG 7

SHRI B.S. MURTHY : We do not have
any information asto Pakistan collecting
this and pascing it on 1o the neighbouring
counrles. As far aswe are aware, we do
not have any Information as to the import
of this by other agencles. As I have said
very little quantitics are being imported for
psychiatrlc purposes.

»} Tgie fag @t @ &7 eafer &
foq wgr & 1

SHRI B,S, MURTHY
charge of smuggling.

st gae fag Tt @ ag @@
% fr fadsii § w3 o fgedt qod & &
T@ WrAn i o, v, @ s g AT
fewg o1 § 1T ST & "ad ¥ gAR AW
# faanfual ®\ Aot § ag 30 49
@ & 7w gw wTHre A amwr L
forg avg & mifssara ¥ gg gUE & AFA
% fon W 2w # faofte o arasdt smrg
g gmtdmd W fredlw T

: We are not in
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gt wrE ey s T god o
T & Q%1 a1 G ?

SHRI B.S. MURTHY : This Informa-
tlon wlil be conveyed to the Customs and
thep will take mecessary precautions,

SHRI RANGA : May I know whether
it is a fact that large quentitles of LSD as
well as other parcoitlcs are beieg imported
used by a number of people in Punjab and
a regular trade Is being carried on there,
having very bad effecl on several sections of
people including students T Would the
Goveroment be good enough to conduct
necessary inquirles as to the extent of these
imports and thelr use in Punjab and through
Punjab in the neighbouring areas and also
would the Governmeut take necessary steps 7

SHRI B.S. MURTHY 1 It is a welcome
suggestion,  But as far as we are aware, no
Institutions where students are studying
have either reported this matter either to
the State authorlties or to us, (/arerrup-
tions)

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : [ thiok the
hon. Member refers to barbiturates. It is
true that so far as barbiturates are concern-
ed. some misuse s reported and we are look=
ing into It. .

DR. RANEN SEN 1 Itls not clear
from the answer given by the Minister whe=
ther there are firms which are getting Im-
port licences to berlog LSD from outside-
India.

Secondly, it Is also not clear whether
the Government is aware that large scale
muggling is taking place in regard to this
particular narcotic, 1f so, what steps are
Government taking to check this ?

SHRI K. K. SHAH : The Committee
referred to, which was set up in Britain,
has come to the conclusion that the Hlcit
source of LSD is mostly smuggled from
USA.

MR. SPEAKER 1 Mr. Umanath,

VAISAKHA 7, 1892 (SAKA)
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SHRI PILOO MODY : It s very re."
markable that you can see bim behind me,

SHRI UMANATH 1 The hon Minls-
ter said that he Is not aware of any impest
or smuggling of this LSD and such other
narcotics, There are a pumber of press
reports In this very capltal that there are
various agencles, Iocluding forelgn as well
as internal, where they are being sold. They
are sold in old hotels and chemical shops,
and It is openly mentioned in the Press that
s0 mapy dens are organized and hippies are
connected with this In Delhi clty ftsell, He
said that no Instances were reported. But
students were misled into wusing this and
other things. All these things are happcn-
ing. 1 would llke to know whether the
Government is aware of a press report that
a Pollce official said that the recoveries of
such things only constitute 25/ of the actual
circulatlon of this staff in this country and
that If a total ban is imposed on hipples
coming into this country, balf of the job
will be over., 1 would like to know from
the Goveroment their reaction io this pro-
posal of banning hippies coming to Indla,

SHRI K.K. SHAH 1 It istrue that
there have been press reports from time to
time that LSD [tom bippies has been fond
in Goa, Nepal and other places. The

‘question is not about hippies; the question

is about whether students here are belng
addicted. As | said: we are collecting
{nformation, So far as hipples are concern-
ed some hipples have been arresiod with

LSD.

SHRI UMANATH : What about the
proposal of a police official that we may
ban the coming In of the hippies into the
country which will solve 509 of lhg;i
What is your reaction 7 B iath

SHRI K.K SHAH: The Unlted Nations
Soclal and Economic Council has called a
convention the aim of the convention belng
to regulate the manufacture. Import, dist-
ributlon and use of psycho therapeutic
substances Including LSD at pational and
international  levels. The Ministry of
Finance in consulation with the Health
Miinisiry are proposiog a draft for the
international convention.
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SHRI UMANATH : I talk of chalk and
he talks of cheese. A proposal was made
by a police officlal that the coming of
hipples must be banned so that 50 of the
job would be solved, I am asking for the
reaction of the Governmeat to that proposal
He has not answered that,

SHRI K.K, SHAH
gestlon for action,

: It is a good sug-

Mauslim Ulenns-m:::g against Family
g

*1235, SHRI BALRAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it Is a fact that Muslim
Ulemas have been preaching against family
planoiog in the name of religlon ;

(b) whether it Is also a fact that “Field
Marshal’ an urdu weekly of Bangalore in
lts Issue of March, throush an aricle publi-
shed in 1t has exhorted the Muslims of India
to “‘Increase your numbers by marrying four
times, This is the law of the Koran."

(c) whether 1t Is also a fact that this
Is being done to increase the number of
Muslims in the country for polltical ends ;
and

(d) ifso, the reaction of Government
to such a campalgn agalnst famlly plaoning
among Muslims and its wider implications ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) 1 (a) So far
no organised opposition in the recent past
from Muslim Ulemas has been noticed.
But four Ulemas of Dzoband fssued a
Fatwa in 1968 against sterlisation as a rejoin-
der to the Faiwa issued by the Iman of
Jama Masjid Delhi supporting sterlisation,

(b) awd (c). The campalgn against
Family Planning of the type In *a above
is not widespread, We have been able to
meet such a stray incldence by counter pro-
paganda,
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(d) The departmeat maintalos a care-
full watch aond Is satisfled that all commu-
nities have adopted Family Planning more
or less In proportion of thelr population,

ot wwTw ANE oW Wy,
EF AAGHIT 9 wTaifed siwaey &

ATHET T AT qGeA §, AT gw A A
sfeare frirera &t fadie @t qifafess
Y@ @y o ag s o e
& qar § ag ag FRad @, dERE
s 93 araifgs ‘s s’ ¥ Oy

The Urdu Weekly Field Marshal of
Bangalore says :

“Increase your numbers by marrying
four times ; this Is the law of the
Koran." And then It goes on:
*We can become equal in numder
with our neighbours, that is, Hindus,
In 10 or 15 years having four wives at
at a time,”

This Is what has been published in that Urdu
Weekly and the object of this is to iIncrease
population. | want t0 know whether In
view of this kind of propaganda which has
political overtones, which has demographic
implications, what is it that the Government
Is golng to do to stop it to see that our
Parivar Niyojan or Family planning for
which more than Rs. 100 crores is spent
in the Fourth Plan is properly implemented,

DR, S, CHANDRASEKHAR: The Hon,
Member is right ; a paper in Banglore did
write about this matier exhorting those who
belong to the Muslim falth about this, beca-
use as the paper says, ‘*Our numbers constitu-
te our political strength, and in a democracy
numbers matter and therefore we need large
numbers,” But this is only one Tamil
pewspaper which has agreed with this.
Therefore, we need not take this very serlous.
ly.

SHRI BALRAJ MADHOK : Isit a
fact that in pursuit of the same policy, a
fatwa has been glven and it Is belng imple-
mented ? In Kashmir and io maoy other
places, the ladies get the loops and are pald
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Rs. 10/-, Then they go to a dgi and get
them removed. That way, the objective
of family plaoniog Is being defeated and
goverament’s money Is being lost. May
I know, because I am definite about this,
whether Government will make an enquiry
as to whether this Is belog done and thereby
the Government is belng cheated and also
fimlly plaoning programmes are belng
defeated 7 If so0, weat steps, will the
Government take to see that such things do
not happen 7

DR, S, CHANDRASEKHAR : This
is not true because, fortunately we have a
fairly relible statistics commuoitywlse of
the adoption of the family planning pro-
grammes,

SHRI BALRAJ MADHOK 1 My ques-
tion was specific,

DR. 5, CHANDRASEKHAR : I have
with me communitywise statstic for Kash-
mir aud there Is a large table available
which I would like to place on the Table
of the House which the hon, Member might
like to see, In Kashmir, I have personally
examined the records more than once whero
the people have come to adopt the family
planning programmes whose ratlo {s rougly
not even 4%/ of the total women who have
received the 1.U.C.D.

SHRI BALRAJ MADHOK 1 Will you

at least make an enquiry 7

DR, S, CHANDRASEKHAR: I shall do
that.

st oy fag : ewT W@,
yfeww e o & 0% § wnar feat
argw §, wfeaa & 59 ®1 gawa g &
Wit oft ¥ qgen W § e wif R
Gfaet wifam & AW ¥ @ AAx A
agl %0 fr faw & sagl el &
Hagdl AqTd 1 39 FA, W I § F
w1 e g &1 a7 aifs _sledtegaa
& siofean § & arge fearmar § g
T & T AE Sy 37 N [l § fawre
ar wdf T ?
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DR. 8. CHANDRASEKHAR : We
cannot discuss the p:rsonal laws of the
Muslim commuofty, We have taken op
the stand that If the Muslim people them-
selves come forward that they should come
under a uniform secular law and if they
ask for that we can do that. I do npt thiak
w;e can persude the majority of the commu-
nity,

SHRI LOBO PRABHU : I am grate-
ful to Shri Madhok who has sald that the
Catholics along with the Muslim are oppos-
ed to the famlily plannlog. I would like to
know specifically from the hon, Minlster
whether he has considered as to how he
Is compelling the Catholics to ignore thelr
religion by the practice of family planoing ?
Is it not against Act 26 ! Further, I would
like to know very clearly from the hoa.
Minister weether the discontinuance of
educational concesslons to the fourth child
who has committed no offeace agalnst fami-
ly planoiog s consistent with Ar. 14
which guarantees to every citizene the same
right 7

MR. SPEAKER 1 You are asking for a
legal oploion on this,

DR. S. CHANDRASEKHAR 1 The
hon, Member's question scems to be based
on some misunderstanding. This Is purely a
volunlary effort, The Cathollcs lo Kerala
have come forward without any coerclon
or compulsion to the famlly planning clinics.
And untl the other day, the hon, Minister
who happeas (0 be a Catholic of standing
has travelled and has also addressed the
meetings, If they choose to violate their
religlous feellngs and all that, there Is no
reason why the Government should not
give them the facllitles,

The hon, Member knows that through
out the country, the Catholics, including
those In Latin America which Is a very
backward country, have come forward and
accepled the family plaoning to this extent,
some people are focllog that an encyclical
from Vatlcan Is in the offing, Here I
happened to be present and made. eaquirfes
and it bas been confirmed by the Vatlcan
{tself that If they want to have a freedom
of conscience—Ilet me put at that way—in
this regard, they can follow that method,



15 Oral Answers

SHRI LOBO PRABHU ; He has not
answered my question. You caooot force
that against any community.

DR. 5. CHANDRASEKHAR : We
gmanot foroe this against ‘anybody’s wish.
‘There are wmaes particularly In Maharashtra
sad' Siynore.

SHRI LOBO PRABHU : Actually, the
Catholics do not adopt this method. Please
glve me a ”ﬂ“ answer,

DR, S, CHANDRASEKHAR ; Several
Catholic priests have met me and talked
to me saylog that they would llke to marry
andupleo’ practise family planniog.

As for the second part concerning the
fourth child seme State Governments have in-
troduced a system of incentives and disincen-
#lves which operate after the third chbiid.
hc Siate Governments have every right to
mo that the policy they have pursued is
implemented.

SHRI LOBO PaABHU i
against the consiliution.

But it is

DR. S. CHANDRASEKHAR : If so,

let it go to court and let ws see what the
decision Is,

SHRI HEM BARUA 1 Is it a fact that
those muslim leaders who have supporied
the family planning campaign by quotations
from the Quran and other sources are pow
silenced because of opposition from the
polygamists writing in a Bongalore paper 7

DR. S. CHANDRASEKHAR : One
prominent Muslim leader has gone on record
as saylng that the Islamic injuoction does
permit family planning, and other people
have taken cudgels against him, We are tak-
ing care to see that nobody is prevented
from expressing his views,

SHRI HEM BARUA 1 He Is silenced,

Dh 8, CHANDRASEKHAR: No,
bo Is still

writing,

=it go o wi : sreqw "EEy, & A1y
% Wed g ¥ aran wgm fe
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G A wE AT G4 fear g
fegam & faad 5 7z s fas
g% & wrar fvg woga & ama @9t A
OF ¥ sarar faat fgegeam § 4 3
feaar o § ? st da #¥§ /9 Ag
foar & Y grem sar 91§ tay a7 wo
a1 g & Faud fF ag smamd § g% e
ag ok ¥ smar mfgai frg a9z &
AT NF S A Fy § ¥ fmw TR
¥ fergean ® 91 g8 & @fw ag aaqwrAY
g< & &% fr fas gaawm & a@ 9d-
a@ @1 ¥ fasila 739 & F1I0 0y FORI
uifgat ®@ §7qarag aft 781 ¢ s
ol ) afsg qEad H My § 978 97
w5z g wiar § fF gEewEl H g
oF & smar mifaai 7 w1 afteaq @i
woga A1 Bl F wA & 7

SHRI S, CHANDRASEKHAR : I am
glad the hon. member has asked this ques-
tlon, On 21,1269 the Indian Statistical
Institute of Calcutta released the results of
a survey done on a sampling basis for the
whole country on the incidence of polygamy
in our pation, The results are very iuterest-
Ing. According to the studies, 72 per cent
of the total polygamous in f1s are Hindi and
15 parcent Muslim. Polygamy persists
universally in our cultural trait among the
urbaightes irrespective of the religious affinity
in India, Orlssa is reported to have the
highest polygamy rate, 19.59 per thousand
married men followed by Andhra Pradesh
with a rate of 18,21 per thousand married
men. So It is not only the Muslims that
practise polygamy but also Hindus.

st sy« fag watfean: ssaw wgaw,
qg a1 a8 7& & f& gEewT # 9%
afeart & S 57 afware frdisa F &
g i § 1 33 eaq 3z F oagh W@
gaearE Afgesl ¥ U w97 T o
afcarz frdtom 372 § sast = ¥asn
A IZ99T T § TAH FESHAA! A
of@r frawem # sarar fgear fear §
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iw § & ag A A ¢ s ga
feest & 99 @ @ awg ¥ afeanrz fra)-
¥ FIMEF AR gER F 09 4T
=@ foem ot w1 et B 7

DR. §, CHANDRASEKHAR ; In some
parts of Indla, especlally Bhopal, Auranga-
bad and Shrinagar, Muslims are comlog
forward in large number to take advantage
of family planning. What the hon, Member
says Is true. If you give up sterilisation
and take to ITUCD or conventional contra-
ceptives, in some pockets of India the Mus-
lims have come forward in larger numbers
to take to them.

ot T duw qrEw o) gEeTAE]
¥ 9fTe @1 & WAy a1 agfaang war §
YR AFT 78 garw I3 T afcre frad-
T FT FH gESHET F A9 F a6 )
g 78 & A & o wrger § i afeare
# @t amf@i & fov o fafas #ie
®1 gfeamim wad gu dd geewmAl #
uF safed wfeaa & goarfas sre Hfaat
| GFAT A% 381 AT 9C A% & Afw
fgrgsi & a1 4 & ot sa@r #Y gTEE @
T 39 9T ®1f AF 7 61, I94 TEW
w3 uF faurg &t war g @ 0§ mw
& arg gLETd AN & fAgargan s
w1 gt A @ wd sra
QX WD FT I IF G FAAD
¥ F9T ga¥ fou gFgar F«mr S gaar
2 a1X wifge & s axwrd Ad & gas-
T W o 07 gafow a3 w7 5 ooF
md ¥ afas 93 AF TOTAT ITH 4H F
oiaA ¥ qESHEr FLAT gl @y Ad
BT #4106 swsFTAT At 98 WA G
w§ ? zufeq wr & wEky 59 AT &
yarg win 5 faq fwdY qaga s fogm
fst @it af A SN A 7@ @

frgter & fou srarfga fear and ?
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DR. S. CHANDRASEKHAR : T must
repeat what I said, that the ideal Is a unl-
form Civil Code, but I am not here to
question the wisdom of the people who
wrote the Coostitutlon,

DR. SUSHILA NAYAR : Itisa well
known fact that resistance to family plann-
ing Is greater among the Mnslims than
among the other communities, but it Is not a
fact that the relationship of resistance to
famlly planniog $s not based on religion but
on backwardness and lack of education
particulally among women and that the
Muslim community, unfortunately, s more
backward than other communities ? T would
like the hon, Minister to enlighten us as
to what extent the slze of family s related
to the educatlonal level of the mother,
Further, will the hon. Minister also find
some way of punishiog the parents who
produce too many children rather than punish
the Chlidren by not giving them scholarship?

DR. S. CHANDMASEKHAR 1 The
hon, Member is absolutely correct in the
corr:lation establishment between the family
size and educational status, backwardoess,
Income literacy particlarly of the mothers
and wievs concerned. As far the second
part of the question that we should do
somethiog to panalise the parents and not
the children, we shall examine it,

ot oif yow : & gwec ¥ q@W
sigar § & wry ag & ot \aw dk &
TR & ATH 9T Y9I @ gAY § fF By
wifAnr aod §, ead HRdt  Tafuat 3
a{ FiEdlzdHE § a6t gar fFar fs
T A1 B @rfaT 1 w19 5T @
g 7z ¥@d FUr FA(AF FH F G
dgieifs =1 g7 @Y aox AT d
Gfedt comifan #1 g€ 8, 3% gad N
az uadifagy asg & & sarr ¥
qar &0 agr et cmfan ad s
wifg, ¥ Sidi M AF 73 ARUIE
ar sadt fafaar g, #71 @ER
FIAAEr A A G Y 7
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=t TR NS A . wIw qg)-
Zg, TEH ARTAE AT § AANT GT€T
&Y &I ¥ o1 #r v {HAww g 7 A
{1 |waTET § ITY O W waww g7

DR, 5, CHANDRASEKHAR | We do
pot koow what we can do; we can In no
way stop people who may be speaking
agalnst the policy of the Gowvernment but
we shall see that they do not loterfere In
the activities of other persons who want to
came and avail of the services that the
Goveroments provides for them. ([nter-
ruptions).

MR, SPEAKER : Are you thinkiog of
family planoiog among the Members of
parliament also ? Next question,

Suggestions regarding fixing a Ceiling
oa Urban Property
*1237. SHRI RAM KISAN GUPTA :

SHRI P, C. ADICHAN :
SHRI DEORAO PATIL 1

Will the Minister of FINANCE be
pleased to state :

(a) whether the Siate Governments
have sent thelr suggestions regarding fixing
a ceiliog on urban property In the form of
land and buildings;

(b) if so, whether these have been exa-
mined; and

() at what stage the question of ceil-
ing is at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) The replies recelved so far
from the State Governments are, by and
large, of an interim pature informing that
they are getilog the matter examioed,

(b) Does not arise,

(c) A Working Group was set up in
December, 1969 to examloe various espects
of the question of ceiling on urbao propariy,
The report of the Working Group has bzen
received and is wuwoder consideratlon of
Government,
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=t 7w fomw g @ dar 7N wdEw
A S, =@ g a i) feerada
2 T o g 9w el A w
fdtvs w1 Falx gqu T aw
fasre feqn s s4ifs sYger @
® w9y 10 ogz shtw ¥ @ ava W
wm fear § & g & wedt #aw
3IzFY?

SHRI P, C, SETHI : We have receatly
recelved a report from the working group.
This has come and s being examined by
the Cabloet. Uless it is considered by the
Goveroment it would be difflcult to divulge
detalls of the worklog group report,

ot vm fomm qo ;. dar gaw @
(Dwmisgrmngfe:

whether the State Goveroment have sent
their suggestions.

& o wrga g 6§ wla @ e
nadicH § MAAY a6 & eoma e §
A gk ¥ fea fvr @2zg 7 @ Ao N
qa= fear aT frw fras fegeres fem?

SHRI P, C, SETHI: The Prime Minister
wrote a letter to all the Chlef Ministers on
20 February 1970 with regard to this matter
and so far we have recelved replies from
11 States. The Chielf Minister of Jammu
and Kashmir, M.P., Tamil Nadu, Punjab,
H.P. Kerala, Mysore, Tripura have sent
interim replies acknowledgiog the Prime
Miuolster®s letter, The Chief Ministers of
U.P, and Goa have supported this scheme
Other Siate have not yet preplied to the
letter,

it daere qifew : 2gra ¥ o glw
¢ 99 ot difon wmt 3 @ifen w7 ad
diferr st ga®q &1 agt 9 WEEER
TI%T 299 Y & 1T Wigraw ™ AW
dea o oA AT § 0 & qaAT ATEAT §
fe fam geg wfwdl & g wfa =t
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g qx fawifor adi a1 & w1 gaw
J& FI gy ag o fear @ e wa-
HzaEg w1 @We wram ¥ ag
farwifea 7Y w< a%d ?

*it Wowo ¥ : fory gea whai & wh
TR § $2fw freerd A% § 9T wE R
fr ag g v Y fede ¥ feear <@ &
W ®gw w afen gew A 7w W

¥t ¢ 1 wmfeq ag sgar Sfea 7@ g
f& gea dfaai & o e foar §)
g ot Rfer so far § @ e
wfe qga $ N wg 4

SHR1 S. KANDAPPAN : Since the
G Is already itted to bring
in legislative measures to enforce ceiling on
urbon property, In order to expedite legisla-
tion, bave they sent the reporis of the study
team that fs in their possession to all the
State Governments so that they may be able
to study the problem with the help of that
report and make thelr own recommendations
to the Government ?

SHRI P. C, SETHI : After the study
group’s report has been examined by the
Cablinet we shall consider this point,

SHRI 8. KANDAPPAN 1 This report
that is in the possession of the Central
Government would help the States to for-
mulate proposals before the Centre coms:s
toa conclusion if it is sent to the State
Governments,

SHRI P, C, SETHI : The Cabinet Is
looking into it and we shall consider this

suggestion,

SHRIE, K. NAYANAR : [ wanot to
know whether eleven State Governments
bave sent their reaction to the suggestion of
the Prime Mioister, Are the Government
fixiog any target date or time to introduce
a scheme for implementing the ceiling on
urban property because land reforms
legislation bad contioued during the Jast
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twenty years. Just Hke it this will also
continue to be a lukewarm policy of the
Government,

SHRI P. C, SETHI : Sir, the very fact
that we hdve taken it up with the State
Governments shows our anxiety 1o go
through this legislatlon as early as possible,
but it is difficult to fix the target date in
this matter,

SHRI R, BARUA: The position
differs from State to State, particularly in
view of the regional Imbalances, For
Instance, the same factor which applies to
one city will not apply to a cliy like
Bombay, Therefore, may I know whether
the Government Is also taking that aspect

into ideratl in coming to a decision
when they come to legislate on urban
property ?

SHRI P, C, SETHI : It is a matter of
detall which will have to be gone into when
we actually come to the decision on the
reports received.

SHRI V., KRISHNAMOORTHI 1 Sir,
a celliog on urban property is a duty of the
Central Government and the Prime
Minister has writien a letter to the Chief
Mipisters to Implement It without having
the Constitution amended as far as the
fundamental rights are concerned. I want
to konow from the hon, Prime Minister in
what way the Scaate Chief Ministers or the
State Governments are expected to bring
about a celling on urban property and what
is the assistance glven by the Ceniral
‘Government for the implementation of the
celling on urban property 7

SHRI P, C. SETHI : We have to send
this matter to the State Governments, and
in the light of the legal opinion obtained
this matter would have to be dealt with
under ariicle 252 of the Constitution, and
If legislatlon has to he undertaken on that
basls, We have to write to the State
Governments and we are soliciting thelr
views,

SHRI V. KRISHNAMOORTHI 1 Sir,
It iofringes the fundamental rights under
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Article 19 of the Constitution. How are
the State Governments expacted to reply ?
(Interruption)

MR. SPEAKER : He s replying to it.

SHRI P. C. SETHI: That is why we have
written to the Chief Minlsters soliciting
their views on this matter, Some of them
have appoloted Study Groups. They are
further examining it, and after hearing
from them. and after examining the working
group report. we shall comn: to some
finality about it,

SHRI SRADHAKAR SUPAKAR :
May 1 know if elther after the report or
after consulting the State Governments, the
Government of India had thelr own examina-
tion of this problem from the Constituional
and legal standpoints and, If so, what Is the
conclusion thereon ?

SHRI P.C. SETHI: I havs said
that according to the legil opinion obtained
by us, this matter will have to b: dealt with
with according to article 252 of the Consti-
tation.

SHRI CHINTAMANI PANIGRAHI :
It Is good that the Ceantral Government is
taking very serlous steps to Implement it.
But may I know from the hon, Minister,
from the interim replies that the Govern-
ments of the States have glven, whether
they have suggested any celling accordlng
to their fiodings arislag from the laterim
report.

SHRI P, C, SETHI : As I pointed oul,
some of the State Governments have sent
interim replies ; some have appolnted
working groups and some are further going
to examine 1t, Oaly two State Governments
have broadly concurred with the scheme.
It is not possible for me to give the
details of the letters which we havereceived
from the Chief Ministers. Of course, two
of the State Goveroments —Uitar Pradesh
and Goa —have broadly concurred with the
scheme,

MR. SPEAKER :
Goyal,

Shri Shri Chand
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SHRI CHINTAMANI PANIGRAHI 1
Sir, I wanted to know whether the State
Governments have given any suggestions
about the celling In the interim report,

MR. SPEAKER 1 Order,
replied to It,

order, He

Chandigarh Compensatory Allowanee to
Central Governmeat Employees

*1238. SHRI SHRI CHAND GOYAL:
‘Will the Minister of FINANCE be pleased
to state :

(a) whether the Central Government
employees statloned at Chandigarh were
given Chandigarh C)mpensatory Allowance
some years ago;

(b) whether it Is a fact that the same
has been withdrawn on the ground that the
State Government had withdrawn it for its
employees;

{c)whether It 4s a fact that th: State Go-
vernments have now restored th: Chandi-
garh Compensatory Allowanze and If g0,
whether it will be restored in favour of the
Ceatral Government employees also ; and

(d) iIf not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yes, Sir. Special compensatory
allowance at 12}9/ of basic pay was granted
to Central Governm:nt employees posted at
Chandigarh w.e‘f. 1st Decg'nb:r, 1954,

(b) Mo, Sir, The allowance was with-
drawn from Central Government employees
at Chandigarh gradually over a period from
1.1.62 to 1.1.64, This was done bzcause the
conditions which had originally necessitated
the grant of the allowance had ccased 10
exist.

(c) aud {d). The Goveram:nt of Pun-
jab issued orders withdrawiag the allowance
from 1.4.63, but had subsequently recinded
the same. The question of restoring the
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special compensatory allowance for Central
Government servants does not arise since
Government had, after a review of the con-
ditions which had originally mnecessitated
the grant of the allowance to its employees,
come to the conclusion that with the deve-
lopment of Chandigarh and increasing
amenities, the allowance ceuld be disconti-
pued. In accordance with Government
policy for grant of house rent allowance to
its employees Chandigarh qualifies as a
*C’ class town and house rent allowance of
74% 1s admissible to staff drawlng pay (in -
clusive of Dearness Pay), below Rs, 620/«
p.m. with marginal adjusiments upto
Rs. 665/-,

st sitesg Maw ;A7 48 97 A8 &
fe sflnz &1 wgme A WA g @y
g FTRTT A A9% FAA0CET F ag fadre
war faar @ M ag § Fediw saafe)
# forwita WFICd W S a0 9%
qg AWM A1 € F1C fqr a1 2 ang F o7
HAY MFAT gAT ST WRA G A
aft wEt sNfaia adles  fs
9% gus Y frafy 8, @ aa 33
WY 57t T wfgy ol 5w oA
¥ dora & FHiRE w0 Y w@r a7 gan
1T wTeE G & FAarfat #7 9 q
g | e 3w qaaSFEY ¥ R g @
AT GH@ FFIT A HqIX FHAIE F
fow ag war g1 ardy #¢ fagr | & smamn
argar g fe et feafa & wrig aeet &
wiIftal & @9 331 ag ¥gwig HEA
Agf 8 7 34Y 3@ WIag ® Aifg &1 ;a9
9% 819 G F7A7 g3 § ? Fa1 dnq
& sl 35 fadw  afifeafqal § w@d
g fomsd ATed GEI & FHAQ Agl
WA T AT AT RO AT 7

st Wo Wo §AY : 1954 & g7 wF F1

a1 g faar war ar | @ SR ag W
faar mar o fs S¥tig s@ @ag feddw-
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Hz &Y feafs & & g% gaw w@r 41
@ /@ Fgr 9T Free fofanr F=r o,
Hgmé T SMAT 91 | IWANZ X 77
swar fear war a1 1 @9 agr s gew
gue g § 1 gorg @I A A gg A«
garasg ¥ frarar @Y gwy saw
fem f& 1 st 1962 ¥ 31 fagmax
1962 a% TEFT §IF ATIE T § TETHT
w5 9@ < fear oe ®X 1 797
1963 ¥ 31 fawax 1963 a% gwH! w2
T 91X 9 & fgar s & 1 st
1964 ¥ a#r 75 ¢ Fmrong ) ag &
ga%! a5 &< fagr mar ¢ A= # faed
FROT Y AT GO T A FHAAIET
¥1 qg wa 3w {6 ge w¢ faar | ofew
g af) faga fear fe st faen fean
ST g1 &, 99 9T FAH I A1C 1 I
da% qx ga %9 § | zafey ag agl
fear mam &)

ot ot miaw ;. faa ofcfeafadt &
g fadre wear faar wm @1 97 ofefen-
fadi & qur #§ qfiada smomr g AR
ST A7 quT & &Y ag v qfkaw T @
7 qur ag ®y 7E) & fo AA@ W@ ¥
g e WA F gFAy § oF S
Hawr g § Wi ggmE g I 5
¥ T3t 0T F1AA § R TAX G A 39
wgm§ &Y 2@q gq 78 war fHT ¥ I
oe &< fzar §, @1 @19% @ @ A
a;‘rgsqqﬂir% Frraar § 7« feeg
FAF 4T 9t IwF @A w97 faEIT
ek aor fAog faar | & srAAn STgan
gfﬁwfrqﬂi'r%ma’?ﬁmf‘tﬁ
& gfafafa &, s=a81 1 weag f@ar Ta0
o1 g 78 fravaar ar? feT @lat #
g afafs @ sz 3 o fawifed N
IAFT HTATT 74T AT ?
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st X o wo &IV : FaT AY gE H w7
2 7g war gafeq a1 fear wqv a1 s
w¥hg 3w gun fawfaq 7@ gar @r
FT I ET Y Az oF fawfaa A
¥ gea § foa greva # ag foar mar ar
4fs gad qa g1 T @ gwfer we
aw & faar mar | ag wwer fey whE
& g aqr, IwH FHACE ¥ F§ wfa-
fafa & a1 7, ¥o% at ¥ 7 o fem-
gr® e agl € Al & arwrd e
Aty qzer ®t giwa s g

SHRI S. M. BANERIJEE: The hon. Minls-
ter sald that when Chandigarh was undevelo=
ped, these allowances were given, But It has
been proved beyond doubt that when It was
undeveloped, the prices weare less but when
it has developed, the prices have gone high,
I want to know whether this question will
also be referred to the Pay Commission and
till such time as the report of the Pay Com-
misslon is submitted, these allowances will
be contlnued 7

SHRI P, C, SETHI 1 As I have poiated
out, this was basically glven as a construc-
tion or project allowance Now the ques-
tion of construction or project allowance
does oot arise because the project has been
completed and the city is fully developed.
This allowance was not given in view of
dearness, but it was given maialy as a con-
structlon or proj:ct allowance. Central
Government employces working in the Union
Territories are also pars of the reference to
the Pay Commission,

st sew fagrd aadt : SR A
zg 3 g1 § % ag war fafo & e’
% w9 & fagr mar ar | ¥ @A wgka
s sa g fF goom axE &
HTOT SEITE A FTH FIA 1Y ¥A1T -
=ifedt 1 anfas gifd SseT adfir g ?
W TAG TqAE A 9g @I AT fAe
e & famn & &Y sar FAT GO
A 9 ggrggfy & faare sl ?
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stRo wo WSl : g oy gt g fs
TSI ¥ &) A4 aY 3%} anfew gl
g | @ s ad fear o mwar g
AT g g & fe frw g arac d
foq ag war fear mar ar ag wwaz ol
Remn g Mt d? o @ h Wk
wafog agl fear arwr &1

Opinion of a Medical Expert to process
Driking Water ly in Delhi

%1239, SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o slale :

(a) whether itis a fact that the Direc-
tor-General, Indlan Council of Medical
Research bas stated that chlorinatlon of
water does not control all germs and becteria
fully; and

(b) whether In view of the opinion of
a medical expert, Government have taken
steps to process the drinking water supplied
in Delhl which is pumped through sources
which are contaminable, with other chemi-
cals and will eliminate the element of con-
tamination completely and will save the
p=ople from iofection of germs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
MURTHY) : (a) and (b). A statement (s
lald on the Table of the Sabha.

Statement

The Director General of the Indian
Council of Medical Research had stated
that chlorination of the water supply may
not control all germs and bacteria and ad-
vised the boiling of all drinking water as
an added precaution,

In D:lhl all possib'e precautlons are
taken by treating waler in modern rapid
gravity filtration plants and by giving extra
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doses of chlorine before and afger fllitration,
At Okhla where the raw water s not so
good, the break-poiat method of chlorina-
tion is followed and residual chlorloe in the
final treated water is kept between 1.5 to
20 p.m, (paris per millon) as p:r recom-
mendations of Dr, Taylor of the Metropoli-
tan Water Board, London,

SHRI D. N. PATODIA : Whenever
there is defective water supply in Delhi it
arises from Okhla maioly because water
supply from Okhla is not adequate and there
Is scarcity of water all the time, May I,
therefore, know whether the Government is
contemplating Io terms of closing down
Okhla and creaudng alternative sources of
supply for supply of water to Delhi ?

SHRI B, § MURTHY : Yes, Sir,
It is planned to close the Okhla source from
September 197), The alternative arrange-
ment is to increass supply from Wazirabad.

SHRID. N. PATODIA : With effect
from 1st April 1970 as much as 4,000 cusecs
water has be:n discontinuxd from supply to
Pakistan through various caoals, May 1
know whether government will think io terms
of diverting a portion of that water 1o be
supplied to Delhi 7

MR, SPEAKER :
action,

It is suggetion for

SHRI M. L. SONDHI : I would like
to know whether the Minister has made any
survey of water-borne diseases in Delhi,
If not will he make such a suvrey for the
future ?

SHRI B. 5. MURTHY : It is a sugges-
tlon for action.

SHRI M. L. SONDHI : It is a ques-
tion whether he has made survey, Let him
say l.“sn or unon-

SHRI B, 5. MURTHY 1 Iam not in
a poasition to say *‘yes” or “no™.

SHRI M. L. SONDHI1 Sioce this
qusstion was given ;notice of, the Minister
should have come prepared to answer sup-
plementaries.

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-

VAISAKHA 7, 1892 (S4KA4)

Oral Answers 30

MENT (SHRI K. K, SHAH) : Dr. Windal
Taylor was appointed to examine the entire
question and the suggestions made are i
to protect the water source from any risk
of gross pollution such as crude sewage ;
adequate treatement of the water to remove
suspended maiter and the application of
chloride to produce a stable and substan-
tial amount of residual chlorine. The
expert committee set up by the World
Health Organisation to make a worid-wide
study of infectious hepatliis are of the brief
that one milligram per litter of free chlorine
persist for 30 mioutes after dosing of chlo-
rine should make the waler safe for consump-
tlon provided there has been adequate clari-
fication by alum treatment and settling,

SHRI M. L SONDHI : This does not
answer my question, It s not relevaot, 1
asked him about water-boroe discases and
he §s giving us the biography of Dr,
Taylor.

MR, SPEAKER 1 He has
reply.

SHRI M. L. SONDHI : This is very
unfair, How far is the reply of the Minis-
ter relevant to the question, [ asked.
whether a survey has been made of
the water-borne discases and he says some-
thing about Dr, Taylor.

glven the

MR. SPEAKER :
fied.

SHRI BALRAJ MADHOK : When
the Minlster does oot give a proper answer
how can he be satisfied ? '

You are never satls-

MR, SPEAKER : Then you should
have been satlsficd with Mr, Murthy’s earller
er reply. When some reply is given, you
are pot satisfied,

SHRI UMANATH : That was not
asked for. The question asked was waether
a survey has been made about watcr-borae
disease in Delhi.

"SHRI K. K, SHAH: 1 have replied
to this question so many times. The only
water-borne disease in hapatitis and we have
be:n watching from year to year, from
month to month, from day to day to day,
the number of cases and we find that
after 1963, there has been no watcr-borne
disease,
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awz-sega v o faeita ad
& ATeFA ¥ At § s
afafa o famifes

*1242. st wop smw : @ faw
w4t qg TA W FO HLA F

(%) =1 a8 &= & {5 sreesa afufa
Aaf 1958 § fawmfig $t @t & awe
e | & qAid & gegw feawr o
wifgy s fafia ad | sragae & smoew
giar mfgn; ak

(=) afz &, @ s97#1 afafa ¥ a7
fewmfo & 71 F1r AT 7 W
geary § GIHTT A F7 wrgArd) g ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) Yes, Sir,

(b) The reasons glven by the Com-
mittee in its 20th Report (20d Lok Sabha)
related malnly to :

(i) predictability of revenues and
its connection with 1he mon-
5000 ;

avalilability of the full working
season for completion of
works ; and

(ii)

suitability from the poiot of
view [ Legislaiors convenie-
pce, The recommendations
were examined and the Com-

" mittee was informed that the
time was not opporiune for
considering a change,

(iii)

The question of change in financial year
has been considered a number of times in
the past, Thls matter, including the recom-
wnendation of the Administrative Reforms
Commission in its Report. on Finance,
Accounts and Audit in this regard was last
placed before the National Development
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Councll In April 1969. The Council was
generally of the view that no change need
be made in the financial year. This was.
thereafter, consldered by Government and in
the light of the view taken by the National
Development council, it was decided that
the starus quo should b: maintained,

MR. SPEAKER : Question Hour is
over. [ am very grateful to you that today
is the first day when we have finished 10
Questions.

SHRI SURENDRANATH DWIVEDY :
How many were the absentees 7

SHRI UMANATH :
tive figure,

This s a decep-

MR, SPEAKER : I do my best to
achieve this much. This is only with your
cooperatton,

SHRI 8, K. TAPURIAH : Sir, you
are talking like a Minister, giving the figure
of 10 Questions becauss of a large number of
absentees.

MR, SPEAKER : There
not many abscntees ; only one or two,

were

WRITTEN ANSWERS TO QUESTIONS

Tube-wells for augmenting Water Supply
from Okhla Pumping Station

1231, SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL
SHRI VALMIKI CHOUDH-
ARY :

Wiil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state

(a) whether it is a fact that tube-
wells meant for angmenting the water supply
from the Okhla pumping station to Mal-
viya Nagar Delhi aod Safdarjang Enclave
in South Delhi have been out of commi-
ssion for the last four months;

(b) if so, whether Government ascer-
tained the reasons therefor;
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(c) if so, the details thereof;

(d) whether Government’s attention
has been drawn to the reported statement
of Deputy Mayor of D:lhi that only some
minor faults like outs and bolts were requir-
ed to restart the tube-wells; and

(e) If so, the actlon Government pro-
pose to take agalost the erring officlals ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (¢). A
statement s laid om the Table of the
Sabha,

Sratement

The Delhi Municipal Corporation has
reported as underi —

only one tubewell located In ‘F' Block
of Malviva Nagar which augments water
supply from Okhla remained out of commi-
ssion from 6.2.1970 to 13,3,1970.

The tubewell In ‘F* Block of Malviya
Nagar went out of order on 6,2.1970, The
pump was dismantled around 10,2,1970 for
repairs by the manufactures, As the re-
pairs were expected to take some time, an-
other pump was arranged from one of the
suppliers. Tht.: installation of the new pump
required slight modification in the civil
works and the erectlon of the pump was
completed by the end of February, 1970,
However, during the testing time, the motor
was damaged and since the firm did not
succeed fn repairing the same, they were
permitted on 12,3,1970 to replace the motor
from the stock of new pumping sets received
for some other work. A pew motor was
fized and the pumping set was commission-
ed on 13.3,1970 and Is working satisfac-
torily since then,

The defects in the pump were not minor
faults but fnvolved replacement of vertical
shaft and repairs to motors as well as pump.
The repairs of pumps and motors had to be
done through the specialist firm and hence
took time,

VAISAKHA 7, 1892 (SAKA)

Written Answers 34

The water supply to Safdarjang Enclave
is from Wazirabad source only and not
from Okhla, Out of the 3 tubewells in this
area, one of the tubewells located in 'B’
Block which Is primarily meant for garden-
Ing purposes was put out of commission
during November, 1969, as this pumping
set had to be shifted to Village Mobamadpur
for supply of water to that village because
the pump of tubewell lnstalled there had
gone out of order, The '‘B' Block tube-
well was recommissioned on 15.1,1970 when
the pump of Mohamadpur village tubewell
was received back after repalrs on 13.3.1970
The tabewell in *B' Block of Safdarjang
Enclave is workiog satisfactorily since
15.3.1970,

wta} qeadta @t AT & ATETC &
ar & faer wATECT wqy QAT
AT ¥ @S waANg

*1234. =it sw www @i - wr fae
w1 ag T Y FO K

(%) 71 qg &= & f% a4} quadiy
T & S1HTT F A | faq wAwg qun
qrert oA & i 39 AN §;

(@) afx g, aY T Far w120 §;

(n) 791 93a "aN A T T F
gy ¥ wrf smfr gf & 5 AR

(w) afz gf, @Y sewr ayT FTE ?
farer wTeg W Tew HAY (S0 Wo o
&3t) : (%) Nt 7@

(@) & (w). T que ST @ A
Al
USS. Aid to India
*1236, SHRI  CHENGALRAYA

NAIDU : Will the Minister of FINANCE
be pleased to state :

(a) whether it Is a fact that US,
Administration has ¢onyeyed to the Indlan
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Government that proposed aid to be given
to Indla in the fiscal year 1971 begloning
on July, 1970 will be of the order of
276.55 mlillon;

(b} if so, whether India"s demand was
more, but only thls much has bzen granted
by them;

(c) whether India has requested U.S.
Government to advance more aid as request-
ed carller; and

(d) if so, how much less has been
glven by them ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir; but the programme presented
by the U.S. Administration to their C ng-
ress for U.S, fiscal year 1971 (July 1970—
June 1971) cootalns reference to an econo-
mic assistance level of 276.55 million for
Indla from the United States Agency for
international Development,

(b) India has not made a request for
any specific amount of ald from the U.S,
for 1970-71.

(c) and (d). Do not arise.

Remitiance Abroad of Amount of Purses
Presented to Badshah Khan during
his Visit to India

*1240. SHRI KANWAR LAL
GUPTA 1 Will the Minlster of FINANCE
be pleased to siate :

(a) whether it is a fact that Govern-
ment have given permission to Badshah
Khan to remit forelgn exchange to
Afghanistan of about Rs. 32 lakhs from
the purse presented to him in Indla ;

(b) whether Government are aware of
the fact that Khan Abdul Ghaffar Khan
dopated Rs. 7 lakhs out of this Indian
purse (o the terrorlst movement ‘Al Fatah'
as appeared in a Kabul daily ‘Caravan’
dated the 261h February, 1970 ;

(c) If so, why Government permitied
Kban Abdul Ghaffar Kban to remit thig
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forelgn exchange to this terrorist movement;
and

(d) the detalls of money collected
from the people of Indla for any cause
ountslde remltted in foreign exchange io
any forelgn country In the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) Yes, Sir.

(b) and (c). The Press reporis that
a donatlon of Rs. 7 lakhs was made to
‘Al Fatah® have been contradicted in a
Press note issued on Khan Abdul Ghaffar
Khan's behalf,

(d) The Information Is belng collected
and will be laid on the Table of the
House,

Terms of Reference of Third Pay
Commission

*1241, SHRI HIMATSINGKA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Siarred Quese
tlon No. 661 on the 30th March, 1970 and
state

(a) whether the Third Pay Commission
for the Central Government employees
bas since been appointed ; if so, the names
of its members ;

(b) the precise terms of reference of
the €Commission ; and

(c) by what time, If so, stipulated the
Commission is expected to submit an in-
terim report for graniing provisional relief
to the Central Government employees to
enable them io meet the rising cost of
living 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) and (b). Government Re-
solution No. F. 7(25)—E. 111 (A)/69,
dated 23rd April, 1970, regarding the com-
positlon, coverage and terms of reference
of the Third Pay Commission was laid on
the Table of the House on 23rd Aprll,
1970,
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(c) It will be seen from para 6 of the
Government Resolution, that the Com-
mission will make ils recommendalions as
soon as praclicable,

wwaan AT ey g afaaret
& wwarfeal & fadr werml
w1 FEA W
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Setting op of 2 Central Research
Institute of Homoeopathy

*1244, SHRI V. NARASIMHA RAO ¢
SHRI N, R, LASKAR :
SHRI DHANDAPANI :

Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether the Central Council for
Research In Indian Medicine and Homoeo-
pathy has drawn up a proposal for setting
up a Central Research Institute for homoeo-
pathy ;

(b) if so, the broad outlines of the
scheme ; and

(c) tha place where this [nstitute will
be located and the amount to be spent on
this ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP
MENT (SHRI K. K. SHAH) : (a) Yes, Sir,

(b) The Central Councll for Research
In Indian Medicine and Homoeopathy has
decided to start the Central Research Ins-
titute for Homoeopathy during the current
year, The Institute alms at advanciog the
sclence of homoeopathy, to enlarge its
scope in the field of application, to unm-
dertake provings of drugs, 1o improve the
efficiency of homeopathic mediclnes in
diseases, and all other activities for the
advancement of homoeopathic system; It
will conduct research on fundamental
principles, proviogs of drugs, chemical
correlation to study, literary - study, phar-
macologi¢a) stydy, etc.
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(c) The Central Councll for Research
in Indigenous System of Mediclne and
Homoeopathy has decided that the proposed
Institute be located In Calcutta. An
allocatlon of Rs, 14,65,000/- for spending
during the Fourth Plan period for this
Institute has been made,

Payment of Interim Relief to Central
Government Employees without any
reference 10 Third Pay Commission

*1245. SHRI S, M. BANERJEE :

SHRI D. AMAT :

Will the Minister - of FINANCE be
pleased to state :

(a) whether It Is a fact that the Central
Government Employees’ Organisations have
demanded payment of interim relief without

any reference to the proposed ithelrd pay
Commission ;
(b) whether thls demand has been

made because of wage rise In other public
sector projects ; and

(c) if so, the reaction of the Govern-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C,
SETHI) : (a) and (b). Yes Sir,

(¢) The Pay scales of emplovees of
Publc Sector Undertakings are fixed under
different conditions and with reference to
different coosiderations wbich do not
apply to Government employees, The
question of fnterim relief, if any, as also
the date of ts effect are already included in
the terms of reference of the new Pay
Commission,

|Gt qEAET Q1T § W AT
TGl v fatm wgTaen
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Manufacture of Barrels by Standard Drum
and Barrel Manufacturing Com pany and
Hind Galvanising and Enineering
Company for Indian 0il Corporation

*1247, SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to refer to the reply
given to Unstarred question No, 40 on the
23rd February, 1970 and state ;

{a) why unusual delay fs being caused
in fixing responsibilities on the concerned
officers of the Indlan Qil Corporation for
their lapseg for not including clearly
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different specifications of steel in their
Purchase Order and agreement agalnst Tender
No. OP/Ten-7/65 for manufacturing barrels
by Standard Drum and Barrel Manufacturing
Company and Hind Galvanising and
Engincering Company (Private) Limited ;
and

(b) whether the Camptroller and
Auditor General of India has got no
jurisdiction to investigate Into the matter
in regard to number of barrels made out
of hot rolled steel and supplled to the
Indlan Oil Corporation by Hind Galvanlsing
and Engineerlng Company (P) Limlied, and
correctness of peyment made thereof, and
if so, why Government are not appolntiog
any other appropriate authority for getting
the matter thoroughly lnvestigated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
MINES AND METALS (SHRI D.R,
CHAVAN): (a) The Estimates Comnitec have
recently considered this aspect In their 115th
Report presented to the Lok Sabba on
12 3,70, Recommendation No, 6 on page
10 of Chapter III of the sald Report

refers,

(b) The Indian Oil Corporation has
filed a sult against M[s, Hind Galvanisiog
and Eogioeering Co. (P) Limited in the
Bombay High Court a few days back In
connection with the supply of barrels under
10C’s Purchase Order No. OP/3605 (HG)
dated 24,)0.66 against Tender No.
OP/Ten-7/65. Slince the matter Is now
before a Court of Law, It will not be lo the
interest of the Indian oil Corporation to
disclose any information on the subject.

Exports of Opium

1248. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) total quantity of oplum exported
out of the country, year-wise, during the
last three years;

(b) whether any demand has been made
to process the raw material farther before
export;
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(c) ¥ so, with what result and If not,
whether Government propose to consider to
process oplum before export ; and

d) the amount spent as development
expenditure for its cultivators duriog the
last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a)

F;‘}urancl al Quantity

exported
1967-68 426 tonnes
1968-69 563 tonnes
196970 694 tonnes
(b) Mo, Sir,

(c) Export quallty oplum s already
belog processed to comsistency of 90° and
as such does not require any further pro-
cessing.

(d) The development of agriculture
comes within the State fleld. Proposals
for undertaking suitabl ch h
for Improviog the quality and yleld of
oplum and for making the plant disease-
resistant are uoder consideration of the
Central Government.

sis of ived for Chemical
gﬂnMﬁ?&nmﬁhw
trol Laboratory

*]249. SHRI SURAJ BHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the perlod for which the reports
pertaloing to the analysis of samples recelv-
ed for chemical examipation in the Central
Revenue Control Laboratary, Delhl-12 ate
preserved In the sald laboratory;

(b) the result of the samples received
for chemical examination  oa scrappiogs
and S. Yarn of S, S, Sugar Mills Yamuna
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Nagar (Haryana) and Oswal Woollen Mills,
Ludhbiaha (Punjab), bearing diary Nos. 9663
and 11103 on the 14th April and 1st May
1964 respectively;

(c) If the reports pertaining to the
above samples are not available, the reasons
therefor; and

(d) the disposal of these samples they
were recelved in the laboratory ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) 1 (a) Five years.

The samples pertaining to the test me-
mos bearing diary No, 9663 of 14th Aprll,
1964 regarding scrappiogs of §.5 Sugar
Mills, Yamuna Nagar (Haryana) and diary
No, 11103 of 1st May, 1964, regardiog
shoddy yarn of Oswal Woollen Mllls, Ludhi-
ana (Punjab) were not received lo the Con-
trol Laboratory, Hence the question of
analysing the same (or issuiug the test re-
ports) did cot arise,

(c) and (d), Does not arlse in view of
(b) above.

Death due to Unsuccessful Aboration
at A-I.1.M.S., New Delhi

*1250. SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate

(a) whether it is a fact that an uomar-
ried pregoant girl of Kidwai Nagar (East),
New Delhl, died on March 12, 1970, after
an unsuccessful abortion performed by
an ear-nose-throat doctor of the All India
Institute of Medical S:iences;

(b) If s0, pame of the doctor who per-
formed the operation ;

(c) circumstances under which  the
aboration was uniertaken and reasons why
an ENT specialists tried to perform an
aboration; and

(d) action taken against the doctor, if
nat, reasons therefore ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K,K. SHAH) : (a) to (d), A
statement Is lald on the Table of the
Sabha,

Statement

This matter relates to the case bearing
FIR No. 211 dated the 11th March, 1970,
under section 304-A of the Indian Penal
Code of the Defence Colony Police Station,
New Delhl, At about 9.25 P.M, on the
11th March, 1970, the Police State got
ioformation that a women had been brought
dead to the Safdarjang Hospital, New D:lhi,
Afier recelving the information, the Police
reached the spot and recorded the siatement
of the mother of the deceased. The com-
plainant stated that the deceased became
pregnant due to sexual intercourse with a
distant relation at the time of the last Puja
festival, When the fact regarding the preg-
pancy came to her notice, she contacted a
doctor pamed R K, Deka, Dr. Dekaisa
post-graduate student at the All Indla Insti-
tute of Medical Sciences, New Declhl, and
not a member of the staff of the Institute or
its Hospital. The complainant alleged that
on the 10th March, 1970. Dr. Dcka vished
her house, administered an injection to the
deceased and also gave her some medicines,
After taking the medicines, the d:ceased
started bleeding. Her condition deteriora-
ted and she expired on the evening of the
11th March, 1970,

On the basis of the above complaint,
the Police registered criminal cases against
the relative of the deceased on account of
whom she is alleged to have become preg-
pant for criminal assault and against
Dr, Deka for alleged rash and negligent
conduct and arrested them., The dead body
of the deceased was subjected to post-mor-
tem examination, but the fioal report of the
post-mortem examination has not yet been
recelved by the Police. The viscera of the
deceased has also bzen sent to the Central
Forensic Sclence Laboratory, New Delhi,
and the analysls report is awaited. The
case Is still uader Polics lavestigation,
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Expert Group appoinied by the Reserve
Bapk of India

DR. SUSHILA NAYAR 1
SHR1S. M. KRISHNA:

*]251.

Will the Minister of FINANCE be
pleased to state 1

(a) whether the expert group appolnted
under the Chalrmanship of Shri R, K, Talwar
by the Reserve Bank of India has since sub-
mitted its report to the Government;

(b) If so, the recommendations made
by the Group ; and

(c) if not, the time by which the re-
port will be submitted to the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) No, Sir. The Report When
finalised will be submitted to the Reserve
Baok of Indla;

(b} Does not arise,

(c) Having regard to its terms of re-
ference, the Bxpert Group is llkely to take
a litle more time to submit its report,

Impact of Taxatioa Policy on Economic
Growth

SHRI R, K. BIRLA1 Wil the
FINANCE be pleased to

¥|252,
Minister of
state 1

(a) whether itls a fact that indirect
taxation policy of Government has adverse
effects on growth;

(b) if so, whether any Independent
study has been undertaken by Government
on the effect of growth by the Indirect
taxation;

(¢) If so, the detalls thereof;

(d) If not, whether Government propose
to undertake such a study fn view of high
incidence of indirect taxation during the
last five years ; and

(¢) if so, when such study will be under-
?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) to (c). No, Sir, The objec=
tive of the Government's tax pollcy, direct
as well as indirect, fis to raise resoures for
development and promote growth, While
no specific study has been undertaken, at
the time of the formulation of each Plan,
the relatlve merits of each form of taxatlon
are duly examined, bhaving regard to the
tasks and priorities of the country’s Five
Year Plans,

(d) and (¢). The Government does not
think that a separate study Is called for,
However, a study on the incidence of indi-
rect taxation for 1963.64 was recently under-
taken by the Ministry of Flnance and cir-
culated to Parliament in December, 1969,

Stetting Up of Nettar Srinivas Rao
Committee on Haldia-Barauni
Pipe Line

*]253, SHRI RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALES AND MINES AND METALS be
pleased to state :

(2) whether It Is a fact that the
Nettur Sriolvas Rao Committee on Haldla-
Baraunl plpeline was formed without the
sanction of the Union Cabloet :

(b) if so, when it was formed and what
were its terms of reference ; and

(c) when Shrl Rao Is likely to submlit
the report and the details thereof 1

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRID, R, CHAVAN): (a) Shri N.
S. Rau's appolntment as Commission of
Inquiry to enquire into matters relating
to the Haldia-Barauni-Kaopur Pipeline was
made with the approval of the Prime Minl-
ster and the Miols.er and Pstroleum and
Chemicals.

(b) The Commislon of Inquiry was
appointed on 30th June, 1967, A Statemeat
detaling the terms of reference of this Com-
misslon is laid on the Table of the House,
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(¢) Shrl N.S. Rau has submitted
bis report on 16. 4, 1970, It is now under
examination.

Statement

Terms of Reference

To enquire into and report on the cir-
cumstances underlying the provisional
selection of the pipeline allgnment between
Ondal & Salampur, the objections raised
thereto, the considerations given to the
objections by Indian Refloerles Ltd. and
the Government of India, thr decision
of the Government in April, 1964 to confirm
alignment, the further course of events lead-
iog upto the laying of the Pipeline in late
1964 and early 1965 and the eventual decl-
sion to reallgn the route,

Without affecting the generality of the
foregoing scope, the enquiry shall deal with
the following matters in particular :

(i) Can the pipline engineers, Snam
Progetti, be assumed to have
exercised due deligence and glven
adequate regard to Jodlan laws
and regulations in proposing the
aligment of the pipeline bet-
ween Ordal and Salampur ?

(1) On the receipt of the West
Bengal Govoroment's objections,
were the different aspects of
the matter considered with pro-
per care and in full consultation
with the several authorities con-
cerned ?  If not, what deficien-
cies have arlsen or defaults been
committed, and who, if any one,
should be held responsible there-
for 7

(i) What view must be held about
the expert advice given by Bechtel
and Snam Progetti on the objec-
tions to the proposed alignment 7
Should or can elther or both of
them be held In apy way res-
ponssible legally or otherwise
for the loss now being caused
to I. O, C, and should any fur-
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ther action be taken about any
such lability ?

On the clearance of the aligo-
ment by the Government of
India in April 1964, did I1.R L/
LO.C. address {iself properly to
determipation of the safeguards
to be provided on the proposed
allgnment and the costs llkely
to be incurred ? Has there been
any delay or omisslon in this
matter and, if so,- who is res-
ponsible for it 7

With the receipt of many re-
presentations from mine owners
and in the lght of the further
discussions with the coal minlog
authorities in the sccond half of
1964, should or could IRL/IOC
have decidcd to abandon the ali-
gonment and adopt an alternative
one, having regard also to the
know delay in the completion of
the Baraunl Refinery and the need
to operate the pipeline 7 In
not taking such a course, did
the Company act in an improper
or hasty or reckless manner 7

Was the Board of Directors of
IRL/10OC kept informed of the
developmeats In this matter and
was Board approval obtained to
the stops taken from Ume to
tlme? To what extent, if any have
these been improper omisslons
in seeking pecessary approvals
and sanctions ? Who should
be held responsible for any such
omissions 7

Should any of the officlals con-
cerned with this matter in the
Ministry of the Government of
India and the IRL/IOC be held
to have their been prima fucie
careless or negligent in the dis-
charge of thelr responsibilities ?

Should any action be taken
agalnst any of them? If so,
what ?

(viil) Any other relaied matters,
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Malpractices by UNESCO Mission in India

1254, SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tlon No. 593 on the 15th December, 1969
and state 3

(a) whether enquiries have been com-
pleted into the cascs of misuse of diploma-
tic privileges and of Convertible Currency
Account maintalned in New Delhl bank by
the UNBSCO Mission in Indla for purpose
other than those for which the account Is
Intended;

(b) If so, the maln findings; and

(c) the action taken against the per-
sons concerned or the Mission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Epquiries in the matter have
not yet been completed and are siill in pro-
Eress,

(b) and (c). Do not arlse In view of
(a) above.

Eradication of T.B. and Leprosy

1255, SHRI MANGALATHUMADAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEYELOP-
MENT be pleased to state :

(a) whether a survey has been made
with a view to eradicate TB/Leprosy infec-
tion in the most-affected areas in the coun-
try;

(b) whether a deputation of leprosy
patients made a demonstration in Kerala
recently and whether the State Government
has written to the Centre to expedite reme-
dial measures In that direction; and

(c) ifso, the steps taken by Govero-
ment in this regard 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND. WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K, K. SHAH) 1 (a) Yes,
Sir,
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(b) and (c). According to a message
received from the Goveroment of Kerala,
there was a demonstration of leprosy from
Connanore to Trivandrum led by Shri Verg-
hese Koratty on the 1lth March, 1970,
But no reference has been made to the
Central Government for remedial measures,
The demands of the leprosy patients have
been referred to the Leprosy Commltte
constituted at State level, The Sccretary of
the Commltiee has forwarded his report and
bas recommended none of thelr demands.

Secret Reserves of Nationalised Baoks

*1256. SHRI K, RAMANI 1
SHRI A. K. GOPALAN :
SHRI B, K. MODAK 1
SHRI P, GOPALAN :

Wil the Minister of FINANCE be
pleased to state ;

(a) whether Government have taken
sufficlent steps to flod out the secret
reserves of the patlonalised banks ;

(b) 1f so, the volume of secret rescrves
held by each bank ;

(¢) If not, whether the Resorve Bank
had lwsued any directive to the custodians
of the natlonalised banks to find out these
reserves

(d) the reasons thereof ; and

(e) whether it is also a fact that these
reserves were transferred by the erstwhile
owners of these banks In collusion with the
present custodians 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (3) to (d). The secret reserves
of the nationalised banks are not outside
the knowledge of the Reserve Bank and, are
therefore, not secret from the Governmznt's
point of view. However, It is not in the
public interest to disclose the secret
reserves held by banks. In this connection,
atientlon Is Invited to Section 34A of the
Banking Regulation Ast, 1949 under which
the secrecy of these reserves ls protected.

(e) There Is no question of transfer of
secret reserves by the erstwhile owners of
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the baoks in collusion with {he Custodians
or otherwise because all the ltems of assets
etc. in which secret reserves have been
accommodated, form part of the undertaking
of the erstwhile banks taken over by the
natlonalised banks.

weq siAn fawst e ®) o atwr o
g e 3 & fod dav-ax
w1 WY AT

*1257. = gud WY wGATT :

sit 7o fag vgne :
ot FTT e |

siteat faaftaran srew vy

71 faer oot 9 AAR Y PO AT
¥ :

(%) ¥ weg wdw faas) @€ N
= 2 & fol, dftawr vwr faam & e
qF A L H Ry § @ f& qeny
HLRIT MEE A F fod qaT @

(=) afz gf, @ #m ga¥ fawa
IR F & arrg § afg @ ; Ak

() afz g, ar #ar gTwT & fq=T
Aeqs3w faadt a1F # 946 91 § A0
srgEdAerg?

fam waem # WY o gfa wew
R (ft To ¥o enfemsy): (F) st gty
usg feag @t @t o A fw
ERT O AT IAF IAT F Fwia @
fer X 1

(w) @ wiww, fagg SoRd A
ama afg ama Hidr §, ;e ToF

# oy qer sam wW A1 & A Y
safa # §z wan g, AT ENFT T AN

T & geat & 358 gar @)
() oft, et o
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<t ® A agr e & AT §
| % =fenat & ga

*1258. o wdgaT faw : w7 famy
HoY 7 A N $or w4A 05

(¥) *III'IMI'(? W & 37 I
1 gt ar ) A s @ D
T &Y & Q9 # qar 1 g

(&) ®n gewre w1 famre g9 gt
) wofas g & faafs &3 w1 ¢
faa¥ ¥ @ usefas 297 & qry gray
wrfag 7 FT 8% ;A

(1) g7 uwifas 25 N gear
fat ] fo% ageal &1 O /91 97 ™
aqfeaaf & @9 w49 § ?

famt ware W T AW (o7 wo wo
®et) : (%) o |fed ®T-AGTHT Wy
TR ST & AT ¥ argreq ¥ gav
arg § Sa%T feed awrr & gafam
famn ot amr w1d & fasfeqw o

wmIE!

(§) ST-RIEIT AIAT TEFT AT
& Qi & et 9y e syfEagi F ami
% gheal §1 wwdlfas g9 § faafa
w3 w1 Hr§ yeara famudia a8 g

(w) =it wf gaAT e A Y,
waifs faa safwrdl o worer wfawifad
g, FT-AIENA HUAT FEHT AR &
HTOT BT g §, S awAifaw gaei
% aggiEE s wAer whewal 5
A & mifaw 7@ & & Yo N FE
wid & foll areas N A R
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waf ¥ ‘Ywd’ Srimw g
faan mar s

*1259. «it weg a7 : ¥ faw
w4t qg q@T € 39 FC e :

(%) wm ooaf &Y 39 detga F
HIFT F1 0@ A & o far @ fF
searfas SaEA gos W YR wICE@E]
9T A wrar srAT wWfgdy foad 10 #3-
wifcat ¥ &7 safer w1 w2d g1; AT

(=) afzgf, avgg o @R N
a7 whafwar ¢ ?

foa sareg § Tow WA (W W
Wo &&t) : (%) < (@), A% GO
@M% a4 ¥ Tar 91§ M agf e gan
g1 9T UF A9T ARV €T Awd
Foigm, arag-)’ § faar @, foed fraew
far mat @ fe 3q@ #a1 gEAIE A
(7 Hifer weliT) ® g &A@ qel
aefedi w1, fagaufa ® sgmar & @
faegal qv qargr gew & gz fredt
aifgl | oS € s ® S g

Beaatification Drive by N.D.M.C.

*)260., SHRI RAM AVATAR SHAR-
MA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMSNT be pleased to state :

(a) whether Government are aware
that due to its craze for fountains and big
bulldings for commercial purposes, the New
Delhi Municipal Committee is neglecting fits
primary duty of good vroads, clear
surroundiogs and similar other dutles ;

{b) whether Government are also aware
that though enormous sums are being spent
by N.D.M.C. on so-called beautification
drive, schools continue to be housed ln
tents and slums are Increasing, mosquitoes
are increasing leading to spread of malaria
aod simllar other dlscases ; and
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(c) If so, the sieps which Government
propose 10 take ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K, SHAH) :
(a) and (b), Although the New
Delhl  Municipal Committee is making
all out efforts to make New Delhla
“CITY BEAUTIFUL"™ and s also
executlng commerclal projects, it is not
neglecting its primary duties of providing
good roads, clean surroundings and similar
other dutles, It has been reported by the
New Delhi Municipal Committee that no
school In N.D.M.C. area is housed In
tents ; there is no Increase in slums and
no case of malaria or any epldemic discase
has been reported.

(¢) Does pot arlse,

Assistance to States

7518, SHRI R, K, BIRLA : Will the
Minlster of FINANCE be pleased 1o state :

(a) the amount of assistance given to
each State during the period from January
to April, 1970 ;

(b) the purpose for which assistance
has been given ; and

(c) the criterion on which such assis-
tance was given 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) and (b). A
statement is laid on the Table of the House,
[Placed in Library. See No. LT—
3316/70]

(c) Central assistance for State Plan
schemes Is distributed 1o accordance with
the criteria lald down by the Natlonal De-
velopment Council and based on population,
per capita income, per capita 1ax ceffort,
requirement of continuing major irrigation
and power sch and p ce of special
problems relating to chronically flood. or
drought affected areas, tribal populaiioa,
metropolitan areas, etc. Uunder the exist-
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ing procedure, monthly ‘on, account® pay-
ments are made to the States against the
Central asslstance allocated to them for the
financial year as a whole during the months
April-D2zember. The balance of the
asslstance Is released In the last quartter of
the year in the light of the expenditure on
State Plao schemes reported by the State
Governments conccrned,

Tn accordance with the recommendations
of the Planning Commission, spacial accom«
modation (by way of loans) was glven to
ten States in March, 1970 towards meeting
the inescapable gaps In resources with re-
ference to thelr approved Plan outlays for
1969-70, The requirement of speclal
assistance on this account was assessed
after taking Into account the recommenda-
tions of the Fifth Finance Commission and
the assessment of the Plaoning Commission
with regard to unavoidable non-Plan com-
mitments, the scope for economies in non-
Plan expenditure, the efforts made to
Improve revenue and tax collections and
mobilisation of other normal budgetary re-
sources by the State Governments can-
cerned,

Selzare of Gold and Watches in 1969

7519. SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state

(a) the total value of smuggled gold
and watches selzed in the year 1969 with
countries of their origin and the manper of
thelr smuggling ;

(b) the total number. of persons arrest-
ed for smuggling of gold duriog this perod
and the action taken against them ; and

(c) the steps taken to check smuggling
of gold and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The total value of smuggled
gold and watches seized durlng the year
1969 was as under :—

(1) Gold : Rs, 530 Lakhs at the in-
ternational monetary rate,

(i) Watches 1 Rs, 415 Lakhs in India,
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The country of reflnement of gold and
the country of manufacture of watches is
given below :—

Gold : U. K, France and Switzer-
land,

Wl!chus Switzerland and Japan.

Gold and watches were smuggled by
concealment on person/in baggage/in post
parcels/in all types of conveyances including
ships, alrcrafts and motor vehicles, by
transporting across the land border through
unauthorised routes, and by landing con-
traband at unauthorised places on the
coast,

(b) 294 persons were arrested for
smuggliog of gold during 1969, Apart
from adjudication proceedings under the
Customs Act resulting in confiscation of
the smuggled gold and imposition of penal-
ties op persons concerned, prosecutions are
also launched in the court of law in
suitable cases.

(c) The Government have taken various
steps to prevent smuggling of gold lnto the
coutry such as enactment of Gold Control
Act, systematic collection and follow up of
information, keeping a watchful eye on the
suspecied smugglers, rummaging of suspect-
ed wessels or alr-crafts, patrolling of
vulnerable sectors along the coast and land
frontiers. Senlor officers of the rank of
Collector of Customs and Additlonal
Collector of Customs have becn posted to
jook after antl-smuggling work exclusively,
These measures are kept constantly uonder
review,

Collection of Central Taxes

7520, SHRI BARURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of income, wealth,
gift and other taxes assessed for the assess-
ment year 1968-69 and the total collection
made during the same year with the amount
outstanding ;

(b) the total annual exp:oditure of the
Incometax Department for the year 1969-70 ;
and
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(c) the cost of tax collection per
Rs, 1000/ of taxes levied in the years 1966-
67,1967-63 and 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) 1 (a) The requisite information Is
available for the financial year 1968-69 and
oot for the assessment year 1968-69, The
same is glven in the statement.

(b) The figures of the total annual
expenditure of the Income-tax Department
for the year 1969-70 are not yet available,
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However the final appropriation for the
year amounted to Rs, 16.53 crores,

(c) The cost of collection is normally
determined with reference to the gross
collections of all Direct Taxes and net
with reference to the taxes levied, The
cost of collection on the basls of gross
collections of all direct taxes per Rs. 1000/-
was as under ;—

1966-67 15,98
1967-68 17,86
1968-69 19,39

Statement
(Figures In Lakhs of Rs.)

Tax assessed Total collection Arrears

Tax during the duriog Fipancial outstanding

fioancial year Year 1968-69 as oo 31.3.1969

1968-69

Iocome-tax 677,60 678,24 435,49
Wealth Tax 8,61 11,35 7,93
Estate Duty 4,14 6,74 8,22
Gift Tax 1,70 1,52 1,62
Expenditure Tax 33 30 30

Finance made Available to people before
Nationalisation of Banks

BABURAO PATEL :
FINANCE be

7521, SHRI
Will the MINISTER OF

pleased 1o state 1

(a) whether itis a fact that before
the pationalisation of 14 banks, these banks
had already financed various people as
follows =

(i) Rs, 26 crores to over 14,0000
farmers;

(ii) Rs. 5 crores to over 2,000 taxi,

scooter and ricksha-wallas ;

(iii) Rs. 148 crores, to over 35,000
small-scale indusirialists,

(b) if so, how much additional financ-
ing these banks have done after being
patiopaliced and in what respect;

(c) whether these baoks bave been
directd to advance loans to authors who
want to publish their books; i so, at what
rate of lnterest; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRIP, C,
SETHI) : (a) The number of borrowal
accounts whh the paliopalised banks and
the amounts outstanding In those accounts
in respect of advances of the calegorjes
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mentioned were, as on last Friday of June
1969, as follows;—
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(®) On the basis of the amounts out-
standing at the end of January 1970, the

additional financlog by the npationallsed

Accounts  QOuqstand-
ing (Rs. banks during the period June, 1969 to
crores)
J ¥, 1970 to the above categories is as
Direct Finance P,
to farmers 134,849 26.96 follows; —
Taxl, Scooter
& Rickshawallas. 2,147 4.47
Small Scale Indust-
rial Units. 36,301 148.44
Outstanding as on Additional Financing
31.1.1970 )
Number of Amount Number of Amount out-
Account (Rs. crores) Accounts standing
(Rs, crores)
1 2 k] 4
Direct Finance to
farmers 2,75,326 65.61 +  1.40,4T7 -+ 38.65
Taxl, Scooter and
Rickshawalls 4,869 10.39 + 2,722 + 59
Small Scale Indus-
trial Units. 50,960 148,97 + 14,659 +  36.53

Nationalised banks have
framed schemes for advancing credit to
assist all productive endeavours, In the
case of an author, itis difficult for the
banks to judge the guality of his work and
the chances of its commercial success,
Where, however, an author has been able
to secure a bulk order in advance of publi-
catlon, it may be possible for the banks to
belp finance such publication.

(c) and (d).

Pilferage in Synthetic Drugs Plant,
Hyderabad

7522. SHRI BABURAO PATEL
Wiil the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS b= pleased to state 1

(a) whether it jsa fact that there are
frequent cases of pilferage in the Synthetic
Drugs Plants at Hyderabad;

(b) if so, the number of such cases
detected, dates of detecrion with quantity
and value of pilfered goods during the last
yearg

(c) the names of the officer in charge
of the stock; and

(d) the steps taken by Government to
prevent pilferage; if not the rea:ons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R, CHAVAN): (a) and b).
Three cases of theft/shortage of goods were
detected during the last year, The details
are as follows :

(Iy A case of theft of 100 kgs, of
copper strips and rod, 1200 ft,
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of copper pipes and 11 Nos. of
brass valves was detected on
17-12-69. The total value was
about Rs, 8,500/-.

(i) Physlcal wverifications conducted
on 27.6.69, 2.9.69 and 31.10.69,
disclosed shortage of certain
items of brass and copper per-
tainlog to fire flghting equip-
ment and cables of different
sizes. The wvalue was about
Rs, 12,700,

(iil) Shortage of 1500 kgs. of mercury
of valued at Rs. 2.z lakhs was
poticed in the stock verification
conducted at the end of Feb-

ruary, 1970,

(c) The following are the custodians
of the stores of officers in charge of the
blocks from where the material was stolen;

() Shri Narayan Rao, Store Keeper

(i) Shri
Kceper

Koteshwar Rao, Store

(i)
(iv) Shri Krishna Rao, Store Keeper

Shri Sangeeta Rao, Store Keeper

(v) Shri G.K. Raju, Deputy Supe-
riniendent,

(d) The suspected pilferages were
reported to ihe police immediately for nece-
ssary aclion.

The plant has tightened wup security
measures. Aclion is on hand to ralse the
periphery wall and erect waich towers as
per the advice of the Security Adviser
Government of India,

weg S3w A WY § AT N ager
7523, =t o wo g : a7 fawr
WA 77 IMT A FaT 4 14

(%) nea w2qw & g7 50 safvaai &
oA § o gaw wfaw qra-w RF §
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a1 31 974, 1969 ®Y 3 ¥ sevw A
1R qra-%3 & frat gaafe awm o ;

(7) sw awrar ufa 57 g s
¥ fou o o e w9 0f
2 drw ufosy a5 age < &
IR

(7) s¥a 99 sufsmai # M7 ag-
A fealt aFmr afy 2 § s
7 9T Frgw Afafag & 90 277 &
AT GFIH FO1T T 34T FAF AHSA
# w qfony frger ?

&Hm*mﬁﬂ(ﬂ!oie
&) : (%) & (7). awT Ay, "y
W & widr ¥ IowAw §v a0
fom 50 safird &1 we-Frafzw ghar @
% 3w § it 0f gAT IS A v
W & AT quryeae e & w8 g
9T @& &) It

weet ot suST 9T wiEars A &
ITA | A TG 9T AATT

7524, st witrwe arew: W oER-
ﬁw«mmnaﬂrcﬂawmg#ﬁ
Tg AT F TA H v :

(%) #ar ag &9 & F goni afeorai
&1 GEST T RIZATAF SqIH] FT ITq0T
awil & wreey & fag g fag gan
g

(=) afg g, oY 99 Fieamws qaisi

Fax ¥ agtw sar &, & 7 fam @ar

aF wiAa @ & feu gifae fag go
LRE LS
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(7) 7= wfasy ¥ 5@ aift &) Qv
F1 g s & fou @ s
TaTEt &1 IETaA yorret ¥ @ qfcEda
s frarmar g ?

qtfaT auT THTOW WX W™ A
urg waeg # e WAt (s o we
agm): (%) a1 (7). @ IR ¥ a0
Fomar guar Af § 1 AW AR W),
§3 FrzAraF el w1 73T 90T 97
wareen & foq grfawres fag @ avaT

(m) &= Aufom Faarsaar &Y -
e Wemaw A, AT w9 qefoeE
(less persistant) gf afew st far-
FE it frmfeal & faeg aga wom=-
w1 § Froar s ¥ foq sgEem
femrsrwr &

faeeit # s (ifegw) T & WS

7525, «t SieaT aram :  F4T TATRQ
aqt qfcarz fAatea i fafm, s
aqr andy faww WA ag a@d A g
w0 f :

(%) feeslt & ammwg A (ffegs
7qW) T AT W AHST & FT FICT
qYT 07 &9 T F G AT FE F
faw #1€ fafez wore fegy o §

(F) ¥ @RI ™ ATH TE
ST Y g€ F1 9@ FWAT § ; AR

(n) 71 @tEX A amTAm W F
T ¥ fod 1% fadw gvey fsdr §, ol
afz gf, Y AT ARTET R ?

wreew Aqr gfeare fagtam wix
i, smama aar A fawre s
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¥ Teg A (s w0 go gfw): (F) ax
(=). 1968 & snwsl & qer & 1969
T ¥ AT FHWF Q0 ACGAre fawor
¥ wTdt fod oy Ofraf & dear & v
aur srex-my 3 gzavei & 0§ afz gf
T fred ¥ grd, sl sk
A 1970 # "@ewraw Qo aeqars § ara-
olg & e 88 ot oy wrafe 1969
# s 825 Tt as fed o % 1 iy
gt An deqra & ggaw & wgfafoes
@y AfaFd 7 geAE W A
@R A ¥ g fw AEY wemd
97 @Al # wfaw gt § omi fm @wrg
a1¢ gafe agf @

(7) gwims Y sEqare, faeAr #
e ud FA-ma (BT F G A9
AmF) & guary & fag saew AT
gar £ Vw97 ¥ 07 f6d wiF ¥ o
Fu gy Fwy g ¥ 5 gz w1 oqan
ST R AN T UMK GEE A AW @
for arawas 3w 3@ WA § |

Production of Gold in India

7526. SHRI N. R. DEOCHARE :
Will the Minister of FINANCE be pleased
to state ;

(a) the places where gold is found in
India ;

(b) the annual production of gold In
India during the last three years ; and

(c) the approximate time for which
these gold reserves will last 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) Gold is found malinly fn the
Kolar district and in Hutti in the Raichur
district of Mysore Staie, Other important
occurrences are in Andhra Pradesh and
Bihar, while minor occurrences have also
been reported from many other States.



65  Written Answers

(b} Gold is now produced In India only
by the Kolar Gold Mining Undertakings
and by the Hutti Gold Mines Company
Ltd. The annual production of these two
mines during the last three years Is given
below 1—

Kolar Gold Hutti Gold
Mining Mines
Undertakings Company

(In lakh grammes)

1967-68 3340 9.21
1968-69 26 38 9.72
1969-70 19.79 7.99%

{c) The quantity of ore reserves wvaries
from time to time with their depletion by
mining and the addliions of pew reserves
as a result of exploration and hence it is
not possible to assess the period for which
the reserves will last.

Gujranwala House Baoilding Cooperative
: Society o

7527. SHRI DEVINDER SINGH GAR-
CHA : Will the MINISTER OF HEALTH
AND FAMILY PLANNING, AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to refer to the
reply given to Unstarred Question No, 5181
on the 6th April, 1970 and state :

(a) when all the members of the Guj-
ranwala House Building Co-operative
Society, Delhi were eligible for plots of
sizes for which they had originally opted,
the reasons for not allotting the Society
the land as per their requirements ;

(b) the reasons to allow the said society
to develop certain bigger plots ;

(c) whether the question to develop
smaller plots of the same size i.e., 167
square yards was ever considered by the
Administration to accommodate all the
members and If not, the reasons therefor ;
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(d) whether the Society has been
allotted the additional lund to accommodate
the remaining members and If so, when
and where and when it is likely to be
developed ; and

(e) whether it Is a fact that all the
members of the Managing Committee of
the Society have been allotted plots and §f
so, how many of those got big plots and
how many small plots 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY) 1 (a) A part of the land
which is due to the Society Is under ‘Stay
Order’ from the High Court, It will be
allotted to the Society as soon as the ‘*Siay
Order® is vacated,

(b) The plots carved out by the Soclety
are of sizes less than the ceillng imposed
by Government,

(c) The plots were to be carved out by
Society according to the requirements of its
members consislant with the density requlre-
ments,

(d) Does not arise in vlew of the ans-
wer to part (a) of the Question.

(e) Except for one, all the members
of the Managing Committee have been
allotted plots. Three of the members were
allotted small plots. The exact number of
those who got bigger plots Is not known,

Allotment of Land to Hoose Building
Cooperative Society in Delhi

7528, SHRI DEVINDER SINGH
GARCHA : Will the Minister HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased to state 1

(a) the number of House Buildiag Co-
operative Societies In Delhi which have been
allotted land by the Goveroment and which

*For eleven months only, April, 1969— Pebruary, 1970.
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have partially developed land and allotted
to their members ;

(b) the safeguards provided by Govern-
ment 10 ensure that all members of the
Society get plots out of the land allotted
to them ; and

(c) whether there is a proposal lo stan-
dardise the size of plots t0 be developed
by the house building co-operative societles
in order to accommodate the maximum
number of members and cover the maximum
population and if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY) : (a) Out of 116 Socleties,
which have been allotted uodeveloped land,
26 have developed the land and allotted
plots to their members, The development
of the land allotted to 12 Socleties is In
progress,

(b) In order to ensure proper evaluatlon
of lapd requirements and to avoid enrol-
meot of members in excess of the available
area, the Delhi Administration do not
recognise members eorolled by the Societles
after 3-8-67, for the purpose of allotment
of land,

(¢) There Is no such proposal. How-
ever, the Land Alloiment Advisory Com-
mittee of the Delhi Administration have
fixed a celling of 400 sq. yds. on plots
being developed by Cooperative House
Building Societies,

Losses Suffered by Fertilizers Corporation
of India

7529, SHRI RAMACHANDRA
VEERAPPA 1 Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
slale 3

(a) the year-wise hreak-up of losses
suffered by the Fertilizer Corporation of
Iodia since 1968 as a result of various con-
tracts entered into by the Corporatlon with
Indian and foreign parties;
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(b) the factors responsible

for such
losses;

(c) the steps taken, so far, to obvlate or
minimise such losses; and

(d) whether staffing patiern of the Cor-
poration has been ln any way, contributory
or otherwise, responsible for such losscs 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) to (d). The
information 1Is being collected and will be
laid on the Table of House,

Vigilance Classes in Collectorate of
Customs and Central Excise, Delhi

7530, SHRI LATAFAT ALI KHAN ;

Will the Minister of FINANCE be pleased
to state :

(a) the total number of vigilance and
non-vigilance cases declded by the Collec-
tor of Customs and Central Excise, Delhi
during the years, 1967, 1968 and 1969 ;

(b) the decisions glven by the Collector
in those cases; and

(c) the time taken fn
case 7

deciding each

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Total number of vigilance
and non-vigilance cases declded by the
Collector of Central Excise, Delhl during
1967, 1968 and 1969 is 38,

(b) The declslons taken by the Collec-
tor In these cases are indicated below 1

No of Decision taken
employees
31 Exonerated
3 Warned

Increment stopped for
two years with cumulative
effcct.
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1 2

1 Increment stopped for
two years without cumu-
lative effect.

1 Reverted as L, D, C. for
two years,

1 Retired compulsorily
from Governm=nt ser-
vice,

(c) The tim: taken in deciding the cases
varied from 10 months to 8} years,

Officials under Suspension ia Central Excise
and Customs Collectorate, Delhi
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Will the Minister of FINANCE be pleased to
state

(2) the names and designatlons “of the
persons who are under suspenslon fin the
Central Excise and customs Collectorate,
Delbi; and

(b) the dates from which they are under
suspension 7 and the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) and (b). The required in-
formatlon is glven in the attached state-

7531, SHRI LATAFAT ALI KHAN : ment,
Statement
S, No. Mame & Desigonation Date of Reasons for
of the officer suspension suspeasion

1, Shrl A.C. Rathore Inspector
of Central Excise

2, Shri R. C. Singh, Superin-
tendent of Central Excise

3, Shri Krishna Singh, Superin-
tendent of Central Excise

4, Shrl H.B. Vir, Inspector of
Central Excise

5 Shri M.K. Baweja, Inspector
of Central Exclse

5.2.1968 Acceptaoce of lllegal
gratification
30.4,1969 Misconduct and falsi-
fication of diary
2.05.1969 Lack of devotion to
duty and integrity ln
- the discharge of du-
tes
5.7.1969 Demand and accep-
tance of lllegal geati-
ficatlon
5.7.1969 =do-

Posting of Staff afier Formatioa of
Nepal Zope in C.P.W.D.

7532, SHRI P. L. BARUPAL 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state §

(a) whether the formation of Patna
Aviation Zope, Eastern Zone Calcutta and

South Western Zons at Nagpur In the
CP.W.D. inthe year 1962-63 only junlor
staflf of the C.5.S. cadre was posted at
different places;

(b) whether on the formation of a
newly created zone vjz., Nepal Zoae in the
CPW.D, allocating the work of Sonauli
Pokhra Road, senlor «taff is being posted
either from the Minlstry or the C.P.W.D.
Central Office and no option has bzen ob-
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talned from the CS.S.
Nagpur and Calcutta; and

staflf working in

(c) 1If so, the steps taken or proposed
to be tak=n for sclection and posting emp-
loyees In the Nepal Zone from among the
affected C.S,S. employees who bhave been
brought back to New Delhi on a policy
measure 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
BS. MURTHY) 1 (a) No, Sir. Staff work-
ing in the Zones shifled to Calcutta and
Nagpur were transferred alongwith the work.
In Patna Zooe some stalf who became sur-
plus from the office of the Chief Engineer,
Union Territorles were posted and the rest
of the stalf were posted ad hoc basis in the
exigencles of public service. In the subse-
quent vacancies in the Zones it was decided
to send the junlor-most staff,

(b) On theformation of Nepal Zone
in the 1965 optlons were called for from the
staff working under the Secretarlat of the
Ministry and its attached offices in Delhl.
Of the opteces, persons selected on merit
were posted to Nepal, No option was
called for from the staff working at Calcutta
and Nagpur because they were shified only
about 2 years ago. At present staff Is be-
ing posted to Nepal on the basis of seaio-
rity and fitness and options have been
inivited from the staff working in the
Offlce of the Engineer-in-Chlef and the
Chief Engineers, C.P,W,D, at Delhi only,

(c) Al the staff transferred to the
Zones outside Delhi alongwith the shifting
of the Headquarters of the Zooes have since
been transferred back to Delhi afier comple-
tion of thelr tenure, leaving behind only
those stalf who are interested to continue
there, Io response to the options called
for from the staff working in the Officers
of the Engineer-in-Chief and Chlel Engi-
neers at Delhi, applications have since been
received from some staff who had previous-
ly worked in Nagpur. Calcutta and Patna
and they will be considered for posting to
Nepal on the basis of seniority subject to
thelr being found otherwise fit for posting
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to Nepal. Options will also be called for
from the C.8 S, staff still working in the
C.P.W.D. offices at Calcutta and Bombay.

New Rules for Recruitment in Nationalised
Banks

7533, SHRI MANGALATHUMA-
DAM : Will the Minister of FINANCE be
pleased to state:

(a) whether new rules have been fram-
ed for recruitment in the Nationallsed Banks
for supervisory posts;

(b) if so, whether all the 14 Banks are
strictly adopting the new Rules; and

(¢) If not, the action
regard so far 7

taken in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) 10 (¢). Under Section 19 of
the Banking Companles (Acquisition and
Transfer of Undertakings) Act, 1970, regu=
lations laylog down the conditions or liml-
tations subject to which a pationallsed bank
may appoint officers, advisers, or other
employees, and fix their remuneration and
other terms and conditions of service; are
to be framed by its Board of Directors afier
consultation with the Reserve Bank of India
and with the previous sanction of the Cen-
tral Governmeat, The question of framing
these regulations will be consldered, if
pecessary, by the Boards of Directors of
Nationalised Banks after they are consti-
tuted,

Medical Colleges in Delhi

SHRI T. P.SHAH :

SHRI MUHAMMAD
SHERIFF :

SHRI A. DIPA

7534,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether some seats are reserved for
the children of the Central Government
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employees residing in Delhi aod of those
serving io Indlan Embassies abroad for
education in the Medical Colleges In
Delhi ;

(b) if so, the details thereof in each of
the Medical Colleges In the Unlon Territory
of Delhi ;

(¢c) whether any preference Is glven to
students who are domiciled of the Delhi
State for admisslon to these Medical
Colleges ; and

(d) If so, the detalls thergof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B, S, MURTHY) : (a) and (b),

There are three Medical Colleges
In Delhl, namely, the Maulaha Azad
Medical College, the Lady Hardinge

Medical College and the under-graduate
wing of the All India Institute of Medical
Sclences. No reservation of seats Is made
in any of these Colleges for the wards of
Central Government Servants posted in
Delhl, In the Maulana Azad Medical
College, however, sons{daughters of Central
Government servants posted in Delhi at
the time of admission and candidates whose
father is dead but who are wholly depead-
ant on a real brother/sister who is a Central
Government servant posted in Delhi at
the time of admission are also treated as
eligible for admission on the basis of maerit
along with the resldeats of Delhi and other
entitled categories of students,

Some seats are reserved every year
according to availability Io the medical
colleges fo Delhi and other medical colleges
in the country for the of the Cen-
tral Government iocluding the wards of
Indian employees serving with Indian
Missions abroad, No reservation for the
latter is, however, specifically made In any
particular medical college in Delhl or
elsewhere.

(c) and (d). Out of the three Moedical
Colleges in Delhi, twelve scats in the Lady

VAISAKHA 7, 1892 (SAKA)

Written Answers 74

Hardinge Medical College, and all seats In
the Maulana Azad M-:dical College ex-
cept those reserved for the nomlne2s of the
Central Government are ulllised for the
resideats of Delhi locluding displaced per-
sons reglstered in Delhi who have passed
Pre-medical examination from the Univer-
sity of Dezlhi andf/or Higher Secondary
Examination from Delhi Board or an
examination equivalent to Higher Secondary
from Delhi centre. Admissions to the
All India lostitute of Medical Sclences are
made on the basis of a competitive exami-
pation on an all Indla basls except for those
seats which may be reserved for the
nominees of the Central Government.

Age Limit for Promotion to Inspectors in
Departmeat of Central Excise

7535, SHRI LATAFAT ALI KHAN ;
Will the Miaister of FINANCE be pleased
to state

(a) whether It Is a fact that In the
Central Excise Department 38 years is the
maximum age limit fixed for promotion
of Upper Division Clerks to the grade of
lnspectors ;

(b) whether it is also a fact that (his
age limit of 38 years was raised to 40 years
during the year 1965 only for that year;
and

(c) If so, the circumstances for raising
the age limit for one year only ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) 1 (a) Yes, Sir, In the C:ntral
Excise Department the maximum age limit
for promotion of U, D. Clerks to the grade
of Inspectors is 38 years, This age limit
is however relaxed upto 45 years in the
case of U. D, Cerks of outstanding
merit,

(b) Yes, Sir.

(c) Due to misinterpretation of the
rules a pumber of U. D Clerks were left
out of the consideration zone, Oa repre-
sentations being received from them and
with a view to avoid hardship the age
limit was raised 10 40 years during 1965 as

& speeial casc,
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O & M Uhit in Custom and Ceatral
Excise Department, Delhi

7536. SHRI LATAFAT ALI KHAN 1
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention has
been drawn to article in the
‘Darulsaltant®, Delhi, dated the 15th
January, 1970 and the 15th March, 1970
regarding O & M Unit In Customs and
Central Excise Department, Delhi ;

(b) if so, the reactlon of Government
thereto ;

(c) whether action has been taken in
the matter and If hot, the reasons therefor ;
and

{d) the names of the persons who got
training in O & M, the period of their
tralning and the amount spent directly or

fndirectly Including pay aud other
allowances paid to those who received
training ?

THE MIN'STER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) to (d). No Sir. In the ab-
sence of (i) copies of the articles and (ii)
fuller details about points raised therein,
it is not possible for the Government to
clarify the position further. There Is.
however, an O & M Unit attached to the
Headquarters office of Central Exclee
Collectorate, Delhl. The following officers
of that Collectorate were sponsored for/im-
parted training In the work study/O & M

techniques/courses  conducted by  the
Minlstry of Home Affairs, New Delhl :
(i) Shri Jagdish Raj, Examloer of

Accounts (Customs and Central
Exclse) for three months.

(i) Shrl Pritam Singh, Superintendent
(Administration)  Central Excise
Divisional Office Amritsar for one
month only as he was promoted to
a gazetted post before the com-
pletion of his training,

(lii) Shrl K. C. Kawatra, Deputy Offlce
Superintendent for three months,
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‘The amount spent on these offfcers on
account of their pay and allowances during
the perlod of training is Rs. 4,050 only.
No other expenditure except thelr pay and
allowances during (heir perlod of training
was Incurred on these officers,

Grant of Licence to U. S. Drug Company
“Knox Company” for Manufacturing
Drugs in India

7537. SHRI SHIVA CHANDIKA
PRASAD : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state 1

(a) whether it is a fact thata U, S,
Drug company called the ‘Knox Company
has been given the licence to (i) manu-
facture drugs in India. andfor (1i) import
drugs manufactured by its parent company
io U, 8, A, for sale in India ;

(b) whether it is also a fact that many
of the drugs of the parent company,
namely, Mandaco, Vi-tabs, Nixoderm,
Hynox and Cystex, are prohibited from

sale in US.A. but are allowed to be
exported ;
(c) whether Government are aware

that the reason for thls ban on sale of the
company’s drugs In U,S8.A. s that they
have been held by Government Drug
Inspectors to be spurlous and the
company’s advertisement claims fraudu-
lant ;

(d) whether Government are aware
that high pressure advertisement in the
Pross and over the Radio is maintained by
firm for promoting sale of its productsin
India ; and

(¢) whether Government propose, in
the Interest of public health, to ban the
sale of these drugs 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) 1 (2) (i} Yes, Sir. (ii)
No, 8ir, )
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(b} No, Sir,

(c) Does not arise in view of (b)
above,

(d) The advertisement in respect of
M/s. Knox and Company In the Press and
Radlo, with reference to the therapeutic
claims made for the products, in relation to
their composition, are mor considered false,
misleading, or exaggerated.

(¢) Does not arlse.

Eartbquake in Gujarat

7518,
SHRI D. AMAT :
SHRI ONKARLAL BOHRA :

Will the Minister
pleased (o state ;

of FINANCE be

(a) the loss of life and property due
to the recent earthquake In Gujarat ; and

(b) the amount of money given by
the Centre for relief work there ?

THRE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR 1 (a) According to infor-
mation received from the Goverrment of
Gujarat, the loss of life and propeity due
to the earthquake which recently hit the
Broach dlstrict was as follows :-—
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SHRI RAM AVTAR SHARMA:

(i) MNumber of lives lost 25
(ii) MNumber of persons
injured 250
(iii) Number of houses
completely destroyed 400
(iv) Number of houses
damaged. about 8000

(b) No financial assistance bas so far
been provided by the Goveroment of India
on this acccunt,

Cases against Workers of Hindustan
Housing Faciory, New Delhi

7539, SHRI BAL RAJ [MADHOK :
Will the Minister of HEALTH AND FA-
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MILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state ;

(a) the total number of employees
agalnst whom action was taken after the
arson in the Hindustan Housing Factory, New
Delhi in 1969 ; and

(b) what
against them 7

are the specific charges

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT :SHRI
B. S, MURTHY) 1+ (a) Following arson
and violence in the 2nd July, 1969, a case
was registered by the Police agalnst 105
workers of the Factory and 4 outslders,

(b) Charges have not yet been framed
against the accused,

Over-Bridge or under-Bridge for
connecting Vinay Marg with
M. Avenue, New Delhi

7540. SHRI BENI SHANKER
SHARMA @ Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT te pleased to state :

(a) whether the desirabillty of connect-
ing Vinay Marg, New Delhi with M. Avenue
on the Sarojinl Nagar side with an over-
bridge or under-bridge has been consldered ;

(b}

(c) the steps proposed to be taken in
the matter to mitigate the hardships of the
people living in those areas ?

if so, with what result ; and

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. S. MURTHY : () to (). It
has been reported by the New Delhi
Municipal Commitiee that there is a

proposal to construct an under-bridge con-
pecting Vinay Marg with “M™ Avcoue at
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an estimated cost of Rs, 40 lakhs, The
Working Group on Road Sector has recom-
mended this Scheme to be taken up during
the Fourth Five Year Plan period with a
provision of Rs. 20.00 lakhs ; the balance
work to be completed during the Fifth
Five Year Plan, The survey data of
this scheme is at present under investiga-
tlon,

Ban on Use of Saccharin

7541, SHRI JAI SINGH :

SHRI HARDAYAL
DEVGUN :

SHRI YAJNA DATT

SHARMA :

Will the Mipister of HEALTH AND
FAMILY PLLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleazed to state :

(a) whether Government's attention
has been drawn to the press reports to the
effect that Dr. George T. Bryan Unlversily
of Wisconsin, in his recent rescarches has
found that cancer developed In 47 of 50
mice Implanted with sacrbarin-chloresterol
plilets;

(b) If so, whe ther Government propose to
ban the use of saccharioe lo all drioks and
food-stulfs ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S MURTHY): (a) Yes.

(b) and (c). Saccharine is allowed as
an antificial sweetener for use only in
carbonated beverages and in no other food.
The reports so far available from all count-
ries of the world indicate that saccharine
is very commonly uvsed as an artificial
sweetener and no scientific reports are avzil-
able to indicate that It causes cancer or any
other harmful effects.
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1969-70 & wqreey awy afcar fal-
A st fanfo, s oF AR
famra 931 & faAsEl
fafyq & faar nar

bk DL

7542, &t ;o7 Tag watfear : &
wreey a1 qfcart faatem, st fmfo,
srare aqt Aty fawrs o ag @A
& T & fF '

(%) 1969-70 % g% faqwrdta fafy
¥ faq swiw sgzm faanr war 9% am
w1 § 91 yaw ¥ Ry ¢ FgEE &7
s T 2

() 7ar gewx fafwa wwa¥ ¥
A4t ft frges fafer &1 W@ aen-
mal § g7 WA ; AR

(n) afz gf, av 1969.70 & 3Tqw®
fafg & ¥ 9Y9Y agare & fa= seqarsy &t
agara faan way 3a% qrw gm § ?

eqreeg awr  qfcare  fagraa &
framfo, st @t ada faww waem
# veg Wt (st @ go ) @ (¥)
oF fagon g1 @9 9T @ AT § |
[doreg & va fem wan | AWed Fer
LT-3317/70]

(=) fnaf & frges TLFA &
wara & fac eareer w4 F eafqdsrmm
¥ ¥ wifsgs grsal agr WAL HETATST
Az sgaraal 1 g1 9ud 9T afgs
agraar & o1 FFAT § )

off agz A gaadt gwT & §R
w1fgn T fselr ot nadl &< # faer-
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Y g Yt o %y | Fafwcar gfaes
Y AEAT FIAT TSY FSETU #1 Foren-
i

() o%Y AgE § ¥aw o & gear
ama: wfqow WY SEE WEE, Senw
e, e WA od, e,
foaT QI8 e, IO RT N TR
faar mar 1

Mercury Stolen from Synthetic Drugs Plant,
Hyderabad

7543, SHRI ONKARLAL BOHRA

SHRI SAMAR GUHA 1

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state wheter some
cases of theft of Mercury ia the Syathetic
Drugs Plant, Hyderabad have come to light,
if so, the action taken to apprehend the
guilty persons and the estimated value of
Mercury stolen ?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R.

CHAVAN) : Yes, The case has been
reported to the local police who are hold-
ing the necessary investigations, It is not
possible to assess the total loss through theft
at this stage. The stock verlfication con-
ducted at the end of February, 1970 indi-
cated a shortage of about 1500 kgs, of mer-
cury valued at about Rs. 2.2 lakhs.

T.V. Set brought by a Cabinet Minister from
Abroad without Paying any Tax

7544, SHRI CHENGALRAYA NAIDU;
Will the Minister of FINANCE be pleased
to state ;

(a) whether it s a fact that a Cabinet
Minister brought a T.V. Set, after his re-
turn from South East Asla, without paying
any tax thereon by giving declaration
that its cost cost was only Rs, 900/ ;
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(b) whether it is alsoa fact that Go-
vernment granted exemption from of
Rs. 100/- in this case which was In excess
of the allowance of Rs. 800/- as free from
the impositlon of Customs duty;

(c) whether ftis not a fact that the
televislon set brought by the Minister costs
more than Rs, 1500/« In the country from
where he purchased it; and

(d) If so, the reasons for exemption
granted and the foreign exchange glven to
the Minister for the trip 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 (a) and (b). A T. V. set was
received as unaccompanied baggage of a
Cablnet Minlster after his visit to South
East Asla in 1969. An affidavit was filed
ty the Private Secretary to the Minister
that Jts cost was 900/-, The set was passed
free of Customs duty under the Baggage
Rules after condoning the excess of
Rs. 100/- over the permissible free allowance
of Rs. 800/-. Tt is not a fact that Govem-
ment granted exemption from payment of
duty on the excess of Rs, 100/-. The excess
was condoned by the compstent Customs
officer In exerclse of the discretlon wvested
in bim under the general orders dated
11,7,1966,

(c) and (d). No enquiry was made re-
garding the price in the country of purchase
because according to Customs Law the re-
levant value is the C. I. F. price based on
export price io the country of manufacture
f.e. Japan in this case, The declared price
of Rs. 900/- appeared reasonable on that
basls and was accepted,

Apart from the foreign exchange to be
spent on official expenses, the Minister was
allowed daily allowance by our Misslons
abroad on the prescribed scale and was also
released forcign exchaoge equivalent to
Rs, 346/- for personal Incldental expenses
as permissible under rules,

Royalty received by Union Ministers
from Abroad

7545, SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
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to state the total amount of royaity, interest
and profit that the Ministers in the Union
Government get from abroad per year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Information has been collected for
the year 1968-69. The total amount for this
perlod Is Rs, 4,615,00,
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Schedaled Castes and Scheduled Tribes
in F.A.C.T. Factory Travancore
Cochin

7548, SHRI MEETHA LAL
MEENA : Wil the Mioister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state |

(a) whether It is a fact that the mem-
bers of Scheduled Castes and Scheduled
Tribes have not been given proper repre-
sentation in  the F.A.CT. Factory,
Travancore-Cochin ; and

(b) if so, the reasons therefor and the
steps proposed to be taken by Government
in this regard In future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINES AND
METALS (SHRI D. R, CHAVAN) 1 (a)
and (b). The proportion of Scheduled
Castes and Scheduled Tribes in F.A.C.T.
is not yet adequate, This Is primarily so
because the rules relatlog to reservation of
Scheculed Castes & Scheduled Tribes were
applled to Udyogamandal only after the
Company came under the cootrol of the
Government of India In 1963-64. Since
then efforts are belng made to recruit the
maximum number of Scheduled Caste &
Scheduled Tribe personnel, provided suitable
candidates are avallable,

Take-over of Management of
Private Corporate Bodies

7549, SHRI N. K, P, SALVE : Wil
the Minister of FINANCE be pleased to
state 1

(a) whether Government have under
consideration any proposal to take over
the management of private corporate bodies,
where publlic sector financlal fosiltutions
bold the largest block of equity shares;
and

(b) If so, when a declsion is likely to
be taken In this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). There Is no pro-
posal under consideration of the Govern-
ment or of the flonancial instltutions at
present to take over the management of
Industrial conceras, promoted in the private
sector, merely on the ground that the
public sector financlal fInstltutions singly
or jolnily come to ho'd the largest block
of equity shares ; nor is there a proposal
under coasideratlon of the Government to
advise the institutions, in such circums-
tances, to take over the management of
such concerns,

In order to take over the management
and retain control of any concern In the
private sector, It is not enough for the
iostitutlons to hold merely the largest
block of equity shares ; the institutions
have to be able to command a majority of
votes among the sharcholders of the con-
cern.  According to the information
available from the public secter financial
institutions there Is at present no instance
where they have majority shareholding of

equity capital in any private sector concern.

However, In accepting the recommen-
dations of the [Industrial Libensing Policy
Inquiry Committee, Governm:nt bhave
recently announced that it is proposed to
ensure, in future, that there Is a greater
degree of participation [n management,
particularly at pollcy levels, in th: case of
major proj:cts promoted in the private
sector involviog substantial  assistance
(whether in the shape of loans or share
capital) from public sector financlal lnst-
tutions.

Polyester Fibre Plant for Punjab

SHRI N.KP. SALVE: Wil
PETROLEUM AND
AND

7650.
the Minister of
CHEMICALS AND MINES
METALS be pleased to otate ;

(a) whether It is a fact that the Punjab
Government had sought the permission of
the Cental Government to set up a Polyes-
ter Fibre Plant ;
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(b) whether Government are aware
that 9.9 per cent of the total production of
polyester flbre Is consumed Io Punjab ;
and

(c) if so, the reasons for pot glving
permission to Punjab to set up the Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
Yes,

(b) No : Informatlon avallable to
Government showed a much smaller per-
centage of the country’s production having
been consumed in Punjab,

(c) Does not arise,

New House for the Prime Minister

SHRI N. SHIVPPA :

SHRI K.P, SINGH DEO :
SHRI V. NARASIMHA RAO
SHRI K.M. MADHUKAR ;
SHRI K.N, PANDEY :

SHRI N.K. SINGHI :

SHRI D.N. PATODIA

7551.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state »

(a) whether the plan which was recently
approved by the Cablnet for puttiog up a
house for the Prime Miolster has been
shelved ;

(b) whether attention of Government
in this regard has beeo inviled to a report
in the ““‘Hindustan Times" dated the 4th
March, 1970 ; and

(c) If so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c) : Government
have seen the report which appeared in
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the Hindustan Times dated 4th March 1970,
No plan and estimate for the new official
resldence for the Prime Mibolster of Indla
bhas been prepared and the question of the
Cabinet approving of the plan, thertfore,
dees not arise. The proposal was ata
very prellminary stage of coosideration,
when It was declded to hold 1t In abeyance
for the present,

Regional Committees for Nationalised
Banks

7552. SHRI MURASOLI MARAN1
Will the Minister of FINANCE be pleased
to state :

(a) whether the Chief Minister of
Tamil Nadu has suggested that Committees
at regional level should be set up in the
case of natlonalised banks as in the case of
the State Banks of India; and

(b) 1f so, the action taken or proposed
to be taken In the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (sHRI P.C.
SETHI) : (a) A suggcstion to this effect
was made by the Chief Minister of Tamil
Nadu during the course of the meeting of
the Natlonal Development Councll held in
March 1970,

(b) The question of providing a forum
where the natlonalised banks can have
perlodical consultation with officers of the
State Governments, and representatives of
industrial and commercial bodies etc. in
order to enable them to fulfil effectively the
objectives of nationallsation, s encaglog the
attention of Government,

“Central debt Commission on loans given
to State

7553, SHRI MURASOLI MARAN)
Will the Miolster of FINANCE be pleased
to state

_(a) mhether there Is any proposal te
set up a Central Debt Commission to ex-
mine the loans glven to the States;

(b) whether any suggestions have been
received In this regard: and
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(c) If so,
regard 7

the action taked in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIPC,
SETHI) 1 (a) ann (b). No, Sir,

(c) Docs not arlse,

Prodaction of Fertllizers at Gorkhpar
unit of Fmﬂimumu tion of

7555. SHRI DEVINDER SINGH
GARCHA : Wil the Minister of PETRO-
LEUM AND CHEMICALS, MINES AND
METALS be pleased to state ;

(a) the total production of Fertilizers
at the Gorakhpur Unlt of the Fertilizer
Corporatlon of [ndla during the last year;
and

(b)
perlod 7

the lotal sale during the same

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R, CHAVAN) : (a) Dur-
Ing 1969-70 Gorakhpur Ubit produzed
1,56,066 Tonnss of Urea:

(b) 1,46,993 Tonnes of Urea.

Auction of Liquor Shops in Delhi

7557, SHRI 8, K TAPURIAH :
WIll the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the liquor
shops auctioned in Delbl recently fetched
more money this year ;

(b) 1f so, the amount of money realised
as compared to last year and whether more

liquor has been supplied to be sold through
these shops ; and

(c) whether some upper limit of price
hat been fixed and whether more shops are
to be opened in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP,C,
SETHI) : (a) Yes, Sir,
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(b) The total realisations this year
amount to Rs. 63.17 lakhs as compared
with Rs. 5863 lakhs last year. The
total quota of supply, however remains un-
changed,

() No, Sir.
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Security Paper Mills Worker's
Committee

7558, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state ;

(a) whether there is any Committee
to look after the grievances of the workers
at Security Paper Mill, Hoshangabad ;

(b) if so, whether that Commitiee
was elected by workers and when the last
elections took place ; and .

(c) If there is no Commlttes or a
pominated Commitiee, the reasons for the
same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI P, C.
SETHI)1 (a) No, Sir,

(b) Does not arise,

(c) There is a Labour Welfare Qfflcer
In the Mill who ensures that the grievances
of the workers are promptly altended to.

Roster in Security Paper Mill,
N Hoshangabad

7560. SHRI  NITIRAJ  SINGH
CHAUDHARY | Will the Minister of
FINANCE be pleased to state 1 )

(a) whether labourers in  Security
Paper Mill, Hoshangabad are called for
duty before they complete 16 bours rest ;
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(b) whether there are call books in
which the time when labourers are called is
entered ; and

(c) whether there are any documents
in Security Paper Mill, Hoshangabad which
show when lahourers come, when they go
and when they are called for work?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) 1 (a) Normally the labourers are
not called for duty before they complete 16
hours” rest, However, when a rellever of
a shift worker does not arrive unexpectedly,
that worker Is asked to contloue for the
next half shift for which he Is paid
overtime, In such exceptional cases the
next shift of the worker follows after 12
hours” rest,

(b) No, Sir.

(c) There Is no separate central time
record at present to show the time of entry
into or exit from the Mill of the workers,
Attendance reglsiers are however malotained
to show the attendance of an employee In
the shift he Is called to work.

Discrimination in Atiendance Rules for

Workers of Security Paper Mill,
Hosbangabad
7561, SHRI NITIRAJ SINGH

CHAUDHARY 1 Will the Minister of
FINANCE be pleased to state :

(a) whether it Is a rule of public sector
undertakings that labourers coming from
outside and reaching factory premises 2-3
mioutes late have to go back;

(b) if not, why Security Paper Mill,
Hoshangabad workers are so treated; and

(c) If so, whether this enforcement does
pot amount to harassment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) 1 (a) There is no provision for
labourers coming from outside and reach-
Ing factory premises 2-3 mioutes late In
public sector undertakings, All workmen
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are expected to be at the establishment at
the time fixed and notified. Workmen
attending late are llable to the deductions
p;ovidod for In the Payment of Wages Act,
1936,

(b) aod (). The workers in the Securl-
ty Paper Mill coming from outside and
reaching factory premises 2-3 minutes late are
not required to go back. A grace period of
upto flve minutes {s allowed generally, as
long as a workman does not habliually misuse
this concesslon. Even If a worker islate by
between flve minutes and 1 hour, the Sectlonal
Head permits him to attend duty with deduc-
tlon of wages as per rules, Hence the question
of haras:ment of workers for late attendance
upto 2-3 minules does not arise,

Bonus to Workers of Security Paper
Mill, Hoshangabad

7562. SHRI NITIRAJ SINGH CHAU-
DHARY 1 Will the Minister of FINANCE
be pleased to state 1

(a) whether itisa fact that Security
Paper Mill, Hoshangabad s producing paper
for non-Judicial Stamps, a commercial
businessy

(b) whether the Security Paper Mill
workers are thus saving foreign exchange;
aod

(c) if so, why they are not belng paid
production bonus ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) to (c). The Security Paper
Mill, Hoshangabad Is producing paper re-
quired for the printing of certain varieties
of non-Judicial stamps at the India Security
Press, Nasik Road, which are used as
{ns In go tal transactions,
justas it ts produclog other varietles of
paper required for similar jpurposes. The
Mill no doubt saves forelgn exchange by
undertaking thls work as it does by the
production of other types of paper. This
fact Is, therefore, not relevant to the ques-
tlon of paymeat of production bonus to the
workers, No bonus Js payable to the
emyloyees of the Mill as It Is a departmental
undertaking under the Central Government,
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Labour Welfare Committee for Security
Paper Mill, Hoshangabad

7563. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state

(a) whether there is no elected Labour
Welfare Committee for organising depart-
mental tournaments recreatlons etc,, at
Securlty Paper Mill, Hoshaogabad ;

(b) whether the expenditure for above
Is to be met by the Government 1 and

(c) whether labourers working In the
Security Paper MIll are being compelled
to pay Rs, 2/- each for above purposes 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) There Is a Labour Welfare
Fund Committee at the Securlty Paper
Mill, Hoshangabad for organisiog depart-
mental tournaments, recreations ete, It
consists of 11 members of whom 3 are nomi-
naled by the Geperal Manager and 8 are
elected from among the members,

{b) The Labour Welfare Fund Is made
up of members" subscription, voluntary
dooations and grants-ln-aid from Govern-
ment. The grant-ln-ald s now at the
rate of Rs, 2/~ per worker per annum and
an additlonal amount to match the subs-
criptlon collected by the Fuod, subject to
a maximum of Re. 1/- per member per
anoum,

(c) The present anoual subscription
rate of Rs, 2/- per member Is based on a

lution passed ly by the Labour
Welfare Fund Commitiee, Membership
of the Fund Is voluntary and no worker Is
compelled 10 become a member.
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Retirement benefits to Government
Employees Absorbed in Pablic
Undertakings

7565. SHRI RANJEET SINGH ; Will
the Minister of FINANCE be pleased to
state §

(a) whether it Is a fact that the Bureau
of Public Enterises has lssued instructions
regarding graot of retlrement benefits to
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Government employees on their permanent
absorption in the public enterprises ;

(b) whether these beneflts are also
applicable to those Goveroment employees
who have beenfor are belng permanently
absorbed in the autonomous organisations
which are partially/fully flnanced by
Goveroment ; and

(¢) If not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) Presumably, the Hon,
Member Is referring to the benefits that
Govt. have declded to offer to deputationists
from the permapent civil services to Central
Government industrfal and commercial
undertakings who declde to opt for per-
manent absorption In the public enterprises
where they are serving, These benefits
fnclude the grant of pro-rata pension/
gratuity earned by the officers during their
service in Gowt., carry-forward of earned
leave and provident fund contribution as
well as commutation of penslon,

(b) and (c). These benefits are
applicable only to those Central Govern-
ment civll servants who are serviog in the
fodustrial and commercial undertakiogs of
the Central Government, The benefits have
been allowed in the context of Government’s
decisions on the recommendations of the
Adminpistrative Reforms Commission made
in thelr Report oo Publlc Sector Under-
takings to reduce the dependeace of the
public undertakings on deputationlsts from
the clvil services and to enable them to
develop thelr own managerial cadres. The
recommendations of the Adminlstrative
Reforms Commission apply only to the
industrial and commercial undertakings of
the Central Government,

Violation of Customs Rales by Film
Industry People

7566. SHRI N. SHIVAPPA 1
SHRIG. Y. KRISHNAN; -

Will the Minister
pleased to state ;

of FINANCE be

(2) the Number of cases found by the
Customs Departiment for violatlon of
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Customs Ru'es by the persons in the Indlan
Fllm Industry durlng the years 1968-1969
and 1970, todate ; and

(b) the total number of cases In which
prosecutlons have already been launched
together with their pames 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Ioformation relating to
persons in the Indlan Film Industry is not
specifically maintalned by Customs forma-
tlons. However, on a scrutiny of relevant
records of offences it has been ascertained
that during the years 1968, 1969 and upto
March, 1970 the number of persons in the
Indian Fllm Indusiry against whom customs
authorities had initlated cases was 28, 18
and 1 respectively,

(b) Prosecutlon was launched only in
ope case, S/Shri Bishu Sen, Rakesh Bance
and Kantflal A, Patel were prosecuted by
the Bombay Customs authorities under
the Customs Act for misdeclaration of the
value of imparted fllms and their impo-
rtation without a wvalid import licence,
S/8hrl Bishu Sen and Rakesh Bance were
convicted and sentenced to undergo
imprisonment for one day besides a fine of
Rs, 20,000/- Each, Shri Kanti Lal A,
Patel was acquitted,

Cost of Producing Film ‘Mera Nam
Jokar’

7567. SHRI N, SHIVAPPA 1

SHRI G. Y. KRISHNAN :

Will the Minister of FINANCE be pleas-
ed to state 1

(a) whether Government are aware
that the film named ‘*Mera Naam Jokar'’
by Shri Raj Kapoor has been produced at a
cost of more than rupees one crore ;

(b) whether any investigation has been
made into the circumstances In which the
above producer had produced this fllm at
the cost of one crore ruppees ; and

(c) If so, the detalls thereof, the
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source of income and the amount of Incom-
tax pald thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) 1 (a) The picture *“*Mera Naam
Jokar"" is sull under production,

(b) and (c). Do not arise since the pic-
ture has not yet been produced.

Experiment with Ayurvedic, Urani and
Sidha Recipes for Family Planaing

7568. SHRI DEVINDER SINGH
GARCHA :

SHRI YAINA DATT
SHARMA :

SHRI HARDAYAL
DEVGUN :

SHRI JAI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 1

(a) whether the Central Council of
Research for Indigenous System of Medicine
has drawo up a scheme for experimenting
Ayurvedic, Upanl and Sidha recipes for
Family Planoing ;

(b) If so, the details thereof ;

(c) the names of the places selected
for such experiments ;

(d) the progress since made in setting
up of pharmacy for preparing these recipes ;
and

(e) the other declsions taken at the
meeting of the Advisory Committee of
the Indigenous System of Medicine for
Family Planning held reeently 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR : (a) No.

(b) and (c). Question do not arise,
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(d) The Advisory Committee of Indi-
geoous System of Medicine for  Family
Planning at its 2nd meeting held on 21.3.70
recommended the settiog up of a Pharmacy
by the Ceatre for preparlng recipes based
on I.8.M. for birth control, Government
is takiog necessary steps for the establish-
ment of a Pharmacy.

(¢) The other decislons taken at the
meeting are :

1. The selected I.S M, oral cootra-
ceptive may be screened clincial-
ly and pharmacologically at the
Post-Graduate Institute of Indian
Medicine, Banaras Hiodu Uni-
versity, Varanasi and Gujarat
Ayurvedlc  Unplversity, Jam-
Dagar.

2. Practitioper of 1.S.M. may be
Included In the Advisory Com-
mittes, Counclls and Boards for
F.P. at the Centre as well as at
State levels,

3, To publish a book oo Family
Planning based on 1.S.M.

4, The present journal of F P,
Department viz. “Centre Call-
Ing™ and of the Central Family
Planniog Institute viz. **Family
Planning News" and others
should be utilised for publish-
ing news and progress of Family
Planning according to I, 5. M,
also.

5. The L. 8. M, practitioners should
be glven Family Plaonlng litra-
ture and materlals for distribu-
tlon amongst the villagers.

Committee on Study of rates of
Interest

SHRI MANIBHAI J, PATEL :

SHRI DEVINDER SINGH
GARCHA 1

SHRI VALMIKI
CHOUDHARY :

7569.

Will the Mipister of FINANCE bz pleas-
ed to state :

(a) whether the Commiltee appointed
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sometlme back for studylog the questlon of
the differential rates of interest to be
charged for various types of borrowers such
as Government, Seml-Government and indu-
strial concerns, has since submitted its report;
and

(b) If so, the salient feature thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Presumably the reference
is to the study group set up by the Coordi-
pationCommittee of Poblic sector banks. The
group has been asked to go into the que:-
tlon of arriving at worklog norms for lend-
ing rates to the public. The preliminary
conclusion of the group Is that a coordinat-
ed approach in the matter of lending rates
could be achieved by working out the minl-
mum rates for speclfied categories of advan-
ces, such as :

(i) Small scale Industries ;

(ii) agriculture (both direct and lo-
direct) ;

(lii) small busioess finance Including
retail trade, professionals etc ;

(iv) small sector under any speclal
schemes introduced by banks ;

) cooperatives ;

(vi) public sector undertakings etc.
rather than by addopting uniform lendiog
rates. The group has not so far submitted
its report about the Minimum rates of Inter-
est 1o be charged on advances to the cale-
gories mentioned above.

Meeting of Custodians of Nationalised
Banks with Chairman of State Bank
of India Regarding Agricultural
Loans

SHRI MANIBHAI J. PATEL ¢

SHR1 DEVINDER SINGH
GARCHA :

SHRI VALMIKI
CHOUDHARY :

7570,

Will the Minicter of FINANCE be
pleased to state :

(a) whether the Chairman of the Biate
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Bank of Indla and the Custodlans of the
Nationalised Banks had a meeting recently
and discussed the norms and guidellnes for
agricultural loans of these banks and thelr
relations with cooperative banks in this
field; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) and (b). Yes, Sir, A meet-
ing of the Coordination Committes of the
public sector banks conslsting of the
Chalrman, State Bank of India and the
Custodlans of the fourteen pationalised
banks was held on March 20, 1970. The
meeting considered certain suggestions re-
garding norms to be adopted in the grant
of agricultural loans such as the scale of
finance per acre, nature of security to be
required for medium them loans, disburse-
ment of the loans iIn kind as far as possible,
scasonal schedule for recovery etc.

The Committee also discussed the ques-
tlon of coordination b:tween commercial
banks and cooperative banks for financing
agriculture, The points discussed at the
meeting contalned suggestlons for coordina-
tlon at different levels, natlonal, state and
district, to avoid the possibility of the
farmers belng over-flnanced, and for com-
merclal baoks to flnance agriculture mainly
In areas where the cooperatives are not
able to meet adequately the credit require-
ments of the needy farmers, It was also
suggested that the commercial baoks might
undertake flnanclog of any project which is
under implementation and for which the
cooperative agencles are unable to meet the
entire credit requirements. In order to
avold taking away of business from the co-
operatives it was suggested that interest rate
to be charged by commercial banks should be
3% higher than that charged by the coope-
rative instltutlons for similar advances, The
steps outlined, however, are to serve as
broad guldelines and it would be necessary
for each bank to work out its own arrange-
ments baving regard to the speclal features
that it might have to deal with,

Shortage of Aluminiom and Export
thereof

SHRI VALMIKI
CHOUDHARY ;

1371,
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SHRI DEVINDER SINGH
"GARCHA :
SHRI MANIBHALI J. PATEL 1

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Stand-
Ing Committes of the Advisory Council of
MNon-Ferrous Metals met on the 20th March,
1970;

(b) whether itls also a fact that the
Committee recommended that Aluminium
should not be allowed to be exported in
order to ensure that export commitments do
not create shortage of aluminium metal for
domestic industries; If so, details thereof;
and

(c) whether the Committee made other
recommendations also if so, the nature there-
of 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DR, TRIGUNA SEN)1
(a) The Second Meeting of the Standiog
Committee of the Advisory Council on Neon-
Ferrous Metals was held at New Delhi on
21.3.1970,

(b) The Standlng Committee had noted
the positlon lo regard to export of alumi-
pium viz, the declslon already made at an
inter-departmeémtal meeting that no export
of alumlnium metal (either E.C. or Com-
merclal grade) would be allowed durlog
the year 1970-71 uatil further orders and
that the export of commercial grade metal
would be restricted to the extent of pending
orders. As regards the commitments of the
primary producers (o export a certain per-
centage of their production {o terms of the
industrial licences granted to them, it was
decided that such commiiments would be
held fo abeyance and the supplies made
by the producers to exporters of Cables/
Conductors would be counted against their
export obligations, The export policy of
alumiolum dudng 1970-71 is being further
reviewed in coosultation with the Depertment
of Forelgn Trade,

(c) The Committee did oot make any
other specific recommendation regarding
the questjon of export of aluminium,
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Project Assistance from World Bank

7572, SHRI VALMIKI
CAOUDHARY :

SHRI DEVINDER SINGH
GARCHA :

SHR1 MANIBHAI J. PATEL :

Will the Mioister of FINANCE be ple~
sed to state :

(a) whether the Irrigation Reconpals-
sance Misslon of the World Bank which
visgited India last year for possible assistance
from the World Bank or lts affiliate, the
International Development Association, has
made appraisal of certaln projects for grant
of credit;

(b) if so, the names of projects selec-
ted for credit by the misslon and the cri-
teria of selectlon; and

(c) the pames of the projects which
have been already been granted credit and
the amouant thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (2) to (c). The Irrigation Re-
connaissance Mission of World Bank which
vislted India In 1969 Identified the followiog
eight projects for possible assistance from
the World Bank[International Development
Assoclation :

1, Mabhi-Kadapa (Gujarat)
2, Tawa-Irrigation (Madhya Pradesh)

3, Krishna-Godavari Delta Flood Con-
trol (Andhra Pradesh)

4. Godavari Barrage (Andhra Pradesh)
5. Upper Krishna (My sore)

6. Jayakwadi Stage I (Maharashtra)

7. Cauvery Delta (Tamil Nadu)

8, Puchampad (Aodhra Pradesh)

Out of these projects, a credit of $35
million (Rs. 26,25 crores) has been granted
by the International Development Assocla-
tlon on February 9, 1970 for the Mahi-
Kadana Project io Gujarat, The others are
at various stages of consideration.
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As regards the criteria for selection of
Projects referred to in part (b) of the ques-
tlon it may be stated that the World Bink
and lts affiliate the International Develop-
ment Association consider for assistance
under their procedures, prlorily projects
designed to Increage the output of useful
goods and services to raise standards of
Illving of the borrowlng country, They land
for projscts or programmas which are of
high priority for the borrowing country’s
economlic development, which are economi-
cally and technically sound and which have
satisfaclory prospzcts of being carried out
and operated successfully, Keeplng this ln
view, suitable irrigation projacts which are
part of the Five Year Plan schem:s are
identified from tims to time and taken up
for discussion, 1If all aspects are considered
satisfactory and adequate funds are available
In the Plan, they are taken up for final stages
of negotiation for assistance from World
Bank/International D:velopmant  Assocla-
tlon,

Taking over of Dr. Joshi's Memorial
Hospital and Nursing Home Delhi

7573, SHRI VALMIKI CHOUDH-
ARY 1
SHRI DEVINDER SINGH
GARCH

SHRI MANIBHALI J. PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have since
taken over the management of Dr Joshi’s
Memorial Hospital and Nursing Home in
Delhl;

(b) whether Government have drawn
up a scheme for the development of this
hospital; and

(c) if so, the detalls thereof ?

THF MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVYELOPMENT (SHRI
B.S. MURTHY) (a) and (b) * The manage-
meat of Dr, Joshi's Memorial Hospital was
taken over by Delhi Administration with
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effect from the 9th April, 1970, The Admi-
nistration has not yet finalised the scheme
for the developmeant of the hospital,

(c) Does not arise,

Synthetic Robber and Acrylonitrile
Monomer Projects

7574, SHRIR. K. AMIN : Will the
Minlster of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it Is a fact that the Indlan
Petro-Chemical Corporation Limlted has
decided to take up syathetic rubber project
and Acrylonitrile Mjnamsar projsct in the
public sector;

(b) whether ‘any agreements have been
signed with regard to the implementation of
these two projects; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE MI-
NISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
D.R, CHAVAN) (a) to (c). Yes, it has
been decided to set up the acrylonitrile plant
in Gujarat In the public sector and entrust its
implemzatation to the Indian Petrochemicals
Corporation Ltd. The necessary foreign
collaboration agreement is yet to be finalis-
ed, In respect of synthetlc rubber M/s, Indian
Petro-chemilcals Corporation Limited have
in association with M/s. Polymer Corpora-
tlon of Canada undertaken a study about
the demand for dlfferent types of synthetic
rubber and the feasibillty of manufacturing
the particular types required for the country.
Thelr report s expected to be received
shortly whereafter a declsion about manu-
facture of the partlcular type of synthetic
rubber will be taken,

Decision Regarding setting up of Caustic
Soda ChlanL? plant in Gujarat

7575. SHRI R.K. AMIN j WIil the
Miolster of PETROLEUM AND CHEMI-
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CALS AND MINES AND METALS be
pleased to state :

(a) whether Government have issued all
lcences necessary to absorb all downstream
products such as Vinyl Acetate and P.V.A.
Project;

(b) whether it is a fact that a decislon
regarding settlng up of a Caustic Soda
Chlorine plant, which Is necessary to supply
Chlorine to the complex for manufacture of
Chlorinated products, has since been taken
up; and

() if so, the detalls thercof and the
steps to be taken to fill in these gaps 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) 1 (a) Letters
of inient to the concerned entrepreneurs for
setting up the dowpstream units of the
paphtha cracker plant have already been
issued covering manufacture of high pre-
ssure polyethylene, Styrene and Polystyrene
and Polypropylene, The acrylonitrile down-
stream unit will be put up in public sector
by the Indian Petrochemicals Corporation
Ltd. As soon as the report of the feasi-
billty study just completed in association
with M/s. Polymer Corporation of Canada
about the likely demand for specific types
of synthetic rubber and feasibility of under-
taking manufacture of particular types of
rubber, is received, a decision will be taken
about setling up a synthetic rubber wnit,
In regard to Vinyl Acetate and P.V.A. fibre
project, the applicatlons received io response
1o a press note inviting such proposals are
under evaluation,

(b) and (c). The applications frem
private pariles received for the setting up of
Caustic Soda plants in Gujarat State have
been rejected as the entrepreneurs concerned
failed to submit detailed feasibility reports
specifying clearly as to how they propose 10
utilise the entire production of caustic sodaf
chlorine, They have however been advised 10
submit fresh applications, if they so desire,
when they have definite scherce for proper
utilisation of caustic soda/chlorine.
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Delay in Completion of Gujarat Petro-
Chemical Complex Including Naphtha
Cracker Plant

7576. SHRI R. K, AMIN will
the Minister PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state ;

(a) the steps taken to ensure expendi-
tious completion of Gujarat Petro-chemical
complex including Naphtha Cracker Plant
by laying down realistic time schedule ;

(b) the steps taken to grant suitable
repr lon to p s connected
with development of petro-chemical iodus-
tries in Gujarat on the Board of Directors
of the Petro-Chemical Corporation of
India ; and

(c) whether arrangements have been made
to make development of all Industries in the
complex In a coordinated manner, if so,
the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) Guja-
rat  Petro-chemical Complex consists of
Gujarat Aromatics Project, the Naphtha
Cracker Plant and the connected down-
stream-units, All arrapgements have been
finalised for the Gujarat Aromatics Project
and the clvil construction s in progress.
The mechanical completion of the project
Is expected 1o be around beginning of 1972,
All approvals have been given to the con-
nected polyester fibre and phthalic ane
hydride down-streams, and these are ex-
pected to synchronise with the commission-
Ing of the Aromatics Unit for the Naphtha
Cracker, terms of foreign collaboration have
been approved and M/s, Iodian Petro-chemt-
cals Corporation Ltd. would be signing an
agreement with M;s., Lummus Company
of U. K, very soon for the basic engineer-
ing package for the plant. The plant is
expected to be commissioned by early 1974,
In respect of the down-stream unlits linked
to this plant, progress io flpalising the
appropriate terms of foreign collaboration
elc. by the concerned private parties hold-
ing letters of intent covering the manufac-
ture of High Pressure Polyethlene. Polv-
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propylene, Styrene and Polystyrene, is belng
watched by Government in coordination
with the Government of Gujarat and the
Indian Petro-chemical Corporation Ltd,
so that the avallability of the relevant
feedstocks from the cracker plaot will
synchronise with the commissoning of the
downstream units.

(b) In the present Board of Directors
of the Indlan Petro-chemicals Corporation
the Interests of the chemical fndustry and
business has been given due representa-
tion. Entrepreneurs directly connected with
any maoufacturiog scheme in the complex
are however not glven representation o
the Board on principle with a view to avold
conflict of interests.

{e) Yes. The progress made by the
concerned entrepreneurs in finalising suit-
able technology, forelgn exchange flnancing
io respect of the project for polyethylene,
polypropylene, styreme, and polystyrene
for which theyj hold letters of intent is
periodically reviewed by Governmeot, In
line with the general policy of Government
to have manufacture of baslc chemicals in
the public sector, it has been decided to
put up the acrylonltrils plant in the public
Sector, M/s Indian Petrochemicals Cor-
poration Ltd. are presently evaluating pro-
posals for finalising the appropriale foreign
collaboration arrangement. M/s. Indian
Petrochemicals Corporation Ltd, have in
association with M/s. Polymer Corporation
of Canada completed a techno-economic
feasibllity study whose report is expected
shortly. Declsion 1o take up manufacture
of particular types of synthetic rubber will
taken thereafter,

Supply of Gas from Kalol Oil-Fields to
Ahmedabad Electricity Company by
O.N.G.C.

7577. SHRIR. K. AMIN 1 Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state 1

(a) whether it is a fact that the
Ahmedabad Electricity Company Is ready
and willlng to use gas from Kalol oil-
fields ;
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(b) whether the Oil and Natural Gas
Commisslon agreed to supply gas to the
Company ; and

{c) if so, the detalls thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CH&VAN): (a)
Yes.

(b) and (). The Oil and Natural Gas
Commission propose to supply about 60,000
cublc metres of associated gas, per day, to
Ahmedabad  Electricity Company on a
purely temporary basis until the Indian
Farmers’ Fertilizers Co-operatives Plant
goes on stream, Ahmedabad Electriclty
Company will lay the supply line to their
Power House from the existing pipeline
of ONGC,

Upgrading of Katibar ‘C’ Class City

7578, SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state ;

(a) whether Government have taken
any declsion to upgrade the status of
Katihar Town in Bihar as class ‘C’ city ;
and

(b) if so, when the decision s likely to
be implemented 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.) :
(a) and (b), Katihar is one of the 38
cltles Included In the sample survey of the
growth of population for purpose of a
mid-census review of classsification of cltes,
for the grant of house rent and compen-
satory (city) allowances to Ceneral Govero-
ment servants, Afier careful consideration,
it has been decided to defer the review of
classification of cltics/towns till 1971 census
figures become available. Mcanwhile, the
Third Pay Commission s also expeeied to
examine this issue.

‘Working of Medical stores organisation

7679. SHRI GADILINGANA GOWD:
Will the Minlster of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMET
be pleased to state :

(a) whether Government have considered
to revlew the working conditions of the
Medlcal Stores Onganisation aod the future
of the Orgasisation the form In which it
should continue ;

(b) If so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY): (a) Yes, Sir. The
Government have already reviewed the
working conditlons of the Medical Stores
Organisation and have declded that the
Organisation shall contloue, However, it
Is proposed to streamline the working of
the entire organisation,

{b) Detalls are being worked out.

() Does not arise,

C. G. H: S. Dispensary in Naraina Colony,
New Delhi

7580, SHRI GADILINGANA GOWD;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to refer to the reply given
to Unstarred Question No. 4898 on the 25th
August, 1969 regarding opening of C, G. H.
S. Dispensary in Naralna Colony and state :

(a) Whether a dispensary has since been
started in Inderpuri, Delh! and decision has
also been taken to open a separate dispen-
sary In Naraina Colony, New Delhl for the
bepefit of Central Governmeat Employees
residing In Naraina Colony and Naralpa
village ;

(b) If so, the time by which a separate
dispensary would start functioning In
Naraina Coloay, New Dzlhl : and

(c) If not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) 1 (a) to (c). According to
C. G. H. S, norm only one Dlspensary s
justifled for the combined areas of Inderpurl
and Naraina. Government have issued orders
for the opening of an allopathic dispensary
in these arcas which for the convenience of
bene ficiaries would be split up Into two
wiogs to be koown as “Ioderpuri-Naraina
Complex Dispensary No, I'* to be located
in Naraina and the other as “Icderpurl-
Naraina Complex Dispepsary No, 11" to be
located in Inderpuri, While the Inderpurl
wing is expected to start functioning duriog
this month, the Naraipa wing will start as
soon as sultable accommodation Is avallable,

Provision of Amenities in the Colony at
Pandara Road, New Delhi

7582, SHRI JAGANNATH RAO
JOSHI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state ;

(a) whether it is a fact that the Pandara
Road Residents’ Association, New Delhi has
made a number of rcquests at  Ministry, C,
P. W. D, and Horticulture level since
April, 1969 for the provision of amenities
in the colony ;

{b) If so, what are the amenitles/fac:-
lities asked for ; and

(c) the action taken on each of the
requests so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) Yes, Sir.

(b) The following amenkies/facilities
have been asked for :—

(1) Glazing of Varandahs.
6" high kerb along the edges of the

road running by the slde of common
lawns,

(11)
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(lil) Metalling of roads connecting Block
*A’ with Block *B".
(iv) Metalllng of a portlon of the road
running adjacent to quarter No. B-
93, Pandara Road.

(v) Widening of some rcaches of the
road pear ‘E’ type quarters,

(vl) Street lightiog for

quarters,

DIl type

(vii)

Improvements of common lawn,
(vili) Development of a plot behind
multi-storeyed flats at Shahjahan
Road into a lawn.

(c) The actlon taken on each of the
requests is Indicated below:

(1) The requests for glazing of
verandahs are considered on merits
of each case, In the case of
allotiees whose need for additional
accommodation was proved to the
satisfaction of the competent autho-
rity the verandahs have been glazed
already,

(ii) This request was received In the

Month of Dec, 69, The matter Is

under examination,

(ili) The work has since been completed,

(l¥) This portion of the road was pre-
viously occupled by dhobls and has
been got vacated recently. The pro-
posal for metalling the road Is now
under examinatlon,

(v) Previously the residents did not
allow widening of some reaches of
the roads. The proposal for takiog
up this work is now under
examinatfon,

(vi) The street lights have been provi-
ded but the N, D. M, C. has not
yet energised the same. The matter
is belng pursued with the N. D.
M. C.
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(vil) The lawn has been fenced with
barbed wire, provided with hedges
and Is being further improved,
(vilf) The plot has been cleared and
levelled. Further development of
the plot is under consideratlon,
o T AA JrAg
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faw s=rera § T WY (o6t wo o
|3t) : (§) g7 aww ahrn, foad
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a9t gror dged w9 A fed
Fdao & oA @ ST W
3 41T
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(in) ¥ <dgg wwRw/zF-vaNY
%7 s afafaa, ¥F aft
qIE ar I %7 H A Ay
grETd &Ea & Ao Rad &5
¥ J1gdg a7 F T Hq-
T FY g87 s ar s
g s g |

W gonEr ‘dF Age dver &
st &5 A A WA & giw A
T a8 aifofsas 41 & T ¥ & 335
foryy Frar o3 o & 1 & § Fis 397 Y
qred ey & fou faa §91 & amoon
foadr fraa e 7 &, 3 4% 97 fasi &
adew &3¢ mfe 461 & fawr ¥ fow g
faa &= ®1 97 STA AT AF | AL
¢ e Far @91 gy fFY T gaet & afe-
weaEy 39 @t @Al § agt e
gfamai & ara@sar §, g91 997 %}
#Y grarg g g

(%) ag qais =1 & 7E gar |

Su, tion by Chairman, Indian Min-
ng Federation for uplift of Coal
Industry

7586, SHRI B. K. DASCHOW-
DHURY : Will the Mibister of PETRO«
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether the Chairman of the Indian
Miring Federation had suggested In the
menth of March, 1970 a three-point pro-
gramme to save the coal industry, from the
precarious positlon of shrioking profits and
shrinking markets; and

(b) If so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) 1 (a)
Yes, Sir,

(a) A statement giviog the information
laid on is the Table of the House [Pluced
in Library. See No. LT-3318/70]
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Inconvenience faced by Allottees of
Government Accommodation in
R.K. Puram, New Delhi

7587. SHRI YAJNA DATT
SHARMA :

SHRI HARDAYAL
DEVGUN :

SHRI JAI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased (o state :

(a) whether it has been brought (o the
nolice of Government that the allotiees and
sub-lettees of Government quarters in
R.K. Puram Delhi and other colonies have
to face a lot of inconvenience because of
the fact that the drain pipes in the fore and
aft paris of the upper storeyed quarters vjz.,
balconies, are not connecled with the sewer
system and as such they cannot use those
drain pipes;

(b) if so, whether Government propose
to connect the drain pipes with the sewer
system; and

(c) If pot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) ; (a) Yes, Sir.

(b) No, Sir,

(c) Drain pipes provided in the balco-
nles and verandahs of quarters are meant
for the disposal of rain water and floor
washings. The discharge through such
plpes is carrled to the storm-water drains
and their conoection to the sewar system is
peither necessary nor permissible under the
Municipal byelaws.

More Beds for Mentally Sick in
Various Hospital

7588, SHRI YAJNA DATT
SHARMA :
SHR1 HARDYAL
DEVGUN ;
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SHRI JAI SINGH ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) The total number of beds for the
mentally sick in the various hospltals of the
country;

(b) whether it Is a fact that jo India the
incidence of suicide Is highest In the
world;

(c) whether . a preponderating number
of such cases can b: atributable to the
shortage of bads for the mentally sick;
and

(d) if so, whether Government propose
to provide more beds and if not, the reasons

therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S,
MURTHY) 1 (a) According to information
available, there are 17756  beds avallable in
38 mental hospitals in the country. In addi-
tlon facilities for treatment are available in
all big G:neral Hospirals,

(b) Figures for suicide In the various
countries are not available for comparative
study,

(c) The incidence of suiclde does not
have much relevance to the shortage or
otherwise of the number of beds for the
mentally sick. .

(d) There is at present no proposal to
increase the existing number of beds. Sloce
medical care is a State subject it is a matter
for State Governments to consider on the
basis of availabillty of resourccs,

Complaint against Deputy Director
of Inspection

7589, SHRI GEORGE FERNANDES ;
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
any complaints against a Deputy Director

VAISAKHA 7, 1892 (S4K A)

Writien Answers 118

of Inspection who had information regard-
ing the evasion of taxes by the Volga
Restaurant, New Delhi ;

(b) ifso, the nature of the complalat ;

and

)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) t (a) Yes, Sir,

the action taken thereon ?

(b) and ‘c), The matter was looked fn-
to and 1t was found that there was no evi-
dence to support the allegation that favours
were shown (0 the assessce.

T & dmrarw w7

7590. st dm gww @ E\Er
faer &4 ag aT@ ® FU wL v ¢

(%) 3@ & sgmas: Jemaw =
feaar § ;
(@) AT aTmT aw 97 F1 W ¥

Tg favm wat & swgm &3 ¥ feg
1§ IIT FET qEA 8 ;

() afz gt, @ acovard) s
e

(%) GTHITA 2N & gaaw AW 9T
W O W AT F O T IIw
wa g,

(¥) afe #1§ swig 1 foy 2 §,
At gawT war FR g P

faer wearem § W wAY (S Wo Wo
) (%) ¥ (7). FmE@ W @
afg &1 sgEA s @eE A g
wid FAw & @ A faw@ w3 ¥

four faaifcfat ®t gt Fwmag aw
N T F@ F sA@ A A= F
T T 1965 ¥ JaraTy o THE FA
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Ft @ AeArg = & 4F | AEw aAfws
Fraq &t qrr 271 (4g) & a9 o 1%
waear § 5 fawifc fam e &
TET T T TE AT FT vy § 995
T X T T HITTT FC X T A5
T § A9 GFAT & | T AGATT ® ) FHET
¥ AT A FT A AUAT FT a0
? @R FmETw W@ O FT WA K
foe, awg @y 9T ggfaq Iy feg smd
g forod ag fasm w1at & fouw Sqwew
e

(v) @@t & sada fawmn o,
FERT ST B OFA # AT faRelr gmr
fafraw fafroma afafas & Sediaq &
UF Hgaa ST @A £

(¥) =g e 7Y sz g

fardm Framet st gron A s

7591, =it *w SwTR T AT
farer 5ot 16 mi+, 1970 & warifea w1
deqr 455 % gL & gEaq ¥ A q@M
& T & 5

(%) # g S am § e aifis-
T aewTR fadai & @ A afeel
afegwt 9 fafaas v & =7 3o & fogy
Pearen ¥ w7 # fadq aa@ @@ g AR
w wwe mfFEm ® g ufew ¥
RNt A F @ afsage @ @
L

(=) war wrea gesre w1 fawm ot
dar swaga ¥ & @ fowd fwt A
@A T WA o B AT g #
o fgl 7 orwe @1 faa gur & =9
H XS "H; SR
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ﬁﬂ#ﬁmﬁmﬁi’t(nﬂ!e"o
&) : (7) zaft g s @ a@w
qar § f& arffeam &Y “daw areEe
o’ 9 ¥ & diear g, T ae-
FIT ) OF qF0G H IW W ¥ AgWA
®F #1{ aEerdy A 4

(&) &Yz (7). s & fase &
wreEr afefeafadt # g3 wwcF dsAr
€ §TAT FIAHE AL GO |

faeet # ageft g omwEm

7592. ft oftw Ww @i ar
wareeg qar afanx faem Wtz famta,
sramE qar Ay faww AN ag T
N w0 w3 fi:

(%) 7ar GCFIL qg AgHT FL §
fr feeelt # a7den w@dl at & aw
W@ & e o gfeg 2 aga wfer @
we;

(=) afz gf, v #a @wwT &1 faa
faeelt ¥ @get gf aAdedr & AdA &
forq &g %aw I3 AT fed) & a@ St
# fawead andl § AT T@F F gwear-
fea Q1 w1 E; 3T

() afz agl, @ g% 70 1o §?

e @ar afcare fotew st
fawiw, srare @ A faww STey
ﬂmq‘ﬁ{ﬁ.ognﬂfﬂ): (F) st
gh

(a) s, g

() s & A gsan
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Strect Lighting in Pandara Road, D-II,
Flats

7593. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether 1t Is a fact that the Pan-
dara Road, D-II flats have not been provid-
ed with street lighting since  thelr
construction over two decades ago ;

(b) If so, the reason for this situa-
tion ;

(c) whether ft is a fact that poles have
been fixed and wiring done for some years
past but the electricity has not been energis-
ed ; and

(d) 1If so, the reasons therfor and
when Government would remedy the situa-
tlon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY)1 (a) Excepting for
the three pole lights, other street lights
have not been energlsed by the N.D.M.C.

(b) to (d). Poles for the street lights
were provided by N.D.M.C' at Government
cost more than a year ago but these have
not been energlsed by them on the plea that
the electric consuption charges and expendi-
ture on maintenance should be borne by
Government, As it is the normal responsi-
bllity of the Local Body to bear such ex-
penditure, N.D.M.C. were requested to
bear the expenditure and at least to energlse
the strect lights, pending a declsion on the

question of payment of consumption
charges, etc. The matter s siill under
conslderation,

Annoval Remittances to Foreign
Countries

7594, SHRI BHOGENDRA JHA
W1l the Minister of FINANCE be pleased
to state the latest total amount of money
belng sent to U.B,A., UK., West Germany
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and France o the form of royalties, manage-
ment fee, dividends, profits, interests, sala-
ries, etc,, per annum and what was the res-
pective total amount sent in the year 1948-
49 or 1949-50 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) 1 The earliest and the latest avall-
able figures are for the year 1960-61 and
1968-69 respectively. A slatement showing
the remittances made to the U. K., U.S.A.
West Germany and France in these two
years on account of profits, dividends, royal-
tles, Interest, and management fees (laclud-
log office expenses, agency services) is lald
on the Table of the Lok Sabha. [Placed
in Library. See No. LT—3319[70] In-
formation on remittances of salarles Is mot
separately available,

Loaas from U.S.A. snd U.S.S.R.

7595. SHRI BHOGENDRA JHA
Wil the Minlster of FINANCE be pleassd
to state the total amount of loans secured
from the U.5.A, aod the USSR and the
respective present value of the undertakings,
machianes, annual productions, etc, from
the investment made from the loans obtain-
ed from the above two countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The total value of loans from
USA and the USSR for which agreements
have been signed, are as follows ;

USA 1 § 3491,3 milHons (Rs, 2618.5
crores)
(post-devaluatlon)
USSR 1 Roubles 1225.4 million
(Rs. 1021.1 crores)
(post-devaluation)

2. The projects and the purposes for
which the aid from the two countries per-
talo are shown in the statemeats laid on

Table of the House. [Placed in Library.
See. No. LT—3320/70].

3. The loans have been used for a
very large number projects covering various
sectors of the cconomy. Apart from pro-
ject tled loans amounoting to Rs. 1762.3

crores have been obtained and used for

import of a wide warlety of miscellaneous
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capltal equipment, component, raw materials
and production materlals, which bave
gone into thousands of investment actlvi-
tles In the public and the private sector
over the course of many years. The ln-
formation desired by the Hon'ble Member
Is about present value of the undertakiogs
(which involves getting the values of all
the assets and labilities of each of those
undertakings), the values of the various
machines (which involves golog luto the
question of the normal life of each machine,
the depreclation, the state of maintenance
and the the present value) and the annual
produciion which will cover all the fields
of fnvestment covering agriculiure, aviation,
power, transport, communication, social
‘services and iodustries of a wide variety
including large, medium aod small scale
etc, It is extremely doubtful if sttlsfactory
Information on all these can be collected
and even if It is to be attempted, the orga-
nisatlon, labour, expease and time involved
‘for collecting the information will be very
large and out of all proportion to any
objective to be gained,

Advance of Credit to Small Scale Indusiries
by Natiopalised Bapks and State Banok

7596, SHRI BHOGENDRA JHA
Will the Minister of FINANCE be pleased
to state 1

(a) the specific branches and categories
of small scale industrles for wbich the
State Bank and other Natlonalised Banks
are advancing credits including the terms
and conditlons thereabout ; and

(b) the total number of recelpients of
such loans includiog amounts thereof in
the wvarious districts of Bibhar sloce the
pationalisation of the 14 major banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Any industrial unit engaged
in manufacturing, processing or preserva.
tion of goods or in servicing machinery,
tractors elc., with capltal investment in
.plant and machinery of not more than
.Rs, 7.50 lakhs (Rs, 10 lakhs in the case of
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A wide category of enterprises ranging from
agro-based industrles to those engaged in
the maoufacture of electrical goods and
compliances like engloeering goods, spare
parts, pbarmaceuticals, consumer goods
etc,, come withln the scope of such credit,
Advances arc granted to new units as well
as to existlrg ones, Credit is advanced
both for the short-terms to meet worklng
capital requirements as also for medium-
term (generally for 3-7 years) for financing
fixed capital expenditure.  Short-term
finance fis generally provided against the
pledge or hypothecation of raw materials
and finished goods and In some cases
stocks in process. In suitable cases, clean
advances to a reasonable extent are also
allowed, Advances are given against trade
bills and supply bills as well. While con-
sidering proposals for advances to small
scale industrial units, banks generally look
to the feasibility of the schemes, the growth
prospects of the industry and the characier
and capabillty of the management, Inte-
rest charged is usually slightly lower than
the geperal rate,

(b) Information regarding the advances
of the major banks to small scale industries
as on 1%9th July, 1969 Is not avallable.
However, the position as at the end of June
1969 and December 1969 s indicated
below :—

Advances to Small Scale Indus-
tries by the 14 Nationalised
Banks and the State Bank
of ladia in the State of
Bihar

As at the  As at the
end of end of
June, 1969 Dec., 1969

No. of units 596 789
financed

Amount of limlts Rs. 7.95 Rs, 10.04
sanclioned & in crores crores
force.

Amount of Rs, 3.19 Rs, 4.00
balaoce cutstand- crores crores
ing.

.uolts maoufacturlog aocillary comp ts
of certain big Industries) is eligible for ad-
vance from the Siate Biok aond other Na-
tonalised Banks as a small scale indestry,

Information relating to the district-wise and

category-wise break up of scch advances
is not available,
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Demonstration by Workers of the Hindu-
stan Housing Factory, New Delhi

7597. SHRI BAL RAJ MADHOK i
SHRI N.K. SOMANI 1

SHRI 5.K. TAPURIAH 1

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to staie 1

(a) whether it Is a fact that workers of
the Hindustan Housing Pactory, New Delhi
held a  demonstration before the Prime
Minister's Housing on the 3rd Aprll, 1970
and submiited a memorandum to ber as also
to him;

(b) If so, the maln demands of the
workers listed in that memorandum
and the steps Government propose to take
lo this regard 17

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The workers of the
Hindustan Housing Faclory, New Delhi,
marched in a procession to the Prime
Minlster’'s House on Ist April, 1970 and
presented a representation to her,

(b) The only demand of the workers
was for the grant of Dearness Allowance at
the rates paid to Central Government emp-
loyees. The matter Is sub judice.

Construction of School on opea plot in
Sector VIII of R.K- Puram, Delhi

7598. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 1

(a) whether it {s fact that an open plot
{n Saztor VIl of R.K Param. Dazlbi which
is used as lawn and playground by . .ghe
Government employees living in that sector
is being brought under coastruction for a
school building;

(b) whether It is also a fact that the
residents of S:ctor VIII have represeated to
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Government that that lawn should not be
spolled and that school building be const-
rucied at some other place;

(c) whether it Is also a fact that there
Is plenty of open spac: near about which
can be utilised for bullding a school; and

(d) If so, what Government have dooe
to concede thls genulne request of the resi-
dents of Sector VIII of R.K, Puram ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir.

(b) Yes, Sir,

(c) and (d). The plot under reference is
earmarked for the constructlan of a Nursery
school in the approved layout plan, There-
fore, it is being utllised for that purpose,
In Sector VIl of R.K. Puram, three other
plots have been left as open ground io be
used as parks and playgrounds by the
resident,

New Squatters on Public Land in Delhi

7699, SHRI BALRAJ MADHOK :
Will the Minister of Health and FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state 1

(a) whether It is a fact that pew
squatters bave beea squating on pubiic land
particularly on the Rallway land In
Chanakaya Puri, Klrti Nagar and Ramesh
Nagar areas in Delhi ;

{b) Whether It is a public land and
wiil have to got wacated from these
squatlers sooner or later ; and

(c) If so, the steps being taken to
prevent this occupation of public land by
squatters T .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir,



¥21  Written Answers
(6) Yes, Sir.,

() The General policy under the
Jhuggl Jhoapri Removal Scheme Is to
. femove squatters from such pubtlic lands as
- are required for Immediate development so
that further squatting is avoided, Other
casual squatters like hawkers, etc., are
removed by the Enforcements Squad of the
Municipal Corporation of Delbhi which
patrols the area regularly.

Financial Assistnace o West Bengal

7600, SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be
pleased to state 1

(a) whether it Is a fact that West
Bengal has requested the Central Govern-
ment to meet the State’s additlonal Habllity
in implementlog the Pay Commission's

- recommendations ;

(b) whether West Bengal Government's
delegation has drawn the attention of
‘Government to the assurance given by the
Deputy Chairman of the Planning
Commlssion at the last meeting with the
ex~Chief Minister that the case of the
State would be considered ; and

(c) if so, whether Government have
agreed to give loan and If so, to what
extent ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K,
KHADILKAR) 1 (a) Yes, Sir,

(b) No such assurance was glven by
the Planning Commission,

c) Does not arlse,
Overcrowding in Hospitals in Delhi

7601. SHRI CHENGALRAYA NAIDU:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether it is a fact that there are
overcrowding o the hospitals in the

Capital ;
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(b) iIf so, the total number of beds
provided in Irwin and other big hospltals
fn Delhi ;

(c) the number of patlents admitted at
present in  the hospltals and the number
who have to remaln ln the hospitals without
having any beds ;

(d) whether the recent survey has
shown that this overcrowdlng is because of
the tendency of doctors to admit everybody
regardless of the patient’s condltions ; and

(e) if s0, the actlon Government propose
to take Io this regard and also to study the
ills of hosplials and remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) There is some
overcrowding In certain hospitals In Dethl
as a result of large admisslon of patlents
from Accident and Emergency Service
Department or whenever there is any
epidemic.

(b) The positlon is glven below :

Name of the Number of Beds

Hospltal
Safdarjang Hospltal 1207
Irwin Hospital 1103
Willlogdon Hospital 679
All India Institute of

Medical Sealences 750
Lady Hardinge Medical

College and Hospital 580

(c) The requisite fnformation will be

collected and lald on the table of the
Sabha.
(d) There is no information about

survey being conducted, however
the

any
admission is made depending on

paticat's conditlon,
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() Government had constituted a
Committee, popularly known as Dr. K.N.
Rao Commitiee to go Into the working of
Government hospitals In Delhi and to sug-
gest ways and means for improving their
worklng. Most of the recommendations
of the Committee have been accepled by
Government and are belng Implemented.
Every effort Is made to Improve the
standard of service in Government hospitals.

Seizure of Gold in South Bombay

7602. SHRI CHENGALRAYA
NAIDU 1 Will the Mioister of FINANCE
be pleased to state :

(a) whether it Is a fact that the contra-
band gold valued at Rs, 26 lakhs was seized
by the officials of the Anti-Corruption
Bureau in South Bombay on the 31st March,
1976 ;

(b) if so, whether it Is also a fact
that gold welghing 151,580 grams in the
form of biscults was found in cloth Jackets
In one of the flats ; and

(c) Ifso, the action taken agalost the
persons held responsible 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). On 31st March,
1970 Officers of the Anti-Corruption Bureau
searched a flat in Mahim and informed the
Customs authorities on findlng gold lylog
there, Customs Officers recovered 13
jackets containing 151.580 grams gold and
selzed the same under the Customs Act,
The approximate price of the gold in Indla
is Rs. 26 lakhs,

(c) Three persons, who appear to be
connected with the gold and one occupant
of the [lat have been arrested under
the Customs Act and remanded to custody.

Translation of the Term Reserve Bank
of India

7603, SHRI G. Y. KRISHNAN1
Will the Minister of FINANCE be pleased
to state 1

(a) whether it is a fact that the trans-
lation of the term ‘Reserve Bank of Indla’
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has been lnscribed as ‘Bhartlya Reserve
Bank® on the currency notes lssued in Hindi;

(b) whether the word ‘Bhartiya® has
iotroduced as a substitute for the word
‘Indfa’; and

(¢) I so, the reasons for not introduc-
ing any Hiodi word as substitute for the
world ‘Reserve’ 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir,

(b) and (c). The word ‘Bharatiya’ is
the recognised Hindi equivalent of the words
‘of Indla’. As for the words ‘Reserve Bank’,
a translation was not considered necessary,
as these words have besn adopted as they
are, In Hindl, in the official Hindi version
of the Reserve Bank of India Act, 1934,

fawra www & fag w6y
T HYI AW '

7604. oft gow wa woATw : FAT
farer WY 7 TETR w FO wGL R

(%) & gwg qord G 9 FET
g %1 g9 feaar ww ¢ 5

(&) faeita aq 1970-71 § fasra
wrawnt & fow Uog aGHEIT H AEMA
a1 = ¥ &7 # feadt ufa 3 &1 9¢-
1T &t faarT 3 @it

() faefra ad 1967-68 &< 1968-69
¥ ¥ WIFTT TR TS AP &1 HA
aar agem & v A feadt wfw @ ag
q ?

gﬁtﬁﬂaﬂtfmﬁmimdﬂ
(st o o wifewwx) : (¥) ¥ (7).
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o fEman s g )@ for w3

faaTw

& g qore o fad o sgme Weoww
(w3 Tl #)
. (%) 31w, 1969 #t aemar Fg wW 224,43
(=) sz % 1970-71 & qralfaa @yw-  =wr 12.84
aral & fog froa fed o st aqEm 5.51
Lk Sl —— —_—
g 18.35
() svaraET AN wigra-aea 1967-68 1968-69
A1 garaAl & fog 1967-68 wq 2218 27.57
#YT 1968-69 ¥ fa¥ 7 §= agEa 1102 9.20
N W AE —_— _—
E15 33.20 36.77

faequit :

(%) =g =l Y aerm = ¥ faFga ga § fax gisgl #1 affar s far
T R ¥ 31 AT, 1969 aw ¥ §

(n) &3 : woq & qaz |

fawra wrdAAl & fou gfoarar W) =w a9 2w F =v & feat ofe 3 &1 9%

v #1 fan @ &
7605. = gwm ww g : AT (w) fareits o 1967-68 &7 1968-
fawr At ag T@rd & g oF 5 69 ¥ ¥y gwre A ghaamm & ww
et o F S & fradt ufr A ?
(%) fasha ad 1970-71 ¥ w7 &T- gfer w4t st fawr wAmw ¥ Tew

® o fasre wdwal & fog agma sl () To ¥o mifawwy) ( (F) & (7).
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o R an N g @ G = {0
e
¥ gru g o o M wgam site =W
(w07 wai,H)
(%) 31 =r<, 1969 # agrar FaT Hor 152.82
(&) wwg A 1970-71 Y snaloAvre A9- WO 9.96
areif & foq fraa fed o =w &t wqem 4.27
wqaTT J—
11 4 14.23
() warar s s TAr-fe 1967-68 1968-69
a4 Al & fag
1967-68 &Y 1968-69 ¥ fay w1174 22.59
™ WO AT FIIA ygma 6.26 6.59
We 18.00 29.18

feoquit -

(%) ¥ada =i &Y avrar w541 3 faqages gro § fo1 wisdi & afaq v
frarar & & 31 7rs, 1969 as & § 1

(=) A ;e & wwz

fawra wrdawi ¥ g T
W T A AW W

7606. &t g¥R W wEETA : T
far Wt a8 7A@ & g FA (% :

(%) @ o979 YIEgT IR T
¥ T H § Foear = § ;

(w) faeta ad 1970-71 & fawm
F1at ¥ fag Tow aTFT ® FgEA qar
=T & ®7 & fradt vft 33 &1 g
&1 faame ; A

(m) faeitg ag 1967-68 aar 1968.
69 ¥ ¥=EIT FTHTT EIU T I FY
O A9 HPIA F w9 F frad ufw @
a4t ?



135  Written Answers

gix @ o famr siwrew @ T
HA) (st Too wifemw) ¢ (¥) ¥ (7).

APRIL 27, 1970

Written Answers 136

o% faacr war At Aw X @ frar mar
(4

faaar

w7 grr e my wgam st ww@

(%) 31 @<, 1969 #1 gFmT Hlt o

(@) Ts7 & 1970-71 7 FrgreFTIRT

araravet & forg faga fed oy "o

a1 FgRm

()

I WX #FIH

FiEwAr @)X mrEEAr- e
AT swFal & feg  1967-68
W 1968-69 #fer ¥  gw

(w07 w9l #)

389.10

Al 27.96
T 11.98
wre 39.94
1967-68 1968-69

B 63.31 85.62
A 29.23 31.27
Wy 92.54 116.89

(%) ¥dra ol #t awr wwAi A fege e & fe atsgt § afaw e
faarmar @ & 31w, 1969 as & §

(=) s :osa Famz 1

Oil Driling Programme during
Fourth Plan

7607. SHRI RAM KRISHAN
GUPTA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether the programme for drill-
ing of oll during Fourth Five Year Plan
thrsmghout the country has been finished ;
an

(b) 1f so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI D, R. CHAVAN)1
(a) Yes,

(b) The Fourth Plan of the O.N.G.C,
envisages a drilling target of 1.25 million
metres on land at a cost of Rs, 97.94 crores,
In addition, it Is envisaged to drill three
exploratory wells and nine development
wells in shallow waters and five wells In
deep waters, at a cost of Rs, 25.99 crores,



137 Written Answers
House Rent Allowance to Government
Employees

7608. SHRi P. C. ADICHAN : Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstasred Ques-
tion No. 5363 oa the 6th April, 1970
regarding grant of House Rent Allowance to
Government employees wlthin the pay-range
of Rs, 391 to 500 per month and state :

(a) whether exemption from the provi-
sion for production ef House rent receipt to
those receiving pay below Rs, 500 p. m, was
granted in pursuance of the S:cond Pay
Commission’s recommendalions ; and

(b) If so, what new circumstances/rea-
sons arose that warranted this provision to
be applied to the category of employees
within the pay range of Rs. 391 to 500
p. m, consequent on merger of Dearness
Allowance with pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) No, Sir.

14,

{b) While Gover were ing
the reducting of the limlt of Rs, 500/- to
Rs. 250(- as before in view of the reported
abuse of this rconcession, with the Issue of
the orders regarding merger of Dearness
Allowance with pay the limit cams down
from Rs. 500 to Rs. 390/-, Since such reduc-
tloo is in the direction Government bave
themselves been considering, the new limit
bas been left undisturbed,

Disparities in Wages of LIC

7609. SHRI P, C. ADICHAN : Will
the Minister of FINANCE be pleased 10
state ;

(a) whether there exist disparities In
wages of L. I, C., workers doing identical
jobs, and whether L, I. C. workers have
recently submitted a memorandum urgiog
the removal of these disparities ;

(b) if so, the details of disparlties that
bave been brought to Goveroment's notice
In this regard ; and

(c) the actlon proposed to be taken by
Government 10 remove the same 7
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) to (c). Government
have pot received any memorandum on dis-
porities in the enoluments of employee doicg
identical jobs, Details of disparities, if any,
are not, therefore. avallable, The unlons
who are now currently having discussions
with the L, I. C. on thelr salary scales etc,
Will have an opportunity to briog to the
ootlce of the Corporation any grievances
they may have in this regard,

Haldia Refinery Project

7610, SHRIMATI UMA ROY : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state 1

{a) the upto date progress of work of
the Haldla Refioery project;

(b) the likely date of completion of the
project;

(c) whether top offfcers of the project
have oot so far moved to the site;

(d) whether the order for movement to
the project site has already been issued by
the Managing Director and the same was
subsequently cancelled beeause some top
officers are reluctant to move to the project
site;

(¢) whether Government are aware that
these officers represented to the Managing
Director for their retentlon at Delhi on the
ground of flpalisation of projsct reports,
scrutiny of contracts obtalning clearafce
from the Director General Techoical Deve-
lopment; and

(f) whether Government are aware
that the same consideration was pot accept-
ed in case of the Gauhatl Refinery Project
and the Barauni Refinery Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. GHAVAN) ; (a) Pre-construc-
tion planniog jobs relating to studies on the
product patlern, product specification
tankage requirementrs process licences, soil
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Investlgation and process deslgns have alrea-
dy bezen completed, Commerclal agres-
meants for detailed englneering desjgn. supply
of equipment and materials and techaical
assistance have bzen concluded with ths two
foreign collaborators, The work on the
detailed englneering is fo progress in the
offices of Technip In France, Industrlal-
export, Bucharest and M/s Engineers India
Lid. in New Delhi. Procurements and
fabrication of equipmsnts and materlals,
both indlgenous and imported have baen
taken up in hand by Technlp in France,
Industrial-export in Rumanla and by Engi-
neers India Ltd, fo Indla, Construction
work s also progressing at site, Temporary
roads and railway sidings, warehouse, site
offices and canteen building have baen
completed, Works on pre-treatment of soil
for storage tankage arca, erection and
commisslonlng of 33/6.6 KV sub.station,
earth work, are in advanced stages,

(b) By the last quarter of 1972,

(¢) to (¢) The Management of India
Oil Corporatlon decided early thls year to
move the office to the site. Accordingly,
the General Manager, the Chlef Engloeer
(Civil) and about a dozen engincering and
accounts officers connected with the const-
ruction work are already at site. Some
staff was required to be relained at the
headquarters in New Delhl 10 get cleara-
nces from the Directorate General, Technl-
cal Development and  have lalson with
Engincers Indla Ltd, and the iwo foreign
collaborators for approval of eogineering
drawiogs, approval of procurement propo-
sals and works contracts, On the comple-
tion of these works, this staff will also shift
1o slte.

(f) The Haldla Refinery Projects is not
comparable with Gaubati and Barauni Refi-
pery Projccts as the latter ones were belng
executed on 2 turn-key basis by the forelgn
collaborators. The Haldia Reflnery Is
being erected by the Indian Oil Corporation
with the technical assistance of Engineers
India Ltd, and the foreign collabotators,
whose offices are located in Delhd, Since
the Haidia Refioery is not a turn-key
project, close collaboration between the
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ownzrs and th: techaical coisu'tantsfcolla-
borators is required at every stage of design
enginzering and procnrement,

Revolving fund for Housing for the
Year 1970-71 1971-72

7611, SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH and FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state ;

{a) whether any revolving housing fund
has beea created for the year 1970-71, 1971
72 in the States of Punjab, Haryana,
Himachal Pradesh, Jammu and Kashmir
Unlon Territory of Chandigharh ;

(b) If so, the respective amounts of the
funds and the details of house construction
programme ;

(c) If not, the time taken to create the
funds ; and

(d) the central assistance giveo to these
Stares for the above funds 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) 1 (a) to (d). The Govern-
ment of India are not aware of any move on
the part of any of these States or Union
Territories, with the exception of Chandi-
garh, to create a separate *‘revolving fund"
on thelr own.

The Administration of Chandigarh,
however, proposed to retain the repayments
of house building advances made by the
former Government of the composite Punjab
with the object of constituting a revolving
fund of the order of Rs, 50 lakhs, This
proposal was not acceplab'e 10 the Govern-
ment of India ; but special assistance to the
extent of Rs, 35 lakhs was made available
to the Chandigarh Administration, as non-
Plan funds, durlng 1969-70, in addition 1o
lakhs for
Housing for that year,
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Advantages to Employees Serving in

Nationalised Banks

7612, SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state the advantages which have accrued
to the Bank employees serving in the four-
teen banks recently nationalised 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI): The following advantages are likely
to accrue to the bank employees serving in
nationalised banks :—

1. Employees will bave grealer oppor-
tunites of advancement arising
out of expension of the activities
of the banks through the openiog
of new branches and diversification,

2, They will also have a greater sense
of securlty and Impartiality and
fair treatment from the manage-
ment,

3. As employees will be rep ited on
the Boards of nationalised banks
to be constituted under sectlon 9
(3) of the Banking Companies
(Acquisition and Transfer of
Undertakiogs) Act, 1970, they
will have a sense of direct partici-
pation in the several facets of
nation bulldiog programmes,
in all of which the nationalised
banks have a wvital role to play.
This will also lead to greater job
satisfaction,

Provision of Additional Fans in m m
Quarters in Government Col

7613, SHRI RAMESH CHANDRA
VYAS : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether It Is a fact that Government
bave already passed order that electric fans
snould be installed in both the living rooms
in type 111 quarters in Government colonies;

(b) the date on which the relevant

orders were issued ;
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(c) whether electric fans have since
been fitted in type 11T quarters of the Minte
Road Area ;

(d) if oot, the reasons therefor ; and

(e) whether in view of the impending
summer season, Government would take
steps o ensure that the fans are provided in
all the type 111 guarters io Minto road Area
without further delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S, MURTHY) : (a) Yes, Sir.

(b) Orders in respect of new colonies
were issued in July, 1965 and in respect of
the old colories in March, 1969,

(¢) No additional fan has been fixed
in the second living room of the type III
quarters lo the Minto road area,

(d) ‘and (¢). As the quarters In the
Minto Road are proposed to be demolished

on account of re-development scheme,
additional ceiling fans have not been
provided,

Opening of New Oil Bearing Structure in
Gujarat by ONGC

7514, SHRI MUHAMMED SHERIEF:
will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether recently the Oil and Natu-
ral Gas Commission opened a new pcssible
oll bearing structu‘e in Gujarat and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D, R. CHAVAN) : (a) and
(b). Of the several structures recently dril-
led in Gujara‘, one siructure called Subha-
san structure, which was drilled about a
year ago, encountered oil, Further drilling
fs belng uondertaken to evaluale the ofl
potential of this structures,
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Wide Economic Disparity Root Cause
of Tension and Distarbances

7615, SHRI MUHAMMAD SHE-
RIFF : Will the Mlnister of FINANCE be
pleased to state 1

(a) whether Government are aware that
the wide economic disparity 1s the root

cause of teoslons and disturbances in the
country; and

(b) if so, the steps taken by Govern-
ment to remove the disparity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIP, C.
SETHI) 1 (a) Whlle the Government do
not accept the view that economic dispar-
ties alone are the cause of tenslons and
disturbances in the country, It s possible
that, they partially contribute to such ten-
slons and disturbances,

(b) All our plans and policles have
been orlnted towards reducing exlsting eco-
nomic disparties in the country so that all
get equal opportunitles to benefit from the
fruits of development, In pursuance of this
poilcy, the public sector has been continuo-
usly expanded so that further concentration
of economic power fn the hands of the few
would be prevented, Besides, legislative
power under the Mooopolles and Restric-
tive Practics Act has also been taken 10
deal with such cases where monopoly
power isused to the detriment of the
community,

As regards narrowing down of existing
economlc disparties the Government have
deployed various measures, both fiscal and
pon-fiscal. A highly prograssive rate of
personal taxation, tax on wealth including
agricultural wealth, additional wealth tax
on urban lands and buildings, taxes on gifts
and estates, and high commodity taxatlon
of articles of consumtion by afTluent sec-
tions of the community to curb conspicuous
consumptlon are some of the fiscal measures
deployed to reduce income and wealth dis-
parties,

Simultaneously, certain measures to pro-
tect and p the In ts of the k
sections of the population such as Increased
expenditure on soclal services such as edu-
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cation, helith, drinking water etc. Increasiog
employment opportunities, stabllising prices
of essentlal commodities of mass consump-
tion by a system of selective price control
and public distribution system, speedy im-
plementation of land reforms to help the
small farmess and landless agriculiural
labourers, progiessive labour leglslation
and the directive to the natlonalised banks
10 meet the credit requirements of the wea-
ker and hitherto neglected sections of the
society have also been taken. Further, the
Draft Fourth Plan has also indlcated varlous
programmes and policles to ralse the living
standards of the poorer sections of the po-
pulation,

Amount presented to Khan Abdul
Ghaffar Khan

7616. SHRI MUHAMMAD SHERIFF :
SHRIP, C. ADICHAN 1
SHEI HIMATSINGKA :

Will the Mioister of FINANCE be
pleased to state :

(a) The approximate amount which was
glven to Khan Abdul Ghaffar Khan at the
time of his departure ;

(b) The amount likely to bz collected
after his departure and to be sent o the near
future ; and

(c) Whether out of the donations which
were coliected for Khan Abdul Gaffar Khan,
some amount was given to the organisers of
Insanl Biradarl ; and

(d) If so, to what extent and for what
purposes 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). At the time of his
departure Khan Abdul Ghaffar Khan was
given Rs. 30,13,373,62. Subsequenily, appro=-
vals were given for further remittances up to
Rs. 1,66,095.75. Ahother request secking
remittance facllity of Rs. 4,00,000 has now
been recelved,

(c) and (d). It is understood from the
Gaffar Khan-Sarhad Gandhi Salgira Samil
that the organisation ‘Insanl Biradari' is yet



145 Written Answers

1o be formed and the guestlon of any doma-
tions to it out of the funds collected for
Khan Abdu| Ghaffar Khan does not arlse,

Setting up of Clinical Test Centres for
Cheap Pathological Facilities

7617, SHRI MUHAMMAD SHERIFE :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WOKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Where Government have considered
to have more clinical test ceotres cheap
pathological facilities for poor and middle
class people in the country ; and

(b) If so, the details thereof and if not,
the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI B,
S. MURTHY) : (a) Government hive no
spzciflic proposal under consideration to set
up clinical test centres ln the country,

(b) Such facllitles for pathologlcal exa-
minations already exist in all major hospitals
of both Central and State Governm :nts,

I HAN & T AT N
afeare fadtaeT ¥

7619, st my w fag watfea : am
waTerg qut ofeare frdtem wie fmio,
wTaTE A9 qUdg fywrE w4 IO AR
% O\ wgarer # qfmi fadleT 39 &
i ¥ 1 frgeaz, 1969 & spnzifea weq
geqr 2109 & I9X & g9 ¥ gy T
FY FaT FL0 fF :

(%) =ar 395’73 & w1 g f wfera
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() afs, 7€ at ga avawa # faemar
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Arrears of Income Tax Ouistapding
above Rupees Five Lakhbs

7622, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to state :

(a) the pumber of companles with
arrcars of Income-tax of more than Rs, 5
lakhs at present ;

(b) the oumber of persons with arrears
of Income tax more than Rupees five lakhs
at present :

(c) the reasons of accumulation of these
arrears ; and

(d) the efforts belng made by Govern-
ment to collect these arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) 1 (a) Number of Companfes with
arrears of more than Rs, 5 lakhs as on
30-6-1969. 284

(b) Number of persons other than Com-
panies with arrears of more than Rs, §
lakhs as on 30-6-1969, 681

(c) The general reasons for the accu-
mulation of arrears of Income-tax are as
under §

(i) Demands pending realisation on
account of the verification of
assessee’s claims of double income-
tax relief,

(i) Demands wherein the assesses
have gone In appeals/references
against the orders of Income-tax
Officers/AppelJate Assistant Com-
missioners/Appellate Tribunal and
are not paying the disputed de.
mands,

(ili) Demands locked up on account
of the same Income having been
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taxed in the hands of more than
one assessee  as a protective mea-
sure.

(lv) Demands due from persons who
have left Indla andf/or are not
treatable,

(v) Demands due from companies
which have gone Into liquidation,

(vl) Demands due from persons who
have nil/lnadequate assets at pre-
sent.

(d) The followlng specific measures
bhave been taken for speedy collection of
arrears ;

(i) Takiog over of recovery work
hitherto done by officials of the
State Government,

Work taken over fully in Com-

missioners® charges at Delhl,
Andhra Pradesh, Gujarat and
Rajasthan,

Work taken over partly In Com-
missioncrs® charges of West Bengal,
Madras, Mysore, Uttar Pradesh,
Bombay and Poona,

Efforts are being made for taking
over recovery work In the remaln-
ing charges also as soon as possl-
ble,

(1) Introduction of Functional Distri-
bution Scheme under which the
work of collecilon of taxes has
been made the specific function of
one or more income-tax officers
In the Range,

Creation of Special Recovery
Units In the Commissioners® cha-
rges to look after the expeditious
recovery of outstanding demand,

(i)

Rate of interest in case of delayed
payments has been ralsed from
6% to 9%, with effect from Ist
October, 1957.

(v

(v) Acceptance of crossed cheques by
the Department and openlng of
special recelpt counters for this
purpose in the Iocome-tax Offices,
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(vi) Publication of names of assessees
who are defaulters in the payment
of taxes over certaln prescribed
limits,

Arrear Clearence forlnights are
belng observed all over the country,
During the perlod, special empha-
sis is lald on carrying out pending
adjustments/rectifications, giving
effect to appellate orders and
collecting the net demands due
from the assessee,

(vih)

I A wrearn fas
qf e # safar

7623. =it wgrow ey wieat @ w@v
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qead #t wifta & I & fodt asqaT
@ & asqaw adf feam @0
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Family Piagning as compulsory Curricelum
in Medical Colleges

SHRI D. N, PATODIA :
SHRI N. R. DEOGHARE :

7624,

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state 1

(2) whether it is a fact that ‘‘“Family
Planning' as at present does not form a
part of compulsory curriculum in the Medi-
cal Colleges in India ;

(b) whether it is also a fact that Medi-
cal Council of India has drawa up a curri=
culum in this regard ; and

(c) 1If so, when this curricalum will be
implemented by the Colleges ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) Some medical
colleges lo Iodia have already introduced
teaching of family planping contents In the
undergraduate curriculum as recommended
by the Medical C!:uncil of India,

(b) Yes.

(c) It is hoped that the remaining
medical colleges also will implement the
reccommendation of the Medical Councll
of India Io due course.

Financial Assistance by life Insarance
Corporation to Eartbquake Victims
of Broach

7625, SHRI D. N. PATODIA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Life
Insurance Corporation has agreed to give
financlel assistance to the carthquake wvic-
tims of Broach ;

(b) if so, the details of the Scheme
drawn up by the Life Insurance Corporas
tlon ; and

(c) the natture of assistances already
glven and those to be given under the above
scheme and sloce when 7
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN MINIS-
TRY OF FINANCE (SHRI R K. KHADI-
LKAR 1 (a) The Governmeat of Gnjarat
have approached the LIC for a loan of
Rs, one crore for construction of houses
demolished by the earthquake in Broach
recently. The proposal Is under the consl-
deration of the LIC,

(b) and (c). Do not arlse,
Outbreak of Malaria ia Delhi

7626. SHR! D. N, PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that accord-
ing to newspaper reports, the outbreak of
malarla in Delhi has agaio registered a
sharp increase ;

(b) if so, the reasons therefor ; and

(c) whether the malaria eradication
programme has been suspended in Dz1hl and
if mot, the steps being taken to stop the
rise In the spread of malaria ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (SHRI
B. S, MURTHY) : (a) No.

(b) Does not arise.

(¢) The Union Territory of Delhi has
already entered lnto the maintenance pbase
of Malaria Eradication Programme. The
responsibllity for conuouation of the
vigilance actlvities under the Programme
now rests with the Delhi Municipal Cor-
poration and the New D:lhi Municipal
Committee. The steps taken by the local
authorlties are as under:

(1) Active and Passive surveillance I3
being carried and blood smears are

being checked for incidence of
malaria,

(2) Aoti Jarval measures have been
intensified.

(3) D.D.T, Barrler spray of all the
houses Io the river line belt and
slum arcas is done twice & year,
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Setting up of Ten Medical Colleges In the
Country by 1974

7627. SHRI D, N, PATODIA :
SHRI NAVAL KISHORE
SHARMA :

‘Wiil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) whether it is a fact that Government
propose 1o set up ten Medical Colleges
in the eountry by 1974 ;

(b) if so, the places where such colleges
will be set up ; and

(c) the capaclly for admission in each
llege and the schedule for starting these

colleges 7

THE MINISTER OF STATE THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B, 5. MURTHY) : (a) The Fourth
Five Year Plan envisages the establish-
ment of tenpew medical colleges in
the country under the State plans.

(b) and (c). The annual admission
capacity of the above medical eolleges may
be about 50 each Ioltially. Ou of them,
one cach has already been started In 1969-
70 at Sewagram In Maharashira and
Burdwan in West Bengal, The location of
the other medical colleges and the time by
which they would be started have not yet
been decided by the State Governments,

Loaas from World Bank and Foreign
Countries During Fourth Plan

7628. Shri ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
state 1

(a) whether it is a fact that the World
Bank and some other countries have refused
to advanee Loans for the fourth Five-
Year Plan ;

(b) if so, the details in cach case upto
the 31st March, 1970 ; and

(<) the rcasons for their refusals ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) (a). No. Sir.

(b) and (c). Do not arise,

Smuggliog on Indo-Pak Border

7629. SHRI ABDUL GHANI DAR:
Wiil the Minister of FINANCE be pleased
to state : :

(a) whether it is a faet that Customs
receipt at Hussalnlwala Border fn the year
1969-70 is five times more than that received
in the year 1966-67 due to smuggling of
goods ; and

(b) If so, the details thereof and the
reasons therefor,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHLI) : (a) and (b). The customs re-
ceipts at Hussalniwala border during the
year 1966-67 amounted to Rs. 37,588/- and
durlng the year 1959-70 to Rs, 961,250/-.
The reasons for increase are being enquired
into and will be laid on the table of the
House,

weq waw § fafwren faew 39 aav
sfaw groer & fe fafeai
w1 frgaw

7630, =it o o Atfea: ¥ &@TTH
aar afcare frfree st fwfo, sma@
aat g fawm® WA ag AW 61 O
0 fs ¥ gra snaifag QAT & aaia
fafear s qar sfwsyor ¥ a1 1969-70
& fo¥ wer w29 & foq feadr fafa fraa

Fagg?

ey aar afcare frdew &t
fasor, smae aat A faerw WA
¥ Troq Wit (st @, g. gf7) ¢ Wl 9w
adfg e § fafrean frer & foq &na-



155 Written Answers

e fafemar qd g Fafwer faari
TAIAT ATAS Fae T §) Fo7 FATTAT
Mo 7 fenfora feay mar § 1 wsa ke
FIER ¥ 1969-70 ¥ erawra faari &
four ¥dw sgam fogs N s
g W | wwfag 9w av I FH
qgraar gt & 1§ |

Allotment of two Bungalows to Shri

V. K. Krishaa Menon
7631. SHRI KANWAR LAL
GUPTA :

SHRI SURAJ BHAN
SHRI SHARDA NAND !

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Shri V,
K. Krishna M:on has been allotted iwo
Bengalows in D:lhl, one by Government
and the other by the Delhi Development
Authority ;

(b) if so, the reasons for which two
resldential houses have been given to him 3

(c) whether it Is a fact that the bunga-
fow of Shei V, K. Krishna Menon allotted
by th: Delhi Developmzot Authorlty 1s
being used by him not for official purposes,
but as an office ; and

(d) if so, whether Government propose
to acquire onc of these bungalows from
him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S. MURTHY): (a) and (b), Yes,
Sir. A house has beea allotied to him by
Government by virtue of his position as a
Member of Parliameat, The other house,
construzted by the D:lhl Development
Authority, was alloited to him by the
Administrator Delhl, for the reason that
Shri Meoon is Couasel for the Dzlhl Dave-
lopment Authority in cases In the Supreme
Court. When Shri Mecnon requested for a
house from Delhi Development Authority,
be was not a Member of Parliament,
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(¢} No, Sir,

(d) Yes, Sir ; an order cancelling the
allottmeat of the second house has since been
passed,

Formatlon of Muslim Zoues in Delhi

7632, SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleassed to stale :

(a) whether it is a fact that Govern-
meot have made some Muslim zones in the
Capiial;

(b) If so, the names of the zones;

(c) whether it is also a fact that the
Hindus and other non-muslims cannot pur-
chase property in that area; and

(d) the reasons for making Muslim
zooes In the Capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No.

(b) to (d). Do not arise.

HATH AW MYE A F1 qqfera i
Y awwrf & fou §ux & amg s

_ 7633, st wgvow fag Wt @ s
Wifaw aar A ST W= qar w1y
#4Y gg @A A FO FA T

(%) 7av ag v & fr @219 &= e
seam & faq 135 wex 9ff d@ A
2T ¥ aqfeera 3o » @l & fodr §um
¥ g 15 ad % wwdt g3fy & oo sU%
fwar 7o §; wafe U §W@ qq7 aqqfe-
5 3@ &Y a1 1-25 graT qfy dw@ o
aqr wfgey § AT &7 §A f gEATIAN

g A
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(w) afz i, ot vfaa s2x F q=7a
15 a8 & 1w g5 w9 feadt afafom
wifa @ar F¥ s ?

o aar Taew ST EW A
Wiy WAt W Tew WA st (T W
agm) : (%) N 7@ | 72w FeergQT
fefaze 1 73 3= N faa & foir
qAFAT, 1965 § @ WIWT GIEFL AT
dwas {ufaaa awe oo aqr qifrre-
wig® & @1 w5 A A1 faw w1 il
gorn ar, 39 gy Woaw wy & for wf
wfase (N182) gea af a1 swmand €
goar ¥ feqw & F9x aw@ & afaw
fawgn fRr o oar &Y gEd &l
# us fafwa geamae frwrer agq
qr | FTeTd & 94 'AT & 148 wred
% sfefea gem & sam § @@ gU,
Traz 135 sfa dw@ &1 ag fear qar
geq gfgaumen® awar v a1 awrfy,
faer At § wioEe &9 q & g
¥ agaiT feq s w WA gu, Wra
FTHIT §( TF Iq BT 4% ¥ wde
# qftadq o qrawg $0 & o dgum
war

(=) wear 7l 9zam 1

Janhit Trust, Lucknow

7634, SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
to state |

(a) whether Gaveroment are aware of
the fact that many persons have deposited
their untaxed money with Janhit Trust,
Luckpow and had also purchased shares of
this trust;

(b) If so, the pames and addresses of
the persons and companies who have depo-
sited money or purchased shares of this trust
during the last three years;
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(c) the amount of deposits or the value
of shares purchased; and

(d) whether Government have made any
enquiry against these persons (o find out
whether they bave pald the Income-tax;
and

() if so, the result of the Jnquiry 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) : (a) The Jaohit Nidhi is a Chart-
table Trust. Since it is not a company, it
does not have any shares to be purchased by
anyone. It has been reported by the Trust
that it has not accepted any deposlts from
anyone,

(b) to (c), Do not arise In view of the
position stated in (a) above.
TV TR AT € § JAIA wwfoqy
REICR & & [ w7 g
7635. it wf quw : qar fae sy
qg aTW € FOFW

(%) 3ar ag &= § ¥ yEqd mnfeax
IR F WY WA FO AT A927 A%
firo Tanfegy (w7%%) & fafear qaeede
s feo #1 geaiafra o fag a7 § ;

(=) w1 7g it g & fF st Tl
¥ fafear etz w91 ¥ wor W
WA F e WA AEda for & ;

(v) 3% a2 & ww ¥ dF qar
W wad & S0 & weAr S
Freafas fmfr amr

(T)smagiras g framaR &
graey # fxod a5 3 aafa F1 §; a

(v) afe g, &Y Ta® w7 FO7 AT
Tq ey § WHICA 41 HIAATE w

27
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fawr s § e A (o wo §o
) : (7) goruwm awdy dv fafade A
Y Jrac st # 100-100 797 & 50,000
W mfae § foamd & 50-50 woar sfa-
AR & fgama & oot 3w & owar
Iqg & A ¥ § 49,889 [T wgrawn
wgrea uq fafaar & 71w ¥ wgroer 3,
qgel fageat 1968 &Y, 51 ¥ &1 Ay
T W &9t Aa fafagr e e
fofats & M geataf@ st fad &1 )

(@) 70 avavw & %1€ guaT IIPw
agl & f fAwifeg swdt & 54,82 ®ra
A &Y W Y 7T F ) 4F T FAWF
srad) &1 fRat @oar as wor 3 A B
gfaar a8 T @ 3

(v) = &5 & =waw 99.7 sfawa
Wz, fafear e oigde fofmde &
qaa g

() oY, a&¥
(¥) a8 "ame qa1 @ 7E¥ v

FEUUR AN dw a6 § fAa
& A AR ¥ AW
7636, st wfmw qaw : Far faw WA
qg aa & FI0 S {7

(%) arfoqe & wagd  wgraa &
qTE T THIT 46 AGAL, FHC A
fead gra F aw 4 ;

(@) 3w &% %1 3@ (A oot ¢ AT
9 30 45 %1 us fefaie &% aman
a1 mfBaT N AP T W
A 441 AT 47 99 gAY ATt &
TRt ¥ of @t & qra @ 9% § fean
T AT T
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(7) frg& i ast i mfeac &
TemE U o AR g AT Y
F9v fast wo=1 3 aur FAFT FEafAar
¥ fou faasl yogd wgrot fadas €,
faaifer ufwr & sfaw feat ofa qar
= fear mar ; Wik

() ¥ afeare gra fasifea wfy &
afgw ot v vfw aar wwi § a1 H
Fdftqan feafa smr & ?

few Ao § wew A (s Wo
Wo #3) : (¥) Al (&), 4g &% 4 w1-
) 1958 #1, mifewiAr seqr grar fey
TN T TF FANT F 797 grg & foi
a & fad oF qrgdT fefmds Fwaql &
wq i frafae fegr war . 25 s1e sqd
%Y fas o5t § & 100-100 =7 ¥ 49,889
wraT weaAY & mifaw (farfegy & eilg
agrowr) & Miw [Faa f6d a4 Rraad
50 wqa gfy g ¥ fg@a & W gwa
4t | 5550 w74 & gHAT oA & ATHr AT
7% ¥ fadawl o oftady faswar oH
fafoar & a8 &

(n) &= (9). @ gow &1 FA
dF A amfegi & e Al ¥ 8 i
a=i ¥ gafeq Ofa #lv aeqe & wgaT
§§ AFTT Y FIAT AGT & v’ o

fadeii & WiT T AT qAEHIC

7637. =it miw g : 740 fa= w4t
7g A F T F f§

(%) ¥dig afvarsa & fafwea wa-
&4l AT AT qWIL T F+7 wgi=al
qqT &G WG AT w19 7@ F
for faZai & fean  asdTsl G@EFIC
=g,
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(@) Tmwsag ¥ a7 a7 a9 &0
sy qar

() 978 afmre fraar 39w fear
AT g ;.

(7) wrea & Twogww fraw awAray
FoTER 1 v R & AR

(%) aa1 & aft wd &0 @ §
forg® for gaay dang anit of 4F, agar
afz g% fad T w1 7E) & a3 BE
g &7 g Ay § ?

faw werw § e WA (st o Wo
&3t) : (%) ¥ (¥). gaar §vS & oo
T & ST IY g A A 9T e frar
ST

Offer by Rumania (o purchase Rostam
Crude from Jodia

7¢38, SHRI HIMATSINGKA : Wil
the Minlster of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state ;

(a) whether Rumania has recent!y made
a blanket offer to buy Rostam Crude from
India until Indiais in a positlon to absorb
it in her own refineries; and

(b) If so, the details of terms of the
offer; and Government’s reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI DR. CHAVAN) :(a) and
(b). During the recent visit of Rumania’s
Minister of Petroleum to lndia, Rumania’s
Interest, In  principle, to purchase ONGC's
share of Rostam Crude on long term arran-
gement or assist in Its efforts to market this
crude in the Ruminian refineries under the
existing Rumanian Trade Plan, was made
known, Tne ma.ter will be considered in
all its aspe:cts by the two countries,
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Iniroduction of Pilot Scheme i n Government
1o Effect Economy and Efficiency

7639, SHRI HIMATSINGKA 1 Wil
the Mipister of FINANCE be pleased to
state 1

(a) what specific steps to effect
economy in administrative and other none
plan expenditure are to be taken by Govern-
ment during 1970-71 and the extent of
economy likely to result therefrom ;

(b) whether Government would re-
consider Introducing u pllot scheme In
Government Miolstrfes and Depariments
with a view to effecting economy and effi-
clency in Government administration and If
not, the reasons therefor ;

(c) whether the main reason s non-
avallabillty of required calibre of Section
Officers required for the scheme ; and

{d) if so, what steps are belng taken to
obtain the correct type of Section Officers,
under the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) A number of measures have
been taken during the last few years for
achleviog economy in the administrative
expeaditure like ban on revision of pay
scales, partial ban on recruitment to certaln
categorles of posts, restrictions on purchase
of Imported cars, curtailment of travelling
allowances, intensiflcation of staff Inspection
studies etc., and these are being continued
during 1970-71. As regards other non-plan
expenditure, apart from the close scrutiny
in the Finance Miaolstry at the budget stage,
the standiog arrangements such as the inter-
nal financlal advice mechanism within the
spending Ministries and expenditure control
by financial advisers attached to them en-
sure the observance of economy to the
exient feasible, The Budget Estimates of
Ministries for 1970-71 have, in particular
been scrutinised so as to keep the expeadis
ture oo items like ecotertainments. confe-
rences, travel allowances and furnishings to
the essential minimum. Apart from the
above, no specific fresh measures of economy
are envisaged, at presem, for the current
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year, but economy measures belng a conti-
nuing process, the matter §s constantly
engaging the attention of Govt,

(b) The pliot section scheme Introduced
in seveaal Ministries during 1956-57 was
discontinued, on the basis of a review, In
1962, except in the Mlnlstry of Defence,
There is no plan to relotroduce the scheme.
However, a recommendation of the Adminls=
tratlve Reforms Commisslon suggesting the
introduction of a desk officer system of
workiog is under cousiderativn,

(c) and (d). Do not arise,

faeet Fawre srfamoor gy geet & forkr
fafom agadl (dzwmt) &1 ame

7640, =t s{e1T Wvw W : w0
wareeg aqy qfcar Frgrem s frwfw,

wrate aan wdy faww Ao ag @i
# Far w4 f5 :

(%) 7 faeely  famw sifawcor 7
TR qrET F 253 wgAA (FrewEl)
w1 ffy fear @ faa®r sraea 1964 %
TAFYIN A dgew 5l af @ a9f
%1 fwar s ;

(=) afz g, o #r Iw sg@d w
graza sEd fasest fear a@ar Qv
e w=m wwnet @O fear o

(7) 958 qgad F1 19T F IS
& faar s

(9) 71 78 +it g= & fF faee fasrm
mfasw & §9 afewrd am s 5@
¥ 33w ¥ &% 1Sl &Y ga7 gearEr O
qiEE ¥ IF LA F1 AAST qAWA
@ A s owmw s § AR

(%) €& a9 ¥ gTHre =1 @@ wfa-
frar .7
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e q g fee, st
ftw, stamw aay g faem S=em
& T s (st @ go wiA) ¢ (F) A,
g

(w) stz (7). sndeA-aefs 1 anit
faot At fear mar & 1« qrx safeaal #Y
XTHH] FT ATAET I TET FY ST ¥
g fwar smaar

(=) s, 7@h

(%) = & A Izan

af feeet & AW waA wiiee # syl
wnfeat aar gl snfew sfaal &
folr gTaY w1 wraEA

7641, =it TR =TI : FT E@TERT AT
qfcan frtom ot fawfor, smame @an
A fawrm S0 23 w2ady, 1970 %
Far ifea s @&qr 125 & 39 & gav9
§ ag T &7 F71 w0 f6 :

(¢) 7nagav d fr v &
T AN AR FEAT A Y & gEA @qg-
gfaa arfa & dag-gzer € fagar
AAE A F1 Feq1T §, fAigamy wafs
7 arefre amsamw § s qRalw
ardl ¥ g Adl § ;

(=) afz &f, aF 0% 701 F1X07 § A<

37 gHA IAA fFE AR 1 FwiE @
wre;

(7) smrag W a9} fr 3% -
azen #Y fagar faesl & faard agy & ;
E 15

(w) afz &i, aY s3gfes snfaqdi &
fod arfm o gFA H A 0F FW
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A%z 73 & A} § 3§ fadw srafsar
B F o Fw § W) IR qTA O
g‘:zaﬁgwaamrz TEAF AT FW

e @l qfvar ftew i
frmtor, wrare aqr A fawre s
# reg WAt (st wo o gfa) ¢ (%) o,
AN

(=) fagar & feeelt & oF @A &
sraza & fou amaza fear ar saife so%
ofr & afeart & fou #1§ 95t waar aofe
gl gy | GREARE SRV 9X 4g
favig fear mr & f5 srggfwa wfa &
wyz1g & et ¥ foq swfea gwml &
¥ o 38 anafra sl S0

() fawar grareaa: foedt A faanfh
T E feg ag sy oft ¥ eviaE @
WA & g ¥ faeet ¥ 7 vt & ol 9uw
asx feeet & og@l f fasm sra s @
2

(w) #9ifw ag aggfaa wfa & 7g-
217 ¥ UF G3€q1 § FAUA AR ANG
fFrar & feon ®1E # A Ia% fao
TF g®F Arifaa $1 & a0q | FA97 9T
ARG 0% Y 3T IHET 1 I EH-
Timt 71 andfed foar smar @ oA
wE #1 AT 799 AW ¥ ;AN F W
1 awrd & s frum war @ ; s
TOH ¥ UF THA B I A FIAT
FnEAgi g1

faeeht famm qifawre & sfradiet
aad A3 afgat

7642, st T WIW : AT €A
aq afgar fm T fwfm, @@
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aqr Al fawm@ &9 23 s, 1970
¥ Fardifeg ow sear 127 & ST &
v ¥ gg gam F FO w0 fw

(%) 3ar fag wm=g § 70 fou
faar gra @gras  {fEd wY @
a2 337 afgai & wf § faliwaar o §
a2 a7 afedi & grmr @ ¥ ;

(=) afz gf, @ =& s @O § ;

. (7) vw s ggaw wfaaT 8
grgaraY w1 v amn g, feee faww
sifasrT & Frafeg ¥ o7 g3 F@A ¥
99 ¥ foa-fra fawm 8§ w14 77 @ 9,
qgT X ITH IqT A w7 w@T q qar
sas ) feaar dqm e @ 91 @k
ITHT A AT AT 24T § TG ITHI FaT
fer q9 v fraw/fam & awora
faaifea foqr mar § ; &x

(=) s wgraw gy & a1 aqr
deqr feadt @ @ Timang ov a@q@-
gF gafa &Y, fog e ) aw <@
aad ¥a7 gfgat & o § avamd S
g, ot 3¢ ool ¥am gfagnia W &«
oo § 7

e qar qfcare fadtew @i
famtor, avam aar andta fawrg darwg
# Twa E) (| @0 go F): (7) fe=h
fawra sifawoo, s oF @rga fem
g & faw (wiAew) 91 agwfc & @
wfewTd a17 1 aed Iaw 3fgal & KA o
ot g fael &1

(=) w= & 7Y szaT

() 3% ggm@s AT 1 AE-
fors sgad MY g w1 on
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AT 9% qT T@ Av 1 [warew ¥
ww firmy w1 ¥fed gen LT-3323/70)
feeot fawr mifascw & a4 & ogw
I JaYAAT A1 F A H I CE-
AW AT =" | @&
& sy

(%) ¢ ¥ o

af faedt ¥ d qar wrIw YAy @
w2 § A A § ww aw
ax feat may feTan

7643, =t TH AN : T[T wWEY
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Increase in Medical Examination fee by
Doctors of L. I. C.

7644, SHRI V, NARASIMHA RAO1
Will the Minister of FINANCE be pleased
state :

(a) whether the Life Insuranee Corpo-
tlon of Indla has Increased medical examl-
nation fee by lts doctors;

(b) If so, the amount of increase made
as against the old fee; and

(c) the reasons for {ncreasing the fee ?

THE MINISTER OF SUPPLY
AND THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R.K.
KHADILKAR) : (a) Yes, Sir,

(b) A statement Is la'd on the Table of
the Houte [Plaeed in Library, See No.
LT-3325/70]

(c) The old scale of fees was fixed at
the Inception of the Corporation, that is,
in 1956. The cort of living and charges by
medical practitloners and consultants In
private practice have since risen, A number
of representations for Increase In medical
fees were received by L1C  The repreren-
tations were considered and It was dicided to
raise the medical fees.

Credit made Available to farmers and
Small Businessmen in Manipuor

7645. SHRI M. MEGHACHANDRA :
Will the Minister of FINANCE be pleased
to state »

(a) the total credit amount made avail-
able to the farmers and small businessmen
by the banks lo Manlpur during the year
1969;

(b) the amount of credit, bank-wise
for the sald period for farmers and small
busioessmen, separately;

(c) whether the credit facilities are not
50 much extended to the farmers; and

(d} if so, the reasons therefore ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b), The Total amount
of credit made available to the farmers and
small businessmen in Maolpur during the
yoar 1969 by the two commercial baoks
functionlng there, are as under:

Limits sanc-  Qutstand-
tioned ing as on
31 12.69

(Amount o lakhs of rupees)

1 Farmers
State Bank of
India 0.68 0.65
United Bank of
India Nil Nil
Total 0,68 0.65
1l Small Businessmen
State Bank of
India 12,75 5.15
United Bank of 0.78 0.70*
India —_— _—
Total 13.53 5.85
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*Maximum during 1939,

(c) and (d). It will be scen from the
date furnished abowe that the advances gran-
ted to smal| businessmen are comparatively
more than thowe granted to the agricultural
sector In the area. The Srate Bank of
India has stated that the response of the
farmers to its schemz of agricultural finance
has not so far be:n appreclable in Manipur
and that spzcial measures are being initiated
by it to lacreas: the agricultural sector in
the area,

CBI Probe into the Case of Former Director
of Halth and Medical Secrvices, Manipar

7645, SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state 3

(a) whether the CBI probe into the
purchase deals of the former Director of
Health and Medical Services, Mainipur has
been over; and

(b) If so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
URBAN AND DEVELOPMENT [SHRI
B.S. MURTHY): () and (b) The investi-
gation of the case s stlll In progress,

Grant to Imphal Muaicipality

7642, SHRI M. MEGHACHANDR A
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMFNT
be pleased to state :

(a) the grant made by his Ministry for
use of the Imphal Municipality in sanitary
and other allied works for the year 1969-70
and the grant proposed for tbe year 1970-
m;

(b) whether the financial position of the
Municipality has comparatively improved
in the eurrent year;

(c) whether the Municipal Board has
refunded the premium amount of mearly one
lakh which they have collected from some
allottees for land given out of the Purana
Bazar, Women Market; and

(d) if not, the present position there.
of 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) 1 (a) Approval of the Go-
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vernment of Indla was accorded to the

following grants during the year 1969-70 :

(1) Construction of

drains & culverts. Rs. 1,50.000
() Improvement and

Construction  of

roads, Rs. 2,70,000
(Iif) Sanitary fitling etc.

in Municipal offi.

ces, Rs. 20,000
(lv) Improvement  of

comservancy  ser-

vice In Municipal

arca, Rs, 30,000

Rs, 4,70,000

A provislon of Rs. 6.50,000 has been made
in the B.E, 1970-71 for glving grants to the
Imphal Municipality,

(b) Yes.
(¢) No.

(d) The matter 1is under consideration
of the Imphal Municipality.

Housing Loans by Manipur Government

7648, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DETELOPMENT
be pleased to refer to the reply glven 10 Un-
starrcd Question No. 6234 on the 14th April
1969 regarding housing loan by Manipur
Government and state :

(a) the reasons for witholding the
second and third finstalment of the housing
loan to the loanees who have already been
given the first and second instalments ;

(b) whether it is a fact that no housing
loan provislon was made for the year 1969-
70 by the Goveroment of Manlpur and no
loan was given for construction of bouses
for that year ; and '
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(¢) 1f so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY) : (a) to (c). The informa-
tion has been called for from the Govern-
ment of Manipur and will be laid on the
Table of the Sabha when recelved,

Restrictions on Operations in the General
Hospital, Manipur

7649, SHR1 M. MEGHACHANDRA i
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DAVYELOP-
MENT be pleascd to state 1

(a) whether it Is a fact that operation
in the General Hospltal, Manipur are to be
resirlcted due to meagre supply of oxygen
and lack of supply of X-Ray Films to the
requirements of the Hospltal ; and

(b) if so, the reasons for the restricted
supply and the steps taken to meet the ce-
mand ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 8. MURTHY]I (a) and (b), The requi-
site information is belog collected and will
be laid on the Table of the Sabha,
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Deplorable Plight of Calcutta City and
1ts Development

7652, SHRI SAMAR GUHA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
o stae :

(a) whether the attention of Governe
ment has been drawn 1o a report appearing
in the ‘News Week’, an American weekly
dated the 6th April, 1970 describing the
deplorable plight of the city of Calcutta ;

(b) Ifso, the salient feature thereof
and the reaction of Government thereto ;

(c) whether final plan for development
of Calcutta has been drawn by Government
and If so, the main features thercof ;
and

(d) the estimated amouot committed
by Goveroment for the purpose the
phashed programme for development and the
time likely to be taken for {ts completion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Government have
seen the report,

(b) The report speaks of deflciencles
in housing, civic services, medical care,
employment etc, It also expresses the hope
that, with the developmeat of the alierpative
port of Haldia, the pressure on Calcutta will
ease,

{(¢) The Government of West Bengal
has already prepared a Basic Development
Programme for the Calcuna Metropolitan
District. The salient features of that Plan,
on which immediate action was required
to be taken by the State Government, are as
follows :

(1) Development of new townships
at Salt Lake, Kona and Sonar-
pur,

(2) Urban renewal projects In New
Market and Howarh Masidan
areas,
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(3) Busttee acquistion and improve-
ment programme,

(4) Preparation of residentlal land,

(5) An interlm water supply scheme

for all Suburban area.

Provision of new school places,

6

(7) Provislon of additional hospital

beds.

Establishment of more wurban
community development centres,

(8

(9) Preservation of space for
parks and recreation facilitles.
Initiation of long-run programme
for renewing and developing the
Metropolitan transportation
system.

(10)

(d) In the draft Fourth Five Year
Plan, a provision of Rs, 40 crores has been
kept for iotegrated urban development of
the Calcutia Metropollian Region, out of
which Rs, 11 crores is for water supply
schemes ; an equal amount for sewerage
and draipage ; Rs. 17 erores for the trans-
port sector and Rs. 1 crore for bustee
improvment. No definite time Jimit for
the completion of the various development
schemes taken up by the State Government,
can be given.

Mosquito Problem in Calcutta

7653, SHRI SAMAR GUHA 1 Will
the Minister of HEALTH AND FAMILY
PLANNING AND wORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it (s a fact that mosquito
problem has assumed serious proportion In
some parts of Calcutta ;

(b) whether press and public have
made many complalots about it ; and

(¢) if so, the steps taken by Govern-
ment to meet thls problem and assure
sanitation and heallh of the cltizen of
Calcutta ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Yes, Recently
mosquite menace has ipcreased In some
parts of Calcusta,

(b) Yes.

(¢) The increase In number of mosquito
Culex Fatigans in due 1o breeding places in
certain areas which were not provided with
sufficlent sanitary arrangements such as
drainage and sewerage etc. to the same
degree as the central areas of the city. For
taking up long term measures to improve
the environmental sanitary condition of the
affected areas, proper drainage and sewerage
schemes have been drawn up by the
Calcutta Metropolitan Planning Organisa-
tion at an estimated cost of Rs. 8.39
crores, As it will take a long time (o
execute the schemes the Calcutta Corpo-
ratlon at present malntaln a Mosquite
Control Organisation for Larva control
operation as an ioterim measure to bring
some rellef in the urban fareas against
mosquito Menace, The fallowing measures
are being taken by the said organization
according to the financial capability of the
Corporatlon :

1. Clearning of the open drainse very
moanth ;

2, Dresslng of the sides of the open
drains ;

3. application of Larvacidal oil to the
breeding places of mosquito once a
week ;

4. repalring of open dralns, removal
of weeds etc., from the ponds so
that Larvacidal o0il becomes
effective ; and

5. levelling of low lands, if possibie,
*Hard Accounts’ ja Banks

7654. SHRI JYOTIRMOY BASU ;
Wwill the Minister of FINANCE be pleased
to state :

(a) whether there is any ‘hard accounts®
fn the banks ;
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(b) if so, what are they ;

(c) whether they could also be called
‘back dues’ ; and

(d) the total number of such ‘hard
accounts’ in Goverment controlled banks 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a), (b) and (d). It s presumed
the Hoo'ble member bas in mind advances
where the prospects of recovery In full are
doubtful, Such advances are generally
termed bad and doubtful debts, Information
regarding the total number of such accounts
or the amount involved is not available.
Banks make all possible efforts to make
recoverles of such advances and the position
varies from time to time depending on the
success of such efforts,

(c) This term is not generally used o
commercial banks’ parlance. Bills which
are not reallsed on the due dates are called
“overduc™ bills, Similarly, an Instalment
of repayment of advance is termed overdue
If not paid on the due date. Such overdue
bills or advances are, however, mot
necessarlly had or doubtful of recovery.

Coal Resources in 'West Bengal

7655, SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased 10 state |

(a) the details of the coal resources in
West Bengal ; and

(b) how thsse resources have been ex-
plored and put to various uses till date
slnce 1967-68 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) The
total csiimaled reserves of coal in West
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Bengal are about 19,326 milllon toones, as
detailed below :—

Name of Depth upto  Estimated
Coalfleld which asses- reserves In
sed In metres  million
tonnes
Raniganj 609 19286 31
Bajora 609 2470
Darjeeling 75 15.00

(b) The reserves are largely of non-
cooking coal, The present level of produc-
tlon in West B:ngal is about 20 million
tonoes per anpum, While higher grades
pon-coking coals forming 809 of the total
are used by certain essential consumers like
Rallways, Calcutta RBlectric Supply Cor-
poratlon, Cement and for export, other
coals are used for stcam raisiog, brick bura-
Ing etc. Coal with good characteristics
but low coking index (from Dishergarh
scam) it Is also wsed in metallurgical indust-
ries, in blend with prime and medium cok-
Ing coals,

Examination of Samples in Central Re-
veane Control Laboratory

7656, SHRI SURAJ BHAN : Wil
the Minister of FINANCE be please to
to state :

(a) whether it is a fact that the cheml-
cal examinaiion report of two samples of
woollen shoddy yarn drawn on the IT7th
September, 1969 from M/s. Central Shoddy
Spinning Mills, G. T. Road, Ludhiana
bearing lable No. CLD/2379 and CLD/2380
contaloed in memo C, No. GL-18/Prev/69/-
150 dated the 17th September, 1969, of the
Central Revenue Control Laboratosy D:ihi
was materlally changed after one month
vide C. No. 107-Chem/YarnLudhiaoa/D/-
69 CLD/2380 dated the 24th October,

1969 ;

(b) the reason officially recorded for
change of the report and also the number
of casss where in the reports were changed
io the same way during the year 1969 ;
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(c) whether it is also a fact that some
officer of the sald laboratory had visited
the said mills in between the 4th October,
1969 and 24th October, 1969 and the report
In question was changed ; and

(d) ff so, the name and designation of
the officer concerned 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (d). Tae two samples lo
question wz:re initially eximinad by a
Chemical Assistant and on the basls of her
examination it was reported  on
4-10-1569 (hat the samples of yarn were
“‘mainly shoddy™ (liable to a lower rate of
exise duty), Subsequently on 14/,5-10-1969
durlag his routine tour of inspactions which
he is required to perform, the Ch:mical
Examiner Grade I, a S:nior Class [ Offlcer,
visited Ludhiana. There the local Supe-
rintendent (Preventlve) Central Exclse dis-
cussed with him the case of the two sam-
ples and ralsed some doubts about the
correctness of the report regarding the sam-
ples, The Chemical Examiner did not
visit the factory in quzstlon, Oa his
return to Headquarters at Delhi, the Chemi-
cal Examlner personally examined the
samples under the microscope, He showed
the samples under the microscop: to ano-
ther Chemical Examiner also and both of
them agreed that the samples could not
correctly be described as “maioly shoaddy™,
Hence, another report was issuxd on
24-10-69 amending the earller report dated
the 4th O:ziobzr 1952, Ths am:nded report
made the yarn liable to a higher rate of
exclse duty,

Barring the report about the aforesald
two samples no other repart was corrected
in respect of any other sample in the year
1969.

Appointment of Scheduled Castes in State
Bank of India
7657, SHRI SURAJ BHAN | Will the

Minister of FINANCE be please to state :

(a) the number of Clerks and other
calegories of staff appointed in the State
Bank of India during the last 3 years in-
cludiog 1969, year-wise separately ;
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(b) the number of Scheduled Caste out
of those appointed year-wise ;

(c) whether the quota of 12 percent
of seats for Scheduled Castes was fully
utilised ; and

(d) 1If not, the reasons therefor and the
steps proposed to be taken to provide the
prescribed representation of Scheduled Castes
in the services in this Bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL P, C,
SETHI) (a) and (b) :--

Mo, of clerks  No, of persons
and other ca-  belonging to
tegories  of Scheduled
staff appolint Castes out
ed In State of (a)
Bank
(a) (b)
1967 5084 149
1968 3540 94
1969 3775 169
(c) No, Sir,

(d) Tt is understood that the quota
reserved for Scheduled Castes could not be
utllised because the required numbzr of
suitable candidates were oot avallable,

The number of posts reserved for Sche-
dualed Castes, that remain unfilled due to
the non-avallabllity of candidates of requi-
site merlt, are carried forward by the Brate
Bank for a period of two years.

Posts Reserved for Scheduled castes and
Scheduled Tribes in United Commercial
Benk, Janpath, New Delbi

7658, SHRI SURAJ BHAN : Wil
the Minlsier of FINANCE be pleased to
state 1

(8) whether It is a fact that the Nationa-
lised United Commercial Baok, Jaopaih,
New Delhi, held a test on 21st December,



181 Written Answers

1969, for the posts of clerks; If so, the total
pumber of posts, those reserved for Sche=
duled Castes and Scheduled Tribes separa-
tely;

(b) the oumber of Scheduled Castes
candidates called for the test and of those
finally selected or proposed to be selected;
and

(c) what relaxation was given to Sche-
duled Caste candidates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) to (c). The branch of the
United Commercial Baok at Parliament
Street (and not at Janpath), New Delhi,
held a test on the 21st December, 1969, for
preparation of a panel of 7?4 names for the
posts of clerks for filling up temporary leave
vacancies and for absorption In permanent
vacancics as and when they arise, No
posis were reserved for candidates belonging
1o Scheduled Castes and Scheduled Tribes
and no relaxation was made In thelr favour.
The question of reservations for Scheduled
Castes and Scheduled Tribes in the services
under the natlonallsed banks is to be consi-
dered by the Co-ordination Committee of
the public sector banks shortly,

As the candidates were not required to
iodicate In the applicatlon forms whether
they belonged to any Scheduled Caste, It is
not possible to state the number of Sche-
duled Caste candidates who were called for
the test, Of the 24 candidates selected for
belng placed on the panel, however, no one
is from the Scheduled Castes,

Appointment of Scheduled caste Candidates
by Ceniral Bank of India, New Delhi

7659, SHRI SURAJ BHAN : Wil
the Minister of FINANCE be pleased to
state 1

(a) whather it is a fact that more than 500
candinates were called for test held by the
Natiopalised Central Bank of India, Parlia-
ment Street, New Delhi, on 15th February,
1970, for filling up the posts of Accounts
Assistants Clerks;
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(b) whether no Scheduled Caste candi-
dates was permitted to take such a test;

(c) whether even Scheduled Caste can-
didates possessing qualifications equivalent
to these called for the test were ignored;
and

(d) whether no relaxation and reserva-
tion In these vacancies has been made for
Scheduled Castes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
BETHI) 1 (a) Yes, Sir. 523 candidates were
called for the written test he!d on the 15th
February, 1970, for filling up the posts of
Accounts clerks etc, 432 candidates appeared
io the test,

(b) to (d). No posts were reserved for
candidates belonging to Scheduled Castes
aod Scheduled Tribes and no relaxation was
made in thefr favour. The question of
reservations for Scheduled Casies and Sche-
duled Tribes in the Services under the na-
tlonalised banks fs 10 be considered by the
Co-ordination Committee of the public sece
tor banks shortly. Applicants for the posts
were not required to indicate in thelr applica
tion forms whether they belong a Schedule
Caste and all the candidates were ronsidered
by Central Bank of India on the same basis,
There is no evidence to suggest that Schedul-
ed Caste did P ing the required
qualifications were ignored,

Arrears of lacome tax Against Film
Distribators of Delhi

7660, SHRI JUGAL MONDAL: Wiil
the Minister of FINANCE be pleased to
state 1

(a) the names of the Film Distributors
In Delhl agalnst whom arrears of Income-
tax are duc at prescot and the sieps being
taken by Government to realise the arrears;

(b) the time by which the amount of
arrears s likely to be recovered in full; and

(c) whether it is a fact that Film Dis-
tributors of Delhl have been evading Income=
tax arrears during the last 3 years and if so,
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their names and the action taken agalnst
cach of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) 1 (a) to (c). The requisite informa-
tlon Is not readily avaliable. It can be
colie:ted only by scrutlny of large namber
of assessment records which will fnvelve
considerable tim: and labour. If, however,
the Hon'ble Member desires information
about any particular Film Distributore (s),
the same will be duly furnished,

Expenditure on Family Plaoning
Propaganda and Operations in
States

7661, SHRI D. AMAT : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state :

(a) the amount spznt on family plan-
nlog propaganda and peratlons in each
State during 1969 ; and

(b) Whelher any speclal arrangements
bave been made for sterilizatlon of those
who suffer from discases likely to be passed
down to their d dants h ditarily ; If
s0, the details thereof ?

THE MINISTER OF STATE FOR
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT (Dr. 8. CHANDRA-
SHEKHAR) : (a) A siatement containing
the requisite information is enclosed.

(b) For pzrsons who suffer from disea-
ses which are likely to be passed down to
their descendents hereditarily and desire to
have the Sterilisation opzration done on
them, the existiog facilitles at varlous hospl-
tals and dispansarles are quite adequate.

The Sterilisatlon Programme is purcly
voluntary, Sterilisation service is provided
at the request of an individual. Persons
suffering from disease likely to be transmit-
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ted 1o their offsprings are classed

scparately,

oot

Statement

Name of the
State

Total Expeoditure on
* _Expenditure propaganda j.e.
(Rs. la lakhs) Mass Educatlon

(Rs. 1o lakhs)

1. Andhra
Pradesh 215.74 7.10
2. Assam 22,66 0,98
3, Bibar 113,89 16,89
4. Gujrat 168.09 4,91
5.- Haryana 66.41 1.37
6, Jummn & )
Kashmir 23,28 315
7. Kerala 184,27 4.32
8. Madhya

Pradesh 202,67 22,05
9. Tamil Nadu 119,87 3,50
10, Mabarashira 273,88 17,89
11, Mysore 134,49 4,10
12, Orissa 143 .48 395
13, Punjab 105,98 2.08
14, Rajasthap 14594 5.04

15, Uttar
Pradesh 372,53 22,38
16. 'West Bengal 184,29 4,05
Total 2471.47 123.76

ConsStruction of Quarters for Gentral
Government Eu.l;ym Under Fourth
tan

7662, SHRI R.K, BIRLA : Will
the Miaister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the oumber of quarters for the
C=otral Governmeat Employzes proposed to
be constructed duriog each year of the
Fourth Five Year Plan, year-wise ;
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{b) whether the employees who are
drawing monthly salary upto Rs, 800/-
will be entitled to these quarters ;

(c) If so, the number of such employess
who are at present on the waiting Hst for
the allotment of quarters ; and

(d) whether Government propose to
utilise P. L, 480 funds for constructing
quarters under the Fourth Plan and if so,
the total amount out of these funds
proposed to be utllised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S, MURTHY) : (a) The following are
the details of the quarters proposed for
construction during the Fourth Five Year
Plan period :

Type 1 624
Type 11 5209
Type 111 3842
Type IV 2832
Type V 310
Type VI 299

The pumber of quarters that will be
taken up for construction each year will
depend on the actual funds made available
for the purpose.

(b) Yes, Sir. The employees drawlng
menthly salary upto Rs, 800/ will be
entliled w0 Types I, II, 1II and 1V
.quarlera.

(c) The oumber of employees drawing
monthly salary upto Rs, 800/- who are at
present on the walting lst for the allot-
ment of quarters Is 109247,

(d) PL-430 Funds do not constitute any
addltional resource. As such, the question
does not arlse,

ONGC Agreement with Workers Organisa-
tion over Unfair Lubour Practices

7663. SHRI A, SREEDHARAN:
Will the Mipister of PETROLEUM AND
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CHEMICALS AND MINES
METALS be pleased to state 1

AND

(a) whether it is a fact that the
mapagement of ©Oil and Nataral Gas
Commission had entered Into an agreement
with the wrokers organisation on the 24ih
February, 1966 over wnfair labour
practlzes ;

(b) if so, whether there are any cases of

dismissal or removal from services of
employces before the agreement was
signed ;

(c) what Is the number of such cases ;
and

{d) the reasons for the removal or
dismissal of these employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) (a) No, SIr;
There was, however, a meeting between the
representatives of Oil and Natural Gas
Commission and the ONGC Employees
Mazdoor Sabha on 24ith Fcebruary, 1966
when various points of mutual interest were
discussed and a copy of the record of the
meeling was sent 10 the Mazdoor Sabha,

(b) to (d). Information in regard to
the number of cases of dismissal or removal
is belng collected, and will be laid on the
Table of the Sabha,

e & Izag fad # avwrd
wfw & frwst 0§ wowawfo &
an ¥ faaz

7664, it Ty T FaT dAfean
a4t WA WY | a9 gy qAr a4
[T FT FAT HO0F

(%) srages g fs 1950-51 &
Fg-q1g LAY fa & e qfa @
fagiet 7f wesqafm £ anf as @<
FO wAd § oft @y ArsaEH
IV 72t o fasrs fomr man ur;
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| Molydenite Mineral found near Palani
in Maduraj District

7665, SHRI R. BARUA : will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state 3

(a) whether Molydenite, a mioeral of
strategic importance, has been struck near
Palani in Mahural district ;

(b) whether the exact quantity available
is determined ; and

(c) what is the price pald for the
mineral for use in ferro-alloy required for
defence purposes 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
Yes, Sir.

(b) and (c). Systematic exploration with
the help of drills by the Geological Survey
of India in Karadikuttam area in Madurai
district Is being carried out, Assessment of
gradewise reserves would be taken up after
completion of the present Investigation.
As such, the questlon of price pald for
this mineral does oot arlse at present.
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Setting up of Naphtha Cracker Plant by
Petro-Chemical Corporation Ltd.,
Baroda with British Col laboration

7666, SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleascd to state 1

(a) whether Government have allowed
any collaboration to Indian Petro-Chemical
Corporalion Ltd., Baroda with a U, K.
flrm for the Naphtha Cracker at Baroda ;

(b) if so, which Is the party and what
are the products ; and

(c) whether it Is a fact that the country
has lost huge amounts of Fforelgn exchange
on account of delay in taking the decislon 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHAVAN) : (a)
to (¢). Government have allowed M/s,
Indian Petrochemicals Corporation Ltd, to
enter Into an agreement with M/s. Lummus
and Company Lid. U, K. for setting up a
naphtha cracker plant In Gujarat State,
Following products are expected to become
available from the proposed plant pamely :
Ethylene, Propylens, benzene aod butadiene,
There has been no delay in taking a
declsion except for the time taken in
evaluating the offers for collaboration
received for the project from forelgn firms
of repute, Such an evaluation {s quite
essentlal for a major project such as this
one.

Revised Scheme of Setting up of lertilizer
Plant at Mithapur by Tatas

7667. SHRI MADU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to stale 3

(a) whether it Is a fact that Tata
Chemicals Limited have sent a revised
scheme to manufacture fertilizers at Mitha-
pur ;

(b) ifso, the action taken In the mat-
ter ; and
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(¢) what are the terms and whether
they are likcly to be given the licence 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
Yes.

(b) and (c).
examined,

The proposal Is being

Raising the Amount for Revolring
Fund of Rs. 200 Crores and its
Distribution

SHRI MADHU LIMAYE :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVEEOP-
MENT be pleased to state :

T668.

(a) whether it is a fact that Govern-
ment have decided to have a revolving fund
of Rs. 200 crores for developing sites
and coostructing houses 1in  coogested
arcas ;

(b) what are the details of the scheme
to ralse thls amount ; and
these

() the mode of distribuiing

funds ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Goverament have
set up a Housing and Urban Development
Firance Corporation to operate a revolving
fund which, io the course of 4 or 5 years,
may amount Rs, 200 crores,

(b) and (c). The foregoing Corpora-
tion has been registered with an authorised
share capital of Rs. 10 crores, Stariing
with an ipitial paid up Capital about Rs. 2
crores, this Corporation will attempt to
raise addltional funds from banking and
financiog institutions, international assistance
and other sourcrs of finaoce, The funds
thus raised will be re-lent to finance specilic
approved projects which may be economi-
cally viable and capable of quick regenera-
tlon of the seed capital.
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Raising of Blending Capacity of
Lubricating Oil During Fourth
Plan
7669, SHRI D. AMAT : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether any further capacity for
blending of Lubricating Olis is to be raised
uader the Fourth Five Year Plan ;

(b) If so, to what extent in the public
sector and in the private sector ; and

(c) the tentative location of the pro-
posed units 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
to (¢). The existing blending plants for
lubricating oils are in most cases workiog
on a single-shift and in some cases on a par=
tial double-shift basis, There Is thus encugh
built-ln capaclty already available in these
plants to handle addilional volumes by in-
creasing the number of shifts, The neces-
sity of sctilog up additional blending plants
for lubricating ofls during the fourth Five
Year Pian perfod would be considered at
the appropriate time with reference to the
regional growth In demand, the location of
the additlonal refining capaciiy and other
such relevant factors,

Small Savings Scheme in Kerala

7670. SHRI MANGALATHUMADAM)
Will the Minister of FINANCE be pleased
1o state §

(a) the sieps taken by Government to
strengthen  the Small Saving Scheme in
Kerala;

(b) the additional Saving proposed in
that Siate; and

(c) the mode of selection of th: Mem-
bers of the Board of Trustees of such Sav-
ings Scheme ?
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‘THE MINISTRR OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR K,
KHADILKAR) : (a) The following siepes
were taken to strengthen the Small Savings
Scheme in Kerala @

() The Pay Roll Savings Scheme
was Intensifled amongst fixed
Income groups, particularly the
teachers, by convening meetings
In about 400 centres, Incentive
Schemes in the form of gold
medals, shields and cash awards
were also sponsored by some
Panchayats and service organisa-
tions like Rotary Clubs, Lions
clubs and Junior Chambers to
popularise the Pay Roll Savings
Scheme amongst plantation and
other workers, As a result,
1,600 Pay Roll Saviogs Groups
were functioning in Kerala at
the end of December, 1969 as
against 2,350 groups at the end
of March, 1969,

(ii) Rural Savings Campaigns were
taken up In most of the districts
to synchronise with the market-
ing of foodgrains, as suggesied
by the Stale Saving Advisory
Board.

New Small Savlogs Schemes offe-
ring attractive rates of interest
have been recently Introduced by
the Government of India. These
are expected to glve an Impetus
to the Small Savings movement
all over the country, including
Kerala.

{b) The net Small Savings collection in
Kerala for the year 1967-70 are likely to
exceed Rs, 2 crores. The target for the
current year is yet to be fixed by the State
Government.

(c) There is no Board of Trustees for
the Savings Scheme, Presumably, the re-
ference is to the Natloual Savings State
Advisory Board, Selection of nan-officials
and officials for appointmznt on the Board
is made by the State Government,
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Seminar on “Agricultural Financiag by
Commercial Banks" held in Patoa

SHRI P. RAMAMURTI :

SHRI A. K. GOPALAN :

SHRI MOHAMMAD
ISMAIL :

SHRI K. M. ABRAHAM :

7674,

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a semlnar
on *“Agricultural Financing by Commercial
Banks' was heid In Patna on the 31st De-
cember 1969;
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(b) If so, the recommendations and
suggestions made at the Seminar; and

{c) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) A *“Seminar on Financing of
Agriculiure by Commerclal Banks'” was
held at Paina from 19th to  21th December,
1969. The Government of Bibar organised
the seminar.

(b) The Important recommendations of
the Semipar related to :

(1) Suoggestions for simplification of
procedures in respect of loans to
be issued by commarclal banks,

(if) Consideration of amendments to
laws governing transfer of pro-
perty, tenancy, etc.

(lif)  Conslderatlon of suggestions for
co-ordination of the various
agencles dealing in agricultural
credit such as cooperatives,
marketing unlons, etc.

(Iv) A number of specific schemes of
land levelling, mediam irriga-
tion, soil conservation, market-
ing, cold storage, exploitation of
underground waler resources,
dalry, fisherfes, etc. in different
parts of Bihar which may lend
themselves to Tinanciog by Com-
mercial Banks,

(v) The role of the Agricultural
Finance Corporation as a teche
pical consultant on agricultural
finance,

(c) (i) The Agricultural Finance Cor-
poration (which is a company
of which all nationalised banks
are members) with the collabo-
ratlon of the Mational lnstitute
of Bank Management, has ln-
troduced a simplified applica-
tlon form_, This has been trans-
lated in Hindi and Is now used
In Bibar. !
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(1) The Government of Bihar have
already amended the Bibar
Tenancy Act and Chhota Mag-
pur Tenancy Act, As regards
other recommendations concern-
ing Stale Government, several
of them have been accepted In
principle by that Government
while some are at present being
examined by them,

(lil) A State-level Coordination Com-
mittee has been established ln

Bihar for coordination of acti-

vitles of commercial and coope-

1atlves credit structure,

The Agricultural Finance Cor-
poration has, on behalf of its
member-banks, studied some pro-
jects and sanctloned some such
as potato cultivation and compo=
site scheme with minor Irriga-
tion, Several projects are under
study, such as Gandak Area
Scheme, Hire Purchase and
Outright Sale of pumpsets to
farmers.

)

The Agricultural Finance Corporation
has conducted a workshop for tralning bank
agents and field offfcers, It has also pre-
pared guidelines for preparing schemes.

Report of Committee on Preveniion of
Pilferage of Drugs

SHRI K, RAMANI 1

SHR1 BHAGABAN DAS ;

SHRIMATI SUSEELA
GOPALAN :

SHRI SATYA NARAIN
SINGH :

SHRI NAMBIAR 1

7675.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAM DEVYELOP.
MENT be pleased to state 1

(a) whether it §s a fact that the sub-
Committee on prevention of pliferage of
drugs from the Goveroment hospitals, has
submitted its recommendations .to Govern-
ment ;
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(b) If so, the details thereof ;

(c) whether it is also a fact that the
Drug Manufacturers Association has pro-

tested agaiost the recommendatlons made by
tha Committee ; and

(d) If so, the nature of protest and the
reaction of Government th reto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) (a) Yes, Sir,

(b) The 36 recommendations
the Commiitee are listed in the statement
laid on the Table of the House, [Placed
in Library. See. No, LT—13326/70)

made by

(€) No, Sir. During the course of
informal discussions with the representa-
tines of the Drugs Industry they had agreed
to cooperate with the Government by sup-
plying drugs intended for Government hos-
pitals in packlogs which are distinetly
differeat from commercial packings.

(d) Does not arlse,

Survey for Gold Lodes in Wynad Regl
and Nilgiris (Tamil Nadu) Rl

7676. SHRI K, RAMANI :
SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI E. K. NAYANAR :

SHRI P, GOPALAN

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state ;

(2) whether It is a fact that the Geolo-
gical Survey of India Is carrying out the
drilling work in the Wynad Region
and the Nilgiris (Tamil Nadu) to find gold
lodes ;

(b) whether the result of the lnvestiga-
gatlon is satisfactory ; and

(c) if so, the details thereof ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR, TRIGUNA SEN) 1 (3) No,
Sir.

(b) and (c). Do not arise,

Termination of Services from Indian Council
of Medical Research

SHRI R, V. NAIK :
SHRI D. N, DEB :

7677.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of employees whose
services were terminated during the last
three years from the Hz:adquarters OfTice of
the Irdian Couocll of Medical Research

and its laboratories ;
(b) the reasons of such terminations ;

(c) whether he, as the Chalrman has
gone into the causes of termioation of
services ; and

(d) the remedial action, If any, taken
by the Ministry in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
5. MURTHY) : (a) 24,

(b) Absence from duty without permis-
sion, mis-behaviour, dereliction of duty,
unsatisfactory performance during proba-
tiohary period, mis-conduct, falsicatlon of
Sclentific data, defalcation of funds, want
of prescribed qualifications etc, were gene-
rally the reasons for the termination of
their services.

(c) and (d), The Director General,
Indian Council of M:dical Research and
Head of the Laboratorles are the appolnting
and punishing authorltles in respect of
Ciass IIT and 1V employees and any appeals
agalnst  thelr decision will be con-
sidered by the Executive Commiltee of the
Council, whose Chairman is the Health
Minister,
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Registration of Federations or other Joint
Bodies of Cooperative Societies

7678. SHRI A. S., SAIGAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether itis a fact that federations
or ofther joint bodies of co-operative socle-
tles, cannot be registered under the Socle-
tles Registratlon Act; and

(b) If oot, the reasons why a recently
formed Federation of Group 1V Co-opera-
tive House Bullding Socletles (Shahdra
Zone) Delhi, was forced to remove the word
‘Cooperative’ if it wanted to be reglstered
uader the aforesaid Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B S, MURTHY) 1 (a) N, Sir, they can bs
registered.

(b) Oae Socicty by the name: of Felera«
tlon of Group IV Co-operative House Buil-
ding Society (Shahdra Zone) D:lhi, applied
for registrition. The Society, however,
themselves dropped the word ‘Co-operative’
from the name of the said Society,

Selling of small coins after melting to
Uteasils Manufaclurers

7680, SHRI RAMAVTAR SHARMA:
Will the Minister of FINANCZ be pleased
to slate :

(a) whether Government are aware that
some staff members of various banks, espe-
cially State Bank of India, are invoived in
the affair of melting the small coins of two
paise and five paise denomination and sell-
Ing them to utensils manufacturers at the

rate of Rs, 20 per kilogram; and

(b) if so, the steps Governmsnt are tak-
fog to check this malpractice and to puaish
the guilty banks officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
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SETHI) 1(a) No lnostances of staff mem-
bers of Banks belog fnvolved in the melting
of 2-palse and 5-palse colns and selllng them
to utensll maoufacturers have come to
notice.

(b) Does not arise,

Prices of Land for Houses in Demi

T7681. SHRI RAMAVTAR SHARMA :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the prices of land for houses which
prevalled In Delhi five years ago and the
prices which prevail now;

(b} the price at which the land was
acquired by Delhi Development Authorlty
and the break up of development charges
on development of land for houses;

(c) the amount of money speat on ad-
mipistration, the streogth of staff in Delhl
Development Authorlty and the oumber of
officers five years backs and now;-

(d) the steps Government are taking to
check exploftation of people In Delhi by the
Delhl Development Authorlty by auctioning
of land; and

(e) the steps Government are taking to
curb Increase of administrative expenditure 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY : (a) to (¢). Information
s being collecied and will be laid on the
Table of the Sabha,

Alleged Harassment of 0. N. G. C.
and G. S. I. Scieniist by Police
in Jaisalmer District of
Rajasthan

7682, SHRI RAMAVTAR SHARMA !
Will the Mintster of PETROLEUM AND
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CHEMICALS AND MINES
METALS be pleased to state 1

AND

(a) whether some scsentists of the
Geological Survey of India and Oil and
Natural Gas Commisslon In the Jailalmer
District of Rajasthan were detalned and
harssed by the Police while they were return-
Ing to thelr headquarters from the ficld
work some time o March 1970 ;

(b) If so, the reasons therefor ; and

(c) the steps Goveroment are taking
to check harassment to the sclentists on the
part of the focal Police 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
No,

(b) and (c). Do not arise,

Payment of Duesfind Release of Grants
to Calcatta Corporation for Mai Ace
of Roads in Calcotia

7683, DR. RANEN SEN : WIIl the
Minlster of FINANCE be pleased to
state

(a) whether ihe Mayor of Calcutia
had recently submitted a memorandum to
the West Bengal Governor demanding early
release of arrears due from the Centre
and grants for the malntepance of city
roads ;

{b) ifso, the total arrears due from
the Centre in this respect as well as the
amount of annual grants given to the
Calcutta Corporation for maintenance of
the city roads ; and

{c) what declsions have been taken by
the Centre regarding these demands ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
K. KHADILKAR): (a) to (¢). According
to information recelved from the Govern-
ment of West Bengal, the memorandum
submitted by the Mayor of Calcutta to the
State Geverpor oo the 2od April, 1970
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related to requests for provislon of addition-
al funds for the Calcutta Corporation for
varlous purposes, including malatenance of
city’s arterial road system, The memoran-
duom did not menlion any arrears due to the
Corporation from the Central Government.

The requirements of development pro-
grammes for Calcutta mnormally from part
of the State’s Annual Plan outlays, towards
which the Centre provides block loans and
grants on an overall basis,

Mining Operations of Captive Jat Raj
Seam of Korba by NCDC

7684, SHRI HUKAM CHAND
KACHWAIL :
SHRI A. 5. SAIGAL :
SHRI JAGANNATH RAO
JOSHI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the Madhya Pradesh
Government agreed to the miniog operations
of the Captive Jat Raj Seam of Korba by
NCDC, on the assurance of the representa-
tives of the Central Government that the
cost of middlings would be about Rs, 10
per ton and that raw coal would be even
cheaper ;

(b) if so, the price pow charged and
the reasons therefor ;

(c) whether this high prico does not
result in uneconomic power generation of
Korba and if so, whether Government pro-
posed to conslider the reduction in price ;
and

(d) if the reply to part (c) above be
in the negatlve whether they would transfer
the mines 10 Madhya Pradesh Government
and if not, the reasons therefor 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR, TRIGUNA SEN)1 (a)
No, Sir,

(b) to (d). From 16th November, 1955
the Madhya Pradesh State Electricity Board
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bave been paylng a price of Rs, 16,73 per
tonne only for Jatraj coal supplied by the
Natlonal Coal Development Corporation,
This is much less than the price billed by
the Corporation. The dispute regardiog
price Is currenily under arbitration,

Recommendations of Shantilal Committee
on Petroleam Products ’

7685, SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH

GARCHA

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state 1

(a) whether Goveroment have sloce
taken a decision on the recommendations
of the Shantilal Shah Committee on pricing
policy of petroleum products ;

(b) If so, the nature thereof ; and
(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (a) to (c).
The report of the Committee is under
conslderation of Government and declsions
are expected to be taken shortly,

Use of Cholorotetracycline as Animal
Feed

7686. SHRI BHOGENDRA JHA
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply given
to Unstarred Questlon No, 5315 on the 6th
Aprll, 1970 and state :

(a) the basis of the doubts about the
utility of chlorotetracycline for animal feed
and medicine and the steps which are being
taken to test the same;

(b) whether It is a fact that the noted
Britlsh medical journal has categorically stat-



203 Written Answers

ed usefulness of chlorotetracycline even for
buman beings ;

(c) Il so, the steps belog taken_for lts
fmport and for popularising the same for
humen use specially in Government Hospi-
tals and Centres;

(d) whether Government have know-
ledge about the underhand methods adopted
by foreign companies to express doubt; and

(e) If so, the remedial measures taken
Io this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D, R, CHAVAN): (a) The doubts
about the utility of chlorotetracycline for
animal feed have arlsen on account of the
Swan Committes report in UK. which has
been accepted by the U, K. Government,
This Cornmitiee appointed by the Govern-
ment of UK, was of the view that the
presence antibiutics Including chlorotetrecyc-
line fied supplements for animals
has the tendency to make any micro-
organism which might be a source of lnfec-
tlon In the animal, resistent to such antiblo-
tics, In the event of such an inofection
spreading in humens, the micro-organism
having acquired resi ce, will oot respond
to wreatment by such amiblotics.

The world Health Organisation has also
made simllar recommendations agaiost the
nse of antibiotics in feed supplements,

The Chlorotetraycline as a medicioe Is
pot in use In most of western countries as
well as the USSR. With the advent of
oxytetraycline and tetracyclioe the use of
chloroteteacycline his becm progressively
going down all over the world.

(b) Yes. The reference is presumable to
and article published under the capilon
“Today's Drugs'’ in the British Medical
Journal of 8th June, 1968. This article
only outlines the pharmacology, aoti-bacte-
rial activily, bacterial resistance, toxicity
etc. In the ietracycline group of drugs in-
gludiog  chlorotctracycline,  The aricle
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however brings out the fact that chlorotet=
racycline Is the least stable and is the most
bound to protein. Iis availabllity lo the
system to overcome Infection will, there-
fore, be correspondingly less than other
antiblotics of this group. The article also
brings out the fact that there are certain
circumstances in which one tetracycline may
be preferred to the other and habit deter-
mines the choice.

(c) The Imports of chlorotetracycline
have been very negligible which 15 indica-
tive of lts low use in this country,

(d) Government have no such know-
edge.

(e) Does not arlse,

Memoradum Submiited by Alipore Mint
Employees’ Federation Alipore,
Calcutta

7687. SHRI S. M, KRISHNA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Alipore
Mint Emp'oyees’ Federation, Alipore,
Calcutta have submitied a memorandum of
their grievances;

(b) If so, whether Government have
considered the same; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : (a) Yes, Sir,

(b) and (c). A statement Is laid on the
table of the House. [Placed in Library. See
No. LT-332‘HTD]

Replac ement of Excise Daty b;
o Sales Tax d
7688, SHRI LOBO PRABHU :

‘Will the Minister of FINANCE be pleased
to state :

(a) the share which different States will
receive from change to Sales Tax from
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Excise, on the basis that the Sales Tax will
be at only ope point and at the same rate
as the current exclse duty;

(b) ifin case Inter-State Tax Is added
to the single point tax, the calculation of
the additional sales tax arlsing;

(¢) whether this calculailon has been
explained to the backward States which are
now receiving the additional excise duty on
an equal basls of population;

(d) whether Government are satisfied
that cloth, sugar and clgarettes which are in
the largest part consumed by lower lncome
groups should bear more taxation by the
change to sales tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI1) 3 (a) Whilst the taxable event for
levy of Central Bxcise duties occurs at the
point of removal from the factory of pro.
duction, that in respect of sales tax Is the
“sale”, These two events are not necessas
rily co-extensive or co-terminous, Conse-
quently It will be difficult to spell out what
effect, the chang: over, il any, from the
existing scheme of levy of additlonal exclse
duties in leu of sales tax to reimposition of
sales tax on textlles, tobacco and sugar
would have, oo the revenues of each
State,

(b) The poslition with regard to levy
of Inter-State tax wlll also dep:nd upon the
polnt of “'sale™ in different transactions and
80 cannot b: calculated.

(c) Does not arise.

(d) All relevant aspects will be taken
into account when the recommendations of
the Fifth Finance Commisslon In this res-
pect are considered by a Committes of the
National Development Council and later In
consuitation with the State Governments at
28 meeting of the National Development
Council,
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Import by Nylone Yarn by Bombay Firm

7689. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to refer 1o the reply given to Uanstarred
Question No. 1589 on the 23rd Number,
1967 and state 1

(a) the action taken in respect of the
nylon yarn found stored in the godowns of
M/s, National Transport Co. Manilal Patel
Co., Tulsidas Khimji, and Khimji Poonja;

(b) whether any prosecutions have been
launched In this regard; and

(c) if so, the progress thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Nylone yard found stored in
the godowns of M/s, Manilal Patel, Tulsl-
das Khimji, Khimji Poonja and a part of
goods funds In the godown of M/s. Natlonal
Transport Co,, was confiscated under the
Cusioms Act, 1962 with an optlon to redeem
the goods on payment of fines Part of goods
found in the godowns of Mjs, National
Transport Co. were confiscated absolutely
and a personal penalty of Rs, 8,000/- was
imposed on Shri Rewachand Maoglani of
M/s. Rewachand & Sonsi Appeals flled by
the partles have sloce been admitted by the
Central Board of Excise & Customs and
redemption fine has been ordered to be re-
funded as the Miolstry of Law advised that
no action could be taken In such cases under
the Customs Law for post-importation
violation of the condition of an import
licence. The Chlef Controller of Imports,
Ministry of Foreign Trade, has been infor-
med for taking such actlon as he may desm
pecessary under the Import/Export Coatrol
Act,

(b) aod (c). No prosecutions have been
launched so far.

Smuggling of Nylon Yam

7690. SHRI GEORGE FERNANDES:
‘Will the Mioister of FINANCE be pleased
to refer to the reply given to Unstarred
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Question No. 1588 on
1967 and state :

the 23rd November,

{a) the action taken against those who
were found in possession of smuggled nylon
Yarn ;

(b) whether Government have any
Information about any of the 10 parties
from whom nylon yarn was smuggled ;

(c) ifso, the names of these parties ;
and

(d) the steps taken by Government to
prevent large scale smuggling of yarn into
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIP, C.
SETHI) : (a) Necessary Ioformation is
belog collected and will be laid om the
Table of the House.

(b) Customs authoritles had  prior
Information about 3 of the 10 parties from
whom yarn was seized,

(¢) Thelr names are Y, K A. Patel,
Rewachand and Soos, and Abdul Latif,

(d) The following steps have been
taken to prevent smuggling of contraband
includlog yarn.

Systematic collection and follow-up of
information, keeplog a watchful eye on the
suspe:led smugglers, rummaglog of
suspected vessels or alrcraft and patrolling
of vulnerable sectors along the coast and
the land frontlers, Customs Act. 1962
has been amended making additional
provisions to take special measures for the
purpose of checking idllegal import and
export of certain commoditles and facili-
tating thelr detection. S:nior officers of
the rank of Collector of Customs and
Additional Collectors of Customs have bzen
posted to look after anti-smuggling work
exclusively, These measures are kept
constantly under review.
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M Faww fome w e oww

7691, wi Tydre firg e :
it gtier Tmi :

FuT qfew aar WA 6T ww
qa1 g7y FAY qg FANH KT FT FLA v

(%) #ar g g% § 5 witdg 9w
fom & amww ¥ fegfy sroEm o
vaqre fraifer et & agae 8 ¢ ;

(=) afz g, Y xa% @ SO0 &
&

() sw FrEE & F1F gareA
g & fag s sda 1 om @
g?

o Fiferaw aw @A A WA qa
g satem W T s (sft ave e
wog™) (%) &Y (@), armey Fread &
S IAEA Faw qAIdy, 1969 #
g frar a1 &t 1969-70 & for am)-
faam stz a1 gfear &1 geTEA @Ew
emifaa erwana &1 waw: 70 sfaga A
60 sfoma fraifea far qr 1 ¥l amd-
faaw ge%e &1 66 wfama s} ¢ gfear &1
47 wfawa IET o, eqraT w1 qrifuw
T 2 ¥ w0, §gw qfear=Ar w1y figy
A ¥ gAT FM a91 qg7 @A grifew
sferrgat 3w g§ foaad s ey )
N 931 | FRAA F gwiF § fafaw
TeaE A *ft §g g3 aF A I qAT
TSl |

(1) Izt A afawan ¥R § @
gE sfsvigal o1 w7 @ war g AT 37
wFA & far sy N1 TgfH a0
g
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Educational Concessions to Children
Denied by Government of Mysore

7692, SHRI LOBO PRABHU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state i

(2) whether the Government of Mysore
Issued orders according to which no educa-
tlonal concessions should be avallable to
the fourth and followlog children of any
family ;

(b) If so, how Government justify the
discrimination against the said chlldrea,
which attracts Article 14 of the Coastitution ;

(c) whether it Is not in contraveation
of Article 25 sioce the practice of thelr
religion is denfed to Koman Catholics, who
are prohibited artificlal methods of contra-
ception without which they cannot limit
their familles ; and

(d) If so, whether Government propose
to ask the Mysore Government to exclude
Roman Cathollcs and others bound by
their religion, from the operation of the
order ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) : Yes. These orders will take effect
from 1-6.1970,

(b) to (d). The matter is under exami-
nation,

Reservation of Vacancies for S. C. and
5. T.in D. D. A.

7693, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the Delhl
Development Authortty did not implement
a directive given by the Ministry of Home
Affairs regarding the reservation of 12.5
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per cent of the vacancies under it for
Scheduled Castes and 5 per cent of the
Scheduled Tribe persons over tem years
ago ;

(b) if 30, when and how this position
came to be known ;

(c) the reasons for the D, D. A, not
taking in actlon accordance with the directive
of the Ministry of Home Affairs referred to
in Part (a) and who was actually responsl-
ble for this ;

(d) the number of vacancies filled
duriog the period of ten years under refe-
rence and how many of these should have
gone to the Scheduled Caste ahd Scheduled
Tribe persons ; and

(¢) the steps taken to make good the
loss suffered by the persons referred to in
part (d) 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5, MURTHY) : (a) to (c). The
Delhi Development Authority is a statu-
tory organisation and has its own rules
for appointment and promotion. The
principles laid dowa by the Authority for
appointment and promotion did not provide
for any reservation for Scheduled Castes
and Scheduled Tribes. In view of the Govern-
ment {ostructions Issued from time to time
and of the representations received from
the Scheduled Caste employees of the Delhi
Development Authority, the Authority
decided to fall in line with Government
in the matter of such reservations with
effect from the Ist May, 1969. Even though
there was no reservation earller, the Autho-
rity appointed a number of persons be-
longing to Scheduled Castes,

(d) and (¢). The Information is being
collected and will be laid on the Table of
the Sabha,

Conversion of loans into Equity Shares

7694, SHRI LOBO PRABHU 1 Wil
the Minister of FINANCE be pleased to
state :

(a) whether Dutt Committee's propo-
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sal for converslon of bank loans into equity
shares of borrowing companies Is only in
respect of future advances ;

(b) If so, whether the reduction In
borrowing and fts effect on industrial Invest-
ment and production has bzen considered;

(c) if not, whather It is constitutional
to convert advances, when no such condi-
tlon existed whea they were made;

(d) the names of companies in which
the Centre is holdiog equity shares now and
what is the average return; and

(¢) whether equity share participation
will involve participation in managem=nt
and whether Government have the trained
personoel, when its own enterprises are short
of It ?

THE MINISTER OF STATE IN TdE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b), The Industrial Liceo-
sing Policy [oquiry Committee (Dutt
Committee) recommended that when public
sector long term financial assistance, toclud-
Ing term assistance given by the public sec-
tor commercial banks, on aay significant
scale, was provided for a private sector
Industrial company, not oaly should an
appropriate share in ths ben:fits accruing
from the project, after it is completed, be
available to the State, but the proj:ct should
also necessarlly be treated as belonging to
the *joint sector® with proper representation
for the State in its managem:nt, The
Commiitee has suzgzsted that this purpose
might be achieved by the financial Institu-
tlons insisting on the whole or part of their
assistance in the form of loans or debea-
tures being made coavertible la to equity
capital of the assisted company, at their
opiion, and, if nccessary, the law should be
am:nded to provide for this,

Government have anoounced thelr accep-
tance of this recommendation with certain
modifications namely, (i) the long term
public sector financial lnstitutions would sa,
part of thelr financial assistance arrange-
ments, exercise optlon for coavertiog of
loans to be given to or debentures to be
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{ssued by the assisted companies in the fu-
ture either wholly or partly Into equity
withln a specified period of time; and {ii)
as for loans given or debentures Issued in
the past, the institutlons concerned would
have discretlon to negotiate conversion in
case; of d:fanlt, Suitable guidelines are
beiog framed In this regard.

It Is not the Intentfon of Government
for the pressnt to apply the decision to
term loans granted or debentures subscribed
by the public sector commerclal banks.

The terms and conditlons on which
term-loans/debentures are to be cooverted
into enquiry share capital will be stipulated
in the assistance agrecmcnt between the
fostltutions and the company before It is
entered into and it will be within the scope
of the provisions of Section 81 (3) of the
Compaales Act, 1956, read with the rele-
vant enibling provisions conrained In the
respective statutes under which the institu.
tions have been set up. The option to
convert loans/debeotures into equily share
capital will be exercised on a judicious
basis by the institutlons, It will be done
In such manaer and at such time as to avold
aony undus violent flustuations In the mar-
ket valu: of the equity shares at the time
of conversion which may affect the Interests
of the equity shareholders of the company
and also of the Institutions alike, and also
avold any serfous imbalance In the ratio of
debt to equity capital of the company.
Gov:rament is. therefore, of the view that
there will be no dislocen'lve to entrepre-
peurs and businessm:n engaged In produc-
tive enterprises, nor will the general indus-
trial growih and investment be retarded.

(c) As the declsior of the Goveroment
on the recommendations of the Committee
will be applicable to future loans only and
the option will bz exercised on the basls of
terms and conditions lncorporated In the
agreement eatered into  bhefore the loans are
advanced to a company. the qusstion whether
1t will be constitutlonal to convert advances
where no such condltions existed when they
were made, does not arlse,

(d) Information Is belog collected and
willl be laid oa the Tabl: of the House.
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(¢) Pariicipation In the equity shares of
a company as a result of conversion of loans
need not necessarily {nvolve participation
of the lostitutions in the management of the
company unless the assistanee given by the
financial fostitutions §s on a significant
scale and the project can be considered to
belong to the jolnt seclor. While the number
" of tralned managerlal personnel, at present,
avallable with Government or with the
financial institutions is limited, Government
is of the view that a cadre of trained per-
sonnel can be buflt up in course of time for
nomlnation on a seléctive basls on the
Boards of the companles, which are assisted
on a significant scale by the insthiutions.

Committee on Public Relations Objectives

of Public Undertakings
7695. SHRI R, K. BIRLA : Will the
Minister of FINANCE be pleased to
state ;

(a) whetber it Isa fact that Govern-
ment have set up a scven-membar Commi-
ttee to deflne and formulate clear public re-
lations objectives of public sector under-
takings;

(b) If so, the names of the members
of the Committee;

(c) the detalls of the functlons of the
committee; and ;

(d) by when the committee Is expected
to sumbit its report 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) 1 (2) Yes, Sir, This Comml-
ttee has been appoioted on the basis of re-
commendatlons of the Committee on Public
Undertakings given in its report on ‘Public
Reladions and Publicity o Public Under-
takings’,

(b) Members of the Committee are as
follows 1—

1. Shri 8. K. Ghosh (Chairman)
2, Shri M, L, Bhardwaj
3, Brig, Streepivasan
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Shrl Shanker Mitra
Shri B. V. Ranganath
Shri Sanat Lahiri
Dr. Raj K. Nigam
Shri Mohd, Fazal
(co-opted from 10.2.70)

Ll

{c) The terms of reference of the Com-
mittee are as follows :—

(i) to defioe and formulate clear
Public Relations objectives of
public sector undertaklogs;

(ii) to make a detailed study of pre-
sent organisational structure of
the Public Relatlons and Publi-
city Departments and to suggest
guldelines for the setting up of
such an organisation;
(i)  to examloc the questlon of joint
cadre for Public Relations Offi-
cers and Publiclty Officers in
wndertakings In the same field or
producing similar products or
doing the same type of busi-
ness;

(lv)  to examine the question of mini-

mum qualifications and experle-

nce for posts in Publlc Relations
and Publicity Department; and

(v) to evolve guldelines or criteria

In regard to expenditure on

publicity.

(d) The Committee Is expected to re«
port by the end of June, 1970,

India’s Requirement of Foreiga Aid

7696, SHRI DEVEN SEN1 Wil
the Minister of FINANCE be pleased to
state :

(a) whetheritis a fact that the Aid
India Consorilum bas assessed India’s
foreign aid requirements at 1,000 milllon
dollars anpually for both project and non-
Project requirements ;

(b) if so, what is the prospect of
recelving that aid 1
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{c) whether Government have con-
sidered any steps to find the money inter-
nally in view of reduced gquantum of U. S.
aid to India this year ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
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wqufaal 1, 9 dzo Fwedt & aara
qq-FATAT F T A F ang ¥ WS
fea wialog god & wvg a% 33 W
g ufrsgdt war freafefas a0
faear & -

SETHI) : (a) to (d). According to plan  Tpzay BYF & 1, ngf Iy graF
estimates, of the requirement of resources ‘qﬂ @ ( ~ ) AL
for the Fourth Plan, the forelgn aid 6 faaY & fod fat agr dyq ¥
requirements for both project and non- >
project are expected to be of the order of “ﬁ A 3’?“ ¥
$5,000 million, which means of ao annual faai *t "‘I‘ﬂ‘ F
average of $1,000 million, The Ald fori

India Consortlum considers normally the

requirements ooly on an aonual basis, For %o Ho

the year 1969.70, the Consortium d o )
India's needs of projsct and not-project -
assistaoce at$ 1,100 million. As against g% 3/- wfr nifx 4-50 wfg wfy

this, the total authorisations for that year
are expected to reach § 826 million, So far
as 1970-71 1s concerned, the Consortium Is
yet to meet and take a vicw, In order to
keep foreign aid requiremments to the
minimum, policies in the Plan and in the
budget aim at higher domestic saviogs,
tmport substitution and export promotion.

¥ aTere & waarfal w1
RUER cOR
7697. =t vy Tm srfgTaie: @
farer WY ag Tary ® FO7 w0 ¥

(%) ¥wita weeme & fafwer o fot
simfai 1 wor few @ & faar
wTar g

(@) 7ar ag s  fs afr-3gdt o=
% 3T gl § W ardaar ¥ @ o4 A6k

() afz g, &Y 3 FTwT 3% dA-
o &0 & 99 9T faame F &t afz
gl, @Y &7 g ag T § Iy ?

faeq warem ® Tew HAY (st 9. o,
af) : (v) afeae, saied & wl=-
agd (Fradh) ¥a%1 aur A& A §A0d

[qudt 1.25 sfr wfr 1,85 sfa ufr

(&) 7ot iv & sinfeai & foo
ufa-gqdt ww N &, faewr st 5w
¥ W (%) & gu< ¥ seaw §, 1-4-57
Fng Aokl wWEH o (ged
W) qiad kT aqr a9 F oqgA awe
g2 & fAT & foq ot gsaax gt 1961
# fraffa Y w1 9=y wosl & ol
T 6 feal ¥ foq afr-zgd wd &«
srafeafaa @ &1

() wfr-ggdt 9 7t witer A o
we

TR T sfraey

7698, it TAINATS WrAATS @ F4T
wareeq aqt qfeart fraea wte faafo,
oA aqr Aqdy fasw A 9g qad
LD TE e

(%) #a1 GIFT H AT THAT
sfgwey a1 & ¥ # faw ©awe §a-
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a1 g & af famifaay #v AT awfaa
fearman & ;

(@) Fmazaa g FamaTF
FFAT qUa & Frew ey sufem A
gamafas geg ) &@%dl  ; A

() afz g,
Far sfafwar & ?

wWreeg aqr  qfeae frdem st
frmfor, srang aqr Qg fawrw st
# wvw A (st @0 go gfF) : (F) AR
(). fazq wreeq guza § 4 @) AT T
AF FmA w1 ol ff fgefm A a6k
1§ THIA Y AGTAAF g T HT
qamar | amfa faeg waeen §05T & $d -
w0 AT T A7 20 7 29 sy, 1970
a% daar ¥ go wfadma & freafafea
seard qifza fea

a1 39 9T g M

“grgifaes sifaw wis fg o -
oA 35 AYCATEIEA dome, FHE W
fz afera A1 quas s w1 AT
ZiIT 1969 # gu qe afadw=i § forte
N7 g7 fAgawr &A@ & o} # @ifka
wEaTdl 1 T W g ;

ag WA g ; e g safe aww s
Faw @ favig ag s fs I farte
dYHT HT TAEET B @A A A IR
t afex 993 IaET ¥ A W gWE
qe¥ FY H eqa # @A ; FR

. g famame @ §T % een &
g=afg & fao & F17 a=0 $1€ 91 §-
z% ¥q fagg # SFE!T 7E) 7g g¥ar:

(1) =t T3 & W 3} vl ¥ 03-
e gwarg G Ty wad §
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wgt ¥ do% QN § qEa A
7T ; @

(2) wgifides § agda s § 5
F gwaE & giftat & a §
T8 §7eT ¥ A7 %1 gfie & fag
aar fawa aneed greT A d54
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(3) 3= usdi § a=41 gro LIIA
4 & fawg WA swment At
srdraf g

Workiag of Public Sector Undertakings

7699, SHRI S. R, DAMANI : Wil
the Minlster of FINANCE be pleased to
state ;

(a) the performance of public sector
industrial undertakings durlng the year
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1969-70 and how it compares with that of
the last 3 years ;

(b) the steps taken during “the year to
improve thelr working ; and

(c) the results achieved thereby ?

APRIL 27, 1970

Written Answers 220

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) The overall net loss of the
Central Government lodustrial and commer-
clal undertakings (excluding Promotional
and Financlal undertakings) during the last
four yeers'is as follows :—

Net Losses *incurred by Public Enterprises

(Rs. In crores)

1969-70 1968-69 1967-68 1966-67
(Latest estimete)
31.70 26,87 36,93 9.67
(b) and (c). Varlous measures that are (a) the detalls of the agency which

being taken to Improve the performance of
public undertakings, as outlived In the
memorandum submitted to Parliament along
with the budget papers In 1968-69 are being
continuously implemented and reviewed,
Mainly, these measures are directed to effect
.smprovement in the working of the public
enterprises by (a) diversificailon of produc-
tion, (b) promotlon of exports, and
(c) improvements {In managerial and
operational efficiencies. Some major enter-
prises incurring losses like Hindustan Steel,
Indian Drugs and Phbarmaceuticals, Minlog
and allled Machinery Corporation, Minerals
and Metals Trading Corporation and Cen-
tral Inland Water Transport Corporation
were expecled to considerably reduce their
losses during 1969-70 as compared to the
previous year, Exports have also shown
iderable i The overall
Is likely to show a
over the previous

impro
performance in 1970-71
significant imprv:ment
year,

Audit Agency for the Cases sasessed by the
Income-Tax Officers

7700, SHRI S§. R, DAMANI; Will
the Minister of FINANCE be pleased to
state :

carries out audit and review of the assesss-
ments made by the Income-tax Officers ;

(b) the scope of its work ;

(¢) whether assessmenis are reopened
on the basis of the audit done by this
agency, and if so, how many cases were
reopened during the last three years ; and

(d) the revenue collected each year
as & result thereofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) The agencles which carry out
audit and review of the assessments made
by the Income-tax Officers are :

(i) Revenue Audit officlals working
under the Compiroller and Acditor General
of India,

(il) Ioternal Audit Parties of the

Income-tax Department.

(b) The Revenue Audit officials are
required to see that adequate regulations
and procedures have been framed by the
Revenue Department to  secure an effective
check on the assessments, collection and

*The net figures are after depreciation, in‘erest,tax and write-off of Deferred
Revenue Expendlture In respect of 1967-68 and 1958-69 but not after Deferred Revenue
Expenditure in 1966-67, 1969-70 figure is an estimate,
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proper allocation of taxes and to satisfy
themselves that such regulations or
procedures are actually belng duly carrled
out,

In dischargiog this functlon, the
Revenue Audit not only check the arith-
metical accuracy of the assessments framed
and the tax levied but also comment on
whether the law and the rules have been
correctly applied by the Yncome-tax
authorities and the Central Board of Direct
Taxes.

As regards the scope of check by
Internal Audit Parties of thr Income-tax
Department, it was coofined till May, 1969
to the arithmetical accuracy of the demands
livied and refunds allowed. In May, 1969,
the scope of their check was extended to
incinde the a:pects of work covered by
the Revecue Audit but thkey were pot
guthorited 10 question matters relating to
the exercise of discretion by the Income-
1ax authorilics and the instructions fssued
by the Cential Beard of Direct Taxes.

(c) Yes, assessments are either rectified
or reopened on the basis of the audit done
by these agencics, This is normally done
only in the cares where the audit objections
are found to be correct or acceptable by the
Income-tax Depariment ; but sometimes the
assessments are recli‘ied or reopened as a
precautionary measure in other cases as
well, A separate record of the cases
reopened on the basis of the audit objeclions
is not maintaloed,

(d) No separate stalistics are avallable
Indicating the revenue collected in each year

which is ascribable to the assessments
reopened on the basis of the audit
objections pointed out by the Revenue

Audit and Intcrnal Audit Parties,

Survey Work underiaken io Goa by Depart-
ment of Demographic Training and
Research, Bombay

7701. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Demographic Tralning

and Research Centre, Bombay have under-
‘taken some servey work in Goa ;

(b) if so, the nature of the survey
work undertaken in Goa ;

(c) the staff that has been posted to

do his work and their pames and
designation ;
(d) the conditions wunder which the

staff has been posted ;

(¢) whether any members of the staff
employed In Bombay have been forced to
go to Goa against their will ; and

(F) if so,
regard ?

the action taken in this

THE MINISTER OF STATE FOR
HEALTH AND FAMILY PLANNING,
AND WORKS, HOUSING AND
URBAN DEVELOPMENT (DR, 8.
CHANDRASEKHAR! (a) Yes.

(b) The survey was undertaken to
collect information on knowledge, apiitude
and practice of family planning ip the city
of Punjim and data on fenilily and other
demographic maiters,’

(c) and (d). A unit comprising the
followirg staff was ceputed for the survey ;

(i) Mrs. Asba Bhende, Coordinator

(ii) Shri D. N, Saksena, Lecturer
(§ii) Mrs. 8. V. Kckaiay, Investigator
(iv) Mrs, L. R. Rao, Investigator

The persons {tcmporarily deputed to

Goa for the survey were treated as on tour
and paid travelling and daily allowances as
admis:ibie 10 them under the rules,

(¢) and (f). None of the persons
deputed for this survey was forced to go to
Goa against his/her will, One of female
Investigalors who was 1o accompany of the
Survey Unit, however, did not proceed 10
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Goa after having drawn an advance of
travelling expenses and submiited an appli-
cation for one month’s leave to commence
from a day before the Survey Unit was to
leave for Goa. The leave applied for by
this Investigator was refused, As she did
not proceed to Goa Inspite of belng
repeatedly advised to do so, she was
suspended from service with effect from the
220d December, 1969,

This Investigator represented after her
suspension that according to service con-
ditlons, she was not bound to go out of
Bombay on duty. She was, however,
given another oppertunity to join the Survey
Unit in Goa but she did not accept the
offer. Although the rules and regulations
of this Cenire do not so require yet she was
given a further opportunity (o explain her
case before a deparimental enquiry
officer. She did not appear before the
enquiry officer. The enquiry was, therefore,
conducted ¢x-parie under [ntimation to her
and she was found guilty of disobedience,
It has been reported that tbls lady
Investigator avoids fleld work and whenever
she was assigned field duties, she proceeded
on leave for one or the other reason,

Increase in Cases of Insanity

7702. SHRI AK. KISKU : Will the
Mipister of HEALTH AND FAMILY
PLANNING AND WORKS, HOQUSING
AND URBAN DEVELOPMENT be pleased
to state s

(a) whether cases of insanity are on the
increase in the country for the last three
years ;

(b) if so, the detalls thereof sex-wise,
profession-wise and income group-wise;
and

(c) the specific arrangements being made
for treaiment and rehabilllation of such
cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) In the absence of
any sclentillc survey it cannot be concluded
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that the number of cases of insanliy is on
the fncrease,

(b) Information is not readily avail-
able,

(c) There are 38 mental hospltal which
provide adefjyate medical care, These hos-
pitals have 17,756 beds. In addltion, facili-
tles for outpatient treatment exist in all
hospitals. In some mental hospitals there
is provislon for occupational therapy and
work therapy units to facilitats rehabilitas
tion.

Increase in cases of Venereal Diseases

7703. SHRI A, K. KISKU : Wil the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND  URBAN DEVELOPMENT be
pleased to state :

(a) whether the Venereal Diseases are
on the Increase In the country during the
last three years if so, the reasons therefor;
and

(b) which income group people
affected most, sex-wise ?

are

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B 5. MURTHY): (a) The number of patients
diagnosed and treated in 142 Venereal Disea-
ses Centres situated in different States and
Unijon Territories, which represent a cross-
section of the Institutions giving treaiment
in Venereal Diseases in the country, is as
follows :-

_1968-69
3,79,274

1969-70
3,08,521

1967-68
3,30,890

These figures do not include cases relating
to all the V. D. Centres run by State Go-
vernments, Municlpalities and private Socle-
ties, However, they do not show a steady
rle duting past three years. While there
was an inciease In the number of Venereal
Diseases patients in 1968-69 as compared to
1967-68, the number diminished during the
year 1969.70.
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(b) Males of the low Incom= group
population are most affected by Venereal
Discases.

Production of Test Tube Babies

7704. SHRI A. K. KISKU: Wil
the MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether Gynaccological experiments
are being conducted In India for producing
“Test Tube babies,” and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY) : (a) No.

(b) Does not arise,

ot # qFifeaw W @t

7705. =t e e g ;A4
q2ifeaw qar @A W W qar aTg
H4Y 7z I F Far FA v :
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(=) 731 A # G3faam @k
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O &1 #1% w€a19 famudia @ ; Wi

(v) afz af, & A% & Y@ I
27
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9T AT GxHArat & w smnfw
wZed & &% a1 wHfiw da § @wy Ag
faw, 3fpd ofadt dxwar wafq asga
fesar daar & wefas 49 & favg oy
X | T3 7§ WER SAF A &7
sats agi grar & ; g e fqag &
afan favia &3 & 9g9 39 ol g
w1 faarc )

(=) stz (). st adY 1 Ffew @
fommr g oorfre OF sTEED T Y
A UG # feag mgugzw AR w
wregT ozt g arnfry, uF I
aqg &t yweqr § eqgar & fow fawr-
for &Y YT wozrdi # swwfes gopEan
Ay eqiqar Faig g gg ¥ fem o
g 1

Settiog wp of National Petrolenm
Commission

7706, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :©

(a) whether his Ministry has favoured
and settlng up of a staiutory Natlonal
Petroleum Commis-ion to serve as a policy
making and co-ordinating authority for all
aspects of the Pctroleum Industry ; and

(b) If so, whether thls has been
accepled by Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN):
(a) and (b). The matter is wunder consi-

deration.

Enow-how for Construction of Fertiliser
Projects

7707. SHRI K, M. MADHUKAR:
SHRI INDRAJIT GUPTA 1
SHRI VASUDEVAN NAIR:
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SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGENDRA JHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it Is a fact that the Ferti-
lizer Corporation of India had the necessary
know-how to undertake the construction of
the simllar fertilizer project as the one
sanctioned to Birlas in Goa; and

(b) If so, why Goveroment gave the
licence to Birlas to set up fertilizer project
in Goa ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R, CHAVAN) : (a) The
Fertllizer Corpoaration of ladia can const-
ruct fertilizer plants similar to the one san-
ctiooed to be established In Goa, The Cor-
poration are establishing their plants based
on their owa d=sign and engineering supp-
Jemented marglnally by licence agreements
with foreign parties for certain processes,

(b) Having regard to the fertilizes
capacity to be developed In the country and
haviog regard to the favestment require-
ments, specially in foreign exchange, for
establishing such fertitizer capacity, it is
not considered reatistic to assume that pub-
lic sector alone will b able to fulfil the
planned targets of fertilizer production and
bridge the gip between supply aand demand.
Io th2 circumns;tancss, association of private
sector io the feniliz:c production progra-
mme is necessary, The Industrial licence
for establishing a fertilizer plant in Goa was
granted In these circumstances.

‘West German Assistance for Aromatic
Projects of Petro-Chemicals
Corporation

7708, SHRI CHINTAMANI PANI.
GRAHI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS bz pleased to state :

(a) whether the delegation of West
German  bankers which visited the country
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recently had agreed to extend technical co-
operation for the aromatic projects of Petro-
chemicals Corporailon;

(b) If so, the mature of technical co-
operatlon offered; and

(c) whether there Is going to be technl-
cal collaborition with Messrs Crooks of
Woest Germany in this field ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R, CHAVAN) 1 (a) to (c).
No, technical collaboration for the aroma-
tics project was signed as early as May, 1968
with Mfs. Fried Krupp Chemieanlagenbeu
of West Germany. The latter has agreed
to provide the process and design know-how
and also procure the equipment of German
origin.

atearst w1 wfr-aderm
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Deielopment of roads of Mining areag
of Kundremukh, Mysore

7711, SHRI LOBO PRABHU : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND

METALS be pleased to state :

fa) in view of the published views of
the Amerlcan Japancse team on the feasibi-
lity of the Kudremukh Iron Ore Project,
the steps taken to advapce money to the
State Government to coostruct the Mallur
Ghat road ;

(b) whether Government are aware
that if the foundations for these bridges are
not Jald this year before the rains, the pro-
ject will be delayed by a year ; and

(c) since the ghat road w:ll be an im-
portant communication also, the reasons
why government do not secure funds for It
from the lnternailonal Road Development
Funds 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) to
(c). The proposed Mallur Ghat Road
s a State Government Road and the Govern-
ment of Maysore are therefore, primarily
concerned with all matters coonected with
this Road, No proposal for immediate
survey and construction of this Road has
been recefved from the State Government,

The question of providing Central finan-
clal assistance by way of loan for the improve-
ment of the Road from Kalasa 1o Malleswara,
also required in connection with the develop-
ment of the of Kudremukh deposist, is how-
under ever consideration, It may be mention-
ed In this connection that the techno-economic
feasibility study pertaining to development
of Kudremukh depgsits is expected (n
May, 1970,
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Setting up of 2 Corporation for
Agnigundala Lead mines in
Andbra Pradesh

7712. SHRI ESWARA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state :

(a) whether there is a proposal to set
up a Corporation for Agnigundala Lead
Mines in Andhra Pradesh ;

(b) if so, the nature and composition
of the Corporation ; and

(c) when it is llkely to be set up ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
Agoigundala Copper-Lead Mincs are belng
developed by the Hindustan Copper Ltd,
There is no proposal at present to set up a
separate Corporation for these mincs at the
initial stage.

(b) and (c¢). Does riot arise,

Establishment of Mineral Resources
through Geological Sur vey in
Rayalseema District of
Andbra Pradesh

7713. SHRI ESWARA REDDY:
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased 10 state :
(8) the finding of the geological

survey in the Rayalseemn district, Andhra
Pradesh and the steps taken, so far, to ex-
ploit the mineral resources in the area ;

(b:  whether a portlon of the foreign
exchange earned through export of dia-
monds Is carmarked for the development of
Rayalseema ; and

{c) if so, the amount earmarked and
the scheme for which the amount Is
utllised ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
As a result of investigatlons carried out by
the Geological Survey of India lo the
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Rayalseema area In the Andhra Pradesh,
several mineral deposits have been located.
The more important of these are gcld in
Anantapur and Chittoor districts ; asbestos
fn Cuddapah district ; diamonds in Anant-
pur and Kurpool district ; barytes In
Cuddapah district ; steatite, llmestone and
ochres in Cuddapah, Apantapur and Kur-
nool districts.

The Government of Andhra Pradesh has
set up the Andhra Pradesh Mining Corpora-
tlon Ltd., for exploitation of minerals in the
State,

The Nailonal Mincrals Development .
has also taken up systematic prospecting
for dismonds In  Ramallakota near Dhone
in Kurnool district and at Wajrokarur of
Apantapur district along with the Geologi-
cal Survey of India.

(b) It is reported by the Government
of Andra Pradesh that there is mo export
of diamonds so far from Rayalseema, Hence
the question of approtioning of foreign ex-
change does not arise,

{c) Does not arise,

Preparation of Maps of Hard Rock arcas
of Southern Region by Geological
Survey of India

7714. SHRI ESWARA REDDY :
Wil the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether the Southern  Regional
Office of the Geological Survey of India
has undertaken the preparatlon of maps.
District-wise to show the hard rock areas"
where wells could not be suok below a parti-
cular depth;

(b) the number and names of Districts
in the Southern Reglon for which such maps
have already been prepared; and

(c) the measures taken to enable the
peasants to drive benefits from the scheme
in sinking wells in these districis ? *

THE MINISTER OF PETROLEUM
CHEMICALS AND MINES AND ME-
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TALS (DR. TRIGUNA SEN) :
Sir,

(a) Yes,

(b) So far the Geological Survey of
India have prepared maps of Kolar and
Chittoor dlstricts.

(c) All State agencies are being provided
with requisite Information by the Geological
Survey of Indla,

Health Centre in Rural Areas

T7715. SHRI RAN SWARUP
VIDYARTHI :
SHRI BANSH NARAIN
SINGH 1
Will the Minlster of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
glven to Starred Question No, 768 on the
16th December, 1968 and state :

(a) whather Goverament propose to
open Hezalth Centres also in  the rural areas
ke family planning centres; and

(b) if so, the broad out-lines thereof
and il not, the reasons for discriminating 1he
rural and urban p:ople in regard to the
provision of medical facilitles 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B, S, MURTHY) 1 (a) and (b). In the
rural area medical attenifon and treatment
is provided by a net work of 4998 primary
health centres and 24,222 sub-centres (as
on 31.3.70,) The Primary Health Centres
serve as a focal polot for integrated health
care to the rural population, It Is pro-
posed that during the Fourth Plan period
all the blocks which have not so far been
covered i.e, 393, should provided with pri-
mary health cenires. A provision of
Rs. 76,49 crores (Rs, 43,98 crores for
Centrally Sponsored sector with 100%, assis-
tunce for the strengthening of basic health
services and Rs, 32,51 crores for the State
sector for tbe establishment of primary
health centres) has been provided for
these programmes In the Fourth Five Year

Plan,
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(=) @Y (7). %@ I ¥y @
oy ¥ agqiea wrfaal st wpgfem
arfan sufadt agr oeq frawr ofaad &
gTer el @7 & &6 A gged
afafral @ sfe gawal & fag = g
% ge, fagre smasd wfafan @K
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a2 AR Freaerd afafraw ¥ g
# gotaw frgr mr @, foad af@ @@
9F & suffdl #1 gy @1 F 90
Y FgwY afafaal & om ¥ 4R
TFg% FT H1 afaFr faar @ g 1 fagR
FHTT ¥ 5000 &9 qF Ft W & THE
A F A F R @ gF N O
27 31T 5000 s7% ¥ 10000 @A aF &
TuE A1 F graew § g ges WY 50
sfowa w0 #1 g2 @ §F wmdw 3 o
f&a 1 w7 el &, 7 syfaadi
arfafeas I6 § #0 o7 &R X AN
?ﬁgwmﬁmsﬁigt@% N awEr
|

31 fagmaz, 1969 %1 11 wedaga
%7 ) 40 FrEd et AgL F 4T
forett arafar ganrd am, fagyw wix <=
¥ w19 FLE N AR 6 armd qaE
QU ¥ | TLIIFT AFT F @ @I
#, fa¥ma: ogi & &% fga ¥ & s
afes gramd @eq T  wig D o 2
waN v 39 i & 35 s gfem
I WA ®e dF 1 Jar &% a qfwwm
aYft 7 § 1 4% Agcr dam & awna
AaT 4% 9¢ TEw W |O W T
geqiat & PemEwEl & areRa fazmam
arfs 1@ @17 & gfaf=a saear & o
g% fw =i a7 s7w dfen gfamat o
fail ofe, @2 §o & vl wifr &
fawra # fot m 391 st fae &, om0
faa<or 2t |

Mineral Production in Gujarat Durlng
1969-70

7717, SHRI NARENDRA SINGH
MAHIDA ; Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) the total quantity of minarals ex-
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tracted in Gujarat durlng 1969-70 and how
these figures compare with those of the
past three years;

(b) whether any financial assistance
has been provided to the State Government
during, the current year to increase the ex-
traction 'of minerals in the State: and

(c) if so, the details thereof ?

THE MINISTER OF PETROLEUM
AND CHFMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) A
statement Indicated the quantities of major
minerals produced in Gujarat during 1966 to
1969 fis laid on the Table of the House
[Placed in Librar;«] Sce Ne. 11 23.8150]

(b) and (c). No financial assistance
is given to state Governments speciflcally
for mineral production, However, finan-
cial assistance 1o States is given as Block
grants or loans, which may be utilised
for mineral development as well,

SHRI P, K, DEO (Kalahandi) : Sir,
before you go to the next item, I would
like to express our deep concern about the
attempt on the life of Proof, Ranga on the
25th at Pawa, Earlier also, an attempt
was made on the life of Mr, Jyoti Basu at
Patna railway statlon, It is a question
of breackdown of law and order in Patna,
It is very difficult for politicians to go
there, It has become a grave-yard of poli-
ticlans, 1 request the Home Minister to
make an inquiry fnto it and make a state-
ment on this In the House. We are all
very much concerned about it,

SHRI SHEO NARAIN (Basti) : It fs
a question of law and order problem there,
The Goveroment should make a statement
on this.

MR, SPEAKER 1 We now take up
the Call Attention Notice, Shri Sorendra-
nath Dwivedy.
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED CLASH BETWEEN STATE
ARMED POLICE AND SECU-
RITY STAFF OF DURGA-

PUR STEEL PLANT

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, I call the attention of
the Minister of Home Affairs to the follow-
fog matter of urgent public importance and
I request that he may make a statement
thereon :—

“The reported clash between the
State Armed Pollce and Security
Staff of Durgapur Steel Plants,”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) 1 Mr, Speaker,
Sir, according to information received from
the Government of West Bengal, on 220d
April, 1970 at about 20.15 hrs. a jeep
bearing registration No. WGJ 4135 belong-
ing 10 the State Armed Police was going
back from the Plant to lis camp outside,
Some contingents of the Staie Armed Police
have becn deployed by the Plant authori-
ries on security duty inside the Plant, As
the jeep was getuing out of Gate No, 2 of
the Plant, it was intercepted by the Plant’s
own securlly staff on duty at that Gate,
They alleged that this jeep had earlier been
used for removal of some material belong-
ing to the Plant, On laterception, a scuffle
ensu:d between the Plant securlty staff
and the State Armed Police resulling In
injuries to some. Two criminal cases have
been instituted and the investigaiion has
been taken up by the local Police.

SHRI SUXENDRANATH DWIVEDY :
I think the securlty staff in Durgapur in
the present moment is the Industrial Secu-
rity Force, [ believe when it was introdu-
ced in Durgapur, apprehensions were expres-
sed in this House that there will be clashes
between the State police and the Industrial
Seccurity Force if you do not take the cons-
ent of the State Police. 1 fail to under
stand how when the Industrial Sscurlty
Force was inside the plant, the Sate Police
was asked to be deployed there for some
other purpose, What is the relationship
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between these two forces in the plant jtself 7
Whose authority prevails ? When the State
Armed Police go inside the plant, do they
function or operate accordiog to the orders
of the Director of the Securfty Force or they
are controlled by the IG of Police who 1s
outside 7

The reply Is not very clear whether the
joep was carrylng any stolen material, Oaly
it has been stated that the jeep at some
time or the other was removing certain plant
property, Did this jeep which was challen-
ged by the security staff contain any stolen
materlal and what steps were taken imme-
diately to sefze the jeep and what proe
protectlon is golngto be afforded to the
security staff if such things occur In future?

SHRI K.S. RAMASWAMY : The
Central Industrial Security Force has been
jost dotroduced and they have not taken
position in the plant. The Siate Armed
Police force Is also stationed there for secu-
rity purposes. Of course, the plant securlty
force Is there, Oa this particular day wheu
this jeep was going with the Special Armed
Police men, the plant security force people
Intercrepted the jeep and the SAP men, The
allegation is that the same jeep carrled som,
stolen materfal before. But now, the Sub_
Divislonal officer and the Police officers
have taken up this matter and an investiga-
tion Is being conducted. We do not know
what kind of material was stolen and whe-
ther they were stolen or not. [ will furnish
the particulars later on when we receive It,

SHRI S, K. TAPURIAH (Pali) : May
I know from the Minlster :

(a) under what circumstances the State
Armed Police was asked to go into the
plant, It Is only during the troubled times
they are asked to come to the plant or whe-
ther it is a permanent arrangement,

(b) Isita fact that some bad blood
exists between the plant security staff and
the State Armed Police because of previous
incidents. Whether any clash took place,
the State Armed Police remained an idle
spectator and the security staff in the plant
had ta bear all the bramt. Is it because of
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these past Incldents that bad blood exists?
Under what authority the State Armed
Police is still gong on and roaming about
within the plant ?

SHRI K.S, RAMASWAMY PFor
help of the plant protectlon force they were
sent for.

SHRI S K. TAPURIAH : For what
reasons 7 Is it an old order ihat continucs
or a new order that was given 7

SHRI K. 5. RAMASWAMY : 1t is not
going to be statloned there permencotly,
We are takiog steps to station our own
Industrial Security Force very soon,

BHRI S, K, TAPURIAH ; Sir, mine
was a straight question —no preliminary
or anything. Are you satisfled with his
answer, Sir 7 Under whose authority they
went there 7 It is a very simple questlon,

SHRI K. 5. RAMASWAMY : They
were sent at 1he request of the management

:tim: bick and they will bz withdrawn
very soon. Afterwards, the Czatral Indus-
trial S:curity Force personoel will be
stationed,

ot sitq wewm art (JUTAR)
w41 wgizg A woft qarr § f& o o
q5d! 7€ 4t Ia% A § @ &%
&7 qg a1+ a1 f& s@sT gqhT g AT
@ ¥ feam AT qra @t & 3g @
sgm fs €fs ag dge soefem @,
9g g4 3@ Aq F g IR gav et
7g e o @) af 41, I B grARAD
9 Y ZIA @Y 4 I SR ST A
§ qgdt 0 F wAA ¥ av 39F1 AT
g ? :

oA ra g ¢ 5 a1 A
AN T2 AT FAvE § agt v e
A N @15 T @z ard gfaw
AT # o5 a9 FHFA ® Fg faaw

Durgapur Steel Plant (C.A.)
aAe @7 fF ®)7 fsw & e § @
YT FT AL, FOT AQ € Q¥ FRam
oY ! gAT AT A Fgaqn £ 7 A
T Y 947 7

SHRI K. 8. RAMASWAMY : I have
already said that (Investigation is being
taken up and the matter s being investi-
galcd, Two cases have been Instituted
one by the Sitate people and the other by
the Security force ; we have not received
the results of this jinvestigation. Regarding
the stationing the security force, it Is done
on the requsst of the management for
addiiional security purposes.

o} YW SEM Qe ;. WeqE q@aq,
s Agl At L AR wzr fF o qgd
a0 g€ & SAay @1 geRTAQ & Qa7
7g &Y TH TITH &1 ) gIAT § IgH
TR U @ E | o 93 Wi gf g
forg® ofte geami= g€ § sga) oamd
o faarr s 3 ? st @R ag qar e
Arnfedt eare A ez ad gfow D
# OF FTF AT FWX & 9¥g A A9
¥q fran aand g, ag fraw ear § 7
uF &1 # S Agf fzar 1

SHRI K.S. RAMASWAMY : Itisa
simple question. There are two cases
iostituted by rival partles, There are
allegations of removing certailn goods and
these are all being investigated.

=t sitw KW vt ¢ wsgE AR,
EeicE G i E CIRED | S

Fe wgYey A9 @ifs ¥ wl A
qat & ?

ot wtm weww @i 0 & @ig qr g
& 1 &% Y qur ar fF ag T 9gd NG
¥ z@n® gE ¢ Suel wiw w1 fq@on
!
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MR, SPEKAER : He has said that
there were some cases of theft ; these are
being investigated,

o Y7 g v ;. gasr faaow
qg?

SHRI SURENDRANATH DWIVEDY)
Was it established that there was theft ia
the same place carlier ; was there an en-
quiry ?

SHRI K. S, RAMASWAMY : Asl
said earlier these are being Investigated ;
the results are pot made known yet. But
all these cases are belog investigated,

ot 3w gwTw @it ¢ AT WIA W
GEU W S &1, IEFT AT N AE
faar

MR. SPEAKER 1 | am going to help
you, Are there any rules about the posling
of these forces? That was one part of
the question, He might ask it again,
Why not furnish the ioformation just

now 1
SHRI K. S. RAMASWAMY : It Is
made on request from Management and

they are sent on deputation and they are
withdrawn as soon as they are not nzeded,

MR, SPEAKER : Calliog Attention is
over,

SHRI HEM BARUA (Maogaldai) 1
About China entering into the space age, I
want the Government to make a stale-
meant.

st wes g s (F@TER):
Weqes WEIAd, 9g qgd A+ qHEr
THF AT geaT § g §

SHRI HEM BARUA 1 [ wrote to you
this morning about this, The Prime Minis-
ter should make a statement,

SHRI SURENDRANATH DWIVEDY)
This matter is of great importance connec-
ted with our Defence and Government

Staff of Durgapur Steel Plant (C. A.)

themselves should come forward with a
statement, What is their action and what
are they doing ? Will you kindly convey
the deslre of this House to the Government
and ask them to make 2 statement on this
very important guestion ?

MR. SPEAKER : This s matier of
very high imporiance. And I quite appre-
ciate it ; if you say somethiog, I will not
Ignore it. But, you will please bring a
regular motion,

SHRI HEM BARUA 1 I have already
Informed about it. 1 wrote about that this
morning saying that the Goveroment spokes-
man should be asked to make a statement
about China’s entry into the space-age,

MR. SPEAKER : I shall look into It,

SHRI BAKAR ALI MIRZA
(S:cunderabad) 1 Chinese army per-
sonoel bave also occupled some parts in
Kashmir,

MR, SPEAKER 1 Do not come here
abrupily without any motion. 1 am not
prepared to accept all these things. Is
the hon, M2mber still worried about Patna
or something else 7

SHRI RANGA (Srikakulam) : I am
worrled about China. Mr. Speaker,
Sir, I drew your kind atiention earlier also
as to what we should do. Earlier we used
to write to you direcily, and then we used
to ask the Speaker, to ask the concerned
Minister, to inform you of the tim: what
the Minlster is going 10 make the state-
ment, Even if he is not going 1o make a
statement, It is for the Speaker to direct
the Government to make a stalement be-
cause of the importance ‘of the issue in-
volved. 1 only wanted to draw your kind
attentlon to the earlier practice and |
would like you 10 follow that here.

SHRI RANDHIR SINGH (Rohtak) :
This is very important and the whole House
should take notice of it,

MR. SPEAKER : I have already made
certain observations. What Is the good of
telliog this,
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SHRI SURENDRANATH DWIVEDY1
What did you say ?

SHRI HEM BARUA 1 We have not
heard that,

MR. SPEAKER : I said earlier that
you should come here with a regular motion.
Now are you hearing me ?

SHRI SURENDRANATH DWIVEDY:
This Is a very important issue and I request
you (o convey the desire of this House to
Goveroment that they should come forward
to make a statement on this important
matter,

MR, SPEAKER : I shall convey this
to Government,

SHRI BAKAR ALI MIRZA : The
Chinese has occupled certain parts in Kash-
mir which is much more important and so
I gave a call attention notlce on this, I
have not heard anyihing about it,

MR. SPEAKER : Whatever is admitted,
that Is taken up. And the rest are still
pending.

SHRI BAKAR ALI MIRZA 1 You
will please consider this also,

MR, SPEAKER : MNow, papers laid on
the table. Shrl Nanda,

12.20 brs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ETC. OF THE ORISSA
RoAD Transport Co. LTD.
BERHAMPUR

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR.L.
CHATURVEDI)1 On behalf of Shri Nanda :
1 beg to lay on the Table :—

(1) A copy each of the following
papers under sub-section (1) of
section 619A of the Companles
Act, 1956;—

(1) Review by the Government on
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the working of the Orissa, Road
Transport Company Limited,
Berhampur (Ganjﬂm}, for the
year 1967-68.

(i) - Annual Report of the Orissa
Road Transport Company Limi-
ted, Berhampur (Ganjam), for
the year 1957-68,

~

Directors’s Report and statement
of accounts for the year 1967.68
of the Orissa Road Transport
Company Limited, Berhampur
(Ganjam) and the comments of
the Comptroller and Auditor
General thereon.

(i)

(2) A statement showlng reasons for
delay in laylog the papers at (1)
above [Placed in Library. See No.
LT 3312/70]

ANNUAL REPORT ETC. OF THE HINDU-
STAN LATEX LTD.. NEW DELHI

THF MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
§. CHANDRASEKHAR) On bebalfl of
Shri K.K. Shah : I bag to lay on
the Table a copy each of the following
papers under sub-section (1) of section
619A of the Companies Act, 1956:—

Review by the Goveroment on the
working of the Hindustan Latex
Limited, New Delhl, for the year
1968-69.

n

Annual Report of the Hindustan
Latex Limited, New Delbi, for the
year 1968-69 along with the Audit-
ed Accounts and the comments of
the Comptroller and  Auditor
General thereon. [Placed in Li-
brary. See No, LT- 3313/10]

@
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ANNUAL REPORTS ETC, OF THE HINDU-
STAN ANTIBOTICS LTD. PiMpRI

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) 1 (a)
1 beg to lay on the Table a copy each
of the following papers, under sub-section
(1) of section 619A of the Companies, Act,
1956:--

Review by the Government on
the Working of the Hindustan
Antibiotics Limited, Pimpri, for
the year 1968-69,

(1) (i)

Anoual Report of the Hindus-
tan Antibiotics Limited, Pimprl,
for the year 1968-69 along with
the Audited - Accounts and the
comments of the Comptroller
and Auditor General thereon,

(ii)

(2) (i) Review by the Government on
the working of the Hindustan
Insecticldes Lirited, New Delbi

for the year 1968-69.

(li) Anoual Report of the Hindustan
losecticides Limited, New Delhl
for the year 1968.69 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor Geoeral thercon,
[Placed in Library. See No.
LT-3314/70]

THE INCOME-TAX (SIXTH AMEND-
MENTS RULEs 1969)

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE SHRI R. K. KHADIL-
KAR) : On behalf of Shri P. C. Sethi:
Ibeg to lay on the Table a copy of the
Hindi wverslon “of the Income-tax (Sixth
Amendment) Rules, 1969 published lo Noti-
fication No. 5.0, 5056 in Gazette of India
dated the 29th December, 1969, under sec-
tion 296 of the lncome-tax Act, 1961,
[Placed in Library. See No. LT-3315/70]
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12.20 brs.
JOINT COMMITTEE ON OFFI1CES OF
PROFIT
FiFTH REPORT
SHRI RAMAVATAR  SHASTRI

(Patna) : I beg to present the Fifth Report
of the Jolnt Committee on Office of Profit.

MR, SPEAKER t I am so glad that
you also presented one Report.

12.22 hrs.
PUBLIC ACCOUNTS COMMITTEE

NINETY-EIGHTH, HUNDRED  AND
SeCcOND, HUNDRED AND FOURTH,
HUNDRED AND FIFTH AND
HUNDRED AND  Six-
TEENTH REPORTS
ot e fagrdt aradat (a=TAqR) -
e w@vea, § Sw Far afifa & fae-
fofaa afadzT gega wvar g :

(1) smmfas wwg aor @si &
afas geg & d@t9s aTd §
gezfrag afafa & 563 afadza
# frefas fasifal av a2
1T gra # o swad @
ar § 98ar wfadzw/fgeat aar
ST eI |

(2) 7 gD sETD FedEr
sgert =mfafs fefads, af
feesll, (mREmr wwrom) @
geafrag  Fmmodtan  wfadsT
(fafawr), 1969 & GTrme 112
& art # 10247 wfadzw (R
aqr qqA FH) |

(3) sivnfrs fawre fawm &Y =R
aqr Awm fawm § grafea
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[ srzw fagrd awddt]
fafim o& (fafaw), 1967-68
A Fmreden sfede(fafas)
1968 & qY & 104at sfgdaq |

(4) qfx dxreq ¥ geafea Fen-
gden wfaae (fefaw), 1969
& a1t ¥ 10537 wfadeT

(5) fafaatr 7@ (=), 1967-68
Wi Favalen sfadz (33),
1969 & arX ¥ 11677 stfadaw

12.23 hrs.

TAXATION LAWS (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTATION
REPORT OF SELECT COMMITTEE

SHRI CHINTAMANI PANIGRAHI
(Bhubapeswar) : 1 beg to move the follow-
ing1 —

“That this House do further extend
the time appolnied for the presenta-
tion of the Report of the Sclect
Commitiee on the Bill further to
amend the Income-tax Act, 1961, ihe
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, upto the flrst
day of the second week of the next
session.”

MR. SPEAKER : The question is :

“That this House do further
extend the tlme appointed for the
presentaiion of the Report of the
Select Committee on the Bill further
to amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gift-
tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964, upilo the
first day of the second week of the
next sesslon,”
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Is there any. Select Com-
mittee which has so far submitied its report
o time and has not a:ked for extension 7

SHRI RANGA (Srikakulam) 1 We
fixed time wrongly. What is to be done 7

SHRI 8. M. BANERJEE (Kanpur) :
Extension of time is now sought to the
first day of the second weck of the next
session, But no explanation has been
glven,

MR, SPEAKER : He has glven the
explanation to me all right. It need not he
glven here,

VAJPAYEE
like to

SHRI ATAL BIHARI
(Balrampur) : The House would
know.

SHRI H. N. MUKERJEE ( (Calcutta
North-East) : It is not the right of the
House to know the reasons? They may
have been communicated to you, but still
we should know.

MR. SPEAKER 1 The Chalrman can
explain it. | was convinced of the sirong
reasons adduced,

SHRI CHINTAMANI PANIGRAHI :
As I have already submitied to you, we,
wanied to flnish the work this session and
submit the report In time. But there was
hardly time for it considering the exigencies
of work connected with the session proper.
Evidence has been collected from 49
parties, chambers of commerce, individuals
and others, W have not been able to go
through all this evidence,

MR. SPEAKER : I expect the Com-
mittes to take lesser time.

SHRI CHINTAMANI PANIGRAHI ;
We are taking less time.

MR SPEAKER 1 The question Is 1

““That this House do further extend
the time appolinted for the presenta-
tlon of the Report of the Select
Committee on the Bill further to
amend the Income-Tax Act, 1961,
the Wealth-tax Act 1957, the Gift
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Tax Act 1958 and the Companies
(Profits) Surtax Act, 1964, upio the
first day of the second week of the
next session”’,

The motion was adopted.

———

12.25 hrs.

DEMANDS* FOR GRANTS—1970-71

MINISTRY OF LABOUR, EmpLOY-
MENT AND REHABILITATION—
(Contd )

MR. SPEAKER : The time allotted for
this diszusslon was § hours and time taken
already 5. Shri B, K. Daschowdhury was on
his legs last time,

SHRI VASUDEVAN NAIR (Pecrmade)s
Unfortupately, we are very much behind
schedule and this year we may even be
forced 10 guillotioe the Demands of the
Food and Agriculture Ministry, It is a
very sad and bad thiog to do, My suggestion
is that from today onwards ull the 30ub,
we forgo the lunch hour so that we can
cover some more of the Demands,

SHRI K, N, TIWARY (Beutiah) : No,
oo,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : We are anxious to avold guillo-
tine ; it is very desirable that we discuss
all the Demands.

MR, SPEAKER : If you waot 10 for-
go the lunch hour, it shculd be on only
one condition, that the zero hour does not
encroach wpon it, It is wsually my ex-
perience that we take the zero hour into
the lunch heour al:e, So the moment it
is 1 P, M, sll cther business, short potice
questions, Calling atiention etc, should be
diopped to take up the regular business,

SOME HON. MEMBERS : Yes,

VAISAKHA 7, 1892 (SAK A)
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it e fagrdt At (FraAg)
HETW AFIW, MIF-QERA 19 FIAT Sl
gt 1 adafas qga F WA IJA @Y
37 9T 5=t @4, §@ &' & AW o
gFar g

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We do pot agre: 10 dropping
the short notice questions and calling atten-
tion,

SHRI K. N. TIWARY 1 From 11
oowards with a break of one hour for
lunch we are now sitting till 7, sometimes
8 and sometimes 9 or even 10 at night, If
we forgo the lunch hour, it will be very
taxing.

MR, SPEAKER : Yes. Members can
go out and come back afier luoch; mean-
while the presiding officer will carry on,

DR, SUSHILA NAYAR (Jhansi) :
The Demands of the Ministry of Health
and Family Plaoning and aloog whh it
now Housing, have been gulllotined every
vear, 1967, 1968, 1969 and now 1970, Since
this Parliament started, we have not dis-
cussed these demands at all. It s a very
serious matier, It Is an important subject,

MR, SPEAKER t It will be put before
the Business Advisory Commitice. I caonot
give any assurance on that.

SHRI S, M. BANERJEE (Kanpur) 1
While [ fully support the suggestion of
Shri Vasudevan Nair to fcrego ths Junch
hour, 1 am all for it, atthe same time, |
would request vou in all earnmestnass and
seriousness rot to do away with Calling
Attention notices, Il necessary we are
prepared to sit for another hour from 7 rc,
8, but under no circumstances should the
Focd Ministry Demands be guillotined, W
should try to adjust,

*Moved with the recommendation of the President,
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SHRI SAMAR GUHA (Contai) i The problem of unemployment. They could not
lunch hour should be there. Whether we  give any picture about the present size of
should extend is the questioa. this unempl syment from the registers and

records of their own employment exchanges.

SHRI RANDHIR SINGH (Rohtak) :  we know the figure is more than thirty-
Instead of 11, we can come at 10, million upto 31 December 1968, It is mot

upderstood why the Minister was good

MR. SPEAKER : For the 30th Aprll  enough to give one part and not the total
there are only three or four days left. It pjcture as it is clear from their own records,
does not matter If we give up the lunch  That is why I expressed my views the other
hour, day that the hon, Minister's Mr. Bhagwat

Jha Azad, Statement, could not show
SHRI S, KANDAPPAN (Mettur) dynamism,  nor le:nderuhip in  respect

We are only giving up the lunch hour, mot ¢ \pie Ministry, Much has been said

lunch, in this House about the problem of

MR. SPEAKER : Sometimes immedia- labour and wage policy and other things

tely after 2 O'Clock there are some meet- buht ;ﬁlhlps “Bs 5[“6 ar out the pmb!:mhof

rehabilitation. Before 1 turn over to reha-

L’L‘t‘:;'fyi;:;‘:" to go without lunch, 1o on, I Should like to remind the hon,

" Minister one important observation, j. e,

We wiil give up the lunch hour, we will  the assurance which was given by the then

pot curtail the calling attention and short Ffime Minister, Jawaharlal Nehru, on 15th

notlce questlons, but I request the hon  AuBust 1947. | would like to quote him :

Members not to take much tlme, The zero
hour should finish exactly by 1 O'Clock,

If need be, we may sit longer at the end, "_Wc think also of our brothers and
because It is only a question of three or sisters who have been cut out from
four days. us by political boundaries, who want
to but cannot share the benefit the free-
There will be no lunch hour from today dom 1hat has come, They are ours and
till the 30th, will reinain ours whatever may happen
in this country, We shall be sharers
SHRI SONAVANE (Pandharpur) : We in their good and ill fortune alike,”

want the lunch hour,

MR, SPEAKER : The decision has Usnforunately the department of Rehabilita-
already been taken, tion under the dictates of this Congress
Sarkar.- have forgotten this promise of the

SHRI B, K. DASCHOWDHURY (Cooch- First Prime Minisier of lodia, Instead, they
Bebar) :  Yesterday, while speaking on the bave been following a policy of two wives
Ministry of Labour, Employment and Reha. theory as once stated by one Governor
bilitation, I mentioned that the three Minis- Fuller. Governor Sir Bampyfylde Fuller
ters in the Ministry put together could not  once said : now 1 have (wo wives; oae is the
assess the problem of unemployment, a Hindu and another is the Mohammedan. I
National problem, which has been increas- find the Mohammeden wile is quite favourite
ing like a cancerous growth from day to 10 me. It is the same poli.y pursued by
day. In the report on Labour, and this present Government in respect of reha-
imployment we find that in the bilitaion. Consider  the problem of
page dealing with employment exchan- rchabiitaiion as it was taken up with
ges, it has been mentioned that the missiooary z:al, which no doubt everybody
educated unemployed, j, e, matricula- should comm:nd, regarding the West Pakistan
tes, under-graduates (including Intermdiate displaced persoos and also consider the case
€ .nd Higher Secondary) and Graduates and of East Pakistan displaced persons who are
u Pust-Graduates, comes to 15 26 lakhs as on  the victims of discrimination, Not only that,
—— 315t December, 1969, but it is astonishing that Even the rehabilitation of displaced persons
the whole Ministry and the Ministers could from Azad , Kashmir, occupied Kashmir by
ey DOL BiVE 2 clear picture about this gigantic  Pukistan_has been treated differemily. Even

=
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fn this report we find that those families
had been given certaln ex-gratig payment
to the extent of Rs, 3,500 and a little more
considerlng the soecial problems, Was
that consideration not to be shown by this
Government for the East Pakistan displaced
persons.  Instzad the Minister emphatically
said 1 we have no problems with displaced
persons from [East Pakistan, especially so
far as the old migrants are concerned, How
far is it true? Does he think that the East
Pakistan displaced persons, both new and
old migrants, are to be given certain doles
as has been done In the past three years 7
Is It the policy or process of rehabilitation
of this Minlstry 7 1 should recommend to
them 1o consider what has been done to the
West Pakistan displaced persons, They
had been given compenszation; they had
been given properties—urban and rural,
In the rural areas they had been given
agricultural land, To quote from the report,
not only they have been paid compensation
to the extent of Rs 192 crores, a little less
than Rs 200 crores, but they have also been
given 4,44,000 urban propertles and sixty
lakh acres of agricu'tural land, If we cal-
culate on 4,44,00 urban properties and
value these urban properties at Rs, 20,000
each on an average, It comes to about Rs. 900
crores reliel that was given to the West
Pakistan displaced persons, Considering that
60 lakh acres of agricultural land
have been given to D.Ps, If Rs, 2,000
is the average price for one acre, it coms
to about Rs, 1,20,000, [tis all together
Rs. 2,100 crores leaving aside the payment
of compeasation, other benefits, loans and
concessions  So, this is the picture. What
about the East Pakisian displaced persons
whose pumbers are much more than the
number of displaced persons from West
Pakistan 7 For them, the Government come
up with a calculation that they have spent
Rs 200 crores to Rs,300 crores for their
rehabilitatton, But how are those monies
spent 7 Mo.tly for glving doles, charities,
simply to live a Ufe of languishment. Most
of the moniss are spent on establishment
charges. For instance, take tke Danda-
karanya Project, 1 quile agree that in the
last two years and a half, Danjakaranya
Project has progressed and developsd toa
ceriain extent. But out of the sum of Rs,
35 crores spent on it up to Dacember, 1959,
more than 50 per cent of the amount has
been speat for the development of roads
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and other things through the State Govern-
ments ; practically, this has bcen done
through the State Governments of Madhya
Pradesh and Orissa, The balance is a
little over Rs.16 crores. This {5 what has
happened in regari to the displacd persons
fn all these years, and out of this, I have
calculated that the establishment charges
come up to the extent of 65 per cent, So,
this fs the type of rehabilitation they have
made for the displaced persons from East
Pakistan. This is the type of calculation that
they have done from one end to the other,
This Is how they say they have bzen spend-
ing a lot of mooey, But they do mot like
to go into the facts which are very uncom-
foriable to these Ministers and the Depart-
ment., It I3 wery uncomfortab'e for them
to have these refugees’ problems in the
hands of the Government, though at the
time of partition of the country, partition
of India, all those national leaders spoke
about the need 10 rehabilltate them and
gave assurances from one after the other.

Let us take the case of displaced persons
in Assam. I personlly have been saylng very
much about it, and I have been requesting
the Government to consider the displaced per-
sons, problems the old grants and th: migra.
nts, But their only reply is that they cannot
settle any more displaced persons in Assam as
the Government of Assam has said that there
is no further land. But [ must take this
opporiunity to congratulate the Chief Minis-
ter of the news=st State o India, Mcghalaya,
Oaoly the other dvy, he said in Meghalaya
that all avenues will be explored, all doors
will be open, to rehabilitate our brothers and
sisters, those who are on the other side of
the country, that is, East Pakistan, and that
they will tiry to take all possible measures
to rehabilitate them in the State of Megha-
Jaya., The sam: spirlt has not been shown by
tha Chief Minister of Assam T Why?
have they not said so ? Th:y have enly given
statlstics, saying that *‘we have rchabilitaled
12,000 families and no more.”

It is known to all that the den:ity of
population in Assam is pratically the lowsst
of all the States in India, There are lands
still. S ill, there are some wvaluable lands
for use by the poor refugees, fishermen,
tradesmen, etc,, who can be accommodated
and could be rehabllitated. Yect, the
Goveroment of Assam is still followlng the
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pollcy that mo further displaced persons
from East Pakistan can be rehabilitated io
Assam,

What has happened further 7 At the
meeting of the Consultative Committee held
on the 13th October, 1969, under the aegls
of the then Minister, Shri Hathi, a small com-
mittee or sub-committee was formed to talk
to the Government of Assam and go into
the questions of lands in Assam and the
search and investigate whether any further
displaced person: could be rehabiliated,
But the Assam Government sternly refused
this Committee to come In and Inform ths
Rehab litation Minister that no further steps
by any commiitee should be undertaken,
What do we find now 2 We find that for
the victims of partition, for whom there are
so many Ministers here today, there is no-
body clse to sheds tears ; they simply say
that the displaced persons, partlcularly in
the State of Assam, do not like to work ;
that they are lazy and all that,
I would like to quote from the report of
the Enguiry Committee appointed by this
Minlstry, known as the ITA Enquiry Com-
mittee :

“During our survey the Planters have
quite often told us that the refugees
are Idle and responsible for thetr
present plight. Many planters offered
them various works in ths garden,
but they refused to work on the plea
that they have coms to tea gardens
not to become libourers but to reha-
bilitate themselves, in their original
status,"”

The members of the commlittee in their
wisdom have said :

“Displaced persons in tea gardens,
it is alleged are devoid of initiative,
are easy going and dep:ndent on
Government help  These charges are
not wholly baseless, There is some
truth in them."

This is the type of committee which in
thedr wisdom the minlstry have formsd and
this is the type of report they have sub-
mitted to the ministry, It is very easy
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‘nowadays to make such remarks, uncom-
fortable and uncharitable remarks against
displaced persons, but If they go through
the history of 20 or 23 years back, they
would not have any courage to do so.

Only the other day one senior minlster
of this Government said in a press Inter-
view in Madras or somewhere If the two
Bengals unite today, what will happen to
the Government of India ? We will have
to consider that, Il the Naxalites come
Into power in Bengal, if there Is a move-
mznt for the two Bengals to unlie, what
will happen to the rest of India ? This is
the feeling that has crept Into the minds
of one of the senior ministers of Govern-
ment. [ would lik= to remind the mini-
ster of the consequences that have piled up
upon other dus to these faulty measures
and rehabilitation processess taken up by
thls  ministry. The should think what
may happen in future,

Coming 1o the process of rchabilltation
so far as Kulkaji is conccrned, which is
nearer to Delhi, was submitted many, case
of grievances one after the other and we
said, just in your face, you are not ina
posi:ion to solve the problems affecting the
displaced p:rsons, They have issued clr-
culars, press statements and press notes,
but ultimately we find those press siate-
ments, circulars and instructions are all
illegal, They have no basis according to
their own laws, In this connection, I
would like to remind the minister, if there
Is any law-breaker In this couniry, the
Ministry of Rehabilitation In the Govarn-
ment of India is the first law.breaker of
their own laws, the Displaced the Pzrsons
Rehabiliration Act and the laws and rules
madz thereunder  The refugees in  the
Ka kiji colony have not reczived the bzne-
fits and facilities which they are supposed
to have received wunlder those laws. I
rememb:r on 18th March last, I had oczca-
sion to meet the minister and 1 had chance
to discuss with him about the problems
of displaced persons of Kalkaji colony,
There were certain officials. When he
asked one officlal, “Is it a fact that the
laws for dispaced persons as pass:d by
the Dethi Union Territory are anplicable
to them 7" one official sald, “The laws
are applicable.” In consultative committes
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meetings, we discussed these points with
the minister and he said that the matter
fs under investigation and if the laws are
applicable to them, then all the facllities
and conditions will hold good for the dis-
placed persons who have been setiled in
Kalkaji also, Now, ultimately, the Minis-
ters are not fulfilling thelr own assurances,
rrobably from pressure of the officials,
1 had another occasion to talk with the
senior Minister, Shri Sanjivayya.

MR. SPEAKER : He should conclude

now H: has taken more thaa his due,

SHRI B, K. DASCHOWDHURY :
Afer all, it is not a Cilling Attention,
Kindly give m= two or thrze minutes,

I had oczcassion to mzet the Minister
in a deputation with som: of the deserters
from the Mana group of camps, those who
were here in the New Delhi railway station
for a few weeks together, The other day
the hon. Minister said that they are all in
camps. 1In that connection, I had requested
him that since these refugees belong to be
fisherman community, they do not require
any bigha of land but they should kindly be
rehabilitated near a river so that they can
carry on the fishing trade, which Is their
only trade. | represented their case b:fore
the hon, Minister, I told him that in Rudra-
pur near Naini Tal there are certain faclli-
ties provided by the Ministry of Rehabilita-
tion, there is enough scope for rehabilitat-
ing these 29 families, which a small number,
The Minister said that he has been told by
the officlals that there Is po such place,
MNoaw the quxstlon is this, Are you prepared
to send a team...

THE MINISTER OF LABDUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA): [ never sald that there is no such
place, There is a place called Rudrapur.
All that 1 sald was that there is no place in
Rudrapur for these people ; not that there
is mo place called Rudrapur.

SHRI B. K. DASCHOWDHURY 1 I
do not deny the Minister the right to explain
his position. My only point Is that he
should pot always be gulded by the offi-
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He kas got some gullty consclence
and that is why he intervened. He should
not be guided only by one version, I am
ready to go to Rudrapur along with some
of your officlals and we will make a joint
survey. If there Is no such place for us,
I would not repeat this poiot. But the
question is 2 will the officials agree 1o
this 7 The point I would like to mention
here is this : is it the duty of the Mialster
simply to be guiled by the officlals or is
it the duty of the Minister to see how this
problem could b: solved ? That takes me
to another point,

clals,

MR. SPEAKER : He should conclude
now. [ am sorry, [ caonot give him any
more time.

SHRI B, K. DASCAOWDHURY ;
The problems of rehabilitation Is so vast
that It requires more time,

MR, SPEAKER : That is why I have
given you much more than what s due to
you, Now you should conclude,

SHRI B, K. DAS CHOWDHURY i
I am reminded of another thing, Oaly
last month Mr, Northcote Parkinson, the
famous writer on administration visited
this country and he commented that
in Tndia his storlss will b: more remember-
ed than in his own country. Because, the
Central officials are always interested in
putting forward (helr own point of view,
They are misguiding the Minister one way
or the other, I have so many ioslances

with me,

Take the allotment of plots In Kalkaji,
I tabled a question to be asked on 5th
December 1958 on the subject of frregular
distribution of wvarfous sizes of plots
and certaln answers have been given.
Again. 1 tabled a question and it was
answered on the 23rd April, only two or
three days back, 1 would request the hon,
Minisier 1o go through both these questions
the Unstarred question on 512,69 and
another on 23rd April 1970 wherein 1
wanted information about the educational
qualifications relative qualificaiions and
addresses of the persons to whom the plots
are being allotted. There is divergence
between the two answers, There are cer-
taio conditfons that a man must have so
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moch of status, ro much of earning etc.
to be entliled to the plots. According to
the list submitted on the 23rd April, 1970
there Is one Nilima Sarkar who has been
glven a plot and her income Is pot stated.
But in the statement laid on the Table of
the House on 5.12.69 that Niiima Sarkar
is listed as a partner of Sarkar Singh and
Company. So, there is di crepancy between
these two replies, Then, again, one N, C.
Pal, who has not the requisite qualifica-
tion to become a plot holder in Kalkaji
colony has been given a plot. Firstly, he
was given a plot of 160 sq. yards and, later
on, on the recommendation of Mr, Sen
Verma who is supposed to be the Chalrman
of the Screening Commitiee, he has been
given another plot of 160 sq, yards, There
are two separate challans 1 1 have the
challan numbers. This is how he got the
plot of land...

MR. SPEAKER 1 Iam sorry, You
have taken almost double your time, You
conclude now,

SHRI B. K.
T will finish it here,

DASCHOWDHURY :
Just one minute,

MR. SPEAKER : No please,

SHRI B, K DASCHOWDHURY : 1
wrote elght letters 1o the Ministers, five
letters to Mr. Sanjivayya and three letters to
Mr. Bh:gwat Jha Azad, in between
6th March to 2nd April. But none of the
letiers are replied to properly....coeinunn

MR, SPEAKER : It dose not make
any difference, The time is allotted party-
wise, You have taken more than the allott-
ed time to you,

SHRI B. K. DASCHOWDHURY 1
Just a mere acknowledgement, We are
pot In a potition to get proper reply. 1
would request the hon. Mipister 10 make an
inguiry into all this,

Then, one Miss Prabha MNandi who has
pot got any qualifications has been
given a plot of land In collusion and In
corrupt practices with some of the officlals.
Then, Mrs, Savitri Dutt---how she has been
a plot of land......
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MR. SPEAKER : [ am sorry;
1 am not golng to allow you any more
time,

SHRI B, K. DASCHOWDHURY 1 The
last point.

MR. SPEAKER : Not a1 all,

SHRI B, K DASCHOWDHURY; I
will not take more than a second,

MR. SPEAKER : Not at all,

SHRI B K. DASCHOWDHURY :
How was Miss Prabhu Nandi allotted a plot
of land whose facome Is koown 10 be
Rs, 2807 Here, It js said, income “Not
Stated'......

MR. SPEAKER :
allow you any more,

1 am not going to

SHRI B, K. DASCHOWDHURY :1
would request the hon. Minister 10 make
an fovestigation Into all this.........

MR. SPEAKER : Once, twice, thrice
I asked you to please conclude, The result
is you have taken double the time, You
are taking other parties’ time, Please sit
down.

SHRI B, K. DASCHOWDHURY : 1|
would request the hon, Minlster to lavesil-
gate all the sericus lapses that have been
committed from time to time.

MR. SPEAKER 1 About the voting
duriog the lunch hour, sometimes an  objec-
tion was taken by Mr. Asok Mechta that
there should be no voting during the lunch
hour, The position is, if the votlng goes
by volce-vote, it Is all right during the
lunch hour. Nobody will object to the
voicesvote during the lunch hour. But {f
there is going to be some division, then
this will be postponcd and done after the
lunch hour. In the meantime, we will
take up the next bussiness and the vouing
will be done after the lurch hour,
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DR, SUSHILA NAYAR ‘Jhansl) 3
Mr. Speaker, Sir, I am grateful to you for
giving me a few mioutes time to speak on
tbe Demands for Grants of the Ministry of
Labour and Rchabiliiation, As there is
very little time at my disposal, I would
very quickly bring out two or three points to
the attentlon of the hoo. Ministcr,

Firstly, a lot of talk of socialism goes
on but, In action, we are far from socla-
lism. Ino this land aflier 23 years of Inde-
pendence, after all the tall promi:es the
Labour Ministry has not been able 10 stop
child labour, Go round and in Dclhl, In
Calcutta and In all the big towns you will
find linle boys being employed by the shop-
keepers, ‘halwais’ and others lo little eating
places and instead of going to scheol, ins-
tead of enjoying iheir childhood they are
labouring and working very long hours, |
would like the hon Minister to take con-
crete steps to see that child labour is storped
forthwith,

Secondly, all the promises of socfalism
apd equ-lity are there, and yet till to-day
we have not been able to bring about equal
pay for equal work, To-day in the villages
women work hard as agricultural labour,
Very often the ouiput of their work is even
more than that of men, yet they are paid
far less than men. These glaring examples
of injustice deserve to be taken up on top
priority basts, We were hoping that child
labour will be stopped in the Geandhi
Centenary year and the Government had
said that they would be giving top priority
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to this problem, Not one State In the
Upion has taken any concrete steps to-
wards it, and it is the Central Ministry
which Is to be blamed for it. 1f they had
given the leadership, 1 am sure the State
Minlstries wou'd have given attentlon to
this problem,

1 shall now come to another problem of
health, People have been clamouring and
trying to draw the attentlon of the labour
aathorities to the fact that productivity is
directly related to nutrition and health of
the workers, 1If the Labour Minlstry could
see 10 it that a good well-balanced meal is
served at mid-day to the workers In the
factories at subsidised rates or rates within
the means, of the workers, | am sure the ex-
penditure on it wou!d be more than made up
by iIncreased productivity. These experiments
have been proved snccessful in other coun-
tries, There is no reason that the same re-
sults would not follow In Indla, 1 would
request the hon. Minister (o give his urgent
attention to 1his matter, At least let him take
it up on an experimental basis at some place
where midday meal is given and the level of
production recorded, It will be seen If it will
go up this can be taken up as a rescarch
project to see what the result Is, so that he
can have force to his argumcnis when he
takes up this matter with the State Govern-
ments, There are so many public sector
projects, Why cannot be taken up these
things at least in the publio sector projects?
The Government of [ndia should be an ideal
employer-

Many people have already pointed out
some of the deficiencies in the way of im-
plementation of labour laws and awards
of Wage Tribunals, thelr non-Implementa-
tion, etc. | do not wish to go into that
But I do wish to draw the atteation of ihe
hon. Minister to the urgent need of proper
nutritlon and for propzr care of the children
of the working mothers. There are huge
construction works geing on under the
Government of India ltizelf and what is
the condition of the workers and working
mothers 7 Waat is the co dition of their
children ?  We have read in the newspapers
that some of the:e children covered with
dust have been run over by trucks carrying
puilding materlal and have been killed In
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that manner, Surely It s the duty of the
Governmeat of India to see to it that pro-
per creches and proper care-centres for
these children are provided. Working
mothers are employed in construction labour

in all the public sector projecis. Some
little attempt has been made to start
purserle . here and there. It s too little,

Leave aside the publlc sector projects,
What about this huge Secrelariat of the
Government of India in Delhi itszlf ? There
are so many working mothers, Some of
them have complained to us that they are
pot able to send their children to oursery
schools. Private nurseries are very costiy.
There is nobody with whom they can leave
thelr children, Piivate nurceries are wvery
costly and very few Many of the children
cannot be accomodated even if they could
afford the cost, Surely the Government of
India could do something In consultatlon
with the Social Welfare Minlstry, or the
Labour Ministry on its own should see to
it that the women employess employed by
the Central Government have a place for
their children where they can leave their

tiny tots and do not have to leave them
in the streets oo the mercy of God or
neighbours,

13 brs,

Then, Sir, the Employees State Insurance
Is going on for a considerable time, The
Health Sector Is the most Important part
of the Employees State losurance Scheme,
because the doctors certily the medical
bills and all other payments, The doctors
are at a very great disadvantage, It Is well
known that although the scheme was started
80 many years ago, their per capitq Temu-
peratlon has not been revised right from the
beginning, The prices of drugs have gone
up. The prices of everything also and the
cost of living has gone up., They have to
supply medicines also. But the remuneration
of doctors has not been rtevised ; nobody
bas thought about It, It is high time that
action 1s taken to revise thelr terms and go
Into the remuneration and bring it in line
with the requiremznts of the day and the
priceline as it prevails today. Then. much
talk has been golog on to cover the familics
of the employees in the ES1 scheme, But
so far most of the families are not covered,
It is grimipal, 1 should say, How cana
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worker put his heart in his work when his
child is sick, when his wile Is sick, when his
familly is in dare distress? Another point, Sir,
many of these families are living in areas
where there are no other medical facilities
available except that provided by the ESI
Scheme, It is therefore absolutely necessary
and essential that these facilities are extend-
ed to the families of the workers, I had
set in som: of the Committe:s earlier, 1
would like to plead with the Mialster that
they must extend preventive treatment along
with curative treatms:t under the ESI, This
Is very essental, They have not dooe it,
If you treat a case of tubzrculosis and you
do not give preventive care to his chlld and
othzr members of hls family, what will
happen is, that whil:z you treat one, two
others will be g:tting ready for ireatméant,
It is high time they take up presentive care
of contacts also,

Then, the Samachar Bharu Is a Govern-
ment fun company and most of its shares
are held by the Siaie Governments and
the Central in the shape of loans, Labour
laws are opealy flouted in this concern as
nowhere clse, The company has refused
to pay the minimum of 4)] bonus to its
employees. It does not even pay linkage
D.A. sanciioned by the Wage Board for
Working journallsis on 1-1-1968, nor have
the recommendations of the Wage Board
apd Wage Committee been Implemented.
It is a pity that employees including Jourpa-
lists working in Patna, Lucknow, Bombay,
Bhopal, lodore, Ahmedabiad and other
centres have not been paid thele salaries,
I am told, for the past at least two months,
They live from hand 10 mouth, If they are
not paid for 2 months how they can rthey
live and carry on their famllies ? Thisiza
very serious matter. The Minister should
immediately institute an inquiry into the
functioning of the agency.

The Railways is the biggest Puhlic Sector
Project Accordiog to the Commission set up
for wage fixation, the level of house rent is
taken at 6%/, Instead of 67/ In actual practice
they are charging 7} percent from people
having Rs. 150 as thcir salaries and even
more al higher levels. There are thousands
of old quarters which have outlived their
life, They are pot taken out from the
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pool. If they could b: takean out from
the pool and the rental valuz of the rest Is
pooled together, there would be oo need to
charge more than 6%

And as such I wish (he Minister
would pay attention to this fact that if the
ealculations for payment are based om
695, tbe rent should also be at 6%
and if the rent is higher than that and if It
is 10 be charged from the workers the
calculations by the commission flixing sala-
ries etc. should includ: a higher rent for these
work:ri--they should not suffer by having to
pay the exira rent at the cost of much need-
ed things such as milk, food or educatlon
of their childern. [t is highly uodesirable.

at for w@ wa (fFdema) :
qeqe ARG, A urw & wrewA ¥ MA
T4y o & @A =wfasi & gEear &
@ AT FEAT § | AT 22-23 §@
1 miandt ¥ A IH{ agar w9 ar
W R A 9% 78 AgA ¥ Iwrer @
garel § wia fs =iwsl 1 wafgal &
wedar 1 & weaar wigar g5 gal mw
g4 ft A garagrg § famamaw <@y
FIH FTHIT #q0 af 707 g7 T 61 F
W@y fagy 23 adt & aQaard w7
9214 aq1 34 &Y §1f9T FH F gawaar
w0 geT #1701 9g & 5 g fem & 9
3tg grgngg gaE fear § a8 aan
FQamd Y ag =ef Nz 2 w43 10
wrq 3% A< gafqai Qam &t sife
¥ fog oz agi wn Y 3, Faa F &t &
us frentzs feafy fafaa gt s @
<Nt QiFAr § gH g § A AR
T 48T A3 | FoOAY 9T 99 7 2 749
30 @re Aq weArdt T i § wofas g
s, fra #1 Qs femmr s &
fou qasaT gimr 1 mw @ Iqaad faa

g fam qgdt ad I W

FagFgEy oK@ A @Y aArS
Fg 31 & 39 sTg 39 FE0 5 I
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[ fam =2 =]
¥y fow foq ot ¥ aafeaai & fae®
qrgm gt § Aafear fadi o ama ats-
faat ¥ quai & 37 @t &1 faan€ oy
g st gheadi ¥ fafw g &@FRIA §
T AZF T LT e AN VLT
1A Y g a7 1 ey § dfsa @
T AT O T qig A1 H oF AT At g
form #Y a1t sl o ardr =il
gatadger @ 9% f5 aft mgAl
g1t wgdl #Y @ gt g 1 fado AT A
aread § oET Argdi A M« @EIA
g1

a9 d M7 &1 oy AET & A
HIFE FTAT AZATE | T AT ¥ WA
wir § ot facge qagg AT adame §,
foa & qm adla A & Qome
g & W oA g & wga
wigm ¢ & s wr grate @A
wifge « @ agi 7T S S arfsem
¥ arkr qr gEA J0g ¥ AW IT F gAAIW
A Fagawg w7 arg Afew
w9 &Y 29 A @A Wy WET ST Y g
Wt faegs waga & aar faa & aw
W g AAwA G, T g @i A
frgg #'T AL gq, T¥ gU @ &, 97 1 4T
F1T Jea@ Wt Agf s 1 T fagd
i 0 oF 3 ag W & S At W A
T3t ®t @16 & aarfat @ AF
qrq &3t g, fag 1 qehfs s sar
2 3@ #Y @aq agT @ua § ate IT A
e faeg® =ai adf famr o g &

gt STOAd @R AWM FA
gt saRd N & g F} a@SET
S g fs 37 &t Qwn fasi &
ol 7% $1§ garg A gAY WA F
S FQI§ §§ Rgax, Wi, wigs,
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g=ig Wik @ #1 =@ fasd wifgm ) 9=
¥ 9+ a2 @) 3% € #lT 9g 79 ¥y A9-
X aad a7 @1 g &1 & wrAar Tgar g
f& a1 1§ Yar 197 g som faw
H AFTC &N BIA I3 T 999 O F |

I BT W@ H AQAMA F1 oA
¥ agr fawrc az at & oY awdifs #g-
STar &, 9 g9 6 Jar FW & A9z 0N
zar A fager gar &1 A ST AT
MW ardg ferdt ot ww
g qTE A% AFF Y @Az 4 W9 #
g M FT g 1 ag T FT W@ Y

A fAaza @ s ene 3@ A of
o

ya R am AN & §mA qm (a7
wwar wigar g 5 wigdz wwfaal «k
a9 @ § 9T H wagd W qar
gEag

ey § QY wefaar g § osed
aw & # 1 % wrer Tl g g
fagwaar & st w@ Fadt gt § zwen
ANUT F 908 | A N FAAT § I
WA W GTAA @A TgA g
feaar adT T fFaar sawq s
IAFT §, Ag | 94T FASEAT Avgar g
FAFL T g @ fasm M AHGT w7
fear | ®&FaT & WA FT I AT FT
Mg S SR A€ G 1 AIG AU TR
& aft & qn A g FTAA | HL AT
& § sfawt o feardl & o2& dwe
NIRRT A IG IFCAWE L F 3w
fas & @y Wz A &, AFT
w3 § farwr@ §, frg d39C gAar
W& wdT FEM & g AT
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weafaal 1 91 G5 71 A FH1 HAT
FEWT F1 &1 sgdy fzar myr §, IgRY
e w1 fgar omg 1 ¥ werfaai T #
adY gt =ifgd | 7T geaT aga fegm
g T H &1 aft wid AW T3 99
8 2 1 707 awfawr s feami & os%
& sfazal & gwaraf 9t aw @i §
BfFT ITH BIE gra aff &1 4R
Y gaw gaqar & af & A qE faedr
% gg w3¥ A ¥ feqarg . sl
g aaar fe gt agh A& & g foar
star @ | #1971 ¥ a8 sgaear § fF dl
AT A FIT FT T Iq0) eqray FA7 f7an
wig | afeT 91T 91T «1C I9 I§ AEH
&M FT ¥ §, 9961 eaely agl IA0q
e %@ 92 & F qa A Waram
afA § 2} W ADT Fr AT W W
gast afag &t gar £ faqr amar § A
gaa! fawts faa sar § 1 gad wedl #X
it 81 g s ¥ fREEl & T99,
AR F AT QATMAE QG E1 T F
#a g & 75 9@ G4 ¥ IrgEw AN
G wH FL | AT BRI gL qme H{
a4t g wifge 1 &g faggr gar  ore
& 1 wagdl A feaiAl § wsd §991 1
gz § ITGA WE T A SR
AFA T AF FAE L A ITH A oA
gr g 3 &t & & qiw &Y, gar € ga}
fe@ S sTAN N AFTE F]W )
&) A8 & g%y § AR AG @1 wW@r
2HY A A QA Sl 1 WA
&7 & frardl & ae% gIT F AW
atd fee & aga 30 A ¥ AW §,
Afem qai arer F1§ A8 31
ag wIEEAl AT AT,
@t & Fa@  @w

7 g0 T % g ¢
5';1:: g farlt sy
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Wl area Ty 3T
CE O CEi R L

ot agfaa & =@
TF i@ s

WEET A @S § AT ag
CECE s O Ko

FaL g2 ¥ M@ § g ae
#T gaT a1 afgg @IF &F aFw ¥ 1967
# 1 39 A & B gwge Sm A Ww
71 39 M Fiz £ amfas oiw gl 4y
& @AY wghag ¥ @A wgan § fs wn
g ifas aiq § a1t grga & a6y
SEMAT AT 97 8T WA SETAT AT qv
M Fw A gAw faws @ s
FrEarg &1 T qat # v Y 7 F
wrgar § f5 wa woft agies qag @t
Ta¥ A § gR &7 $C | qAAG F T
ara@ ¥ for 41

wd fer dgTa & @
§ dafex fegm
aa ofr fal @y §
Ik €T W H AT
T oqT ¥ TWE,
g &  wEw
aa it I
@ @ & g
gt & Al J
% Wg A ¥ ¥
w9 AT AT Far
g 2 A AU
orq wgel # Sraret @
al "AZT FT HiTEr
¥ wa
Iid a wa At
G CE T C )
FTET Tar ar T §
T oAWE A4
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[+t fara wxwr @19

wAAE FAEar o & R a @ aaw
grag ads §AIF ¥ grg @w )
#1% Fgar § & a7 AN A a1
fear | 567 gq F4Y ot T "
¥ § A 7z TOE F1 IT4 I A=A AG
¥ aawy § | afas quar wivar § ? wfaw
W HIAT AgAT F1 G0 gATAAT AG 9T
wg1ag wln W@ & A Wy A
FAG | ag WA AT IAR AGT fAw
W & | F ag wraa Igw fasel ?

afas Atn g1 wa § v
gERl Us Hfgd ¥

™ wgel & HAd A
mafwa #ew FAN

o & age @Al &
gfmars g 17 $BF &

feg gt feall wqdd &
Fifsal TorE waAf ¥

IFT & Wi §
qatqfadi wrmAl @&

foes mifas sgwd &
et yfa ofawi &

Hardl  aEad ¥
9T &) 79 YA T OFA

g & Aigs el ¥
qge F1 GAF FAF AT

oA & A7 2P ¥
sfas win @r 49 ) f5q
fom %1 gfg=ai ®Y &

TS T A AT FATR
foad  guaa  HgE

fagewr gax aft afw ant art
fra s mfim & d@iw

T I IAR IWU 9U

A%T &7 Alww & g0
T @ § agaT
fast fgaa o< &@F go
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HITTG IT F I qZA
faast m®a o few gu

T fayfeas v Age
ot geam ax Teerd

farga  faam o
: qUAT
faaaY fgswa qv @

FrA T4 T Bk uA
wfas air 7z 57 & sy

T ARA AT R Iw F F
ard @t 37 gfeowt &Y aw wEw
fam® ava anwr Srewra foar o <gr
o fasia & @1 glawneii &1 3uq1T HT
@l & W1 At gaiw dar A 2,
forawt #1¢ agf quar 8, #fr¥ & asei
A Adl fredt & ol 7 & gEd
gfaad fasdl & |

Faastandt § f& qiw fame
gy g% fad | & g amgwr amwd

@

seqw ARy ; qiw fe wow &
faq faa iz qiw faqz sfaar w37 &
forg fair o

&Y ®o WY FAWAL : Hfqar w1 FTA A
WITTqa VT AT &1 3 9%d § | 9g &fq
g sl xfaar 5@ €1

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : Many hon. Members have parti-
cipated In this debate relating to the
Demands of the Minister of Labour,Employ=
ment and Rehabilitation, They have given
very useful suggestions. I had the opportu-
nity of listening to them with rapt attention.
Before 1 proceed to glve answers to the
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points raised by various Members, it is my
pleasure and duty to convey to them my
grateful thanks,

Let me deal with the Rehabilitation
Department first, through it has been dealt
with at lengrh by my colleague, the Minlsier
of State, Shri Bhagwat Jha Azad. Shri
Malhoira has drawn our pointed attention
to the question of rehabilitation on those
who were displaced on account of Pakistani
occupation, those who have come away from
Pakistan-occupied tarritory, He says that
there are some outstandiog problams,
If there are any, the Government of India
would certainly give sympathetlc considera-
tion to them, but I must thaok him for the
glowing tribute he has paid both (o 1the
Government of the India and the State
Government for tacklipg this problem of
rehabililation with sympathy and considera-
tion,

Before | proceed to say anythiog about
other refugees or repatrlates from Burma
and Ccylon, I would like to say something
about the Tibetan refugees, The total
number of Tibetan refugees who came into
thls country for rehabilitation fs 56,000,
Abont 24,000 have already been rehabilitated,
Aboul 5,500 of the refugees from Tibet have
themeselves been able to find employment.
Therefore, 20,000 remain to be rehabilitated.
Educatlonal facilities are being provided to
6,500 children, and we are spending at the
rate of Rs, 54 lakhs a year on education
alone. The Government of India is {incurr-
ing an expenditure of Rs, 1 lakh annually
on providing medlcal treatment to the
Tibetan refugees. Fifteen hundred old and
in firmm refugees are belng malotained at
the cost of the Government of India. The
Government have already sp:nt Rs, 7.25
crores on the reliel and rehabilitation of
the Tibelan refugees.

Let me say a few words about the
repatriates from Burma. So far, 1,78,500
persons have come. They comprise 51,000
families, Out of them 42,548 families bhave
already been given help In the form of
business loans and allottment of agricultural
land<. Most of the repatriates from Burma
are small traders. Upto 31-3-1970 an amount
of Rs, 611,99 lakbs as loao and Rs, 157
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lakhs as grants have been glven to wvarious
State Governments for rellel and rehabilita-
tion of repatrlates, A provislon of Re, 42.06
lakhs as grants and Rs. 163.25 lakhs as
loan had been suggested budget
estimates for this year, 1970.71, Accord-
fog to the Indo-Ceylon agreement of
1964 as many as 525 lakhs are to be
given Indian civizenship and repatriated
to India over a perlod of fifteen years, Upto
28.2-1970, 67915 persons had been granted
Indlap citizenship and 13360 persons have
actually returned to India. Accordiog to
the forecast of our High Commission in
Ceylone 20,000 are likely to return to India
during 1970-71,

SHRI UMANATH : How many had
been given citizenship by Ceylon ?

SHRI D. SANJIVAYYA : 1 do not
know, Those who are given Indian cliizen-
ship and repatriated are to be looked after
by the department of rehabilitation. The
repartiates are received at Rameswaram,
A reception centre has been set up at
Mandapam with a capacity to accommo-
date 700 families at a time. A demand for a
railway line between Mandapam and an-
other place has been made and w: have taken
up this with the Rallway Ministry, The
Tamil Naidu Chiel Minister has also writ-
ten to us in this matter. The hon. Mem-
ber Shri Kiruttinan also ralsed this ques-
tion. The repatriates from Ceylon are
planters or plantation labour ninety
per cent of them, We are Irying to find
some avenuss of employment for them in
Kerala, Mysore and Madras. A provision
of Rs. 210,13 lakhs bhad been in the
Budget estimates for 1970 71. Then there
was the question about East Pakistan refu-
gees, Probably this is a very difficult
problem, Though the refugees that came
immediately after partition have by and
large been settled...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Nu; they are living a  sub-
standard living, a sub-human living, Let us
pot give an impression...

SHRI D. SANJIVAYYA : I said by
and large. In 1964 there was a sudden
influx of lefugees and by the end of 1965
it almost stopped. Upto 3ist, December,
1969, 8.54 lakhs of refugees have come in
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[Shri D. Sanjivayya]

and rehabilitation arrangements are being
made...([nterruptions.) in Mana camp
and Dandakaranya and so on, 1 hope the
hon. Members have gone through the
report, It is not my intention, much less
my desire, to take hon. 2mbazrs through
all those details and figures that had beea
glven in the report, 1 am only giving the
salient points, From Jaouary this year
upto date as many as 33,000 refugees have
come and about 22,000 have already been
moved to Mana camp or Chandrapur in
Maharashtra, The average daily rate is
300: earlier it was 300 a month. Therefore
the whole budget estimates are going to be
upset on account of this. We have to pro-
vide more funds in order to see that these
new migrants are rehabilitated, Unfortu-
nately we are not able to convince various
State Governments coocerned to release
more land; they are reluctant, We hope
and trust that in dus course ihey will be
persuaded and and convinced and ultimately
they would make more land available so
that the new influx of refugees may be
rehabilitated and resettled.

SHRI B. K. DASCHOWDHURY : Will
you kindly look into the complalats relating
to the Mana group? There are so many
complaints, There was a murder in 1966;
there was anther marder in 1957 last year
also nine persons were killed. Nine people
were killed and in all these cases if you go
oo investigating, you will find that the
officlals higher-up are {oterested in this,
Kindly start an enquiry.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : In same of the camps to
which they have been sent, for Instance,
Mana, there is not enough waler arrange-
ment for the refugees and that is one of
the reasons that they go away from these
camps. Secondly, these displaced persons
have been again, a second tlme, displaced
by the sltuation in West Bengal. Will any
compensation be pald to them as far as the
crops that have been cut are concerned,
and as far as the lands that have been
occupied from the relugees are concerned ?

SHRI D, SANJIVAYYA : All these
questlons can be looked imto, A high-
powered review committee headed by no
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less a person than Shrl N. C. Chatterjee,
a respected and elderly statesman, is at the
moment looking into the whole matter,
This Committee has already submitted three
reports : one, two and three. One and
three-these reports have alrcady been
accepted and som: moniss have been
sanctioned. The second report is being
examined fo consultation with the Planning
Commission, Miny more reports of this
commiltee are going to coms, and I hope
and trust that it will be possible for us to
examine them quickly and accept them so
that the wvarlous complicated problems,
difficult problems, that these unfortunate
brothers and sisters are facing could be
solved as quickly as possible,

Coming to the poiot raised by my
fricod Shri Daschowdhury, that there is a
difference, a vast difference, between the
treatment meted out 1o the refugees from
East Pukistan from the treatment given to
the refugees from west Pakistan, I do not
koow whether my friend who is a voracious
roader has npoted ooe point. 1 do not
know whether his attention has been drawn
to the statements made in the report, There
is actually a difference betwszen the refugees
that have come from West Pakistan and
those who have comes from East Pakistan,
The refugees that came from Woest Pakislan
left their properties there and they were
confiscated ; their properties were frozen
there. A similar oumber or almost an
equal number of minorities from here went
and thelr properties were left over here,
Therefore, the questl on of compensation or
the question of allotment of alternative
properties was solved wvery easily, But
unfortunately, that is not the Case with
regard to the refugees that have come from
East Pakistan. Even today, acconding to
the 1950, Nchru-Liaquat All Pact, the
properties left behind by the refugees still
belong to them, they could dispose of them
or they could come back and enjoy those

properties. That is the difference, There-
for, this question of compensation is
difficult, That is the posiuon,

SHRI B K. DASCHOWDHURY :
‘That is not the position, because they have
promulgated the Enemy Properly Act, and
all the properties have been taken over
by the Government of East Pukistan,
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Secondly, I would like to refer to the report
of the Government of India, Publications
Department, by Mr, Bhaskara Rao, It has
been said in that report, with regard 10
payment of compensation, that the West
Pakistan displaced persons’ property left by
those displaced persons (hat have come to
India is about Rs, 500 crores or more, and
the properties left by the Muhammadan
migrants to Pakistan is only Rs. 100
crores. It Is not the same, It Is your
own Government of Indla’s Publication
Department’s report,

SHRI D, SANJIVAYYA : If there is
any difference be ween the views expressed
by me and the opinion held by my hon,
friend Shri Daschowdhury, that can be dis-
cussed latter, and I am prepared to discuss
it,

Then, he has made some reference to
the attitude of the Assam Govcrnment. 1
am very sorry; this question was discussed
a number of times at the Consultative
Commitice and when Shri Daschowdhury
met me aud when some other Members of
Parliament belopging to the Consultative
Committee met my colleague, Shri Bhagwat
Jha Azad. This questlon was discussed
times without number and it has been made
very clear that the Chief Minister of Assam
and the Government of Assam are not in a
positlon; they have expressed their inability;
they regret their inability to take any more
refugees. They promised to rehabilitate and
resettle 12,000 families and (hey have done
it.  Therefore, it is not fair to go into this
question again and again, and even.if we
thrust some refugees on an uawilling Govern=
ment what would be the faie of the refu-
gees themselves 7 We want refugees who
go there to seitle th:re pacefully, They
should have peace of mind, They should
live there in harmony without any troubles,

About, Kalkaji, he has ralsed It again.
This point has been raised a number of
times earlier, This was discussed in a
sort of special meeting of the consultative
committce, Some members of the consulta-
tive committee were invited by my collea-
gue, Shri Bhagwat Jha Azad, who explained
to them in detail and certain decislons were
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taken, AIl the declsions taken in that
meeting will be implemented without any
reservation,

SHR1 B K. DASCHOWDHURY : Will
the Ministry be prepared to start an lnvesti-
gatlon into the maladministration of the
Kalkaji colony ? I will give some spzcific
cases, It is a den of corruption and favou-
ritism,

MR. SPEAKER : He ylelded once or
twice, but this Is the third or fourth Inter-
ruption. He is not yielding.

SHRI D. SANJIVAYYA : The labour
situation in the country is generally good,
but I do not think hoo, member will agree
with me. In order to convince them, [
would like to give certain figures, Mr,
Kundu said in 1964 the man-days lost were
about 6 10 7 million whereas in 1969, it was
16 milllco. I want him to analyse these
figures, 1964 was the year which was very
calm and peaceful on accouat of the fact
that Immediately afier the 1962 Chinese
aggression there was the industrial truce
resolution pissed. Everybody realised his
duties and responsibllities. Therefore, there
were less number of sirlkes and lockouts,
Therefore, the man-days lost were only 7
milllon, If vou take out West Bengal's
contribution out of this, it will be only 5
million. Similarly in 1969 though the total
man-days los) ware 15 million, West Bzngal
alooe accounted for 10 million. In West
Bengal it was 2 million in 1964 and 10
million in 1969, It increased by five times,
The reasoas are obvious. I need not go into
them,

SHRI UMANATH (Pudukkottai) : They
had more freedom to flight.

SHRI D. SANJNIVAYYA :1Ia 1959 it
was not as though man-diys were lost on
account of unexpeciel and unforeseen acti-
vities. Things were planped. For instance,
there were general strikes In textiles, Jute
and plaatation industry,

AN HON. MEMBER : The working
class won,
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SHRI D. SANJIVAYYA :1am glad
some agreements had been entered into. I
only hupe and trust that these agreement
would be faithfully implemented and in
years to come, the figure will go down,

Apart from loss of mandays, production
loss is really worrying us, Loss of produc-
tion in 1969 was Rs, 42 crores, out of
which Rs. I crore was lo public sector and
Rs, 41 crores in privaie sector, We feel
really worried about it and 1 hope and trust
the situation would improve,

There was a criticism  that the Central
Industrial Relitions Machioery has not
functioned very well, I musi say that they
have done exceedingly well. According to
a recent study by the Indian lostitue of
Labour Studies for the years 1965 (o 1968,
58 10 63 per cent of 1he disputes were dis-
posed of through preliminary discusslop and
informal mediation without holding furmal
conciliation procecdings. Another 23 (o 28
per cent of the disputes were settled through
conciliation,  Thercfore, they had been
dolng an exceedingly good job, Even with-
out resorting to formal conciliation, through
preliminary  discussions and negotiations
they have been able 1o solve disputes up to
38 to 63 per cent. Does it not speak well
of the orgapisation? Not merely that,
whenever arbitration Is sought for, whe-
pever an arbitrator has to be chosen, more
ofien an officer of the Central Industrial
Relztions Machinery is chosen, which only
shows Lhe immense faith which the employ-
ers and workers have in this machinery,
Therefore, it is not correct to say that the
Central Indusirial Relations Machinery has
not functioned properly. 1 will quote some
more figures. Io 1964 the number of ips-
pections carried out by the Industrial Rela-
tions Machlnery was 36,000, In 1965 the
figure was 37,000, Apart from Inspections,
there is detection of {irregularities. In 1964
the number was 1,58,000; in 1925 the oum-
ber was 1,38,0.0 and In 1969 the number
went up to 1,601,000, Apart from these
inspections and fioding out defects and
irregularities, prosecutions are also lauach-
ed by the lodustrial Relations Machioery,
The oumber of prosecuticns filed for Inf-
ringement in 1964 was 1,071 and in 1965
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the figure was 1,489, So, cvery year there
are so many prosecutions lauiched by the
Industrial Relitions Machinery.

SHRI UMANATH : There might have
beena 29 lakhs of irregularities,

SHRI D. SANJIVAYYA : One other
criticlsm made against the Labour Ministry,
especially by my hon. friecnd Shri Umanath,
is that the policy of the Labour Ministry
is anti-labour. T must make it very clear
that the policy of the Labour Ministry fs,
by and large, guided by the tripartite body,
namely, the Indian Labour Conference,
where my hon, friend's colleagues, people
belonging to the AOTUC, INTUC and
HMS and the employers sit and come to deci-
slons, Nbo voting takes place in the Indlan
Labour Conference or the Standing Labour
Committee, Often times, I thiok I should
say always, declsions are taken by consensus.
Il the decisions are taken by the Indian
Labour Conference and the Standing
Labour Committee are by and large accepted
and followed by the Labour Ministry of
the Government of India and if that Labour
policy is going to be described as anti-
labour, what else should I call the views of
the Indian Labour Conference, which reflects
the views of AOTUC, INTUC and HMS ?

SHRI S, KUNDU (Balasore) : ILC is
dead,
SHRI D. SANJIVAYYA : It Is not

dead. Assuming for the sake of argument
that ILC is not an effective body, it is dead
and gone, where is the other alteroative 7
There must be an aliernative. So, let us
not indulge In destractive criticism, Shri
Kundu should realise that there should be
construztive criticlsm and not destructive
criticism,

SHRI UMANATH : Baslcally, you
have no progressive policy so far as labour
is concerned. First declide on your own
policy in favour of the workers and then
come forward with It...(Interruptions)

MR. SPEAKER :
Minister so often.

Do not interrupt the
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SHRT UMANATH :
he asked :

I replied because
what is the alternative 7

SHRI D. SANJIVAYYA 1 As they are
not satisfled by the suggestions given by
them. Suill, 1 hold that there is no other
alternative to the Indian Labour Conference
and other tripartite bodles, All the Interests
concerned will be consulted, Including the
tripartite body, before we arrive at a
policy decision with regard to any matter,

There was critlcim that there Is no policy,
that no new legislation has been introduced,
Yes, we will not be able to come forward with
any new policy un'ess we consider the reco-
mmendations of the National Labour Comml-
slon, After all the National Cymmission on
Labour was a high power body headed by
a retired Chief Justice of the Supreme Court,
Mr. Gajendragadkar and the recommendas.
tions of such a high level commission should
be given due consideration. It is not as
though we are keeping quite, We have
discussed these recommendatlons in the
Indian Labour Conference. We have dis-
cussed these recommendations in the Cons-
ultative Committice, We are trying to know
from various forums the vlews expressed on
these recommendations and for the first
time in the history of this Depariment we
have been able to bring together all the
labour leaders, AITUC, INTUC and Hind
Mazdoor Sabha  Leaders met earlier this
month and someilme in the middle of next
month they are going t0 mect again and I
hope and trust they will be able to come
to certain agreed conclusions with regard to
trade union movement, with regard to the
major policy decision relating to the ques-
tion of determining the representative ution
and the question of recognition.

Apirt from that, when I am on this
point, 1 would like to make one point clear.
The National Labour Commission made a
valuable recommendation apart from the
recommendations dealt with by my collea-
gus, Mr. Bhagwat Jha Azad. That relates
1o the transfer of labour relations pertaining
to the Central Public Sector uoderakings
from the State’s sphere to the Ceatral
sphere, This isa very important recom-
mendation, Some years ago It was consi-
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dered that at least labour relations per-
tainiog to the steel plants should be trans.
ferred to the Central sphere. Now the
recommendations of the Natjonal Labour
Commission are very clear on this point and
I hope and trust this will be given due
consideration by the Standing Labour
Committee which is going to meet some-
time in July and if necessary, we will coms
to Parliament with a new legislation

My friend, Shri Umanath, spoke at
length of recognlilon. He narrated quite a
number of instances as to how recognition
was not glven to deserving trade unions.
Recognition 1Is being governed to-day by
the Code of Discipline which has been
accepled by all the parties and wherever
there is any departure from the well estahli-
shed practice, the cases were brought bzfore
the C:ntral Implem2ntation Ewa'uition
Committees and  differences and defects,
if any, were rectified, Suppose we say
that the Code of Discipline is also dzad and
gone...

SHRI 8. M, BANERJEE (Kanpur) ;
Mr. Umanath put a question about the re-
cognitlon of [Insurance Representatives
Union being withdrawn and 1 an only say-
ing that that particular matter should be
reconsidered. That was done at the ins-
tance of Mr, Bhide who is no more Chair-
man of LIC aad who was found to be antj-
labour. Now it should be reconsidered.

SHRI D, SANJIVAYYA : If the Code
of Discipline is not there, what else is
there 7 B:fore we accept the recommenda-
tions of the National Libour Commission
and before we bring forward a new legisia-
tion governing th:se asp:cts, there is no
other alternative to the Crl: of Discip-
line.

With regard, to oil companies, about
the attitude of the forelgn oil companies,
my friend, S i Umauwath, wis raiher
eloqu:nt and this qu:stidn has bzen penling
since a long time, Tae Gokhale Conmis-
sion went into the question, Thereafier the
parties waere advised to eater into  tripariite
talks, Waen the talks lasted we felt that
a stage is rewchol where we have to do
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something in the matter, Otherwise the
situation fs going 1o be very serious, The
question of voluntary retirement is causing
tmmense troubles and difficultles to the
employees, Similar is the case about
the demands of other employees. Therefore,
we are thinking of amending the Industrial
Disputes Act to cover not only oll com-
panics but similarly situated employers.
Meanwhile we are asking the State Govern-
ments wherever there is any provision in
thelr respective laws to take action,

SHRI UMANATH 1 Immediately force
them to accept the siafus quo which they
accepted,  What are you going to do ?

SHRI D. SANJIVAYYA : That we
will consider,

Shri Venkataswamy spoke about cons-
truction labour, Just mow some other
member also mentloned about ity There
was a Bill prepared in 1964 65—if I re-
member right—which went through a tri-
partite body also. 1 hope that Bill should
be taken up in  which case they will get
some facillties,

SHRI 5. M, BANERJEE: It should
be constructive,

SHRI-D. SANJIVAYYA : The Bl
wlll come before you, You give construc-
tive suggestions and we will try to accept
them,

Then, Shri Biswas, spoke at length
about violence and Inter-union rivalry. He
read out a telegram which he received that
day when he spoke, and the telegram show-
ed that on account of inter-union rivalry a
worker was killed. Now 1 would like to
say one or wo words about this inters
union rivalry. The problem of inter-union
rivalry by and large came to the fore in
recent months in an aggravated form In
West Bengal, particulaily, in the coal b=it
and Asansol, The reasons have always
been economic. There had been consider-
able disturbance of law and order, milltant
at 1time, Violent clashes have taken place
in certain collicries like Asansol So many
pames are given. Mob vlolence, arson,
jooting and even killings have been report-
ed, There has been increasing use of
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lethal weapo-s, Therefore, this is a very dis-
turbing situation, My prodecessor in office,
Shril Jaisukh Lal Hathl, wrote, to the then
Chlef Minister of West Bengal and later
on I also wrote to the Chief Minister., A
few days afier my writing to the Chief
Minister, the  present situailon came into
being.

Nw, the hon, Member, Shri Deven
Sen, raised a point about the recent judg-
ment of the Supreme Court relating to
hospital employess. We have received an
authetlc copy of the julgment and
we are studying that and we hope we will
come (0 a conclusion soon,

SHRI 5, M, BANERJECE : What about
the holiday homes where the American
doctors sald to the deputationists that they
do not bother about Indians ?

SHRI D, SANJIVAYYA: They met me,
They 1old me several things and it may not
be passible for me within the short time
at my disposal fto give all the details
pertalning '0 the conversatlon between
me and the deputationists,

About hosiplial employeces and also
abour the University non-teaching employees
the National C. mmission on Labour has
mude valuable recommendations though it
may not be to the liking of some people,
From my point of view they are very
Import=nt recommendations and they would
be given a deserved consideration,

Some of the people working in the
varfous Universities came and saw  me,
They al-o gave me a memorandum. Apart
from these categories of employees, the
last speaker mentioncd about sweepers and
scavengers, In the course of thelr work
the Mitional Labour Commission appointed
a Commitee to study the working and
service conditions of the categories of
workers, The Commission have made certain
valuable r.commendations, We will try to
take decisions on them,

Film industry is another place where
workers represented to the Government that
in the matier of their salaries and working
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conditions things are not satlsfactory. A
Commitice was constituted to go Into this
problem because the fi'm Indusiry employees
can be divided into three categories-those
who are in the production side, those who
are in the distiribution side and the third
category is those belonging to the exhibition
side,

Then the circus employees also have
their own problem, A study was made and
the report has been received. That will
be lcoked into. Porters and vendors in the
rallway stations have iheir own problems
and difficul'ies. At the moment, they are
obsrving *dharna’ in front of the Railway
Minlsters house, There also we have
appointed a commitiee and the repori is
with us. We will certainly be able 10
do something before long.

Dr. Sushila Nayar spoke about employ-
ment of child labour. 1 think there Is a law
already prohibiting child labour, She also
made another point that we should give
attention to the health of the workers so |
that they may be healthieor and siroog
enough to increase productivity. This is a
good suggestion which has got 10 be consi-
dered later on,  S1e said ahout ESI doctors
and their pay and conditions of service,
The ESI at the moment is in a very dilficult
financial position. However we do not want
the doctors to suffer on this account, About
Samachar Bharti and non payment of salaries
to employees, etc, Some of my friends have
written to me and also about non-payment of
bonus to employees, and pon-implementation
of recommondation of Wage Board. Such
things were brought to my notice. Unforiu-
pately the app:opriare Government in this
case is the State Governments; the Siate
Governments will have to implement these
particu'ar laws. We have alreddy taken up
these matlers with the State Governments
concerned and we hope and trust that Staie
Goveroments will take immediate action so
that the difficulties of the employees of
Samachar Bharii may be solved,

A word ubout the woerker, All the
Members who spoke on the Demands for
Labour Minisuy :poke about this and expres-
sed their concern for the worker whether
he is In the field or factory or anywheie
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else. Itls so because the worker is the
person who increases the wealth of the nation
by the sweat of his brow, Unless the living
conditions and the working corditions of
the worker are improved, it will not be
possible for the worker to increase produc-
tvity or production. If you take housing,
ofien times they live fn places which are
unfit for human habitation. Therefore,
housing will have to be provided
for the employees, Apart from that, the
Government of India have got a scheme for
industrial housing, But not much has been
done, Recently my collcgue in the Cabiner,
Shri K. K, Shah has ssid about houting and
the Idea of constituting a revoiving fund of
Rs. 200 crores for that, 1 had a talk with
him and I discussed this matter with him
whether it would also be possible to provide
housing for Industrial labour ; his answer
is in the affiimative. So, 1 hope the situa-
tion will improve,

Then about wages, Wage Boards are
appointed ; they take long time—3 or 4
years, Some intrlme relief Is recommended,
Even this interim relief is not given in time,
After 4 or 5 years the report is produced,
It takes another 6 or 7 months for the
Government to examine and accept these
things and even after acceptance the imple-
mentation is haliing. Employers reluctant-
ly agree to implement the recommendations,
some partially and soms wholly, Therefore
my colleague the Minister of State, Shri
Bagwat Jha Azad has sald, Gowernment are
contemplaling 10 see whether Wage Boards
can be constliuted as statutory bodies o that
legal aciion can be taken in such cases, Even
when minimuvn wages are fixed the tribunal
decide wage structure, However the posiijon
has not improved very much, In a survey
made by a foreigner, | was made out that
the working-clauses as such sulfered from
three Dr. disease, debt and drick,

It s 'he duty of the Government
to see how far we «can eliminate these
things. The e can be eliminaied by increa-
sing medical lacilitics or by glving 1hem
more benefits 2ccording to ithe Health Insu-
rance Scheme., The debt should also be
reduced by asking ihe cooperative institu-
tions 1o give them loans instead ol throw-
Ing these innocent workers 1o the jender
mercies of the money-lender who are very
unkind,
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Apart from wages and better living or
working conditlons, there should be a sort
of an Involvement of the worker in the
unit or undertaking in which he workers,
‘The worker should have a fe:zling that ft
is his own unit or his own factory. There-
fore joint management councils were called
for, Elghty-three jolnt management coun-
cils were formed —thirty In the public sec-
tors and fifry-three in the private sector.
I am not satlsfied with these joint manags-
ment counclls which have been formsd,
Many more will have to be formed. The
manner of working is not to our satisfac-
tion, It will be my endeavour as also the
endeavour of Government to see that more
joint management councils are formed and
they are made more effective in their
functionlng, Apart from the joint manage-
meant council, we are also consldering the
recommendation made by the Administra-
tive Reforms Commission with a slight
mndification. The Administrative Reforms
Commission has recommended that one of
the workers should be made a director on
the Board of Directors, In principle, we
have accepted it, But the details are being
worked cut as to what should be the status
of the worker; what will happen to him il
he continuzs to work in the factory and
what kind of discipline should be imposed
etc, These details are bring worked out,
This way we shall ceriainly involve the
worker in a unit or an undertaking in which
he Is working,

Besides the Joint Management Counclls,
and appointment of a waorker as a Director
we must give a psychological satisfaction to
the working class as such. Therefore we
are thinklng of another schems called Co-

partnership according 10 which a workers should
become a shareholder in the unlt or in the es-
tablishment in which he is working. Peaple
may think that is not a practicable thing,
But, in a place near Jullundur—in a small
village near hcre there is an engineering
wnit called Ladda Engineering works where-
in there is a poirticipation of the workers.
Workers have equally contribuied to the
share capital. You may be wondering as
to how the workers were able to secure
money to contribute towards the share capi-
tal. The management have advanced them
money, The workers get a sum of Rs. 750
or 6,00 asloans for taking shares. Filcy
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per cent of the shares is held by the wor-
kers and the other fifty per cent by the
management, And on the board of direc-
tors, out of nine directors, six are workers,
The unit is working satisfactorily. They
are expojting their goods and are earning
huge profits, When it works so satisfacto-
rily, can it not be done elsewhere also 7

So, we want to place this matter before
the Indian Labour Conference or the Stand-
ing Labour Commitiee,

SHRI RAJARAM (Salem) ; We should
first try all these in public sectors,

SHRI D. SANJIVAYYA : W¢ skould
try that first in public sector, Unless we
try that in the public sector how can we tell
the private sector to do it.

Therefore, if anything is accepted In
principle, and ultimately, this scheme of co-
parinership is  approved by the Indian
Labour Conference or the  Standing
Labour Committee, our attempt will be to
see that that is implemsnted In the public
sector first and then we shall ask the private
sector to follow suit,

Now, there Is another way of sharlng
the profit, that is through the Bonus Act,
But, the implementation of Bonus Act has
not been very satisfactory,

Therefore, we have to devise ways how
best to make It,

SHRI UMANATH : We were getting
more bonus,

SHRI D. SANJIVAYYA: I know.
Therefore, we have to examine the whole
question,

14 hrs.

Apart from this, to give satisfactlon to
the workers, our Prime Minister announced
durlng her budget speech a scheme called
Family Penston-cum Life Assurance Scheme
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applicable to all those workers who con-
tribute to the Employees Provideot Fuod,
at the rate of 8 per cent and who opt for
this scheme, There are 41 lakh workers
contributing to provident fuod at the rate
of 8 per cent, Out of thls, our estimate
to that about 75 per cent will opt for this
scheme. For the first time in the history
of soclal security schemes in the country,
Government are participating in the Family
Pension-cum-Life Assurance Scheme, While
the worker"s share s 1-1/6%/ the employer's
share is 1-1/6"f,. and Government’s share is
also 1-1/6%/. Therefore, 3% per cent will be
funded and this will be given as family
pension or Insurance money.

SHRI 5. KUNDU : Will it
mine workers ?

apply to

SHRI D, SANJIVAYYA 1 This s for
41 lakh people who If they opt for the
scheme will come under its application.
For future contributors, it will be com-
pulsory. Everybody who comes into the
scheme of provident fund will automatically
be covered by this, The minimum pension
will be Rs. 40 and maximum about Rs. 150,
If the worker dies during service, the famlily
gets pension plus Rs. 1,000 assurance
money, If he survives, he will get upto
Rs. 4,000, The Government of India’s
share will work out, according to our
calculations, fn a full year to Rs. 7.6
crores, This year a provislon of Rs, 2
crores has been made In the budget. The
cost of the administration of the scheme
will be borne by the Government of India 3
it will be about Rs’89 lakhs per year,
This year a provision of Rs, 15 lakhs has
been made in the budget,

SHR1 S. M. BANERJEE : Why does
he not include M,Ps, also? If 1 die now,
what happens to my people ?

SHRI D. SANJIVAYYA : M.Ps. can
always make a law,

So far as coalmloe workers are con-
cerned, we are conslderiog another scheme
called the gratoity scheme, We want the
employer’s contribution to be increased
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from8 to 10 per ceot. This 2 per cent
should be funded and gratulty should be
given to the mine workers, speclally
coalmine workers,

We talk of increasing production and
productivity. It Is all right, But how can
we expect the poor worker to increase
production If he is not able to look after
his own children, his own wile and mother,
if he Is not able to provide education for
hls children. Therefore, all these factors
will bave to be gone finto, They must be
given full satisfaction before we ask them to
put their heart and soul into work.

There is another scheme. If hon, mem-
bers agree and if the Indian Labour Con-
fereace approves of it, It can be implement-
ed. This is a scheme called payment by
results. Even though a worker produces
more, he is paid the same amount,

SHRI 5. M. BANERJEE 1 Therels a

piece work system already.

SANJIVAYYA : A norm
can be fixed. Supposing during 8 hours a
worker does more than the fixed norm. He
will get his daily wage plus something.
This is also under examioation. 1 hope
and trust the Indian Labour Conference
would glve thought to it,

SHRI D.

Many hon. members spoke about agri-
cultural labour, They are the most uan-
organised sector of labour. Probably the
largest number of workers belong to this
category. Receontly in an Aslan conference
also it was said that unless we bring in
agricultural labour and so somethiog for
their betterment or - amelioration of their
conditlon, we cannot boast of haviog done
anything good for the labour class as a
whole. But what s it that is being done
for agricultural labour 7 In 1948 an Act
calied the Minimum Wages Act was passed,
and according to that Act, minimum wages
were fixed Io varlous States, but if I read
out the minimum wages fixed by the var-
ous States, it s really beart-rending, if I
may say so, heart breaking. Some of
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these wages were flxed in 1959. The
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followlng are the rates flxed ;

Central Government—May 1969
Andhra Pradesh—1968

Assam —1959

Bihar— 1968

Gujarat—Feb, 1968
Hyrayana—1969

sae

Rs, 2,50 to Rs, 3,70

Rs, 1,50 to Rs, 3,00

Rs, 1,50 10 Rs. 2,00

Rj. 2.50

Rs."1.25 to Rs, 3.00

Rs. 3,50 to Rs. 5 with meals or
Rs. 5 to Rs 7 without meals,

Haryana Is the only Government which deserves congratulations,

Kerala—Jan, 1969
Madhya Pradesh April 1970
Tamil Nadu 1959

sae

Rs, 4.50—good enough, *
Rs, 1,25 to Rs, 1,75
Re, 0,75 to Rs, 1,25

SHR1 SEZHIYAN (Kumbakopam) : Because It Is a very poor State,

SHRI D. SANJIVAYYA 1

TR

Maharashtra 1953-54
Mysore

Orlssa 1960/65
Punjab 1968

Rajasthan 1966

Uttar Pradesh 1966

West Bengal 1968

Delhi Admipistration 1951
Himachal Pradesh 1966

Re. 0.62 to Re. 1,00

Rs, 1,85 to Rs. 2.35

Re. 1.00 to Rs, 1,75

Rs, 2,50 to Rs. 3 with meals or
Rs. 3,00 to Rs. 3,50 wlthout meals,
Rs. 2.00

Rs. 1.50 to Rs, 1.80

Rs, 2,77 to Rs, 3.54

Rs. 1.50 to Rs, 2,00

Rs. 2.50

SHRI SEZHIYAN : In which year was
the rate of Tamil Nadu fixed ?

SHRI D. SANJIVAYYA : 1959, They
have not revised. These are the rates in
wvogue on 1.4.70,

SHRI SEZHIYAN ; It was the Congress
Government then.

SHRI D. SANJIVAYYA 1 Therefore,
we will take It up with all the State Govern-
ments, and request them to revise the
rates,

st slw s awt (gEiEnE)
s g ¥ A wed, ahad B oqmw
gy fear omar § 4

SHRI D, SANJIVAYYA : While all

the other Siates have fixed wages for the
eniire State, Maharashira and Tamil Nadu

have fixed only for parts of their States, not
for the entire State.

Enforcement Is the real difficulty, There-
fore, we are asklog the State Government
to appoint more staff In order to see
that these minimum wages are endorsed
strictly.

The National Labour Commission has
also made certaln recommendations  with
regard to organising the agriculiural labour
we will examine that very carefully. It has
recommended that the State Government
should take more interest in organising agri-
cultural 1abour.

Apart fiom landless agricultural labour,
there is another class called marginal
cultivators ownlng 2 to 2} acres wet or §

.acres dry land. They form the bulk of the

rural population, and I feel that agricultural
labour and marginal cultlvators are a vuloer-
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able section of the society and should be
looked after, Fortunately, the banks have
been nationalised. I hope the credit policy
will be changed, and loans made avallable
to these agricultural labours and marginal
cultivators to have sell-employment. They
may start small Industries or they may
have piggery, poultry or buffaloes and
they may be able to take out thelr livell-
hood, That kind of employment would be
much better,

Apart from this, unless land cellings are
flxed in a very effective manner and the
surplus land 1s distribu‘ed, this problem can-
not bz solved, The tiller of soil should be the
owner of the soll, This should be the main
criterlon which should be borne In mind,
Th: Agriculture Minister, 1 am told, Is
appointing a National Commission on
Agriculture, [ hope that one of the terms
of reference would be to study the conditions
of agricultural labour,

1 hope and trust that these remarks of
mine are sufficient. If there are any other
points which have not been answered...

SHRI S, KUNDU ;
about workers education,

Say something

SHRI D, SANJIVAYYA 1 Workers
education s going on for the last many
years, We have trained ten lakhs of wor-
kers, 1 know wvery well that the scheme Is
defective, Defects will have to be remov-
ed ard the scheme must be made more use-
ful with a view to see that the workers them-
selves become leaders and eliminate all
politicians.

I hope and trust that the cut motions
will be withdrawn and the demands passed.
(Interurptions.)

SHRI S. M. BANERJEE [ want to
know whether his Minlstry or he himself
was consulted at the time of the appoint-
ment of the pay commission in which there
is no employees representative, What is
his recactlon 7 Is he golog to recommend
to the Prime Minlster that there should be
this representation 7 Is it in the iInterest
of the workers 7 Should there not be change
In the terms of reference for payment of
interim relicf ?
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The second part of my question s this,
Are the Home Minlster and the Labour
Minister discussing whether the strike shonld
be benned for the Central Government
employees 7 What is his reaction to this ?
Have all Central Government employees or-
ganisatlons protested againost this and If so
what is his recommendation to the Home
Mioistry ? (Interruptions.)

MR, SPEAKER : The hon, Lady Mem-
ber,

SHRI K. N. TIWARY : On a point of
order. After the reply, no questlon was
allowed; that bad been the practice,

MR. SPEAKER 1 I am allowing only
those who wanted to Intervene and the
Minister wanted to yield at time, I asked
him to contioue and told him that I would
allow them to put questions at the end. [
shall allow Shrl Baperjee, Shri Shivachandra
Jha, the hon. Lady Member and Shri Paiil,
(Interruptions.)

DR. MELKOTE (Hyderabad) 3 I want-
ed to intervene but did mot. Just because
I behaved like a g Iman, should I lose my
chance ?

st wesht g (¥ww): W wgey A
Faara fF GiweaT e & a1 F 9
w17 § @ & & 3781 qawar wgar g o
vifrwew AT ¥ WAl F  fear g
¢ R e fe 5 @ A
&Y 2 %o famar & %8 2.50 %o fiywmar ¢,
F¢¥ 2.70 ®o famar § 1 afsq ot a3
gt qaemr fa shat & w41 e @)
& s srgat g 5 eteal ) ;v oft-
feafa & a7 9% 7ar fasar &1

it dagre wifes (q9awme) : U
sy sman gt ot fawrfd #Y o § ag
Tga wgegw § | 37 fawrful & oF ag
it § fir ardftor e e 97 el &
@t demr @ st 10 g ¥ Wy
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afe @y &1 & 5t wgka & qEr
wgen g B it sfas g @ st o
o1 9% zafeq 1@ fawifg & v 9%
wye fea o w4ifs awg @3 wwI
¢ dx wreiter wfasl A awdiel g
w # 21w #ke wAT WAk ¥ |t Agr
4

sft fow wx W (AgwAl) @ woam
wgreg, AT qgAT AATS U § WA W@
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formmw 3% 3x gfgw wrdwa §
wyrar § 7

DR. MELKOTE : The Minister has
igoored all the issues that I have ralsed,
and he has not replied even lo one or two
of the several points that 1-hope raised,
Will the Minister refer to some of them
at least 7

SHRI 8. KUNDU : Sir, on a point of
order, You will appreciate ft if you listen
to me,

MR. SPEAKER : Mr. Kundu, especlal-
ly you yoursell have intervened twice,

SHRI S. KUNDU : My point of order
is tbis : all the Members referred to the
problem of unemployment in this country,
and It is one of the departments mentloned
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In this Ministry, But he did not reply to
at all, (Imrerruption)

MR. SPEAKER t Order, order.
no point of order,

Itls

SHRI 5. KUNDU 1 He has not referred
to any of these : unemployment and re-
habilltation,

MR, SPEAKER 1 Do not get excited,

SHR1 S. KUNDU : There are three
depariments fo  this Minisiry ; Labour,
Employment and Rehabilitation, He has
pot replied to any point about uncmploy-
ment, That is my point of order, (Injerru-
ption)

MR. SPEAKER : In the first part he
devoted to rehabilitation. He gave a very
detailed reply to questlons about labour
and the rest, His spcech was categorical.
He covered each and every point.

SHRI S. KUNDU : I am not referring
to rchabilitation. 1 am referring to em-
ployment which s one of the depariments
in his Ministry.

SHRI P, M, MEHTA (Bhavnagar): Sir,
he has not referred to a very Important
point, regarding the cotton textlle worker;
80,000 of them have been rendered unem-
ployed resently. (Interruption)

MR, SPEAKER : Order, order.

SHRI D. SANJIVAYYA: The hon,
Member, Shri Banerjee, wanted to know
whether the Labour Minlstry was coosulted
when the Pay Commisslon was appointed,
The Labour Ministry was Consulted. What
advice the Labour Ministry gave, It is con-
fidential. Then, with regard to the banning
of strikes, the Home Ministry has already
consulted the Labour Ministry and we have
suggested certain measures. (Jmerruption)
Shrimatl Laxmi Bal broaght to my notice
the question of women workers in agricul-
tural labour. When I referred to agricul-
tural labour, I always kept in view the wo-
men workers, Man includes woman,
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Shrl D. S, Patil made a refereace to a
recommendation made by .the National
Labour Commission, Probably he was not
here when I gave a detailed reply about It.
At various stages the recommendatlons of
the Natlonal Commisslon on Labour are
being discussed, and possibly sometime to-
wards the end of July, when we meet In
a committee called the standing .Labour
Comrmittee, we will take a final decision.
While taking the final decision, the re-
commendation to which attention was
drawn by the hon. Member will be given
due consideration,

With regard to unemployment, only a
week ago, there was a long debate on a
non-officlal resolution and my colleague,
Shri Bhagwat Jha Azad, gave a reply,
and we have also made a commitment here
that an expert committee will be appolnted
to go into the question of unemployment
and under-employment ino the couatry, It
will be not merely a survey of unemploy-
ment, but it would suggest the ways and
means as to the steps we can take to tackle
this problem of unemployment,

With regard to the other Members who
have a feeling that all the points ralsed by
them have not been replied to, I have alrea-
dy made it very clear that it Is not possible
to gives replies to all the poiots. But I bave
taken notes, The officers have taken notes,
We will glve all consideration to the polnts
ralsed by hon, members,

MR. SPEAKER : There are 99 cut
motlons, We will take thera serialwise.
I will now put out motions 12 and 13 of
Shri Ramavatar Shastri.

Cut motions Nos. 12 & 13 were put
and negatived

MR, SPEAKER 1 I will now put cat
motion 33 of Shri Shiva Chandra Jha.

Cut motion No. 33 was put and
negatived

MR. SPEAKER : I will now put cut
motions 34 to 36, 38 and 39 moved by Shri

Prasannabhai Mehta,
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SHRI P. M. MEHTA ; 1 do pot press
them,

MR, SPEAKER : Has he the leave of
the House to withdraw his cut motions ?

HON. MEMBERS : Yes,

Cut motions Note 34, 36, 38 & 39
were, by leave, withdrawn

MR.SPEAKER : I will now put cut
motions 42 and 43 moved by Shri Molaha
Prasad.

Cut motion Nos. 42 & 43 were
put and negatived

MR. SPEAKER 1 I will now put cus
motions 44 to 51 moved by Shrl Kuadu,

Cut motions Nos. 44 to 51 were
put negatived

MR. SPEAKER : I will now put cut
motlons 52 to 75 maved by Shr
Daschowdhury.

Cut motions Nos. 52 to 75 were
put and negatived

MR, SPEAKER : I will now put cut
motions 76 to 8] moved by Shri Kundu.

Cut motions Nos. 76 to 81 were
put and negatived

MR. SPEAKER : I will now put cut
motions 85 to 98 moved by Shri Ramavtar
Shastrl.

Cut motions Nos. 85 to 98 were
put and negatived

MR. SPEAKER : I will now put cot
motions 99 to 108 moved by Shr O. P.

Tyagl.

Cut motions Nes. 99 to 108 were put
and negatived
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MR, SPEAKER : I will now put cut
motions 112 to 117 moved by Shri K, P.

DemaND No. 68—DIRECTOR
GENERAL, MINE SAFETY.

Singh Deo,
. - “That
Cut motions Nos. 112 t0 117 were Rs, 350‘9; mm";c :r:;“d“:ffdit::
put and negatived Presldeat  to camplete the sum

necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1971, in respect of
Director General, Mines Safety,”

MR. SPEAKER : I will now put cut
motlons 118 to 138 moved by Shrl
Ramavatar Shastri.

Cut motions Nos. 118 fo 138 were
put and negatived DEMAND NO. 69—LABOUR AND

EMPLOYMENT.

MR. SPEAKER : The questions is :
“That a sum not exceeding

Rs. 15,55,69,000 be granted to the
President fo complete the sum
necessary to defray the chargss

“That the respective sums not exceed-
Ing the amounts shown In the fourth
colomn of the order paper, be granted which will come In course of
to the President, to complete the payment during the year ending the
sums pecessary to defray the charges 31st March, 1971, in respect of
that will come in course of payment ‘Labour and Employment®,*

during the year ending the 3ist day
of March, 1971, in respect of the
heads of demands eotered In the
second column thercof against De-
mands Nos. 67 to 71 and 127 relating
to the Mipistry of Labour, Employ-
ment and Rehabilitation™. “That a sum not exceeding
Rs. 6.55,26,000 be granied to the
President fo camplete the sum
nmacessary to defray the charges
which will come ln course of Payment
during the year ending the 3ist day
of March 1971, in respect of
“Expenditure on Displeced Persons,’.”

DeEMAND No. 7| —EXPENDITURE
ON DISPLACED PERSONS.

The motion was adopted

The motions for Demands
for Grands, which were
adopted by the Lok Sabha,
are reproduced below.—Ed.

DeEMAND NoO. 72—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF LABOUR, EMPLOYMENT AND

REHABILITATION

DeMaAND No. 67—MINISTRY OF
LABOUR, EMPLOYMENT AND
REHABILITATION

*“That a sum mnot exceeding “That a sum ont exceeding

Rs. 74,52,000 be granted to the
President fo complete the sum
necessary to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, in respect of
‘Minlstry of Labour, Employment
and Rehabilitation®,”

Rs, 8,81,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of March
1971, fn respect of “Other Revenue
Expenditure of the Ministry of Labour,
Employment and Rehabilltation®,”
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DEMAND No. 127—CAPITAL

OUTLAY OF THE MINISTRY OF

LaBOUR, EMPLOYMENT AND
REHABILITATION.

“That the sum not exceeding
Rs, 4,62,89,000 be granted to the
Presldent te complete the sum necs-
sarry to defrgy the charges which
will come In course of payment dur-
lng the year ending thc 31st day of
March 1971, in respect of ‘Capltal
outlay of the Ministry of Labour,
Employment and Rehabilitation®.”

14.26 hrs.
MINISTRY OF DEFENCE

MR, SPEAKER 1 The House will now
take up discussion and voting on Demand
Nos. 1 to 5 and 105 relating to the Miolstry
of Defence for which 7 hours have been
allotted,

Hon, Members present lo the House
who are deslrous of mowing thelr cut
motions may send slips to the Table within
15 minutes Indicating the serlal numbers
of the cut motions they would like to
move,

DEMAND No. 1—MINISIRY OF
DEFENCE

MR, SPEAKER : Motion Moved :
“That a sum npot exceeding
Rs, 1,54,73,000 be granted to the
Presinent fo complete the sum necs-
sary to defray the chages which will
come in course of payment during
the year ending the 3Ist day of
March, 1971, in respect of ‘Ministry
Defence’.”

DeMAND No. 2—DEFENCE SERVICES,
EFFECTIVE—ARMY

MR. SPEAKER : Motlon moved :

*That a sum npot exceedlng
Rs. 6,55,74, 17,000 be granted to the

President fo complete the sum ne-

cessary to defray the charges which

will come In course of payment during

the year ending the 31st day of

March, 1971, in respect of *Defence
- Services, Effective Army’."’

DEMAND No. 3—DEFENCE SERVICES,
EFFECTIVE—NAVY

MR. SPEAKER 1 Motlon moved :

“That a sum not exceeding
Rs, 48,57,50,000 be granted to the
President to complete the sum
necessary jo defgay the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, In respect of ‘Defence
Services, Effectlve—Navy’,”

DEMAND No. 4—DEFETCE SERVICES
EFFECTIVE—AIR FORCE

MR. SPEAKER 1 Motion moved.

““That a sum not exceeding
Rs. 1,76,25,00,000 be granted to the
President fo complete the sum
necessary to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1971, in respect of ‘Defence
Services, Effective Air Force’,"

DeMAND No. 5—DEFENCE SERVICES,
NON-EFFECTIVE

MR, SPEAKER 1 Motlon moved 1

“That a sum not exceedlng
Rs. 38,31,67,000 be granted to the
President to complete the sum
necessary to defray the charge
which will come in course of payment
during the year ending the 3lst
March 1971, In respect of ‘Defence

"

Services, Non-Effective’,

DEMAND No. 105—DEeFENCE CAPITAL
OuUTLAY

MR. SPEAKER 1 Motion moved 1

“That a sum not exceeding
Rs, 1,15,83,33,000 be granted to the
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President to complete the sum
necessary be defray the charges
which will come in course of payment
during the year ending the 3lst day
of March, 1971, ln respect of *Defence
Capital Outlay”.”

““That the demand under the head
Defence Capital Outlay be reduced
by Rs, 100,

[Failure to make permanent In

service the casual labourers in

the ordnance factories, (40)].
MR, SPEAKER : The demands are

before the House Hon. Members may now

move thelr cut motlons. SHRI SHIVA CHANDRA JHA (Madhu-

bani) : I beg to move 1

SHRI S. KUNDU (Balasore) i I beg to
move : . “That the demand under the Head

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100."*

[Fallure to employ enginecers
from Orissa In the H.A.L. plant
In Orlssa, (25)].

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

[Pallure to establish ordnance
factories in the backward States,
(26)]

“*That the demand under the head
Miulstry of Defence be reduced by
Rs, 100,”

(Failure to improve and increase
the present Proof and Experi-
mental Centre at Chandipore-
on-Se1 at Balasore (27)].

—

“That the demand under the head
Defence Capital OQutlay be reduced
by Rs, 100.”

[Fallure to set’up an ordnance
factory at Chandipore-on-Sea
where one Proof and Experl-
mental Establishment Centre is
located (28)].

““That the demand - ader the head
dofence Capital Out.uy be reduced
by Rs. 100."

[Fallure to take over the Amar:
da alr port in Orissa, (29].

Ministry of Defence be reduced to
Re. 1.

[Fallure to liberate the Indian
areas still under the occupation
of forcign aggressors, (101)].

SHRI P.K. DEO (Kalahandi) 11 beg

beg to move :

“That the demand under the head
Ministry of Defence be reduced to
Re. 1.”

[Fallure to {Implement the
recommendations of -the Pavate
Committee of the University
Grants Commission to make the
students more defence-minded
(102)].

*That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.

[Faiture to redeem the Natlonal
Pledge of 14th November, 1962
to recover Indian territory from
enemy occupation (66)].

“That the Dsmand under the Head
Ministry of Defence be reduced to
Rc. l'll

[Failure to effectively deal with
the growing fifth column actl-
vity in the country. (67)],



“That the Demand under the Head
Ministry of Defence be reduced to
Re, 1.V

[Failure to Improve the liviog
conditions, ratfon and other
amenities of Jawans (68)].

“That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.”

[Fallure to appoint a Liaison
Officer in all States to deal with
the State Governmeats regardiog
the family problems of the
Jawans (+.9)].

“That the Demand under the Head
Ministry of Defence be reduced to
Re. 1,

[Fallure to take the House inio
confidence in dissemination of
Information regarding defence
preparedness on pretext of secu-
rity (70)].

“That the Demand under the Head
Ministry of Defence be reduced to
Re, 1.”

[Fallure to create confidence
among the people of the border
areas regarding the Invincibility
of Indlan Army (71)].

*Thal the Demand under the Head
Minlsiry of Defence be reduced to
Re, 1.”

[Fallure to streamline the pro-
duction of highly sophisticated
fighting and defence equipment
and process of introduction of
new designs and  improved
technigue in thelr manufacture

).

*That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.”
[Failure to establish Naval
Boys trainlog  establishment
near Chilka Lake (73)].
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“That the Demand under the Head
Minlstry of Defence be reduced to
Re, 1.”

[Fallure to establish one Con-
tooment at Bhubaneshwar (74)].

“That the Demand under the Head
Ministry of Defence be reduced to
Re.1.”

[Fallure to make the Territo-
rial Army a More effective
force (75)1.

“That the Demand under the Head
Mibistry of Defence be reduced to
Re. 1.

[Failure to streamline Military
Intelli gence (76)].

*That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.

[Fallure to absorb the Orissa
civil engloeers in the Hindustan
Aeronautlc  Factory at Koraput
(M1

“That the Demand under the Head
Ministry of Defence be reduced to
Re. 1.

[Droppiog the fdea of acquisi-
tion of a second Alrcraft carrier
(78)1.

“That the Demand under the Head
Minolster of Defence be reduced to
Re. 1™

[Undersirability  of tralning
N, C.C, Cadets by English
words of command pariicularly
in Tamil Nadu (79)].

“That the Demand under the Head
Minpistry of Defence be reuduced to
Re. 1"

[Fallare to implement the re-
commendation of Dr. C.S,
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[Shri P. K. Deo) *“That the demand under the head

Mahajani Committee regarding
up grading the education stan-
dard of defence personoel fn
view of the advances in sophls-
tication of weapons (80)].

““That the Demand under the Head
Ministry of Defence be reduced to
Re. 1"

[Failure to absorb 60 per cent
of the Emergency Commission
Officers in the regular army
(81)1.

“That the Demand under the Head
Minlstry of Defence be reduced to
Re. 1.

[Failure ia  keeplng time
hedule in the facture of
MIG (82)].

““That the Demand under the Head
Ministry of Defence be reduced to
Re. 1,”

[Failure to give command of
T.A. Unlts to T.A. Officers

(83)).

*“That the Demand under the Head
Ministry of Defence be reduced to
Re. 1,”

[Failure to accept the sisal ropes
offered by Orlssa Government
(84)].

SHRI RAMAVATAR SHASTRI

(Patna) : I beg to move :

“That the demand under the head
Mioistry of Defence be reduced by
Rs, 100,"

[Unnecessary delay In making
payment of compensation to the
peasants of Mubarkpur village
near  Danapur Cantonment
Board in respect of acquisition
of their land. (103)]

Ministry of Defence be reduced by
Rs. 100.”

[Acquisition of cultivable land
of farmers for extending the
firing range in Danapur Canlon-
ment Board, (104)].

“That the demend under the head
Ministry of Dzfence be reduced by
Rs. 100.""

[Need to upgrade the Turhatoll
Middie School of Danapur Can-
tonment Board to the status of
High School. (105)].

*““That the demand under the head
Ministry of Defence be reduced by
Rs. 100.*

[Illegal act of realizing a sum
of Rs, 3/- per bouse owner In
the jurisdictlon of Cantonment
Board in Danapur In addition to
water-tax. (106)].

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100"

[Fallure to provide facilities to
the owners of houses constructs
ed In the jurisdiction of Canton-
ment Board for carrying out
additlons and alterations in their
houses, (107)].

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100"

[Failure to vacate the houses
of civilians requisitioned for
military use even when they
need them, (108)].

“That the demend under the head
Mipistry of Defence be reduced by
Rs, 100"

[Need to elect Chalrman of
Cantonment Board from amongst-
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the members as is done in case
of Deputy Chairman. (109)]

“That the demand under the head
Minlstry of Defence be reduced
by Rs, 100,”

[Need to make It obligatory to
sign a declaration to the effect
that land belangs to Government
before constructing a house on
the land received In terms of
‘Old Grant' uoder the Canton-
ment Board (110)] .

“That the demand under the head
Minlstry of Defence be reduced by
Rs, 100,

[Need to increase the terms of
Cantooment Board from three
years to five years, (111)]

SHRI OM PRAKASH TYAGI (Morada-

bad) : 1 beg to move.

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100." '

[Indifference shown to the re-
habilitation of retired soldiers
on the border areas, {112)]

“That the demand under the head
Ministry of Defence ' be reduced by
Rs, 100."*

[Indifference shown to the manu-~
facture of .atemic weapons,
(113)]

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.*’

[Failure to strenghthen the army
machinery for getting Informa-
tion of army strenth and activi-
ties of the enemy. (114)]

“That the demand uoder the head
Ministry of Defence be reduced by

Rs, 100." -

[Failure to Increase the pay
scales and other allowances of

VAISAKHA 7, 1892 (SAKA) D.G. (Min. Defence) 310

soldiers similar to that of the
officers, (115)]

#That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”"

[Failure to prevent continuance
of violations of Indlan air space
by Pakistan Alr Force Planes,
(116)]

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100,

[Inadequate defence arrangements
at Jaisalmer on Indo-Pakistan
Border. (117)]

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100,”

' [Discharging those commissioned

officers from the Army who
‘were recruited at the time of
Indo-China and [ndo-Pak war,
(118)]

“That the demand under the head
Minister of Defence be reduced by
Rs. 100,

[Indiffecence shown to the rec-
rultment of hill people in the
army, (119)]

“That the demand under the head
Ministry of Defence be reduced by

- Rs. 100."

[Failure to make proper arrange-
ment of Navy for the defence of
Indian territorial waters, (120)]

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100."

[Indifference shown to setting
up check posts in Indian islands
1n Indlan Ocean, (121)]
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[Shrl Om Prakash Tyagi]
“That the demand under the head
Ministry of Defence be reduced by
Rs. 100.”

[Failure to provide alternative
jobs to the discharged commi-
ssioned officers of the army,

(122))

SHRI RAMAVATAR SHASTRI : I beg
to move :

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

[Failure to attaln self-sufficiency
in respect of Defence equipments.
(123)]

“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need to further strengthen the
policy of non-alignment against
Military power blocs. (124)]

*““That the demand under the head
Ministry of Defence be reduced by
Rs. 100"

[Need to avoid the delay in the
manufacture of MIGs (125)]

“‘That the demand under the Head
Ministry of Defence be reduced by
Rs, 100.”"

[Need to ralse the pensions of
ex-servicemen (126)]

“That the demand under the Head
Ministry of Defence be reduced by
Rs- 10g.”

[Dlssatisfactory arrangements to
to rchabilitate  ex-servicemen
(12m]

““That the Demand under the Head
Mipistry of Defeace be reduced by
Rs. 100,”

[Need to encourage Jawans to
read progressive and leftist o~
rature (128)]
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“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100"

[Need to arrange regular lecture
serles for Jawans on the princi-
- ple of secularism (129)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100"

[Need to check the circulation
of absence and communal litera-
ture In the Defence Forces
(130)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need to eradicate remaining
defects of British Raj in the
Defence Forces, (131)]

¢“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100.”

[Failure to grant promotions to
Jawans, (132)]

“That the Demand under the Head
Mioistry of Defence be reduced by
Rs, 100.”

[Fallare to stop the practice of
gettlag private work done from
Jawans by officers, (133)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100.”

[Need to provide more funds
for improviog roads under Dana-
pur Cantonment Board (134)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100,”

[Discrimination in enlisting per-



sons belooging to minorities In
the Defence Foeces (135)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100"

[Harassment by airport ofTicials
to the residents of Musepur
and other villages poar Bihta air-
port, (136)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100.*"

[Laxity in payment of compensa-
tlon for trees on the boundaries
of lands of the farmers of Simri
village acquired for Bibta air-
port. (137)]

“That the Demand under the Head
Mipistry of Defence be reduced by
Rs, 100,"

[Need to ralse the pay of Jawans.

(138)]

SHRI BENI SHANKER SHARMA
(Banke) : I beg to move 1

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100"

[Fallure to stop supply of sub-
standard foodgrains and adulte-
ratedmilk and other food arti-
cles to the Jawans. (139)]

“That the demand under the Head
Ministry of Defence be reduced by
Rs, 100,

[Failure to provide our Navy
with modern type of submarines,
(140)]
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“That the demand under the Head
Ministry of Defence be reduced by
Rs. 100/-,"

[Fallure to take back the areas
grabbed by China and Pakistan.
(141)]

**That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100/-""

[Fallure to stop border clashcs
specially on  the eastern Sector.
(142)]

“That the demand under the Head
Ministry of Defence be reduced by
Rs, 100/.”

[Faflure to stop lifiing of cattle,
looting of standing paddy by
Pak. Iotruders from our side of
the borders, (143)]

“That the Demand under the Head
Minfstry of Defence be reduced by
Rs. 100/-."

[Fallure to stop Infiltration of
Pakistanl Nationals from across
the borders with a view (o sabo-
taging and creatiog chaos within
the country by lInstigating com-
munal rlots, (144)]

“That the Demand uoder the Head
Ministry of Defence be reduced by
Rs. 100/-,"

[Need to settle retired soldiers In
border areas by providing them
with agricultural loans and other
facilities, (145]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100/-"

[Fallure to provide the army
with modern and sophisticated
arms Including nuclear weapons,
(146)]



315 D.G. (Min. Defence)

[Shri Benl Sharker Sharma]
“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100/-.”

[Government's obstinacy in per-
sistently refusing to manufacture
atom bombs in face of serious
threats from China and Pakis-
tan. (147)]

“That the Demand under the Head
Ministry of Defence bs reduced by
Rs. 100/.."

Failure of N, C. C, in achleving

the aims and objectives for
which it was started. (148)]

“That the Demand under the Head

Ministry of Defence be reduced by *

Rs, 100/-"

[Need to re-orlent the N, C. C,
on a realistic and practical
basis, (149)]

*“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100/-.”

[Need to disband the N, C. C,
which has become a farce and

create another crops for impart. !

ing milltary trainlng to our
students with a view to create a
second line of defence in case
of a national emergency. (150))

“That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100/-""

[Need to organise common
kitchens for all the Jawans of
Hindu, Muslim, Sikh, Christian
and other falths on the lines of
those of I, N_A. of Netaji Subhas
Chandra Bose. (151)]

“That the Demand under the Head
Ministry of Defence be reduced by
Rs. 100/-."

[Need to Improve the service
conditions of Jawans, (152)]
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“That the Demand under the Head
‘Ministry of Defence be reduced by
Rs, 100/-*

[Failure to stop wastage and

pilferage of military stores,
(153)]
*“That the Demand under the Head

Ministry of Defence be reduced by
Rs. 100."

[Need to stop over-dependence
on supply of military hardware
aod spares from Russia. (154)]

“‘That the Demand under the Head
Ministry of Defence be reduced by
Rs, 100/-"

[Need to adopt a policy of
open purchases of our military
requirements from any country
of the world and not to depend
on some particular countries
only. (155)]

“That the Demand under the Head
Minisiry of Defence be reduced by
Rs, 100/-."

[Meed to manufacature the
fighting and other military air-
crafts as well as bettle ships for
our Mavy in the country it-
self. (156)]

MR, SPEAKER : The cut motions are
also before the House,

DR. D.8. RAJU (Rajahmundry) 1 Sir, T

. thapk you very much for giving me an oppo-

rtunity t¢: make a few observations on the
budget proposals of the Ministiry of Dzfence,
At the outset, | would like to express my

" disappointment that our hon. Minister, Shri
_Swaran 8ingh, has been saddled with two

Ministries. It is not that we doubt his
capabilities but the subject is so important
and the times are so grave and the problems
are so important that it Is not fair to him,

" to the Ministry or to the country that he

should be saddled with these two Minist-
rles.
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Having sald that, I would like to say
that our hon, Minister and the Service
Chiefs have on several occasions made very
optimistic reports about our capabilities,
Now, let us examine our defence capability.

14.28 hrs.

[SHRI SHRI CHAND GoOYAL in the
Chair]
Let ws also examioe whether our defe-

nce pollcy or strategy is related to our fore-
ign policy and whether we have been able
to mobilise all our resources {n men, mate-
rials, equipment, stores, logistics etc, whe-
ther we have taken full cognisance of the
scientific and technological ad that
are taking place all over the country and
whether we have taken coguoisance of the
distant and long range steps which we have
to take in relation to our neighbours Pakis-
tan and China and, lastly, whether our home
front is adequately prepared to help our
defence effort. These are the considera-
tions on which we should make an assess-
ment of our ability to defend our frontiers,

I must admit that I must thank the
Ministry for some {mprovement which they
have effected since the war of 1962 and
subsequently after the confrontation with
Pakistan in 1965, Significant Improve-
ments have been made and the Ministry is
moving In the right direction so far as self-
relfance and self-sufliciency are concerned
and it is making several attempts o make
economies in our defence expenditure,

It has been mentioned in the Annual
Report that we have sigolficantly improved
our fire power, the organisation of our army
has been expanded and some of the small
arms, particularly automatic rifles are being
supplied by our own armament factories,
They are also maklog some of these bombs,
rockets, missiles and some of the antl-tank
mines. They bave very good features, We
have been manufacturiog In our own labo-
ratories, That is a very good picture, I
would like to compliment the Government
on that,

Now, so many changes have taken place
in science and technology. We have allo-
ted about Rs, 1100 crores in the budget for

1970-7!, That s a big sum, There is no
doubt about it speclally for a country like
ours, It Is ot that we grudge to glve this
amount to this Ministry. But our country,
our people, are anxlous to know to what ex-
tent it has been used properly, Even very ad-
vanced countries like America are having a
second look at their military budget because
on account of the continuous commitments
all over the world, They are feeling the
difficuity of having heavy expenditure under
military head. Bo, we should also see that
with the money that Is available to us, we
should make the best use of ft.

Our army |s extended to ahout a million
men. So far as man-power Is concerned,
that Is adequate. It is a well-trained and
well-equipped army, It Is well-known that
weapons play a very decisive role in shap-
log the destiny or winning the battles. It
is very well known, right from the history
of human-race that weapons have always
decided the fate of batiles and, perhaps,
declded the course of civilisation also,
There is po doubt now that our times are
very critical, Perbaps, the same sort of
climate, the same condltions, which were
exlsting just before the Second World War
durlog 1938-39 and even before that also,
in 1914, when the First World War broke
out. The same climate was existing then.
Now, I am not very hopeful or optimistic
that this period of peace will continue for
a long time. It does not require a pro-
phet 1o say that something may break-out
soon. In owur ancient history also, Sage
Vyasa had predicted the Mahabharata war 30
years ahead because he knew that a suitable
climate was developing for such a big con-
flict. He knew the princes were arrogant
and iIntolerable and they were making
preparations day and night for a batile for
deciding issues with a military conflict. 8>,
he could predict the Mahabharata battle
30 years ahead of it,

Now, It does not require a prophet to
predict the same holocast. Almost all the
countries of the world are spending about
3000 million dollars on mtlitary budget, It
is a very buge sum., What are they going
to do with all this military equipment ? |
am sure they are not going to dump it in
tho seas. It is impossible, So, by any
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accident, or by any deslgn or by any plan,
there might be a global war and we might
not escape it.

Havlog said that, I would like to make
a few references to science and technology.
I thiok, It has been very aptly described
that a neurotic sickly girl o a laboratory
Is more effective than a thousand soldiers
however tough and courageous they might
be. That is to say, science has acquired such
a prominent and domfinant place in our
affalrs today. In the last war, Mr. Watson
Watt discovered the radar just in time and
quickly deployed around the coast of Eng-
land. Bot for that, the battle of Britain
would have been lost. It was the radar
deployment that saved Eogland, That is
the advantage of sclence. Even about
computers, naval gunnery, can be used ex-
tensively, This has become very accurate,
Also, so many lnnovations are bzing dis-
covered everyday, Take, for iostance,
missiles. It has been said about Laser
Beam which s being experimented upon has
a great potentiality for diffusing incoming
misslles, Thpse Laser Beams were able to
measure the distance to the moon, By
sending the Beam and getting its reflection,
they are able to calculate the distance to the
moon, It has been said that, in fact, these
Beams can diffuse the incoming missiles and
make them harmless, This 1s how they are
working on It,

MNow, the same of the atomic experts
have said that atomic boms could be made
very easily now. They have gone to the
extent of saying that they could manufac.
ture o any basement workshop with a very
insignificant sum of Rs. 10,000 dollars,
These are the dangers. Any small country
can go in for nuclear weapons. 8o, in the
context of these developments, we should
also see 1o what extent we will be able to
defend our country,

Comlog back to our own army, navy
and air force , about navy, we have got a
very extensive coastal line and I am glad 1o
say that the Naval Chlefs are not thioking
building more aircralt carriem or battleships
or cruisers, They are outomoded, I am
glad they appreciate it. So, how can we
defend our frontlers ? Qur policy Is ooe

APRIL 27, 1970

D.G. (Min. Defence) 320

of defence and not of aggression. We do
not want to agress or any other couatry,
and, we do not want to occupy any other
territory. Qur policy Is entirely defensive
and not aggressive, It s a point to consi-
der whether by defenslve strategy alone,
we can defend our frontlers. In this sclen-
tiflc age, I personally feel that it is possible
to defend our country without going In for
aggressive steps,

About navy, as 1 have often repeated,
these big vessles have become obsolete, They
are only for the purpose of tralnlog and
they can be utillsed to that extentionly,
Apart from that, we are not able to built
battle-ships. It will cost us several crores
of rupees and several years, How are we
golog to defend our coastal line 7 The best
weapons are midget sub-marioes and torpedo
boats, Japan has got a very good variety
of torpedo boats. They are wvery fast,
about 40 miles an hour, and they are
maneouvrable, They are wvery efTective
weapons as against batile-ships or other big
hostile, enemy, naval craft, How is it posi-
ble to defend our long coastal line with a
handful of these things, 1 do not want you
to reveal the number of such boats that you
have got., But you must have hundreds
of them if you want to defend the eatire
coastal line,

It §s all right to have balanced land
army and also a similar Air force, That
is for a conventional warfare, What guran-
tee Is there that there will be a conventlonal
warfare, The method of warfare, their
techniques, thelt strategies, are changing
everyday, Even in regard 1o Pakistan aid
Chioa, what guarantee s there that they
will attack us wilth a massive strength,
They may not do it. China also may not
do it. There s a new warfare technique.
the guerrilla technique, Mr. Mao Tse—
tung is & master mind in that. He Is an
expert in that. How are you golog to de-
fend our frontiers against guerrilla 1actics 7
Almost all the countries are trying to avoid
these long and protracted wars, They
may like to have quick decisions, So, In-
deed, however much our army is well-equipp-
ed or well-trained, how are you going to
meet this meance. It is all right when you
fight a conventioaal war with Pakistan or
Chioa. But it may oot be like that. OQur



121 D.G. (Min.

big weapons may not be useful agalnst a
guerilla warfare, Thelr tactics are, they
come In batches, they sabotage, they mix
themselves with the local population and
they try to destroy the commuuications and
important vital installations. That Is the
type of guerilla warfare and our north east-
ern front fs a wvery very sultable piace for
that type of warfare, China Is giving train-
ing to so many in guerilla tactics to Mizos,
Nagas and Maxalites, That Is the type of
warfare we may have to encounter with
China. She has recently sent her statellite
round the earth, That is an indication that
China can send an intercontinental ballistic
missile, They may not employ big armies
but they may adopt this taciics and destroy
our steel plants and [ertiliser plants and
get away  That is what they might do and
then try to seek political solutlon, Pakis-
than may also do so, S we have to be
prepared for it,

Coming to aircraft, the Alr Marshal
gave a very optimistic picture, It Is very
good. Recently we have released the 1000th
HF. 24, 1t is a good supersonic fighter,
1 don’t think numbers alone will =nsure uy
victory. Strategy and tactics are very im-
portant. To quote a few Instances, In the
Isreal 7 day war, the Isreals Air Force des-
tsoyed Nasser's acroplanes on the aero-
romes ; they had an easy walk over, The
same thing happencned in Singapore war
also. Japanese came and destroyed our
alr force about 200 airplanes on the ground
and after that It was casy walk over for the
Jappanese. So these tactics are very lmpor-
For every weopon there is a couater

tant.
wecpon, For every move there Is a couater
move, We must therefore be on our watch

against these attacks,

Personally 1 feel fighters ace a defen-
sive weapon. They are not at all offensive,
They operate on the front and they give
support to our land forces. Itds much
better if we encounter the attack from the
ground. We must have sufficlent nuclear
ground to air missible, Suppose enemy
tanks are moving in into our territory,

There is no sense in ustog a gun against
a gun or a tank against a tank., What we
should do 1s this, The fiest principle of a

VAISAKHA 7, 1892 (SAKA)

Defence) 322

war-fare is to Inflict the greatest amount of
damages on the enemy with the least amount
of loss on our side. That suits our defeace
policy also. Bombers are very expensive
and they require a crew of ten per bomber,
If a bomber fs lost, it is always lost in
enemy’s territory whereas if a fighter 1s lost
probably the pllot is lost but {t lander In
our own territory. 1 think that fighters are
very useful and we should have as many
fighers as possible, The life of a pllot or
a fighters plane Is very short in a prolonged
war-fare,  Next comes the helicopters,
They proved to be very very uspul in Viet-
nam war for conveying the equipments and
soldiers. Besldes they can also convey the
casualties front to front, The casualty rate
has been very much reduced, So, it has
been very rightly sald whoever masters the
communlfcatlons system and whoever per-

fects in the logistlc system, he would be
masters o that flelds, That is very Im-
portant,

About the army, it Is na longer feasible
nor fs desirable that we should allow our
troops to March on the their feet, and with
the heavy equipments. Modern walfare
demands that these should be transported by
Lorries or Armoured cars, Time factors
is also very important and one should reach
the battle front much quicker, What s
esseotlal is modern and mechanised transport
We should be able to transport our men
and supplles by the quickest method possi-

ble.

Apart from this, transport Dlanes are
absolutely necessary, We have got long dis-
tences to contact from East to the West
and from North to South. It is sensible
for us to have transport planes. [In addi-
we should be able to bulld up our perfeat
raltl and road comunications. In the battle
of Singapore, it so happend that all com-
munlcations had b:en destroyed. The
Japanese were so overconfident that they
said that they did not want any acro-planes,
Oace all these rail communlcations, bridges
etc, were destroyed, they lost their battle.
That was becamse they lost control over the
communications,

Havipg sald these things, I would now
like to come to the home-front. Home-{ront
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is equally important, You know that there Is
so much of of instabllity in this country,
particularly, in the North-Eastern regions,
Even Shri Jyoti Basu said that half of B:n-
gal had beeo in flames and he was going to
see that the rest of Bengal was also done
Hkewlse. This is a very serious situation ln
West Bengal. Apart from that, refugees are
pouring into Assam and Bengel from these
areas,

There is avother problem which we
have to tackle. In almost all the Siates,
there Is unrest there Is confusion or ump-
employment. there Is poverty, All ihese
factors are not at all conducive for an
effective defence of the country, After all,
when we put a soldier lo the front-line there
must be at least fifty or sixty or seven huo-
dred people to work behind him, We have
to work in the laboratories, tn {ndustries
so and on. All these people shou'd cooperate
and Supply the Armed ia the front., This
Is very important.

MNow we have got a National Szcurity
Council, I do not know to what extent it is
functioning, It should bz rejuvenated. It
is not only the armed forces that fight our
battles. It is the whole country that fights,
Bo we must integrate all the elements of
our couatry, paliticlans, scientists philoso-
phers, academiclaas, teachers Vice-Chance-
llors, labour leaders, industrialists, agricul-
turists and so on. We must jointly evolve
proper methods for our defence, This 1is
very important. Failure on the home front
can mean defeat to the army on the batile-
front. This happened in Siogapore, Whereas
only 10,000 troops were killed whea the
Japanese were attacking and in seven days
Singapore lost about 40,0)0 civilian perso-
nnel, Then the civilian leaders fell upon
the Governor to sus for peace. This was
how the failure on the civilian fromt broke
the mititary front,

This also happened in Germany. So
unless we mobilise all our resources and
Integrated all our people emotlonally and
splritually, the battle cannot bs won, The
morale of the armed forces Is very impor-
tant, By themselves, the armed forces are
excellently traloed and well commanded by
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young and energetic officers. They are
very couragcous. We have po reason to
doubt thelr efficlency, disclpline or courape
But thelr morale depends on the morale of
the natlon. If they have the fecling that
the whole natlon is behind them, they will
bave tremcodous confidence In themselves,

‘We have discussed the problem of reha-
billtatlon of ex-servicemsn. Fair treatment
to them will boost the morale of the armed
forces, Every year, we are releasing 36,000,
That means, in the last 20 years, about 50
lakhs of them have been released, Some of
them are dead now; tut meny are living,
If our scpoye and solciers get the confide-
nce that thelr familles will be properly locked
afier, they will have no worry about them and
to that extent their morale will be higher,
During the dlscussion of this matter the
other, the problem was gone Into and the
hon, Minister also gave a reply listing the
measures being taken, This Is a very im-
portant aspect that should not be ignored,

Some of the people serving the army,
navy and air force are low paid, I belleve
their pay scales were not revised duriog the
last 10-20 years, Some of the sea men and
ground crew get very low salaries, With
the high prices prevalling they are finding
it difficult to make both ends mect, This
should be looked into,

Why do we not utilise the 50,000 or so
men released aooually from the defence
force for the purpose of civil defence ? Of
course, a man who belongs to South India
and is retlring cannot be settled in the
border States, but those who belong to the
border States and retire could be profitably
settled in those border regions, This Is
what China has been doing in the China-
Burma border, Iedia-Tibet border and in
Siokiang. Our retiriog Punjabi and
Kashmir service personnel could be settled
In these border areas so that they will
form e very effective line of defence. The
nation must also be preparcd psychologi-
cally and philosophically. Unless and
uatil we give a national ideal to our people
we cannot insplre them,

The whole student com nuaity is In a state
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of confusion, The NCC scheme Is very
satisfactory. [ do not know why you are
trying to dilute or minimise its importance.
Itisa very good organisation and I am
glad to know that about 400 Cadels are
getting  commisslons  every year, There

should be a constant study as to what ex- .

tent the NCC and the Terr{torial Army are
useful,

According to your own Report, the
accounts of about 1700 INA personnel stll
remalns to be settled, They are going
round the strests, begging for money, Whe-
never I come to Delhi, a few INA soldiers
io rags come to me and beg for money,

SHRI RANJEET SINGH (Khalilabad);
It is a shame on this Government,

DR, D, 5. RAJU : It"is very horri-
ble thing. They still take the pame of
Netaji Subhash Chandra Bose, and they
say that Is why this Government Is not do-
ing any thing for them., At least, for the
snme of the sacred name of Netaji Subhash
Chandra Bose, that peerless patriot, the
greatest soldler, at least for his memory we
should do something for these people and
settle their accounts, Ttfis only a small
amount,

We are passing through wvery critlcal
times. We cannot afford to be complace-
ment, If the Chinese had not given that
kick, that humiliating and crushing
defeat in 1941, 1 do not think
we should have been {In our present
improved positlon. Though we curse them
for their aggression, we should be really
grateful to them., When Nepolean was
marching with his armles towards the
Middle East, one of his Generals suggested
that he should go to China because it was
a fertile place for conquring. He replied,
“*For God's sake, do not woke up the slesp-
ing giant. That will be the most dangerous
thing. Once it wakes up, it will bea
measure to the whole world,”” He was a
statesman, he could see far ahead, a century
and a half ahead. What he failed to do to
China, Mao-thse Tung has done to us.
We should be really grateful to bim, He
has woken us up. [ hope there will not
be any more complacency, that we will
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face realities and do our best for the safety
and security our couatry,

st et ¥wd(wfegre) : @wafa
HEET, A WA Y w4ty w7 e
F g & T §AV o F1 {H AT gHAM
%1 gfeaare ga@ ¥ foq, 917 ¥ A
w3 ¥ fog, a9-341 9 qwam
R & fou ot faragd® aa7 & @y
st & §, 3ud fag avaare dan
at & g @ a1 fF srar o T Hwew
& qiw 1151 $30% % @ € § g% Oy
us wfagra & 1 §9 1962 st 1965 % &
faQrdY T A gArdr HAr 9%, gAR Gow
qT & qrEAN f6UT 9% weEew g
WY 1T sqaedt qT afaw ¥ afaw @+
% & foq fraw g7 9871 T AT
& fir gart 2w ¥ atdlt A fasroar &
sTaTe 9 q@ fram § givar & W A
A A o @ afeT A fod g
o fs gt Qed ¥—A7 7 77 1962 7
gy @ qr smwAw e A EA
1965 ¥ qufeeard ¥ gUR AW 9T AHEAT
firgr ST gE FTOT & HATHY G AfAw
¥ wfew a4 #7% ¥ faw g faaw @A
et | Tafy ave Y gAIR 2@ w1 A WY
§ s d q@=e @ gW ATl T
sqaeqr g &Y ¢ @ § wafs aw W
8 qedz, 9 Waz #x 10 ;§z a% @«
FT@ § ) & T dAreT B EAE W
g7 IGFT AT W AT W iz fe=mr
mgfamﬂgmﬂﬂaﬁmﬁg&m—
forer & 1 T8 g ¥ S QATETH WIE T
§) ow ot ag fe &9 1965 TF LEEG D)
¥ qifear &1 15 @ fafeaw zret
gz amw & 1 W afafe gEe g
1, av wr@sT &8 A o fs g faw
a1 3 @ wffe @ gEaEr [ w
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saer fear g @ S 0 9% AEE 8T
& @ &, T § snfas wgraar ¥ @
g aifs aifeears Slesmd  TQTaT 81T
e @7 Avw 7gh sl #
fratw srab 1 A @ T N E a7
gAY Uw Tﬁ?ﬁ’%‘@’li‘!ﬂ't
forawr fF g gFEer F3A1 1

15.00 brs.

o & ae¥ AeAw ¥ g GEA 3T
sE gl N NAw A diw w7 5
o g g AT ww & wa femd
Hies § 97 g Aare 9T W, AN
grate &1 yaew FAQ TET FIF F WO
g gae g ahr A are ) A
Y SuTar A SATET AT Y gHAr | Sar e
Wi sy § fF s arfeeam & st el
Aqre & o Gmfes ggF a1 IR B o
¥ grd DS AT AT I TF  ATHEAQ
Fer Hadt &1 Wq ag o A §fw
e ¥ i &7 ¥ =@ {91 9 AW qry
& fou wa) g & e 9 g X Wm-
T w1 IT @Al ¥ gro g ATIEE
W weTa ¥ gurdr grafes wify #
TEET F F fou gead @AY @1 wW
fou & arog wenr fy dar & gean §
eI 19 § AT Ag A GTAT g gwar g
safF amg drarat a¥ 37 i wrw fer-
TE Hiewd Fr q@T R |

& u& g T AT |rgar g 1 AY-yaw
#t fom & & @e gu A oF gEna
w1 fafor fear o1, 29 @@ @ " oF
o wgz ¥ Ia o w@r @ s i
At are famtr €37 | ¥frw Fo w2
= agt o= gaghadl &1 aaw §, wifee-
A & qrg qaghaal 1 arsa sy A
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gt vt & wafoq 9g smws & fs 99t
gwael 5Q & feg g W qagfeadi
91 T4t ggatal 1 FAET § arar fraty
F< | NEFT & 794G ¥ AT eqESEa
¥ T aga w77 1} § wheg & an-
war g e 7@ fean @ afz a0 @q@ Faq
IS @) engaEa ® aarT 9v wiaw
¥ afas fawin #3& a4 aFa ! 7.9
AT AT AHT |

wgt % g awa w1 gET §,
et e ang oad § g & gar ¥ oWy
F fou @ gar ¥ 9ofla gy eed & faxr
i sifess #1 agmT A B, wo-
e g Ralesa N 2 @ 2
o 9 F1 A AA% @X gu § wwwa
e ¥gmAmsd dfor alequ @
wdlT 9T @gy ¥ foF argiar N aww
SART § FAIET FAT fge. . (swawwm) ..
A9 T &8 T F1 GO0 76 a6 § |

s fafew gart qmd oF e o
T ) ZAAr ¥ qRAF gy fazy #
IZ gTAUY I9A K AR FTAT AT QT
R 9 ¥ ware 9z ag @il fasw #
@if fafoaa oo &t g7 a1t Jvar @
AR a F o § ag ot fafemy
T AT g e A fasr # dean
g1 @1 65 #Y @mard ¥ uF fafqaw =@
T gg gt & wwl gar ( @} fasg F
5 fafaaw so< &t gg ammdt &1 @«
fagd 4 fafeaa sret &1 swm7 g7 aw-

“qF Far ¢ | €@ A OF aaaa we

AMT G § 9g W 7@ MO F g3 @
21 uw fafema sr@T F1 sz w7 A
TAr 1 wafey g g @A A
@frare gar fgasht fs smare & gfee-
Fror § wred qus gEgfama gat guaAl
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%) T4T gH a4 § ST SEW A1 fifaw
¥ @ &1 X Mmod gru WA ughky ¥
amg &€ 5 ¥ o qr AF famw A
& &Y € 9% AT F7 9qo7 FHar arar
Tfgw 1 oy wwd & owN NF AT S
ard g, wiw 7 Sifqar &7 3@ qmwdEr =
a1 ARt & agd w1 faearge 1 fs
#0397 & | A1 99w oA A
A TG B A F—rwags 8 A
I3 § AT fus ) o d § A ofs-
WA RN FwT § 1 a) ©w avg & e
I AAAFT 9T FAAT ... (Sawwm)...
g ANt gE sram ag ¢ i sw oy s
qifse 6T g sEd &) anes
YT F €Y § S1AT AL Gow AT ql-
TIT &I 7AT FT W@ &Y gAF 9 99
w1 a% ag ¢ & wq 2gar § 5 nfeem
17 % 9% & fase wiy ) ¥fsT 379 w@
ot s Ny PN T A ¥ §F aw-
war g % ag @y A g fawrs g
wafy gr aza & f& w7% s gl
Qe @ Al ag g@ v § fr fom
& WA dmEsel Sieom gE agr e
£AE w2, gAR 3A B werer X))
awdET ¥ qfFeara §1 Y werer fad
¥, gk fafte 3 9T FRqHT A AT
7ér a% faar o1 fs ag 3@ @@ W@
¥ fgars zeami® a80 @t ¥fww gam
1 7 9g g2 arwE gant e s @
gs i wmd gfaar & qo arEi ¥ oW
arT #1 2an | foaw gFe ¥ smde et
T T g7 o1 IH AFT § w@ N I
I f@aA® we FE
arza g fe ®18 ot 3w afeeam & 1
W a% 9t werew X @ g fF gEer
Tere gart faers agl g ag aTaT
waw o et & & g a A A A
Wit w1 ageg @ f sgmfw s @
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ar<t afcfeafaal @ a=ft a@ ¥ o@m
g =ifge

w7 19 g 7gam F T oqww F
g% graeg & & A § 5 agr fowar
Y qaeqr 7g § 1 K ag shaman ¢
faad aeadl 8w § o arondr @Y
wifge fr feez agram § x3w #3 afew
ThRUF ga U ERR L v ® U
TN F IJIRT AR A wAW ), W9
qOHT FAA v =nfgy T nawy
g% &I §9a @A AR

oF T AFE § | AT S A6
@7 9 anarfa g—ank fasy #Y ag @
g% § | §9 2T &) fawrEar, agear 5K
ot HyzaTew® i § 999 G 4§ UK
qaa § A A aawd § 5 arug e
SHdT, FFAE F M X IR faww
g mat 9fF a8 o faume
@twaifas e gor gafag 2@ o a)
faga ¥ sg FW § AFAT 1 WS A
fasa § 97 a8 Ui =1 wenmeA| w1 =q0-
R g & AT a2 et o g
Agex ALY T 19T § TR A w1 wH
IR §1E UG FUT AT T A FOW
wifs oF fage g & w7 § 73 A
NWE I IT YIS ST AT
sz § 3g FA0 AN T A gu A g
femrs &1 <@ & 1 = wzw 7 e fryrr
&1 FT6r afsqarer g &, IEiT oW
HATSY F TqEeFAl HT AT Y
wffaaE and # qrvg 1§ W dE-
T 4313 1 A F , g WUA
pifomaT g, WX g AR AW F A
g anT & st gon WA w0 awmg
fs {7 @ fer § oF aga T3 w=W
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JoAT X UG F AZ AT T IEA
FE § @Al WH A1 gEAa 6,
frimgemma @) gar § &
AT IET F O §9Ed 4 A s W
1 @ gea ¥ qwil & @Y | gwleq §
Fwt qur 2 W § fR 9RE
¥ A sewA 7 faar § @EsE 0
& wg1a e fwar o

= & & wn o S, A aE)-
firdt aar sdwifedi & ot qurf {m 5
FEIA g HATAY F §AS AR A qE-
av faar &1
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@Ol & Wy T AAET Ay
HETAT T FAGT FA E )

SHRI P, K. DEO (Kalahandl) : While
discussing the Demands for Grants of the
Defence Ministry, 1 will be failing In my
duty If 1 do not say that it is most un-
inspiring, much less informative and defeats
the very purpose of crealing confidence in
the minds of the people of the country
and the members of the House
as to our defence preparedness and our
readiness to meet any challenge wbich may
come from any quarter, Though the de~
mand envisages an expenditure of Rs.
1115.51 crores, an increase of Rs, 47 crores
over that of last year, a flgure never
achleved so far, the House will not grudge
it and will pass the demand if the objective
would be fulfilled even at the cost of good
money which could have beem spent for
improving the lots of the masses and on
varlous other productive expenditures. At
the same time;: the Defence Minister should
be prepared to listen to some unpalatable
truth of and the various lapses in the
Ministry.

Since the Chinese debacle and since the
clashes with Pakistan, there has been a
geoeral awakening and awareness among
the informed public, more so among the
Members of Parliament, about the need for
knowledge In connection with national se-
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curity matters. While there should be no
dispute that such things could be kept se-
cret from the point of view of security, but
the complaint 1s that informatlon available
to the potentlal adversaries are denled to
our own people. For example, arrival of
Soviet 130 mm guns or T-55 tanks which
were reported two years back in various
foreign papers were very lately admiited in
this House, The construction of the
Aksaichin road, instruction Into our Indizn
territory and occupation of large chunks of
Indian territory in Ladakh, Barahoti and
Longju bad been kept secret for as loog as
flve years from this House. The composl-
tion of our armed forces ic not given lo pub-
lic, though forecign academic bodies have
their own realistic estimatcs regarding our
strength, Refusal 1o give information in the
pame of security tends to create doubt about
our defence preparedness. Public disclosure
of our having more than 30 squadrons of
fighers and fighter bombers out of 45
squardrons will not do any harm to
anybody. Rather, it will create a sense of
confidence in the minds of the people. On
the other hand, the discussion of such
things is conducive to the best interests of
natioeal security and will boost the morale
of the people.

These annual debates have bscome an
empty rltual involving inadequaie apprecia-
tlon, and 1 submit most respectfully that
this report should be more informaiive
than what it fs today. The scar of humilia-
tion of 1962 has not been wiped out. Due
to the jolt received in the Chinese hands,
as pointed out by my friend, Dr. Raju,
our confidence Is shaken and presiige lost,
Though It has been retrieved to some
extent by Shrl Lal Bahadur Shastri in 1965
In our conflict with Pakistan, the health
of the nation is not good and national
confidence is lacking, These are manifested
by phenomena which are unpatriotic, which
are treacherous and defealist, Mass fear
psychosls is created by the fifth column of
the enemy. The unauthorised occupation
of 22,000 square kilometre has become a
fait accompli. We are acquiescing in
that position. The redeeming of the
national pledge of 14th November, 1962 Is
like unscrambling a scrambled ecgg. I say
so because I see Gandhi's pictures and
books are being burnt, hls statutes are
being disfigured, his statutes are being
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kept under heavy guard whereas posters of
Mao, whose hand has been statined with
Indian blood, is being displayed in large
numbers in various parts of our country,
specially where the Naxalites and the CPM
are dominated. Mao's Red Book has
become the Bhagavat Gita, A regular plan
to terrorise and liquidate our patriotic
leaders is already there, Only this
morning I expressed our concern at the
attempt on the life of Professor Ranga.
Insplration, in shape of mooey and
literature are regularly pumped ioto the
hands of the fifth column to create chaos,

In history we have come across
Individuals like Jayachandran and Mir
Jaffar (We bave now such Individuals) who
turn the course of history by bariering
away the honour and prestige of our
natlon, Such people bhave started raising
their beads, Only a socio-economic bogey
Is being given to justify “murder, loot,
robbery, molestation of womep in broad
day light, The ulterior motive Is to have
a continuous base of sabotage right from
NEFA up to Kerala through West Bengal
and inaccessible eastern ghats in Andhra
Pradesh, Orissa and Tamilnadu, The
intention Is to let loose a reign of tertor,
The training in guerilla warfare has been
highlighted by my friend, Dr, Raju.
Hostile MNagas, Naxalites and Mizos are
being given training in this warfare. The
Prime Minlster’s statement of 18.4.70 at
Madras is a categorical confession of the
Government’s inability to meet such a
situation. Why then has she been sitting
as the head of the government in the
Treasury Benches ?

Is the Defence Minister and his intelligen-
ce wide awake to these developments 7-We
find that these unhealthy manifestations have
malignant growth every day. These could
be counter.-acted by taking the pesople under
confidence, by liring the spark of patrotism
in their heart, by makiog them thiok of
India's preparedness and determinatlon to
meet apy challenge and any eventuality,
From time to time their should be dis-
courses where people could be educated.
The Universlty Grants Commission bad
appointed the Pavate Committee to go Into
this aspect and varlous recommendations
bave been made but there has been no
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follow-up action so far, India’s potential
wealth Is its man-power, specially the
youngr generatlon should be made defence-
minded, No university should be granted
unless there are two years of active service
among the fighting forces, [ cannot under-
stand why the NCC which was compulsory
a few days back is not so today, I am
suprised to find that In Temiloadu the
various Hindl commands for the NCC are
being changed over to English commands,
Even in Nagaland where the reglonai
language is English there they have Hiodi
commands but | am sorry that the Govern-
ment bas sacriflced all principles of emotlo-
nal and national integration on the after of
expediency and been reduced to such a posi-
tion inspite of the assurance of the Defence
Minister that he would not succumb to
these threats, He has succumbed to it be-
cause the Government for Its existence
depend on the support of DMK, Why
books written by eminent retired personnel
of the Army are being forwned upon when
they criticise the Government policy, Lord
Louis Mountbatten, the former Chief of
British  staff and Sir Jobn Hackett, the
former British Commander often criticised
the British Government’s defence policy and
tried to educate their own people In tbeir
country, The task of defence of this coutry
imposed a complexity and diversity with
snowbound mountains, sea, island territo-
ries as  wcll as land border. They are

problems of tremendous magnitude, We
have to propare for mountaln watfare,
jungle  warfare, through ravines, rafn

swollen rivers, from desert, rock and varled
landicape. The PAC in thelr 69h Report
has highlited this aspect and suggested to
prepare a perspective plan for a period of
15 years as it is no use limiting our vision
for five years in case of ceriain type of

equipment like aircraft, naval ship and
communication, Studying and streamilning
our development of aircraft, electronic,

artlllery and even technology of tactics and
strategy should march with time, At the
same lime one has to see that the poor tax-
payer's mooey is most judiciously and
cconomically spent. Wasteful expenditures
have to be plugged in. Varlous startling
revelations have been made in the PAC
reporis, I request thar the Defence Minis-
ter should take a personal interest ln this
matter,
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Sir, it is a good thing that the Impor-
tance of the use of computers In manage-
ment has heen realised and a begloning has
been made. [ beg to submit it should be
extended to wvarious other flelds. This
report also says that actlon taken Is not
only 'mproving the tooth to tall ratio but
increasing the bite in the teeth, It Is a
very good thing and I congratulate the De-
fence Minlster,

At the moment both our nelghbours—
China and Pakistan—are potential adver-
sarles and we cannot evade facts, History
and geography have made Pakistan and
India neighbours, They could remain good
nelghbours and could channelise all their
resources for the development activities and
then both could prosper but the bitterness
of partition is not yet over, On the other
band we find a collusion of Pakistan with
China, We bear of the silk route connect-
ing Siokaing with Gilgit. Chinese TS9
tanks have rolled aloog the sllk route,

Stockplliog of military hardware along
with one division of Chinese army has been
lately reported at Gilgit. A case of joint
simultaneous attack will, of course, pose a
threat to this country but so long tension
remains along ihe Sino-Soviet border Im-
medlate invasion could be ruled out with a
temporary casing of tension agalost India,
Though aggression in the shape of money,
literature and radio and other propaganda
media will continue and is being continued,
it Is reported that China bas got 115 divi-
sions—50 divislons are engaged on the
Sino-Soviet border, 50 divislons are on the
easlern & south-eastern coast of China and
about 10-15 divisions are In Tibet,

Another observations that T would like
to make s that there must be complementary
functioning between the External Affairs
Mipistry and the Defence Minlstry. The
comparimentalised functioning will tend
to make the Defence Ministry more manage-
ment-oriented than policy-oriented. When
the jawans work bard in that unfrlendly
atmosphere and try to get back our terri-
tory, the External Affairs Ministry tries
bave a dlalogue with China. It demora-
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lises them, As you know, when Gen,
Thimmaya was about to free the occupied
Kashmir from the aggressors, the cease-fire
was ordered by Mr, Nehru, I hopz, the
same pattern wlil not follow,

Any military conflict with Pakistan, as
pointed out by Dr. Raju, will take the
form, In all probability, of high intensity
war of a short duration of a convential
type. China spends 10 per cent of its
Gross National Product on defence ; Pakis-
tan spends 6 per cent of G. N, P. and
India only spends 3.5 per cent of its G.N.P,
The Institute of Strategic Study, London,
in lis book *‘‘The Military Balance of
1969-70"" stresses on this aspect of Pakistan
spending more on defence in ratio of its
G. N, P, age and population and more
armed forces in relation to its people of
military are, that is, between 18-48, even
then, 1 believe, that Iodia has stolen a
march ahead In view of its advanced Indus-
trial base and maoufacturing capacity of
the military hardware., From Avadi,
Vaijanta has started rolling out. 1 would
submit we canhave smaller tanks also for
mountalnous warfare and that aspect should
be looked lnto,

Io the past, Pakistan received massive
military ald from the United Siates, In
recent years, it has been stopped for good.
But It is a matter of concern to all of us
that the Soviet Union which has been so
long selling arms to India alone in the sub-
conlinent has pow agreed to supply arms to
Pakistan in order 10 malntain a milltary
balance between India and Pakistan, The
other day, we heard about Soviet tanks
belng supplied to Paklstan. Though China
has about 10-15 divisions of armed forces
in Tibet, they could be equally met by our
fighting forces, for our mountain division
who have been acclimatised and whose
logistics have been improved by the Border
Roads Organisation, Still much has to be
done in this regard, .

About China, nuclear blackmalil is
there, On 220d September, 1969, China
had its 9th nuclear test and its first under-
ground test. China has stockpiled more
than 100 bombs and having entered the
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space club by launching a satellite of carth,
they must have perfected inter-contioontal
ballistic missiles, [ demand a categrocial

from the De:f Minlster as to how
he is going to meet this problem and this
hazard.

Indla has got 90 per cent of world’st ho-
rium deposits besides some uranlum depo-
sits and strategic nuclear warheads could
be manufaeiured, But the wvarious guess
estimates vary about the manufacture of an
atomic bumb, The Japa Sangh's estimate
of Rs. 750 crores to Rs, 6000 to 8020 crores
as calculated by Col, Rama Rao of the
Institute of Defence Studies and analyais
is there. In the coatext of Cbina vis-g-vis
India most of the critical Chinese targets are

far that away from the most advanced
Indlan  bases  whereas most of the
Indian oritical targets are stratched

at the shadow of advanced Chinese bases.
Io that position we are in a disadvantage.
It  npecessitates dispersal of our various
ordnance factorles and military installations
from that zone  to farther south,
Western authories have dealt with this
aspect of bomb and they feel that even
tactical nuclear weapons should not be
use even in border engagements beause they
will invite strategic retaliation, They will
iovite instant nuclear retaliation. Hence,
a nuclear strike by China or India will no
doubt iovite world coodemnation. I would
like to state my Party’s view in this regard.
So far as nuclear weapons are concerned,
they are pot useful as weapons of defence.
They are not only expensive bul put a
half to all our economic progress. They
are weapons meant for anoibilation of
buman race. Rajaji has stated “Security
through deterrence is illusory®’, Tooth for
tooth and eye eye is the primitlve way of
relation, ([nterruptions) .. lodia’s geoulne
friendship and rousing of the world"s con-
sclence are the real deterrents against China's
blackmall. 1In this regard, there is a very
pice article by Mr, Prem Chopra, He has
also agreed with this view, He says :

““The only anti-dote is sustaloed
capability for a coovenlional war
based on a strong industrial economy
and politlcal consolidation.”
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But things do not happen as we wish.
Though optimist views have been expressed
on the Strateglc Arms Limitation Talks
resumzd at Vienna last week and we expect
bstter results than what happened in Hel-
sinkl, things contioue as before. Through
the US Sznate has opposed it USA conti-
nous to work on Anti-Ballistic Missile and
multiple indep=odently targetted re-entry
vehicles (MIRV) and the Pantagon goes on
multiplying them. Though Russia Protests.
they also work on similar lines. The other
day Brezhnev's statement at Balgrade on
the 2ist April corroborates my statement.
I hope sense will prevail and God forbid
the two sensitive and palpable spois in
south in East S>uth Asia and Middle East
may not escalate to a Third World War
and Asla become Its main theatre,

Though we have succeeded in improv-
ing the teeth to tail ratio, further develop-
meat in the shape of iocreased fire power,
better communications, and tougher train-
log is needed, There should have bzen
greater emphasis on ‘battle inoculation®
with scphisticatlon of weapons, Officers
in deience services should be adquately
acqualnted with science and technology.
The recommendation of Dr, C. S. Maha-
jani Committee in this regard has been
lying In cold storage since August 1969,

I would like to say a word about our
Jawans who spend most of thelr time in
bunkers and inhospitable terrains, They
are prepared to give their most precious
lives for thls countty, When th=y go home
on leave, they should feel that thelr sacri-
flce are fully recognized. The welfare of
their families, their lozal problems like the
schooling of children, marciage of daughter,
cultlvation of land, freedom from the Ju'um
of the local banias, all these are simple
matters which should be sympatherically
considered and solved, The Defence Mini-
ster should appoint liason offizers in all
States to follow up the civil administration,
so far as the problems of the jawans are
concerned.

Coming to the ex-service personnel I
beg to submit this that 1 support the
demands made by several hon Members that
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we should rehabllitate them in the vulnerable
arcas like Jaisalmer, Bikancer, Kashmir,
MNefa and Nagaland, It is a matter of
concern that only 429, of the emergency
commissioned officers have been absorbed,
Itis a pity that the rest 589, are now
starving who once facing the bullets, They
dcmonstrated before the Prime Minister’s
house and it was a pltiable sight, I cannot
understand why aflter they were released
they could not be absorbed suitably and
why no gainful employment could not be
found for them, Their hard training and
their background of discipline should not bz
lost to the country. They should be utilised
and apportunities should be given to them
o our public sector uadertaklngs. They

will do much better than our dichart
bureaucrats,
In Oc:issa, for a caantonment at

Bhubaneswar 600 acres of land have beea
allotted, Construction of Orissa cantonmeat
should b: expedited,

I now come to sp:ak about the
territorial army, The territorial army is
the second line of defence. I cacoot under-
stand why command of territorial army
should not b: given to territorial army
officers, Their terms and conditlons of
service and rations and other am:nites
shou!d be Improved. Too much fatigue
duty is given to them lostead of excrcises of
defence preparedoess After they attain the
service of 15 or 20 years they should get
penslon  benefits like other jawaos. The
territorial army officers should be glven
command of the Territorial army uaits,
These are my suggestions.,

Coming to  Alrforce, we have a
variety of airforce, Gnats are to be
replaced by Mig 21, Mystrss by Marut §, e.
H. F. 24, and there will b contlouous
introduction of sophisticated system of static
and mobile radars and installation of
surface to air milliles which Improved air
defence, But It is a matter of great
concera to mz that Hindustan Aeronautics
Ltd.,, was started in 1964, especially its
Koraput divisioy, produced its first engine
with all fanfare and there wais inauguration
by the Chiel Minister there 2 years back,
But there 1s no sight of lodigenous Mig,
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belog made. We are very much behind
schedule, 1 fear by the time of production,
they will become obsolete, 1 would like to
refer to a laiest book on alrcraft by Janes.
It says that USSR further developed Mig
21 called E. 33, It further developed E-66 and
E. 76, impeoved versions of E-33. The latest
are Mikoyan Mig 23 or E. 266 which are In
operation now, How much are we behind,
Sir 7 My fear Is justified, By the tlme we
prodace the Mig 21, they will be obsolete.

So far as Koraput Division s concerned,
the absorption of Orissa civil engloeers in
the HAL should be considered as a human
problem. They constructed the entire plant
and they should be given chance to look
aflter the maintenance and be absorbed In the
establishmeat The missile tesiing station at
Copalpur should be commissioned at an
early date. There should be more dispersal
of ordoance factories and installations in
varlous parts of the cauntry and Orissa
should have Its quota,

I now wish to say somsthing about the
navy,

We have got a wvast coastline-Island
territories, The duty of the pavy is to
guard the area and also to ensure our free
and uninterrupted trade In Indian Ocean.
Why the idea of acquisition of 2nd alrcraft
carrrler has been dropped ? Though
alternatine arrangement made to give alr
support to our Navy from Vizag, Goa etc,
I do not think that it would be adequate.
I.N.S, Jarawa io Andamaos aod air-base
fn Car Nicobar should be developed and
improved. Similarly, we should bave
aoother naval base in Lacadive and
Amindivl Islands ; construction of Boy"s
Naval Tralning Establishment In Chilka
should be expedited, Afier the declslon of
the British Navy to withdraw from the
the rest of the Suez, there has been aded
responsibility to our navy for the collective
seeurfty of this area, And we should
have common defence arrangement with the
other powers of the South East Asla, that
is, Japan. Indonesia, Malaysia, Asutralia
and such other countries, Unless this is
dooe, the other poweis will compete.
among themselves to fill up this vacuum
Soviet Union has been emerging as a Greay
naval Power.
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We find the regular sorties of the Soviet
battle ships with nuclear powered submaripes
in the Indian ocean and ths Soviet Union is
emerging as a great naval Pow:r, They are
making series of sorties right from Baltic
found the Cape to Vladivostok to malatain
link with the WU,S.S R. West and
U. 8. S, R. East. Unless we do something
in thls regard, the Indian ocean would be
the Soviet waters and it will go completely
out of our hands. Or, in alteroative the
American Navy Is there in Pacific which
may pounce upon the Indian Ocean,

With these remorks 1 support my chief
motion on the Demands of this Minlstry.
Lastly I would submit that this country is
golng 10 become a satellite of U. 5. 8. R,
and Delhl is going to be a suburb of
Moscow, I bope such a situation will oot
arise,

o oq w7z amf (R q7) @ gyl
wgza, & g AATEY F /O w7 TW-
AFAFfocast gam g Faga
FisE AFT oA 91 9] § 39 N wEqT
& grad AT wigar 9r 1 efFa et
AR §IE, USAT Aigd, A agd
wisg @ § AT T & o twr & wTA
@7, a1 939 ® W oF agy ¥ 9 fzo-
“wedt a@ @M, wife wm Al o
ategl &1 arg wdt §, &) Tgw § fro-
ey |eq g1 e &

I v ¥ 95 9 q@ar
f darT F1 g2 oF W AT grEw F
ak # fafaa g ax e & fau g dwg
A TR el & weg Rt W
q3g gAIR _W F faw Y gren wwea &
IFAATT {1 GH ¥ AT I g R
fr greifs ama % ==l & fagy o=
F ®H § SO ATSITAT G W B,
#fra g #Arog &1 wTEEAT ST &9
gE 8 ¥ Tar Awmar & e @ Haeq
A wegy M f5ar &
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a1 Az gz feet ot 2@ & geanr
Aifs srowa ag grar g 5 aafc gax
g, @rg Ayt & gmarmr T F 4w
gaIR e aiegEa g AT gA U
gEF AmAl Fqaw A 3, dfFT T@ H
19 &1 §H A4 3T o WA A ww-
Tar &t ga faddy |l ¥ Fywrora #3
™ fog gk a0 w1 ¢ FWeT g1 mar
g e aqq  guardi A Fre-sTar 9%
g a9 6 o, F4ifs @ A% g
Y o gaaTar AW W @aw W
wgi aF qrfeearT &1 asgs &, 1966
ge arowg gaifgd 1 @A am
wrt 3, fea ag gaifed @ wmrw 9%
€ @ & o 99 ) A anw Al g
| |7 Tt # oqra A @A go o@w
& 797 2w M fgwma & fau g @

Laci d

Fg feAi 78 wum WA @ & w3
ar B oo g% oo, wed ¥ @l ¥
e w3 & Y 9gar fgw | FF6T oa
W 3 0% wegd qATU g &T gz
arfaa &< faar & s ag &a@ ofgar &
% agg a¢ aiwa Ag R, afew an
HETT ®Y qTE A1FAT A IT W OF @
zaf gifae &, @ fST @ @@ s 9g
fmr & Fa=re FTAT @17 | § @vare wai
faz Y ol v fs ag 3@ Aad «r
fire ®fadz & @wd @ AT 9@ 7
Aratewfadz & o8 5 3@ @g7 &
grEintmEea s T mart § ac
s Alge g@E F gafes fer @
famT w1

9 & grar gAR amd aifemE
sTEaw &1 UEEA f FRIFT A
aza Prar Toare fae § 1 daT e gran
W %t feadid § &gr mar &, nfeenq
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[ 97 97 74f]
# 1965 g% sqdsr § 1500 frfoga
T&T F1 BT gURTE fAt 9F 1 1965 &

TRITFAATH20Es, was & @
T43T A1 120 far qgewee fad §
aw gt g7 B AW & QI F g
qial 9T @ g & iy s @ &,
agi NiweTa dqc & aga ¥ 2w,
fom % aadiwr, ®q 91T Na i mivs
g gfamr s Y wm gifas #¢
QI | 7g WAl Aifa & gqru @a 3WY &
HIAZT I3T @I E | gH 99 a1F N aa-
wog &Y q@Y

fasaa # 9@z W A7 *1 W W@
§ O el & g 5w T w wegk
Fq1r AT & U T IIFT A W@
g AT RSl w1 ograe feaar e
g 1 x| fog gart forg WY qg s
&1 onar & e ga aodt wiet F Wiwe
R HAT @A T g W waw Jord fe
g Bt #Y ag favaw @1 iy o g
o7 & wifsea w1 gE@eT wOF i
qitawg aag § 1 Y gamar § s amw
AR H e ¥ ghaard @ A
gl w8, afew ool § @8t andt 8
AT 3G T ST AT I F BT A w3qAw
AT FeEFIFEET 7 @), at %15 o Al
=& a1 gaY § 1 & fedt 3w &1 A8 A
11 strgar g, AT o g@ I oW
warz ¢ fs £0F1 Siv g wrw A0l 7
foz @ Eate 97 @ frzrd & s
Frwag gfes v gg o &M § 456
wifwga g1 A guar R ¥ sgo 5
g AT Afadi o sl § g
AT & gru AT /A9 G w1 AT A
AT AT 7Y ¥ 753 ghaarT gAAT F F
W F AT AR q9AT WA H 6
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wifrsed 901 &7 8 Sifaw w2 afe
AT H W gwmd e § ouw dew
wifrew &g |

A AE AN T wAE § AT
T 1962 F 300 08 91 | ATy 1970-
71 %1 qaE 1151 0% 1§ 1 gy
wgh fe ag aga @z & 1 AfeT & s
g fF ag qoe st @t s @g g &
wHfrar WY o @g adf 30 Afsa
99 ¥ g oF ara s e § i foaar
AV GAITT AT AT § 99 a9 T A §ar
TR oF §a1 A Ak ¥ gedwe
g wifgq 1 ag 78 @ avar & g
%1 105 %7 w9 g ag 155 ¥ fad wi
7z W WU 2@ qgH AT WG | G AL
1 Il §1 Ovq & fag W FAmw
wifew s+ wifge | #@ifF o a@R
Far @¥ w1 §, ag AT g ¥ A0
wrgdt 8, fegena &Y sy wgdh e
feda o sarz ¥ sqrar &+ fear s
¥ & 419 g ¥ 941 I ov W Ig-
a0 & foq o &< feqr sar wfgo
faarg) & 1+ & wgar aF 7 AFEC FAA
g, A Y, 99w g, 37 9X Wy wW
qaeag & wrw @t wf ar@ A wifs
ag mwit fodmfat &1 cgam @ §
T 37 & qmg agx sy A § Afer

"ot famidt § A ¥w g gara I A de-

T & fou wrig < o=t ot 3 X @i
NE FT & w& - & foqar s wfzg
ITNGH A FLU TR 1 %9 T gH
aEsag & qal |

feda srewmm & @t § & &g
Tigm e afsas dwT &7 @@ FaAT
AT HqrE At T X 134 FAT A
ReFTT 1969-70 ¥ g o« 5 66-67 ¥ -
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22 507 %1 gf 91 | ST Ed dWT Y
1§ qucolaey TE  wgT 9T gHAT | AT
gfsas sietEfoma § 97 & 1@ a9 Xow
= fofnze atr e fag mid & ofses
FoE 1 AT A fayeT ¢ fF o
afsz¥ dad &t gew AT ¥ 7445 o1
A1 fefn weadty & fedt TwTT &
afem® &r #7§ dra adl gar =g afs
fedt ofear® & G9T e ® ag AR
a @1 fF 7eFT #) 93 SR FYT 71 FH
T W@ 1 gy Aw giewa g s o
F78 FagY aga qUAY PR B qg W
# 9o ot § o 5 orew 3T & WEY
t ag gufeaam A 31 fegem
wadfess fow dn & w7 ¢ @4
34 ®) Y a9 }F, aga Asgr wW
afeT sa ¥ aga N T § I IFIQ
7§ &1 qwag ¥ fedg &1 O ofeew
weefem § 37 ¥ fraar ae aman gar
¢, feast mrfaai g s fem ag &
97 U AT FTH ATA 19 TG @A §
TH F G WY weAl AgRE qaveg € |
Wi & g § 5 oA A
AT WS frger A fr a1 §@ AW
#feq 03 J39 TMg AT ¥ AA L)
wifay @ wfge & ag fegew &
qar & |

s & 3@ A AT g g g
fgmas w3 oF q@dt @iEr @ fow
agz W7 § faedt 1 gEd s ay
eIz ¥ faw &7 qifseata & g ar
Ffamct §1 4 qmm g ¢ fr ag
T w2 g agi F TP T TW A
F1AM g AT FW@ AT § ) /T
feuras w¥w & sz g dfaw oo A
g1xdain g fros v e fer
Fiagr § ot & wyon T ¥ AR fey-
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T § & g, ardy gfrm ¥ am qar
firar &, agt T ST W17 AT W H Ag
a1q agl 9% OF 04T g A g wifge
gat, ag o s wgar g f 98 ¥
sitwa § aoff #1 o mfes fFar @@
e ardf #Y aqeqrg o § @ ale ¥
fav.fadi # az t sa ¥ mfes A
AT | AEHT AY a4 §, WA FA ¥
T BT AHA AT oy 1 fEEE
Rl & Aome w1 A gifer 7=
aed A4 § 1 o7 A qgT AT Wy § A
st ang ¥ 97 ¥ fow g foad w7 @
g o Ameg WA E N IA 9T qEINR
g 3 § 1 79 # 2@l ofY 1A AMew
w1 8 FTAT ] 1 uF i AT § g wwgan
2 fe o ad a¥ A L s 1970 &
smar qua & a1 fe & a7 @l 9T
7 W Fw ¥ e Ak fem oI @R
3T ®) §o sqIEr g |

o & oF qra ag sgA WAl § €
&% fgmrw® i 3, ovyg AT ETEHITR,
aam §, dmrw §, G § T gAa @,
ag foerd ot wrgd Tk § 9T & A=
37 Ml & arg ifadl § FwT g
#Y 977, 97 % agt av  qar fear w@m,
¥ fEe o, 371 %1 gfaax frq @d
dtrga Magt v @ F fey war
wra | & wgan g s o &) FIET &
ey Y wgr oA @O W g
T8 8, avwre A qg <Hr 990 A ARy
s gy efadi &1 gH =i ogEEn
wifgy 1 99 ¥ 937 X wES AT EF
@1 aw § g gk S agi aar fig
g

€W & AT OF q19 & g FFAT VEAT
2 fe fgaras MW oF qED ©H0 §
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[+ 97 57 7mi]

#1738 gEd @I F AT gred aga
quT § | ¥ feda fafree & sz Tgar
2 5 ag meq fafreex sile e fafaez
aF 9g a1 Tgad 6w fgmes w2y
Fwrraman g § W fE T4
g1gz & fawar ... (s0€9™) ... .44
| MA-TAE TrETES A FINF 9T
98 @ & | FERGE IR AT ¥ gEara
9% W §, 9w alwan AT § I ¥ gu-
% ®l...... (w@e|) ..., $faEf g
W ® yw 9gar g, ag fawgs feqg
& dafaa & | gafor RO 7T & o 3g
R qEAT IT A% A9 G 2 fF ITH
qiif wedt w A a7 aifs ag ggare
e g oaw |

SHRI JAI SINGH (Hoshiarpur) ; I be-
lieve 1 am allowad twenty minutes, Kindly
ring the bell after eighteen minutes,

MR. CHAIRMAN : I shall do,

SHRI JAI SINGH : I think it is for
the first time that our armed conflicts with
China and Pakistan during the last decade
have bzen designated as wars in the Presi.
dent's address. Never again must we for-
get that although we ourselves are opposed
to the doctrine of hatred and violence, and
prefer the rule of law, there are others who
think differently,. They seem to have
accepted war as an {instrument of national
policy. International law also recognises
the right of a State to go to war. Mere
hatred of war does not help, War must be
studi=d diligently, understood and prepared
for. Th:s is the best guarantee for am
end during peace, and without it co-existence
must remain more wishful thinking.

That war Is exclusively the busloess of
the armed forces Is an erroncous belief,
Armed forces are only specialists, who work
under the control of the Governmeat, The
netlon fights, and wins or loses as a whole,
The stakes are Indeed very high and we
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must all reallse that National Security is the
responsibility of the entire nation, and
thercfore above parly politics, For the
successfull conduct of war it is pecessary to
have firstly, a well disciplined people with
high morale, prepared to make all kinds of
sacrifices in the face of common danger,
In -a socicty such as ours, legislators have
a special responsibility in moulding the
people on these lines, This is a gradual
and continuing process ; secondly, economlc
stabillty, The current year's budget shows
a large deficit. The pubilc sector conti
nues to show ' heavy losses, Most of the
states also contioue to preseat deficit bud-
gets, and overdraw despite exhortatians. All
this calls for the strictest flnancial discipline,
without which a severe jolt to our economy
is a distinct possibility ; thirdly, adequate
industrial potential backed by technological
and research capability to make the armed
forces sufficient in most of their important
requirements, anda at the same time meet
the normal needs of the country ; fsurthly,
disciplined, efficicnt, and adequate armed
forces; and lastly dependable friends, who
need not nccessarily provide manpower, In
this connection, 1 thiok I should also quote
a very old saying . **You know as well as
1 do, that right as the wor!d goes Is only in
question for equals In power. The strong
do what they can ; the weak suffer what they
must,"

16 brs.

1 shall now give a very brief account of
some of the more important factors which
have an intimate bzariog on our national
security and which must be wery carefully
considered to determine the threat we face |
Chiny:  China must remain the startiog-
point of any appreciation with regard to our
defence needi as we cannot hope to escape
a prolooged and powerful competition with
Cnina. You have only to listen to the
Chinese broadcast to know her auitude to-
wards us. As things siand today, there is no
military balance in the purely Assiaa sellins
and China is strong enough to virtually
undertake any military venture successfully
anywhere in South Eust Asia. She has made
no secret of her encouragem:nt of wars of
national liberation by proxy, 8he is now
negotisting with USA and USSR and counis
herself as a nuclear power, On the 3list
January; 1970, the President of the United
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States of America disclosed that be had decl-
ded to expand the USA misslle system to
protect USA and its pacific alllcs agalnst
any nuclear threat from China,

China's nuzlear capabillty is belng deve-
loped with the maln objects of, firstly, tak-
ing ouclear hostages amongst the neighbour-
ing couotrles, and secondly, eventvally
possessing the ability to inflict unacceptable
damage on nuclear super powers., China is
reported to have already tested short and
medium range misslles which could over
targets on the Asian malinland, includiog
the oil and steel complexes in the whole of
northern India, and part of the territory of
the USSR, It is anticlpated that she will
have initial latercontinental ballistic missile
capability within the next two or three
years, Tnere are reasons to helieve that
Sino-Soviet differences are increasing in
complexity,

Pakistan conilnues to bulld up her war
potential from all available sources far in
excess of her genuine requirements for de-
fenslve purposes. In tim: of need, Pakistan
can also count on dependable allies to keep
supplied with modern military equipment
and skilled technicians. She Is known 10
have at least held ooe jolnt exercise with
the Air Force of one of her allies, and
continues to maintain intimate friendship
with others through military misslons and
so on, [In addition, Pakistan contioues 1o
interfere in our internal affairs with the aim
of creating disaffection among the varlous
communities, Al Barq Irregulars have bcen
specially raised and trained for the *‘ibera-
tion" of Kashmir. The garrison in . East
Pakistan has been reinforced substantially,
She bhas openly declared India as her only
enemy,

In 1971, the withdrawal of the British
from the Indlan Ocean will remove one
restraint to military adventure and subver-
sion o this area, There arc indlcations
that based oo her experience in commitiing
large ground forces in Asfa, and due to cor-
tain developments In USA it:elf, the USA
will limit itself in future to the employment
of Naval and Ailr Forces in South and
South East Asia,
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The politlcal, Industrial and military
organisation of the central Asian regions
of the USSR polnt to the posibility of
USSR reaching the Indlan Ocean through
the Perslan Gulf which has great naval and
commerclal potentlalitles, USSR is be-
coming diplomatically and commercially
committed In the Indian Ocean, but at
present it has Insufficlent framework In
which to operate, USSR has confirmed
that she is going to treat India and Pakistan
on parity in all respects. This is but a
logical step for keeping India in check for
str ategle, politlcal and ideological reasons,

The situation in West Asila, Burma
and South East Asia is growing in com-
plexlty and intensity, The defence budget
of Jsrael for the next year Is about 40 per
cent of the total budget. Japan has also
Increased her defence budget by 18 per
cent,

A wvery careful study of the present
situation in Asia, the aggressive build-up
by China and Pakistan and the cocditions
prevalling in Eastern India, where we have
special commitments, suggests that it would
be prudent to conclude that our responsi-
bilities In respect of Natlonal Security are
likely to increase in the near future and
we should pot expect much assistance from
outslde to meet our increased responsi-
bilities.

It is pow possible to state that in these
conditions :

(a) a to1al war by China against India
in the pear fuiure Is a remote possibility ;
(b) if and when China attacks India singly
or in collusion whh Pakistan, she is liable
to do so without much warning, by simule
tape.us thrusis along the approaches from
the north, from Ladakh to NEFA, generally
conforming to the 1962 paitern, The main
aim of such an attack would be nibbling of
additiopal territory and cocouragement 10
Insurgeats and the subversive elements, who
are likely to adopt npational [iberation
technlques ; (c) Pakistan can also start-
bostilities in the State of Jammu and Kash-
mir and add to our difficulties In Eastern
India,
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Operatlons arc llkely to be Intensive
and spend over to over a wide area, but not
drawn out over a long period of time,
During such operations, any significant
raislngs, exp and training of new
units and formations Is not practical. It
should alsobe realised that In the mouatal-
pous tarraip, In the jungle country and for
internal defence, man-power is as impor-
tant as fire-power, if not more,

I understand that the demorcation of the
Indo-Burma border was to be completed
by 31st March 1970. When this has been
done, urgent steps should be taken to de-
populate, defoliate and finally deforest an
area about 10 miles In the width all along
the border, This will be of great assistance
in dealiog with elements jeopardising na-
tional security,

It has now to be determined il the pre-
sent strength army is adequate to meet all
the sitvations which can arise In the near
future, I claim a fairely accurate know-
ledge of the present order of battle of the
army and I cannot help fecling that perhaps
the present strength of the army would not
be adequate for the tasks which the army is
liable to be ordered to undertake in the
near future, I, therefore, recommended
that all neeessary measures be taken now
to make available adequate well equipped,
well-tralned and acclamatised additlonal
formations at short notice,

Although the authorised strenghth of
the Terrltorial Army has been fixed at about
50,000, the actual strength has seldom
exceeded 40,000, In the conditlons [pre-
valling today, the concept of part-lime
employment does mnot carry much appeal
and it is necessary to think of other ways
and means of augmenting the strength of
the Territorlal Army.

An examioation of the organisations
#ad weapon systems of the Border Security
Force and the Central Reserve Police
suggests that It should be possible 1o con-
vert these units ioto TA units at short
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notlce in a natlopal cmergency, without
serlous difficulties. Similarly it should be
possible for the Border Wings of Home
Guards of the border States, towards which
the Central Government makes varying con-
tributioos, to be converted into TA units
at short notlce, But to enable all this to
be done it Ts.necessary to take all measures
now,

It is unlikely that in a national emer-
gency all the States would need all units of
their armed police for use within their own
boundarles. Therefore, necessary measures
should be taken now to federalise these
units for use under the Central Government,
outside thelr parent States, with the con-
currence of the parent Stales, The quss.
tlon of language should present no spiclal
difficulty if the national language Is en-
couraged for all armed police wualts In all
the States, by offering suitable induce-
meants.

1 would now like the Government to
please confirm that, firstly, 1the Government
has formulated clean and well-defined na-
tional security alms, and has also evolved
a national securlty strategy to achisve these
aims ; secondly, individual plans dealing
with strategle situations have been prepared
and approved by the government ; thirdly
regular reviews of national security alms in
accordance with the latest Information, eq-
ulpment and advanced technology are held
from time to time to bring them up to date;
fourthly, the civil war books, civil defence
measuies, the Central and State securlty
schemes, Including schemes for the adequate
and speedy use of the radio and the press
exist, and arc regularly reviewed ; fifthly,
a smooth and efficient organisation for the
furtherance of national security aims at all
levels exists and Is periodically practised in
its allotted role, and lastly hard military
realities are glven due conslderation in fram-
ing our foreign policy,

Coming to nuclear weapons, | have
studied the views put forward by the
government during the hall an hour dis-
cussion on the manufacture of atom bomb
on 11th March, 1970, While 1 can accept
some of the arguments, I remain unconvine-



353 DG. (Min,

ed by others. It is not convincing to
propose that non-allgnment or the absence
of nuclear weapons jpso facfo gives the
necessary protection, We appear to be
happy to bz the involuatary beneficiaries of
the nuclear super powers, It should be
realised that such a position automatically
accepts the liabilitles of the provocations
or the Imprudence of the nuclear super
powers, Technology dozs play a decissve
role in war, Muclear weapons are also
political weapons and glve strength in
diplomatic  manosnvres. Io addition,
research and development of these would
greally  stimulate  the development of
technology.

It s generally not realised that nuclear
rockets with ranges varying from 4,000
yards to 100 miles have been placed In the
arsenals of nuclear powers. These weapons
can be easlly transported and used with
devastating effect without running the risk
of a very serlous protest from the nuclear
super powers, 1, therefore, contioue to
réecommend the manufacture of nuclear
weapons with built-in delivery systems, As
the manufacture, testing wnd adaptation
for field use of thess weapons is a laborious
and time-consuming process thelr manu-
facture should be taken in hand without
further cCelay,

Then 1 come to defence production.
Modern military equipment Is so highly
techinical aod its maintenance and coostant
modification so costly that only the great
military powers can attempt to tailor their
defence structure flexibly to me:t the ever-
changing requirements, It follows, there-
fore, that with the present pace of technology
it is not possible for countries other thao
the great military powers to be entirely self-
sufficient in all their requiremsnts of de-
fence equipment and stores,

If it is expected that the armed forces
get the full support of a viable and pro-
gressive national economy to back them
in war then the armsd foices must make
full contribution towards the building up
of a viable and progressive natlonal economy
in peace. Any attempt to provide all the
requirements of the armed forges malnly by
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the Ordnance factorles Is pre-destined to
failure both in peace and war, Industrial
growth of amy country, whatever its form,
strengthens the economy of the country as
a whole,

Time has come for the establishment
of an autonomous Board to take over the
functions of the Defenee Production Minls-
try. Defence Production must be run as a
commerclal organisation and supply all its
products at competetive prices consistant
wilh quality. All problems attendant to
expansion and contraction should be very
carefully examined to avold delays, {dle
capacity, and retrenchment of workers,
The lIdle capaclty of Ordnance Factories
should be put to good use for maoufactur-
Ing such goods for the trade as can be
easily produced at competetlve prices.

The Private Sector should b: encouraged
by techaolcal skill, Import licences, on
account paymesnts, and so on, With the
possible exceptioa of the following, defence
equipment and stores should be obtained
from the trade so that an adequate capacity
is bullt up for rapid expansion Jin tim= of
need:

Firsily : Item on the secret Hst

Secondly 1 lethal
thelr components

ftems but pet

Thirdly § Ttems which are pecullar
to the armed Forces, and which cannot
be maoufactured by the trade for some-
weighty reasons ;

Fourthly 1 Items which can be
cooveniently and economically manu-
factured from the bye-products of a plaat
already In existence ;

Fifthly : Ttems which it would be
more cconomical to import and which do
not doteriorate on long storage, provided
that these items are oot of such a nature
that their non-avallabjlity would jeopardise
Natlonal Security,
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Praga Tools Ltd.,, and Bharat Earth
Movers Lid., do not supply a large volume
of items to the Defence Minlstry. Praga
Tools Ltd., continue to show losses. Both
these concerns should be psrmanently
transferred to the Minlstry of Steel and
Heavy Engineerlng.

Itis a matter for regret that ln the
fifth aonual report by the Central
Vigilance Commission for the year ended
31st March, 1969, action ranging from
warning to dismissal from service was
recommended against 46 gazetted officers
and 214 non-gaz:tted officers belonging to
the Mintstry of Defence and complaints
against 89 gazetted officers and 150 non-
gazetted officers were pending at the end of
March. Suitable steps should be taken to
root out bribery and corruption from the
Ministry of Defence,

I recommend that
the Mipistry of Defence be passed in
full, I conclude with my best wishes
to all servicemen and civilians in the
Miuolstry of Defence for devoted service,
I have ecvery reason to belleve that
all of them will give an excellent account
of themselves in the testing times which
lic ahead, But, let me hope that the
Government have appreciated in depth the
likely tasks to be entrusted to them and
will take timely action to ensure that
adequate necessary tools are made available
to them when the need arises, Thank you,
Sir,

the demands of

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr, Chairman, Sir, the
Defence Ministry has remainced constantly
aware of the growing danger to the soverei-
goity and freedom of our comatry, Itisa
happy thing that Indigenous production In
the defence factorles is increasing and
efforts are belng made to set-up antl-tank
misslles manufacturing factory.

Ttls for the flrst tims that D:fence
Ministry has taken up advance planning for
a perind of 10 years so that they can go
ahead with the latest weapoary and
technology belog develop:d in ad d
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countries, Self-rellance has been recognlsed
as the foundation of sound defence arrange-
ments, 1 am wery happy that all efforts
are belng made in thils direction and
during a short perlod the border roads and
communicatlons have developed remarkably
well, For instance the road to Leh through
Rohtang pass is a remarkable feat on the
part of the Boarder Roads Organlsation
and the engineering and technical personnel
who have made this road a success,

But, Sir, I am surprised to see that
even before the road could be completed,
the military intelligence of Pakistan Is so
active that they had already marked this

road in thiir maps prepared for their
defence (ntelligence. Therefore, Sir, our
military intelligence remains poor and

inefficient, 1 would urge upon the hon'ble
Minister to see that our Ministry gave a
guldeline to the Atomic Research Institute
to develop electronics and our own satellites
by 1971 at least. We can also get the
assistance of the millitary intelligence of
other big powers who have better knowledge
of Chinese manceuvres than India possesscs,
In this respect I must submit that the
military mission that we had in Nepal was
helping us a great deal and I do not know
what steps have been taken after our
milltary mission is shifted from Nepal
whether In the pear-atout place such a post
will be-set-up so that we can get accurate
and exact Information of the Chinese
manocuvres, After this achievement we
have made, most honourably 1 would like
to submit before the hon'ble Minister that
we will pot be able to project our defence
strategy properly unless we understand and
appreclate the minimum essential objeerive
of defence policy and defence preparations
of the world for 1970s and 1980s. Today
China has put its satellite In the orbit and
It I1s working very well and it has also
developed to Intermediate range ballistlc
missiles with its range of 2600 miles,
Supposing China shifts her nuclear base
to Tibet and sends a rocket to the Indian
Ocean right across our territory, what effect
wlll have on the morale of our army and
the people.

The two super powers have now re-
cognised China as the third super power,
Today, America has recognised China as
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a super power, They have come out pub-
liclty.  Therefore, the minimum essential
objectives of defence pollcy and defence
preparations for 1970's and 1980%s must be
such as would deter or effectlvely discour-
age a major attack on India, India should
try to achlzave that power status which al-
most all the three powers, Russia, US.A,
and China have achieved, The deterrent
will be dirccted towards meeting a non-
nuclear offensive ogalnst India. Further,
it will be able to counter a threat, an
ultimatum, to use nuclear weapons against
Indla, Therefore, we shall have 1o deve-
lop nuclcar power. India should also
develop nuclear power as soon as possible,
I ask the hon, Minister : [Is it possible to
achicve these theie objectives on a planned
and strategic basis through merely conven-
tional and non-nuclear weapons T This is
a challenging question which must be
answered by the Deflence Ministry and it
must be answercd within a short perlod by
the end of 1970 or 1971,

We are always comparing our defence
notes with those of Paklstan, We say
Puakistan has, say, 250 tanks and we are
having 700 tanks ; Pukistan has 250
fighters, we are having 500 fighters ;
Pakistan has so many submarines, we have
so many. It is no use comparing notes
with Paklstan elone, Our thioking should
be that the next baule that we are going to
fight against is not going to be only with
conventional w.apons. However much
we are mydcrnising our conventional
weapons, we shall have to look to this as-
pect also, that is, to develop nuclear power,
Given the will and the determipation, a
nation can fight to the filnish with any
aggressor even with the conventional
weapons, And that is the people’s defence
strategy and their dctermination,  North
Vietman has developed and perfected that
people’s defence strategy, and with the
peoples will and determination they have
downed 3500 American planes in North
Vietnam. This is a mew milltary stragey
that our nation can develop it. And If
we can develop and perfect such a strategy
there is nothiong like that,

But you shall have to change the entire
system if you have to develop the people’s
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defence strategy. You have to develop
the economy of the country, If there ls
affluence and poverty side by side you
cannot make the millions of people to fight
willingly the aggression when it comes,
Therefore, the Defence Ministry will also
have to think of these things. If we can
forge such a people’s defence sirategy where
every citizen is determiped to fight the
aggressor till his last, then there is nothing
like that, We will have to develop that
kind of confidence not only amongst the
armed forces, the army, the navy and the
ale-force, but the entire natlon which Is
committed to the ideal to defend the country
against any kind of aggression.

One argument is that whenever there is
a nuclear attack, we canoot take help of
aoy ouclear power., But I can only say
that when the raln comes, supposing you
want an umbrella from a friend, sometimes
the umbrealla does not open. Even If you
ask him to lend an umbrella, he may or
may not lend you depending on his mood
or even his whim. In certain conditions,
he may not lend you an umbrella, You
must not depend on any nuclear umbrella,

We must be aware of the new power
pattern, that Is developlog, You must be
aware that almost al' the modern countries
are discarding many of the conveotional
weapons and they are switching on to the
methods of push-botton war with the help
of electronics, In this country, we have
the capaclty to develop elecironics. Re-
cently, Mr, Sarabhai, in-charge of the
Atomic Research Institute said that we have
the capacity to develop it. We have
to develop that capacity. We have putin
so much money, China has at least em-
ployed 15000 sclentists who are engaged
in the development of nuclear power. We
have put only 5000 people, There are
about 50,00) engineers who are unemployed.
The man In-charge of the Atomic Research
Institute has said that if you develop nuclear
electronles, then all these thousands of
angineers who are unemployed could be
given work. We can enter into a second
industrial revolution based on the develop-
ment of electronics.  After all, what is the
life time of a conventional weaponry ?
Almost all the sclentists and almost all
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the military experts have said that the
life time of a conventlonal weapoary 1s
at lest between 7 to 10 years, But, suppos-
ing you have a 10 year plan for conven-
tional weaponry—I am happy that the
country is developing new kinds of missiles
and It Is good—still after 10 years we are
Ikely to be behind China by 20 years in
the nuclear arms fleld. Therefore, 1 wiil
humbly suggest to the hon. Minister : let
us start our preparations for a nuclear
arsepa) right now so that within 10 years
we reach the stage of meeting any nuclear
aggression,

SHRI SAMAR GUHA

(Contal) ¢
China is not 20 years ahead of us.

SHRI CHINTAMANI PANIGRAHI :
1 say after our ien year plaoning in con-
ventlonal weapenry, China will be 20 years
ahead of us in the nuclear fleld. Therefore,
supposing for another five years there is no
war—1I don't take it so, Perhaps by 1971
there may be an onslaught on us—and
supposing for the coming seven years there
is no war, then the 8th year you have to
replace of many of the conventional weapons
which we have got because if they are not
used, they have to be replaced. Therefore,
in all earnestness may I suggest to the hon,
Minpister that out of Rs, 1100 crores that
we allot to the defence budget, let us allot
Rs, 200 crores to nuclear slde and the
balance Rs. 900 crores may go to the con-
ventional weapons side.  Sir, minlmum
force Is not a static quantity. It Is relative
in relation to the strength of Its adversaries,
Therefore, let us not thiok that our strength
to-day will be just sufficient in 1971 or 1972
or 1973 or 1974 or 1975, Perhaps I am
quite confident that even to.day—the hon,
Minister may contradict me—we can manu=
facture atomic shell between 1 to 5 tonnes
capacity which can be fired even in a con-
ventional cannons. 1 think f§t is correct,
Even one tonpe atomic shell fired from a
Tocket has a tremendous capacity of des-
truction. Now, the question is 1 have we
got that much of money 7 I know if the
Defence Mlnister asks the Defence Secretary
saylng ‘Government wants to have these
atomic weapons by 1971°, a note will be
prepared saylng *Yes, it is possible, Wg
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<an prepare 1., I have seen such notes,
If you want a thiog to be done, it will be
done, Once there was a drought In the
country, People prayed for rain and then
Vishou asked Brahma and wanted to know
from bim whether there Is any posibility of
rain meotlpned in the almapac. Brahma
said ‘No’. But when he returned from
Vishnu, he kept his umbrella open. Then
Vishnu asked, *Why do you keep your
umbrella open if there Is no possibility of
raln’ 7  Then Brahma said, ““The people
of the country desire rain and you have
asked me to come to you for that purpose
which means that you desire that there
should be rain. So, It s beiter to keep
the umbrella open so that 1 may not be
drenched In raln.”

SHRI RANJEET SINGH : We don"t
have Lord Indra ruling here. We have got
Devl Indira ruling here.

SHRI CHINTAMANI PANIGRAHI :
Lastly, even to-day, I would say that our de-
fence scientists can also work on developing
chemical and biologlcal bombs. Therefore, it
is imperative that the Government should
set up an atomic, blological and chemicals
authority—a separate authority—consisting
of expenis and scientists for manufacturing
the terror weapons tlll we are able to have
nuclear weapons, All atomic explosions
have taken place in the name of peace and
friendship. By 1971 let us have atomic ex-
ploslon for the sake of peace and friendship
and sutvival of democracy socialisum and
for preservation of sovereignty, Let us
have a separate missile division, If we de-
velop this, by 1970-71, there is a possibility
that we shall face boldly tke challenges that
are coming to us, and this will have a great
effect on the people and on the army of this
country, Therefore, let us be prepared for
it. I am sure the Defence Ministry is ca-
pable of taking up the challenges as they
have taken many strides in moderpising the
defence appratus of India to-day. Thank
you,

SHRI FRANK ANTHONY (Nominat-
ed-Apglo-Indians) : May 1 at the outset
say that some parts of ihe Defence Minis-
try’s report are satlsfactory and even grail-
fyiog? There Is also the npecessary ems
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Increasing  self-sufficiency and
production, design and developmeat. 1
also appreciate the fact that lete  self-

phasis on
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involved in that campalgn went through my
hands, Fortupately or unfortunately no
ber of the House had my Informaton.

sufficlency Is far away—we have pelther
the know-how nor the Industrial capacity.
There is also another fact that we must
accept that with Iocreasing sophistication
of weaponry the cost per unit of tanks and
planes fs bound to increase many-fold. I
am glad to find that we have provided for
a rolling plan, It means that the Defence
Minlstry is now not golog to live from year
to year or hand to mouth, and, we belleve,
there is going to be some kind of strategy,
both long-term and short-term, I am happy
to seé the increased allocation to defence
research and development,

Having said that, I have some oberva-
tlons to make which the Minister may re-
gard as being of a critical character, I am
one of those who are pardculariy anxious
that the old conventlon of keeping this
House largely uninformsd shou!d not be
there ; Members of the House have the
convenlloa of keeping an empty House and
complacent enough to be kept uoniformed
with regard to the vital aspect of Indian’s
securiiy,

Sir, T think It is all to the good that
military pzrsonoel are begioning to write
books. I don’t koow how many Members
have read Brig, Dalvi's book, As the
preface has said, it was rather a traumatic
experience for those of wus who read
it. It was a story in large part of
betrayal, beirayal by Members of this
House, their complascency and their
ignorance, betrayal by the Ineptitude of the
Defence Ministry, betrayal by civillans who
continuzd to lord over the Dazfence
Minlstry, betrayal by Inept Generals, And
this story of betrayal was relieved only by
the fact that Brig. Dalvi's book underlined
this that man to man the Indian jawan is
incommarably a better soldier than the
Chinese.

8ir, I am hoping that the laside story
about the Iado-Pakistan war will also be
written by some people who were Involved
fo it Sir, last year [ had mentloned that
probably every case of a service officer

What I fecl Is thls, that we continue with
this old convention, It is a bad convention
and it marks unfortunately a complex that
contioues to mark not only a backward but
immature nation. I read an article the other
day—the writer sald that the Arabs would
cootinue to be thrashed by the miscroscopic
Israclination because the Arabs never
admiited thelr mistakes and therefore they
never learn from their mistakes. We do not
want to emulate the Arabs,

Last year, I had raised some basic lssues,
and to not one of those issues the Defence
Minister replied, I had asked for a
Committee—I am going to repeat It with
much greater emphasis this year—consisting
of certaln knowledgeable Members of this
House only to take a hard look at the
peed for re-organising our Defence structure
and our armaments production, I thiok
there Is great need for further Integration
so far as this organlsation Is concerned.

We are palmed off with anodyne
remarks ; we have bad plenly of them
from before 1962 that everything In the
Defence Garden was lovely. And you know
precisely what happened when we were
faced with the NEFA debacle.

Sir, not long ago, I was reading an
article—a statemeni—by Major General Lunt
who usted to be the Chiefl of Brltish
Liaison Staff in India or something like that,
And he said that after visiting our Nathu
La posts, he could not help feeling that
the Indian Army was still rooted in a military
pattern which the British had left here in
the old World War 11, What I cannot
help fecling Is that we have to glean our
information not from the Defence Minister
but from articles and journals, The
British were always noted for thelr stulidity,
lack of imagination, capacity oot to move
too fast. But, to-day, the British have
moved a bit forward and the Canadians
much more than them, The Canadians
have integrated the three Services, The
Australians have also moved forward.

Our pattern is based or moulded
largely on the British pattern, I do oot

-
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see any inclination I won’t say capacity—on
the part of any D:fence Minister to bring
about even the minlmum necessary integra-
tlon our defence services.

I went through thls report and I see
here this deliberate commitment to the old
and obsolete pattern. It is on page five.
This is what the report says :

*“The defence organlsation remains
substantially unchanged.”

The emphasis is on the lack of change,

1 have a feellng—I do not kmow—that
the Defence Ministry
dominated by the clvilian, There s the
doctrine of civilian supremacy. I agree
with It up to a poiot and that is symbolised
by the Defence Committee of the Cabinet
and by the Defence Minister. But, I re-
member—not oo long ago—a retired Chief
of Army Staff telling me that he used to have
to wait on the Defence Secretary, or rather
oo the pompous Defence Secretary, who had
all the arrogations of some Defence
Secretaries—not only of omnipotence but of
omuoisclence—and when I look at this
Appendix, 1 find that we still have that
precedznce given to the clvilians, That is
why I want a Committee 10 look into this.
After, the Defence Committee of the
Cabinet we give the number—itwo place to
the Secretaries, the Chief of Staff come
much further down., 1 waot this to be
examined ; 1 also want this question of
so-called intellig to be examined. The
so-called Intelligence would be amusiog as
applied to our Intelligence section —if they
had oot produced disaster after disaster for
the country, What happened in NEFA ?
You did mot even koow that we did not
bave roads, and we thought we were to
fight three hundred or four hundred
China men. Take Cuich, There also you
did pot know the logistic arrangements
as far as Pakistan was concerned.

-

When we came to Indo-Pakistan war,
we thought the Ichchogll Canal had to do
with Irrigation when our troops went in, we
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realised that it was a Maginot line, And
thousands of our people were kllled only
because of this Criminal fajlure in the so-
called military intelligence, 1 was reading
an article not so long ago—and I thiok it was
written by Air Marshal Lal—with some kind
of apaemic gestures. After this failure of
the miliary intelligence, he seems to suggest
that there has been some change. Once
again It is a hostage to the civilians,
Before that it used to be known as the
Chlel of Siaff Committee—I do pet think
that a Chief of Staff was sitiing on it—the
coostituents have remained the same, The
Directors of Intelligence, the Central Bureau
of Intelligenze and the Ministry of Home
Affalrs—but now you have created another
job for the clvillan. And I think_the per-
son who presides over it is an Additional
Secretary—good people as revenue collecters,
But what expertise have they got in defence
matters 7 I will be dcaling with that
agaln.

I do not blame the intelligence dcpart-
ment, You have danda-happy policemen ;
you have spit and polish military people.
1 do not know whether they have any speci-
alised training so far as Intelligence Is con-
cerned.

I was reading an article by Gen Chau-
dburl, I think he was Chief of the Army
Staff then —where referring to intciligence he
says that if you feed garbage inlo the most
sophisticated computer, all that will come
out will be garbage, suggestiog that the
military iotelligence had been feeding the
armed forces with just plain garbage.

Now you have got the Chiefs of Staff
Committee, Here again the old pattern
persists, As far as I am aware, the Chalr-
man s appoioted by rotation, the senlor
gentleman who may be pot-bellied, whose
mental arteries may have hardened. You
appoint him by senlurity, Ewven the slow-
moving British have moved away from that,
They have got a permanent Chairman. It
does not matter to which service he belongs,
He is selected because of his capacity. He
speaks with authority for all the three arms.
Perhaps we may have to amend it a little
because of the contest of the challenges we
face. Perhaps it would mot be a good
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thing to have a navy man as the permanent
Chairman,

But what 1is happening today ? I do
not blame them., Today there is this
jealous regard for the separated identity of
every service, with the result that you do
not only get compstition, you get rivalries,
you get triplication of work and triplication
of expenditure, It Is nawural—each service
jealous of its own tradition. And today
with this loose acrrangemznt that we have,
they are, if [ may say so, working at cross
purposes, It i3 axiomatic or elemsntary
that war is total and you must have some
kind of a minimum of Integratlon so far as
our defence pattern is concerned,

Brig. Dalvi tells us In his book that
during the NEFA debacle, the Air Force
did not know what was happening. After
certain units of the Army had been captured,
the Air Force came there, they had to
shooed off by the Chinese, There was not
a semblance of co-ordinalion in the field
between the Army and the Air Force,

I think Arjan Singh had written an
article-=I read it sometime ago. There agala
there was another anaemic gesture. After
thls NEFA d:bacle, [ think they have plac-
ed—I may be wrong—two squadrons at the
disposal of a Corps Commander, That is
the bostage we are now giviog to Army-Air
Force integration,

Khera has sald in his book—he was
Cabinet Secretary for some time and so
must have been speaking with some inside
knowledge—that there is this tendency for
empire-building In the services. I am not
blaming them, It Is human nature, Look
at the empire-building that goes on In the
civilian administration, What he has
pointed out is that because of this empire-
building, you get this tremendous unnece-
ssary expendlture ia Defenc: Services.

I was reading the Aeronautics Com-
miltee’s report, [ do not koow whether
they were right or  wrong. They also ware
concerncd at the competing trend—the Air
Force for a larger air force and the Navy
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for a larger naval air wing, They thought

both claims were Inflated,

Now I come io the position of the
Chlef of the Army Staff, I am speaking
entirely on principle. I think we are very
fortunate that we have had, by and large,
exceedingly good Chiefs of the Army Staff
Including the present one. But we know what
happened during the NEFA debacle. I do
pot want to be hard on the genileman, I
blame the polilcians They wanted a pliant,
conformable Chief of Army Staff and they
got a very pliant, conformable Chief of
Army Siwaff, with coosequent disaster for
the country. But what I am suggestiog
is this—it Is only a suggestion; you may
not accept It, This Is to prevent in future
some kind of disaster overtaking the country,
because the clvilians want a pliant, as I said,
cooforming Chief of Staff and get Inured to
an Army Chief of Sialf toadying to the
Defence Minister and to the Defence Minis-
try.

What happens 7 What guarantee Is
there that you will get Independent, first
class advice. That Is why I am suggesting,
that the Defence Minlster should take
his advice from a kind of Commitee presided
over by the Cbicl of the Army Staff consist-
ing of the Chief of the Army Swff and
perhaps the Piiociple Siwaff Officers, Pro-
bably he writes their confidential report—I
do not know whether that would continue,
But at least the other Senlor Generals have
the experience, they have the capaclty
and, | hope, they will have the indepen-
dence, when the country faces a crisis, to
give absolutely independent expert advice,
which will act as a counterpoise to a weak
or inept Army Chief o, Staff whom we may
have in future.

There is this question of the tralning of
the Geoerals. Ido not want lo pointa
floger at anybody, you have got good and
bad Generals 1 suppose In every Army, but
so far our experience has been that wherever
we have failed, 1t has been a fallure of our
Generals at the top Khera has said that they
are rooted In Western military manuals,
As my hon, friend there said, we are obsess-
ed with Pakistan. As long as we have only
to face Paklstaa, probably their Geaerals
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also are rooted in Western millitary manuals
probably now they are getting a certain
amount of reorientation from the Chinese.
But as I sald, the Information that I receiv-
ed of the Indo-Pakistan war is that there
were many successes, but also many fallures,
The country has been given an ultra rosy
picture that it was only success. I do not
want to go to the other extreme. Russel
Brines in bis book on the Indo-Pakistan
war sald that Ayub Khan removed eleven
G Is and 39 Colonels because they fell
down io the war, From the Information
that I collected from service people
whose cases I did In myv piofessionel capa-
clty, we retired three Major Generals, ten
Brigadlers and 25 Lt, Colonels, The figures
may be wrong.

Why was it that the Eloventh Corps
falled 7 I say this advisedly that the Eleventh
Corps failed, that it did not achleve its
objective. A Battalion was across the
Ichhhogil canal on first day yet ultl-
mately the  Ichchogil Canal was
pever crossed, Why was It that out
of the eleven Brigadiers of 1lth Corps
about five were retired ? Again 1 say that
the Briiish made mistakes and they covered
up their mistakes, they did not adverilse
them, [ went loto the case of one Brigadier
I thiok it was a shameful case, he was made
an absolute scapegoat so that the Generals
could get Padma Vibhushans, Why
was it that five out of the ele-
ven Brigadiers In the Eleventh Corps
were retired ? Some of them had been
Brigadlers, General Sialf, cruclal appolat-
meats, Why is it that above nine Batta-
lions in Eleventh Corps broke 7 That is no
refllection oo the fightiog capacity of the
Jawans. In one case that I want into, the
person was the only officer, falrly senior,
who was court-mariialled for cowardice,
What I could gather from his file was this,
Here was a Battalion with the [linest of
fighhting traditions but its recruits were
young fellows, they bhad recelved no collec=
tive trainiog, they had received no training
even o the use of their Brownings, they had

never seen their thanks, Of course, they
broke,
Why was it that you had these mis-
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takes 7 Tam not saying that they were
unusual, but the question is : who has taken
a hard look at our misiakes 7 You swept
the Henderson Brookes Report under the
carpet, We do pot know to what extent
you might have looked Into some- of the
mistakes, made in NEFA but who has look-
ed into the mistakes in the Indo-Pakis-
tan conflict? As 1 said, we did well, but
we also had our mistakes,

So far as the Air Force is concerned,
there again, as I said, the Aeronautics Com-
mittee hit on the head the suggestion that
we should have a larger Air Force. [ do not
koow whether they were right, They have now
fixed the strengih 45 squadrons. But it is
difficult to get any meaniogful information,
because the Defence Minlster will not give
us Information which everybody in the
street knows, which certainly Pakistan
knows. I remember reading an article that
Pakistan has got at least one squadron of
Mirages. And in the same article it said
that the Mirage Is an lofiniiely superior
plaoe to the Mig-21, that it has much
greater fire power, that It fires mlssiles
from both the front and the back, whereas
the Mig can fire missiles only from the
front,

I read a very disturbing article by Jagan
Chawla tbe other day in the Jndian Ex-
press. Several years ago | talked about
this unusual period of gestation for the
HF-24 an absolute, uttar mess, Nobody
has got to the root of this mess, but Jagan
Chawla in his article underlines certain very
disquieting features, He was referring to the
crash In which Group Captain S, Das was
killed. He said it was due to the failure
of the re-heat system and total loss of thrust
from the right engine. He want on to say
that your present Chief Designer appointed
by amateures Is himself an amateur. He
has asked specifically for the appointment
of a Committee of Members of Parliament
because he has made the claim that if such
a Committee s consitituted, it will ex-
posc all the extraneous Influences and
policles at work in the Defeace Ministry,
He says that ft wlll show that revenye
officials are now dominating planning,
strategy,  production of sophisticated
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weapoasi in the D:feaze Miaistey, [ do not
know whethsr the hon. Minister will tell us
whether Mysteres which are out-dated are
still in service.

We have still got som: of the oit daied
planes, I do mot konow how [ong that is
golng to bz there. Tread an artizlz that
Gnat is out-dated.  Arjan Singh in an
article says thit parhaps It is better to have
out-dated planes than no planes at all. |
do oot know whether that was a counsel of
despair or a counsel of necessity, 1 do oot
now whether the D:fznce Mlinister will say
that it is better for ws to have out-dated
planes than no plinss at all.

As far as armaments production Is con-
cerned, | remsmber reading on article not
long ago saying that we have fallen dowa
on our faces, Our target of mountain guns
was 25 a month ; we are producing only
six or seven a manth,  S) far as our field
Bun is concerned, it is still In the paper
stage, That is why I want this committee,
Last year thare was much chest-thumping
in this House on this missiles production—
the whole House—because they did not
know better, We thought we were pro-
duciog the whole family of missiles and
that we have entered the space age or some-
thiog like that, As far as [ can make out,
all that we are producing with French
collaboration, Is an air-to-air misslle. So
far as the sucface-to-alr missile is concern~
ed, we are abjectly depsndent upon the
Russians, | want this to bz looked at
because I koow that the D:fence Ministry
will do nothiaog unless you get a commitiee
that is prepared to see where you have
fallen down, where you can improve,
Otherwise, you will not improve, you will
continue to dole out all th:se anolyn: re-
marks 1o us,

I want to say a word about the abject
parformance of the public sector, [ read a
critlcism that th: Army wants to hive evean
its own forge fouadries ; these army p:ople
want to empire-build Waen [ talked to a
very senlor person, Cniel of Army Suaff
for some 1im2, he says : yes, b:ciuie we
cannot depend on your clvilians. Hinlustan
Steel—th: ailing giaot ; sabatage lo Duirga-
pur ; go-slow in Rourkela, I do not know
whether [ am corrct, [ sezm to have gathered
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that you are only now going to produce the
armured cars—I[hap: [ am right —while
China has prodaced or got near to producing
the ICBM. What is it duz to? Is It due
to deliberate sabotage by your clvilians 7 [
do not wish my friend there to soft pedal
this, [If civilians are sabotaglog our de-
feace effort, let hin say so, so that at least
the uaion leaders and this House will not
encourage clvilian emplopees to coatloue
to sabotage our d:fence efforts. I read a
statement from the [nstitute of Sirategic
Studies, Londoa ; [ think they were flylng
kites; they sald that we were producing only
ten Vijayanta tanks a year and have fallen
down badly, I rem:mber A. M. Thomas
saying that our target of production was
only one a month. So [ do not think
we have [allen down very much there,

Finally this question of cost. Khera
said : if you look at it, the S:rvices are
entirely unconscious of costs ; If there was
any kind of cost consciousness you can
cut down without any Impact on your dee
feace security by ten per cenl.

Oae word about nepolism. [ addressed
not long ago fairly senior officers at the
National Defence College, When [ was
having lvach with them, a senior officer
said : you are one of the few pzrsons who
take an interest in defence ; do somethiog.
Oae of ihese days the lid will blow off the
Arm:d Services, More and more nepotism
is taking place in appointments at the
highest level, 1| wrote to my friend, the
Defence Minister, the other day. I do not
want to say much about it, It was a
rankly nepotistic appointm:nt in the Navy.
The D:fence Minister came back with the
usual stereo-typed reply : th: officer was
tound unfit for promostion. A Rear Ad-
miral for 4} years had held appointments
carrying the responsibilities of a Rear Ad-
miral, But when it cam2 to a substantive
appoiotm:nt, whom did you getto? A
person who had received the age of supe-
rannuation. This is the kind of thing that-
is happeniog in the Ar.ned Forces at the
high:st level, Finully, are you getting
suitable muterial ? I rem:mbzar General
Ciaulhui telliog ui Ia the Nitional De-
fence Couacil that 75-80 par cent of the
you1g pzrsons who apply for commissfons
had b:sa rejected. B:cause no! even your
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second-class stratum of our youth are apply-
ing for the officer cadres of the armed
forces,

SHRI @G. VISWANATHAN (Wandi-
wash) : Mr. Chalrman, Sir, let me start
with the Navy, the neglected wing of the
armed forces, Sir, the navy received very
scant attention for nearly 2) year after
Indep:ndence, For example, 1963.64, out
of Rs. B16 crores, only Rs 21 crores was
spent on the navy and in 1964-65 only Rs. 22
crores were allow:d for the navy out of
Rs, 805 crores. Only for the last two or
three years, the D:fence Minlstry has bzen
recognising the nival wing.

With our northern borders sealed by
the hostile neighbour India has virtvally
b:come an island in the Indian ocean. We
have to depend completely upon th: sea
routes for our imports and exports which
are the lifeline of this country, Again, the
defence of our offshore Islanis like the
Andaman and Nicobar islands and the
Laccadive, Minicoy and Amindivi islands
fs the prime responsibility of our navy,
Car Nicobar s only 90 miles from,
Indonesia but it Is nearly 800 miles (rom
the mainland, Andaman s closer to
Rangoon than to Madras.

The navy has also to safeguard the 3,500
miles of the sea coast and the peniosula Is
wide open to the intruilon from sea aod
particularly by submarines, The sltuation
fn Indian ocean it changed now after the
withdrawal of the British forces. Whatever
Mr, Brezhnev's collective security might
mean, it means the Indian ocean, Some
people talk of a vacuun in the Indian
Ocean and the ways and means of filllng it
up, When the Soviet space capsule, Zond
V, splashed down In the Indian ocean, the
first to greet it were two  American
destrovers. There is no more vacuum in
the Indian ocean and the Americans are
already there. The Russians have also
made their presence felt and both of tham
are studying the oceanography, lookiog
zealously at each other. Fortunately, the
Chinese have not yet entered the
compeletion.
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What Is the attitude of the Govern-
ment ? Mrc Swaran Siogh, the D:fence
Minister, says that the withdrawal of the
British forces has not cast on us any
additional responsibility or  burden.
Probably, he welcomes the presence of the
two super powers so long as they keep
the Chinese out or perhaps he welcomes
them sloce ‘there is no other alternatlve,

What Is our paval strength 7 Are we
In a position to safeguard the coastline and
to protect the islands 7 Let me given an
example. A Biogapore fishing vessel with
elght crew members on board was captured
near Meroe island in the Andaman and
Nicobar islands, in Duzcember, [969.
But later oo we w: were told that they
escaped not only with the fish which they
caught but with two rifles and 100 rounds
of cartridges of the police department,
The Indlan Navy has a post close to that
area but the navy did not have a boat to
come out for a chase, Agaln, the incident
took place at about 1l am, and the navy
offfice at Port Blair got the Information
at about 4 p.m. This Is the situation ln
the Andaman and Nicobar island,

We have to look at the navy from this
experience and also In the context of the
growing strength of the naval force of our
two hostile neighbours, 1 am not talking
of commerce raiders, naval blockader,
submarine warfare, amphibious landiogs.
etc., etc., but the protecion of our
territory and our maritime trade, Qace
duriog the Chola emplre, the Indian ocean
was a lake of the Cholas. Whnat {s our
position now T At present we have about
25000 men in the mavy 1 one aircraft
carrier-you koow about It ) three submarine,
two cruisers, three destroyers, 14 frigates,
16 mioesweepers and so on and so forth,
But what Is the strength of the enemy ?
China has 1,41,000 men-according to
milltary  balance-and they  have 969
vessels including 33 submarines at present,
anoually they are producing six to eight
submarines per apoum, Again, Pakistan
has 9,000 men, three submarioes, five
destroyers and so on and so forth,

About Air-craft Carrler, the report says
in page 52 *‘For reasons of economy and
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to utillss resources cost effectively it has
been decided to give up the idea of acquir-
fng a second carrier, and to arrange for
suitable alternatlve mzans of providing the
necessary acrial support for the Navy."' We
have only one Alr-craft carrier I.N.S.
Vikrant which is completely obsolete, It
cannot even enler Visakapatnam harbar,
the only naval base In the east coast, The
Defence Minister is of the oploion that the
Air-craft carrier fs of imperlal and colonial
in origin and not in consomance with free-
dom and democracy.

17 brs.

I would request him to conslder the
opposite view also, The air-craft carrler
is a mobile air-fleld with a massive defensive
and offensive capability, Normally, it can
carry two squidrons of fighter bombers and
on of anil-sabmarine air-craft.

I understand that la flve minutes the carri-
er can launch her lntercepters which will eng-
age and destroy the enemy forty to filty miles
away from the fleet, Surface ships can be
attacked and destroyed 100 to 200 miles
away,

In addition the air-craft carries squad-
rons can be used to deliver lighting
alr-strikes against enemy targs=ts ashore
and the carrier is an clusive targ:t for the
enemy,

17.01 hrs.

[SHRI K. N. TIWARI in the Chair]

Regarding the posltion of submarine,
we are very late in jolnlog the submarine
club, Nobody can minimise the rol: of
suumarine Io modern times. We cannot
forget 1he historical fact that Nzaji made
his 12,00) mile voyage from Germany to
Indonesia gn-route to Japan In a German
submarine,

Now the nuclear powered submarinc are
dominating the seas. Such a submarlne
does not need to surface nor to refuel and
can move under the sea at great depths,
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The nuclear powered submarines can launch
nucicar missiles fcom uader water at targets
thousands of miles away,

U.S. Navy and Air Force are busy with
designs for a flylng submarine.

Even If we cannot hope to buy or bufld
such submarines fn the near future, a great
deal can be done to develop a fleet
of sub marines to petrol the coastal waters,

Experts are of the opinion, that for
every two submarioes, which go out into
the sea there should be one which stays
back for the purposes of maintenance. On
this basls, they say, we must possess at least
12 submarine,

To defend the lengthy coast-line, har.
bours and our Island lerritories, and to
mainiain the sea routes io the Indian Ocean,
India should have at least two flcets one for
the east coast and the other for the west
coast. Each fleet should be equipped with
an air-craft carrier and a guided missile ship
apart from submarines, frigates and other
vessels. It means, we have to acquire one
more Alr-craft carrier apart from this good
old Vikrant,

A Naval base should be established at
Tuticorln the Southern most habour which
will be of much strategic importance,
Then, our pasition will improve in the Indi-
an Ocean,

Now our ships from Bombay or Cochin
have to go to Colombo to reach the east
coast or Andamans, A canal in the Palk
Strait is very essential for the gquick move-
mant of ships. We have been pressing for
this project otherwise known as S:thu Samu-
ndram project for a long tim: and so far
our demand has fallen on dzaf ears, I requ-
est the Defence Minister to take up this case
with the Government.

. To assess In depth the problems of the
future to polnt out the pit-fails, and to help
the Navy in formulating its future policy A
Naval Committee should be appointed
on the model of the Aeronautics Committee,
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[Shrl G. Vishwanathn]

coming] to army the Report says obout
the force level 1

“The force level has been maintained
within the ceiling of 8,28,000; it has
not been found necessary to Increase
the force level, as our suceess in
in Improving the teeth to tail ratio
has added to the effectiveness of the
army.™

I would like to say that by and large our
army Is well-equipped and better organlsed
and they have to face 30 lakhs strong
Chinese army and 3 lakhs strong Pakistani
army.

There is more than one oploion about
the teeth to tail ratio, At present the teeth
to tail ratio in our army Is 5941, Prc-
viously, it was 57:43. But what is the
correct ratio 7 The optimum ratio seems to
be 62:38, in that case, there is :d for
improvement. In our army, According to
Brig. Ratby Sawhny.

“ln view of the extensive borders to
be safeguirded aod the fact that large
portions are mountainous and jungle
terrlan where  heavy weapons are
less effective and large numbers of
tralned inofantry men have to be
deployed to effectively deal with com-
paratively small bands of insurgents,
it appears that there {s little scope
for reduction in the teeth elements.”

Regarding infantrymen, we are told that
they arg still over-loaded with numerous and
cumbersome equipments, We have to find
ways and means to cut down the overall
weight which they carry in a battle,

Coming to the palice work of the army,
troops were called out to assist the civil
authority in maintaining law and order on
18 occaslons in 9 out of 17 States and 1wo
Upion Territorries from February 1969 to
February 1970,  Army also helped the civil
authorities in dealing wilth natural calami-
ties such as floods and fire on 26 occasloos,
But is it desirable to call the army to do
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police work ? General Maneckshaw disap-
proves of frequent calling of army for sup-
pressing clvil disturbances. He is reported
to have said thatit was the duty of the
police and the police should do it. On the
other hand, the noted journalist Shri Nirad
Chowdhary argues,

“Ever since armies were created,
their function has been as much to
defend the legally established governs
ment against internal insurrection as
to defend the country agalnst exter-
pal attack,”

I am loclioed to agree with General
Manckshaw, [ also agree with Maj.
General PaMt, the military correspondent of
Hindustan Times, when he says :

“In numerous ways logistically and
even operationally, It derives suste-
nance from the peoples, backiog and
their material and intelleciual re-
sources, This raport is difficult to
establish if the army Is too frequenlly
used to suppress political disturban-
ces,”

I think the army should be avolded as far
as possible in dolog police -work,

The soldiers, the jawans In the army,
I am sorry to say, are ill-treated In the
armed forces, especially in the army. They
were treated as slaves by the officers during
the British reglme, The same relationship
contlnues even now, 23 years after fnde-
pence, The jawans are asked to serve mot
only the officers but also the family and
relatives of the officer and the the poor
jawans cannot complain against this cruelty,
If he murmurs he will be punished mer-
cllessly. This is not a good sigo for a con-
tented army aud the Minister should see
that this abuse of power s put an end
to,

A few days back we had a discussion
in this House on the quality of food sup-
plied to our armed forces, The ration sup-
plied to our armed forces are of very poor
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quality. All the unsold things are dumped
on the soliders,

1 am very much pained to hear the same
thing from our military hospltals. There
are rules for supply of food to patients,
Very often the patients in military hospltals
do not get what Is due to them, All is not
well with the purchase and supply of ra-
tlon, which has bezom: the centre of cor-
ruptfon, Immediate action is necessary
In this direction as this s playlog with the
lives of lakhs of soldlers,

I am more concerned with ‘““how'’ you
spend the money than **how much' you
spend, Every ruppee that Is spent out of
this Rs, 1151 crores for 1970-71 must
be a accounted for. [ understand that
even the Comptroller and  Auditor General
of India has no authorlty to go into the
accounts under certaln heads, I want to
know the amouat which do not come under
the parview of Audit. There should be
strict control on expenditure,

The Defence Research & Development
Organisation which is an important wing of
the Defence Organi<ation was there without
a head for more than slx months, Dr, Bhag-
vantam, an eminent sclentlst was the sclenti-
fic adviser to the Minister of Defence and
Director-General of DRDO. The hurry
which was shown by the Mlolstry in sending
him out without even finding a successor
shows that these people were being for the
carliset opporiunity to chuck him off. You
seem to prefer 2 yesman to emminet sclen-
tist and you had your way. I am told
from reliable sources that the purchase of
Hovercraft was almost finalised aod afier
the exit of Dr. Bhagvantam ceriain forces
are working 1o cancel the deal itself on
certain ideological inhibltions, 1 want to
koow the truth from the Mi Ister.

Again, Sir, DRDO has much room for
improvement, It should widen Its scope
and should locrease its contracts with out-
side experts and universities. DRDO must
be in a position to utilise all the available
expertise io the country, Sir, no doubt we
are proud to have a 45 squadron strong Air
Force, The strengih of the Air Force lies
more {n  elfectiveness than Io number, This
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45 squadron lncludes many old and obsolete
planes. In this missile age still we are
depending upon canberras,

We have to consolldate and standardise
oor Alr Force. Differeat typ:s of planes
In service §s a great hurdle in the way of
standardisation,

We are yet to receive thz full report of
the Acrooautics committee, I do not kaow
why the governm:nt is deluying its publica-
tion, The committee has stated “*provi-
sion of radar cover and facilities and arran-
gements for maintenace of air-craft in ser-
vice should recelve preedence over increa-
ses in force levels of the IFA,” It means
that still the radar cover Is not satisfactory,
I want to know from the Minister what is
the achleverment so far in radar cover and
how much Is yet to be done,

I am told that from 1963 the Govern-
ment have been thinking cf providing
tropo-scatter communication links bstween
our early warning radar Installstions given
by USA after Cniness Invasion and the data
analysis centres. Instead of giving impzius
aod support to our defence scientists to
develop these links and buildings up our
own know-how over theie seven years,
government are now thinking of giving a
Rs 60 crore collaboration contract to an
American or French firm,

Wherever our scientists are capable of
doing the job, opportunity must be given
to them and It is deplorable. to go in for
forelgn collaboratlon where It is not n=ce-
ssary,

Sir, about defeace productlon if at all
there is import substitution, the Defence
Ministry should be the first to adopt it.
We have been talklog of selfreliance for a
loog time aod nothiog has materfalised, In
1965 Mr. D. 8 Raju, the then D:puty
Minister of Defence made a statemeznt that
India would achicve seif-sufficiency in
defence requirements withio five years, that
isy, 1970, 1o 1970. the Minister for D:fence
Production, Mr. L, N, Misra says that the
country is fast moving towards the gral of
selfreliance in defence,
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We have to step up the production In
the ordnance factories, We can no longer
derend upon super powers for our supply.
The less superior equipment produced in
the couniry is always preferable to a better
equipment Imported. What is the defect
in our defence factories, According to the
Hindu—1 quote :

“There has also been an unfortunate
tendency In recent years to staff de-
fence factories with military men who
have no experience of business or
expertise in technology. Yet these
qualifications are essentlal i the
defence plants are to keep pace
with the growth of technology
abroad."”

Unless one is qualified, he should not be
appointed in the defence factories simply
because he belongs to the armed forces,

We learn that the Government are
concidering a proposal to create an autono=
mous board to administer the ordance facto-
ries. It means more power to the factorles
which also will mean more responsibility,
1 thiok, this proposal can be accepted and
given a trial,

Then, China s the only nuclear power
in Asia and it will be the sole power In the
next 10 or 15 years. From yesterday, it
has become the fifth member of the space
club. means, as it has been rightly pointed
out by Maj. Gen. Palit that for the first
time in history of nuclear confrontation,
the same power will hold both nuclear and
conventional superlority.  According to
the West German observatory, the rocket
used by China to launch its satellite into
orbit is powerful enough to reach any point
on earth,

What Is our defencl against these nu-
clear weapons 7 Are we going to carry
non-violence to the battle-field 7  Are
these Gandhi caps to defend us from ICBM?
Some argue that China may not use nuclear
weapons agaiost India, But the very
possession of nuclear weapon give her an
advantage over us, Nuclear weapons have
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been described as polltical weapons since
by merely possessing them, one could
achleve one's purpose,

I do not agrce with the view we could
deter the Chinese by stepping up our con-
veotional . strength. 1 1hink, we are forced
to change our policy, If we want to possess
ouclear weapons in 1980's, we have fo
start now iiself. No doubt, the cost
factor also comes in. Some few years back,
there was the thinking that it will cost
hundreds of crores of rupees, Now ithe
experts say that for 100 IRBM bombs with
a range of 20060 miles, it will cost us Rs, 750
crores to Rs, 800 crores. The Gowvernment
can go Into the question, But the deci-
slon bas 1o be taken without delay, At
least, they must wuke up now [rom the
deep slumber to take a dicision for the

" safety and protection of our motherland,

Finally, 1 would like to ask the hon,
Minister to go Into all these quesifons.
‘Then, you have either to recelve the Na-
tional Defence Council or to form a sepa-
rate Natlonal Security Council on the model
of the US A,

Lastly, my speech will not be compizte
If I do not mention about the problems of
ex-servicemen, They are 3 milions at
present with an annual increase of 40,000,
No planned programme has been prepared
for reseitlement of ex-servicemen in the
first three five ycar Plans, We have now to
take it up. A very high-power commission
Is recessary to recommend the ways and
means fowards the sesetilement In the civil
life of the ex-servicemen and their depen-
dents,

Then, most of the old camping grounds
of the Armed Forces should be ghen to
ex-servicemen for agricultural and housing
purposes, Their pension is only about
Rs. 20 amonth. The minimum should be
increased having regard to the increase in
price index.

Again, the priority should be given in
the disposal of surplus vehicles to ex-service-
men and only if any balance is lefi, it may
be offerred to the clvilians by auciions, But
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the priority should be given to the
ex-servicem:n in the disposal of surplus
vehicles.

Lastly, regarding the recruitment to the
defence services, the boys are asked to
come to certain centres and, after the prell-
mipary things are over, they are asked to go
to big cities, like, Bombay, Madras, etc. for
selection and often they have to return dis-
appointed, [ would say, it must be done
at the first centre tself, elther they should
be selected or not, and that they should not
be harassed like this.

st Todiie fag (Vz@w) ¢ AT
qLTG, TATU BT WAATF & @AAT®
o # W qWiwe giar o fedw &
fora &, Sad T I 8 1 g @ N
gfFan & @ s o grota § gwrd
A fiaT § SaF gw g avg & Asi-
fadww adf #T11 ®§ A7 R @w
garw a@ifgs § ot @13 afx gt i
wraT §3g2 & f99 9 gunt ateEm, g
ZET KT F, I WE A AN &
famg sz awae 2w & fngadt &2
2 fom giwm & ag 3w § fou &&= 3o
FT AT fa7 gfesw gora dag 2w &
fog 2o #1 afrardt 33 §, 2w &1 |y
AT F1 §, 379 A F fey ow &
fev u fafregt & awe ox fame w9 @r
& @1 grsw &1 gw Aw  fraw WA, R
arsr § 37 wrgEl T S 15, 20 gar fee
FY gt 93 fa7 gromw & AT forg amad-
gar ¥ Fewdl /@I # 3w & feu wim
%I 3, T A@t ¥ Ao v wf agh
¥ Aiger AT ste1 99 A A @Eg oty
fraz & gd ards g a1 afea a9
gsdl 77 §, fefefemm s &, a=d
T g

& syt i A wgm, @ 0w
arg FEW WX AT SAG Q@G FEA )
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st &t aifseard, &Y gEAT &1 gFEEr
FET, AN § I G qge TAA4Y A
gae fear g, @ivamg afRe § qadd
w37 on {5 39 gemmer s | & @
gETaaT 00 ? 3 1A F@E s
W gt F & T FT WA F qAT L
T avg ¥ WA ag AAAFT AR wW FY
N wrw & gty wEl wdr, afew
Rl Al N gEEs F@ o a
qIg gAR FAAT A §, ard gy §
gt Agigl WAl X qHT
7 @ea fem & fogdh auf &0 @t
awrd & wmofal §1 ek far ar
s mareR ofiar & gm o <A
F o A9 dara fag & s dYga 125
waAl 7 g3t gwfeas A e #) 19 9
ar weag ® @M% w7 fRar 1 gafeg gaid
warA &N A €1 D sl
#1 ad & g @At A fggeaa § &
7Y afew gfrar § W€ fam s fam
B 1 gH A & 99 9T 1 g T A%-
g3, 97 A% F W & feu agAl e
F1 9TAIg 7 & @ o€ ¥ g7 171 Afww
AT AgRw, 3R awaw @ s s
AR o) dr At Ry qwragi g
few w fafreez mga & sg agar g fs
I AE WAL | BA FADT HT
uF awt AT, uF wiEe s e
wré, uFw Aroara AvaT grew fafee &
o ¥ gAY @ gIATE FT, TAFI @I
JFgTElEm g1 WA X O HAT
90T | @Y o W ITR! A®G g§ al
ga% s foar a1t 71 19 fA@e 7@

war 9@ agt ¥ 1 A A AF FWA AR

ar|l &1 aRg § & w7 & fawy g,

T AT AT AN GFF FW@ Y IGH RS
& orara} F A& 9 FAT AWT G2, TZ

# faw fedw fafreex® qamm wmgar § ?
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atfer & fF Ta®T 930 @ 9FT ) T WA
ara FF 3, 9ga T 1A ¢ AT T6@F aga
AT A i | B gwrT wA w w
s faedl faet, &Yv s A w7
wrgar g f& 9a% arw oma, s weT
oY ot agt A1F AT ITH A F o1 F
AN | 3 ATTH TN § | FIE wiw qy
Frar gt aar, #f FrEw g TAv @ ¥,
frt %1 foew femefas g mr =od &,
fagd Aot AT WA H g @ W
fq, Jal oa g9 A "I W ag
faere ®¢ &% f5ar sar § 1\ g\ ag §w-
T 7g) 7oA T wWifE 77 gut T
&, gavt wwA) faar § | e g AR
Ftsr ¥ ¥FrC T W ag oy o™ @
gar w1 §g 9O ! gg o feadew
HYwr 74T §, A AFASET I gy E I
frea @ g ? o fem &Y o g
Iudl § A% F1 Far § 1 ST gETU
ZEHA & | AT WATAE TN § A7 FeqAl
2 o« o\ FY q A Fgar § R s
AT ¥ sg & Frwwar 3, @ ag R
a1Ea Y 41a 41 Fgar § fF qEw Y
frfadt § a7 @1Fa % q@ Fwdl ) AT
gIRT BN & q1q A FL@r, WS A
fearat & FAV o FEAd FaT § AR
St F femeEa @ g1 3@ wEld
9 gHST FLH BT @I & | WF FT F N
wers grt a3 W@l # o &al #
g1t | g 91 aF wwd § @ Ao A9-
et fgrgeara =vaest @ aar &1

arer s fed fF frad sadeT groma
H gardl ®ter 17 T W@ § 1 I g
H garl B & WG F @Y W wes
drziiz {ar & I9¥ IT ST 9T T HA
qemr ag & §wx @a feg & gy
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FrEar 1 F AT g & e
adarar wigar g 39 a% f5 9g gaid I
Atvars, g 9 91 § Fr IR SgRT
TAFAR 4g Wifo Qo THo T Wie,
To UFe ¥ #IT § | 37 & fou aY,ag sean
WY AT § #fea srfo Go wHo, amie
fo awo, fordt whweaz, qfrm wearm ag
#r a3  & w30 wrg ¢ e forw aw
¥ gfeoml & g Tdat ¥ 3o ¥ firs-
Tge Pz g ¢ 58 avg ¥ e
Tig Y grar arfge, o7% wgdi & @mw
A Qar wifgd wife avehy g fear )
Hogaa wf e # aff *8 @ §,
afra == ama sga1 g, fagsr @9 ®@)
dfafagz ®var fgy )

o & ag Fga1 wgar § fx de fw
fa & arer w9 ¥ FH AE [AqM
#) N9 @rgE ? aww w1 y@aAr Fgav
g A AF wgr, fs oF qeE A
EAIT SAIEA ArgAT § X OF AE gH-
a¥ ¥ 4 argar # | oF s wEy em
& et &1 & gl auw qen #1) ag
AT W @A 1 FF @ aiEl & FEw
g & agr gFae wear § ey & 3w
T gl oiF # 1 ag gEt fawrs s
g g9 3°% fawis g0 §, g T
nadtiz & fawis g3 § gw A M-
H.Ffaers wg¥ &1 & wgar wgar g
fF sm7 ew qeg w@ar @t gw wwr 33
TFF 8 AT FUA? 397 €W @ § FQA
w1 w3 7 ograre G EF1 & gAit
gt ¥ fred w1 faar qar faan:
oF oF areAr 7 10-10, 12-12 dzq &5
e fed 91 wege gz @Y T IR
et fag @, agi a5 agrgdd &1 @
g, saf 2t faqw A gfvar # 1 &
FTL Y 9@ ZITHIAT a9 98T aqd g
gfarm &1, dang 1 faor@t &, w@er
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farrdy &t ar fam wxr@ #1, I|@ A
UM ? FAT FZIT IFS FT IGH! AT
aar ? & qaar qrEar § fF or gl @w
¥ 7T wifeqze §3fes frargsg ==
aa IFFT gFiEsr g faurdl &7 #3907
gt faqrdl #1 ymF Fawe @) § aat
aF qATHl F garw § TGN ga@ &,
w1k A fargeardt gt ) gad 218wy A8
griY, ag ang & | 3 A @ oWy
w2y fzar 1 g ox oiga A ifaal &
A faef wY 1 adz far

wigt aF aifeear € w1 qa1e B,
7z wifag g1 g1 § % g0 349 &9 adh
Sfea aig oA & W1 gAF K aw ar
TUA H AT A F@T—FF w79 TS
#oft 7 @gar 1 a8 2 2% foz g § g
Tz | T & AT F | a1a Af wgar
aY wgq NI FEA A @@T A aq
garf wrar & ot SAAr W 2rgw AG
war g1r Arger A e g, faadr gy
g gead ar wf of | gwH feasr e
a1 ? &Ya & faord &1 gge A6 ar, o
T FT FHT AL 41, FI0 F1 §T AG) 91,
7z g ANz &1 YT A€ 91| WY
arg A8l § e gw agige adt & Afew
g fanfgai & qr@ oF args @1 43%
oY, 9297 1 $92 A, T €Y, 10,000
sz &t FoEt qv a@fg ot e wW T
ardt & 1t A G w1 afe=r @Y @i
fa=zr adt 1 AFAT: WA Y 3 AT -
®A 231 gar 2, 3981 19 fefrad § a3
frsgr &1 F o & a3 A waa,
#fea ag sgar sgar ¢ f ot fdered )
&t fa¥ad gq a1g ¥ 74 fF &7 a1 T
A Bt ¥ 3T, ARG AT FT AEA AT F
3r 1 |rw fggena s &9 23 A1 71T

1 g A8 €, gew A g, I &
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Towd gl grit, gaTd agAl & g
agf grlY, @ ;7 @ ? qwIw I W
£ T &Y @ #5177 arazie, dEd, @&
¥ gaw! T3AT AGY § 1 dAT AT AT WY
Tifg? oF gIR FAT AT A AR FAF
A fegeam arew [ agrAr A
wifed | 7g @ ¥ &7 g a3 F
wam 2 f& gm feww fafaeex aga
asg § 1 of e Sk a3 awd 1 &
w10 a8l @ aFar & 1 ) wwar § fF &
¥ fedm Mfreze &Y ag got & frr €,
g @O a1 s snowr @t ow
TG I A awd arFa ¥ gEEST |
ST ¥ wIwT gFEeT § | A A W
fawd suw & Y wtqar 3, s Y
wigar & | A FaT 3 ) I@E @ A
Y g gt § 1 @y o a¥r @7 ag @
fr ag frgrara § gagwig e wngan
1A & gEari § a9 faatma #
ara o8} ghit 1 foataw sl ag aarn
qRAT & | aME § ag amaq AT ATgan
2 | B@ ¥ aniag wuAr [igar § ) am
s ¥ O @M OE & @A g A
fad &) gAY F1 gAR) YETAST FEAT
¢ afew seAr of 7g nEay §, gawr
gH gemeT g7 &) fggrma w1 ag
TG AZH AT AT § 1 &7 G AU
¥ gemEeT F3 A0 avn e
ot g7 NS § 7% for st @O @
Jarly FEA U, FF GFEST STl
1T | TEH 48 A TN qeF Ay oy
i =fg

Az ¥tz I # g o FFA & ;@
FrEf AR AT S E ATE ¥ G wW
WMquamafis@A ) IR AW
=1z 8Y qrearg faedl & BfFw A aEm
1, W o faard) =), o W E S
a1 ¥ g At §, oI HOE
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[ 2o feg ]

N # A Ay e §, v gAeEg
&« ¥ ot ) aeg #9 ad @D w=fid,
WREr Y A wfgr 1 Y AgE A g
a gag @ ¥ ww §, F A qu
g %1, U gAg 3 s BeR sl
£ A% oA A9 F Ay 9 qiw @,
AR TTRATE] FT AIHT W AT 9T
®/ATS TEAT AIET | IAHT AW g @
THET AMH W w@AS E@Ar wifgo |
gfezdl & 3% o 1 A T T
giar 3 1| ¥ TF TW W@ aF sy arfasi
%1, ¥oal 1 0g AE @ gwy o A A
at ¥ X E ag7 & wi § 1 wwwy A g
g zrgw w@wd & | 38% fag ) A
FoTATa a0g | ¥ oF A AE 8 A%
sgEm e i N aw § foaw atg
YAFELFANI I WA &, T M aquAm
gAAT ¥ AT QAT GAEH SAITH FAT
aifg

o ¥ o ¥ A7 gifee g, aw sa%
gadl &1 gare fear qr wifegy | ag
T8 5 St @ weAY & 29 % fou @
T, A F gy A F fAy #
wre g%t a9 , Afew 97 7 wawi
o, SuE gy @ mF sk 9y W% at
9 A AR ABT HT X YW A &)X
amgergE @A, ag A e’ fear amm
Tifgd | madHz 8T gy ggFr foaeagny
¢ fs s dfafedls 2, 9a% a==i #
Gfafadre 2, aifew A, fefelga & aam
1 @ A WNF § IR AT ATIHT
sqrw onAT ifgd | gg mget aig A g,
T am g

&ﬁé‘aimqfe&éﬁ qigE uw
Ay A% faffer gu | Ama S
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B & 1 @l A9y amowr A § aw
TP T fagr a1 I 19 A« aga
FIT @ TG § | B O OF ITH AT
AT 47 | A &9 FEE g@F forw Frar
IFN AT T d & |

FuT #Y 17 ¥ wgar 1 GO I
a3 wifgr g @, oW el A
Fa7 ¥ ama @t &, IT% Fradfawr
am gt &1 e gawe AT av frardt
Fig a1 feae @3 # &) s 7
Faa faadt @ ot Sa®) @1w @ oz
faedt 8 1 feadt agmt a9 af & ) quim
§15 19 g™ fFadt qua S=®r fasdr
oY, Iat a7 fawal W@ @ F@v IART
T AT Q | N @ § IAN A9 faar-
T ¥ 1 987 8 oA fwa @ af g,
9 fgma § 9a%) sy g §

UHo GIF F1 ENNIT TAT 91 SATAT
& 49 ¥\ 3uw agm wsgr e q9r
at | faget are & gg Y wmfedi § aar
ar | STy & gw S fad @ gy geer
i ag g gar ar @ Sar o F
Fdrene Ay wrgdl ¥ & fafres agg
¥ wga g frarg o 0w @ -
T qHo AT & @w ¥k X wHE ufk-
T # TET AN AT FI | T S0 IANN
ardar § s s faa

ot 7gi fafreex & sk s @@
NwWEfouam@ g, @O T w5 @
Qig¥ggaga U o § 5 uw
wIEE §X T & A N6 wrE G e
IHT GO FL | W W® S §iw &
H% A% 1% R 19z A% ¥ mra-
& &, ag gnfer 7 1 & amen @
fe ¥ @ & A1 nodt A ) ;@ 9T
0 aEa §e & yafas S-wifzdaa
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#swmqmﬁyﬁtm{tnmg

&, foad iy vt afafas & % a1g & ey w3ar § e AT gwmEl a3 o

TR g1 | 39T T awgs feww
fafize & @9 2@ sk N amdo do
uHo HIFHAT Iq% F9¢ A a7 FT A
43, wifs o ¥ At frderese
R gz &) a4 S amm @ e Cofre &
FR fedt ifeqn wra afaq & sed
w o femr o ) wfaww @a @Y
Bt ) gaed §, gat A gnw awa §o

FYSY &S H IF 0F T 9T qC-
FT A, 7. AT A T AFAT @/
w3 @, BfFT I7% ¥ 99w qTEE ST
F1 ardl, A a1 gAT W ¥ ad wEr
STt & | st IAAY FHvaw gl faar o
aFar §, @ I8! 7w afafawr § feet g
argd aT wan Rar ;fgw . wfeax ag Aw
F1 Fgad adfas § AT I8 FMar
zq §1% a% &7 fhar w1 gafeg
gan fret 7 feal fedig & s & etar
arAT =g o

T dFe a1 qgRd femr @
faug T qTad I6 F a7 § e
fog, MM ag grifem A adi 81 g
@ & M OT FT w1 oo §1 9Y
foefl ¥ oYw & gfeew dar s foar ar)
#feq s Siee 3ty e AR
wmei B 38 ara &1 g fear g fe
wt feet st faifeax, qaz anis
a7 qrzg-uefais ¥ @mae & g, @t 78
q19 B FT aFTE FT A 1 AT AT,
A 1T oae AW Y g A
&1 o agi Nt odtarn, afow ar
anfesy gg ¥, @ Ag W IR

AT |

R fFar s

T 3 ¥ fag & wrowr  ghear e
F@TE

sfazan swem § Tew s (st o
o fawr) : wwrefr wgiRa, § awv ¥y
grfaal ¥ s o< et & o s
g, eotfe fed ¥ R mrg war Y
g1

g 99i ¥ #§ qradg geedt ¥ &%
fawaf aT ag¥ oy fa=re wwz fer §
wWang § ¥A@ N IWET geEeer
feeaf & X ¥ g wg1r1 Al fawai
X ated § Faw (TgH) & o g
=t fsgg gror 9o o€ oF & Al
%1 o wCaw =Jmgan g

s GraelY 7 AgT rsEll AT Wt
3R aga avE WL GOE R AT wE
SfeT wHE IT § 9 a9 |AT AL oY,
wq fau =i fawomar @7 @l sy
FoEE At ¥ @ aw &E, 9
FwAafid 1A magEge ¢ fE agh
g wE ¥ uF &§ g0 g sy www
agi F1 eFgw 3§ W AT W1 ™
21 s I N feelt g aw F1 we
gAmgImsI@ g & @ 8
s &t 4@} & Tigar g, ¥Wie 1 |
% g @ o @m, afsw & ag @A
wrgan § fe ga 7g7 ©O¥ &% g Sw
ﬁtﬂ"la‘gl |y st mmiml
FELAN@@FA R W
g frar is Ay A Y, g8 W S
¥ A FFE AT IATY T F |
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[« mo 7o fym]

- Wm% THo T:F,o 24 % i’ﬁ
o f5 ag &% g g A )
T oF gfeadz &1 ot aia o), faa ®
PR dw aramz @w W g gho &
Tamar wrgar g fF 0o uFo 24 W AW
e A N T NE P ITF
R #ad fawmga aft 81 WGws
21 AgarQ 7€ qfgs  (New  Rehiar
Epgine) 67 %1 62 FT F a7 fFwan qr)
off @ gAIt Aga w+Y FWE qEmE T
TR 39 g€ IFT ¥ IPA FWA )
wifaw & st gdear @ o€ 1 9@ gie
N HFEERITWR a1 wwar § &
ArAg gzeq A faq amat € w9t 6 ,
¥ g 78 & | TEF WA §Ea ¥ S«
w1 faw fFan

fifezT ATA™T A2 ¥ FA A | Aw
2 ¥ fag st &, frarr sz §
fea oft grgelt & & 3w 37 2 @t A
71 @fgge aff w0 fgg el & ag
W awgm e g7 T F a7 1 wgAr a
g3 | 99 # g9 %) fawrga fedt awg
Fag &gz @ af, 39 F N wreor
qarad § 1 fFdY wTeor qraeE ¥ G @
= g 7 | 39 F w1 gazar gi

q@d ara IR fawigew & I F
81 FGA wg fF o ww AT gw A
W #7 Wigoy FY Y A A 39 w1 =T
g9 AF WIGE WE A AT | YA AwEE
& fw @ ame § oY 3 F1 gEAT awq
g 1 forw wrary &) w=l A T8 agr wan
o une frarge ad aaar &1 A w4
sy oAt €1 s fag faange #t g
F vt % &Y ag FTomAT gw fTvEE
SET ATEY § AT ag) g9 faangeq qqmET
o1ga &1
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F gAY AR ArdY fagmAgT ot ¥ @Y
. oA ¥ & gzew FIwiT N W oA

- & w=t #Y 1 R wrEeaw aEw

Foax ¥ AN qm oA §
T .5 9T )Y max @@ adi
WIEaH qgT Ak 919 w9 feg §, @
39 ¥ a¥ Wi qwifaw § wn wAeg §
S TH TS W 1 AT A=Y T § wA
fear 3=, 3fea sy agdl & &Y Ay
&1 feara &A1 azar 158 @@ ¥ anav
Ffge ar, W A A qIF A% UFHIEH
fag 1 60 a1er 9% FH FA F T Ag
T | I & T A & A% dmfaw § 9
¥ og fear nar a2 & ol fom &0
am g foar | gafee # v & sgor
fie wraaw qiga & a1t ¥ §1€ g @ 2
f& gu &\ 3w “aw G4 gy @, a7
AT FEAT TAT § | ATGAN qZA F ATT
EATN AT AFA &1 WIIT @I 1 TART
T L g aga ¥ FrAEl & ag 1@,
THoQoUdo ¥ g, &l fo UFe # 1, I
T 9g0T A 37 F1 F19 9§ €A w6
<1 | afen ag ava sgar Wa @ ogw
STYGEFTUAIZAY T1 gH AMRT A
fe ag 9% ag, afFw 60 a &1 wig
gr o€ @ e war f A St w1 SAv
ghr st ag femae st fay oo

& gg A aid & w39 w1
AT g I A § T@r JRT & oaw
s wgar g W 5 ogd aifeda
dlw ¥ gar 1 g @iw 28 wnfeAa
Gt § 1 & a7 sfegat § 91 wieFw
§RIT H g d &1 9T S gg A
@A @ & T A # W) w99 &

JETRA FIHY G Y | 9gd S T@0 IeqT-

z7 #, gar 50 FE F FAq F A
Y A IF F II FT 200 FAT AT
7o § ) gt A% T afeAw ST &
gaH Y, A A A A FFA I F
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affa fadoa: g7 & aot & ¥0 78 v9@
@ @ 6 faliy g gw o #) gew F @
& form & F owed § sgfieiwor
&0, fow g @ @t Efwrgr e
w1y, feg awg-gq f arEnda fFar e,
WHIIw A AT far @ AR
Freary @ § oo8 wrgfas aam ¥ fou,
qTEd T & U AT 3T F ST W
Rffmwm s Ffec g d ww fear
21 @Yz @ 9E, W s @ g,
TR @ W oqwew fFaw mam g
gmIR wAE WET & St #Y 7g forwra
Wt g § ¥ @
g &1 qefeg gw 3 a8 wam fear &
fe gn a0 sea ®Y qu w71 wwlAg @
% &1 9 g7 2 € fager, ag fadma:
wWagmErifAgmsgasagfe
TR ® AIEAIET FA A A T@ & -
faorgs &4 ¥ g0 ¥ gare ffar

gadl arw g9 6162 F wa Y
ATHAW AT A1 gW A 50 FAUT F ATAAY
1§ | o) gArt OF SEY & @t X
w1 & i F W g aq § gwfag 50
1% a1 200 F(F Y 1T AN A wE
&, 7g #1& wrgd gl vadn )

afFa fefass adtade a7 @ X
foar &, o 4 agd 6 A, TZ 12
gafar Bagafairgn wx E %
aag | s ag i § fs vra 73
wu gafed 50 £ & qg 200§
Y g W A IWET FY, T F T F
2 qued! ®L F | 74 a5 (Gfaws ad-
gz g gAt § 9T IF ATHRE € F gA
Zar A8 & o0 a® gw A g qran § fegw
s ag § | g@0aa ag § fe o gardr
aifeda G9)a Ty § ot aF ey G5 F
J A 28 anfedg o&\w &, Faw aqr
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f& &1 aY 37 &1 wsgr w@r &, A s
W1 9T ¥ WEr QT AT A glEATT A=
I a4 Y A AT AR FT Fr
qg W A amg ) e g o @
T EREW AN E | "WF § AW
e &Y 54 @dl &, dve en-Ee
¥ foq ga %1 aga aweIs Jeml TEW
W ¢ aga feal & fegd 89 aiel ¥
gg Qs @) 8, forg #Y g awT wY
T % a¥% §, Sfen o gw ¥ o fear §
& AT & wwg-Eie T FRE@Er
warfya %3¢, faw & 5 gordt @ g
F1 oY Af1 g, I9 A qfa FT

w3 ¥ g anfede s @
fou o= el ®1 g7 arge ¥ =i §,
F ffavew § UPE WAz §, IT W
W gH ATAT FIeATA H UR SAREGA &
af@ o faga@ & Wt g, aTT W
aF W A wgd § faed e oW
w9 G ¥ g7 F) gewru faw adh

17.45 brs.
[MR. DEPUTY-SPEAKER in the Chair]

§g wed ¥ afed= Rl & wwi-
fAma F X A Fgar IEar g 128 &
FOq gAY afErr® SR E ) W&
w7 aga ao ¥ a7 afea fow awg ¥
& %1 UF &9 Far qfgd 91, o &Y w90
sYdgr AgRd @ & @ FAO W
g F3 #1 ez @, €A w1 AF AR
amiAIes a1 gAdafsa w7 F qﬁz%
g g® ¥ g9 T 0 o i?ﬁfi @
%t A fgeal # T @ &, 7 G w0
Al #) L fome agieEd § R
AR W W@ § | HIFYT, FTAGY, T HW
Fosar § ftaae sl f° W@ W
I F AIEC A _TT FIREAT H @Al
s . faad T a GEdsor @
o, MWYPEAP T L W H T
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[=t &0 A0 farm]

"Fl ¥ o AAaF ®) of syrar e
& w4 &, Gy e 3 o et
FFT §T FT @R A G GIE A &
for o7 1 Fowar o fiT g N
ATAHAT 7 T | gX A9 & fog IT W
FAEAT ATAT TIA1 97T, ¥ ¥ g Y @
AR q, 97 1@ THR & oo
¥ ag wfeard g & st )

) UF HIANG gEeq A w4t 4 5
ferw dediw reaam N qaa7 Tfgy
g9 99 T WTEy § &R eI wrew
ag Ao ar g § 0 fafae sareal &
T arw & far S & A wewig
WAeT ¥ @ F AR H gArQ aasta @
T 1 mhraw g ar a1 e afz
gt Ay F wiEgS we wf ar &
A agt T WY, IW F AR HEAG
fafaedt # AN qw wdat agt 9¥Y W@,
™ qig ¥ fedt oY faswg o qfwd &
wafaeem i marar gawgd g fs
W A1E § g dreg & whafafa w5y fear
g, feru sieme & dxed @ &
AT @, dAl afafew & foibmefer
9 ¥ H—ArE B, A BE HT AR
dAi ¥ wfafafesa ® & ik ¥ &m
fam $T GEST FT | fog 7y §1 ¥ St
ag A T A, S99 &1 gH FACS AT HT
fqAT W GH, ¥W AG ¥ 997 F7 aga
a9 grft |

wfTrg dalw & X ¥ oF T@
A s wrga §—of gEe qwe A
wann ot 7 €, 5| fodl @ g
wfer e ¥ T-ts ¥ a & waw
W @ Y | G ¥ weAIww AgA T
fmwmd Ty A Ay § 1 Ao I
t fefoe® fef @ &8 & sama
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AT F AT T 4T, A w wLr§
Y q97g ¥ IT AT AT HAT FT ATGH
T s O, WifFsAag aa 1 F  FI91
* g7 %1 o o€, famdr ofr gmd
sl # win O, 9 Y IR AHar
®1 g1 ®T 9@ AW B qu e, wfea
snagutn gz wf g, fag & smagw
YA T FTCEIAT KT FeqTEA LAHAT FT T
iy e Al sTw W@ -
gfear g A8l $T 91 @ §—ag qwEq
gurt @Y g Wi gw Wy & e gw
AT < 1 gW was Agf wigy & 5
wo qagls #1 f@=adw= &, gw o oY
qAGE FY A T HTAT Agy &L,

ot sthex W (orgAme) c A o ok
wream ax 02 §, foa §  senfea @A
AT AT R AL @ANT W E )

st |o Ao faw ; gw twr A
®14 7E F<Ar 918 § fow ¥ woge fa
SEF R Iaw s ag g 501 was
fyaFlgHog A E e gt ago &
feqddem Y ige & @A @A
ay & qve &, WA, ¥ fearddiz gm A
MmETT AR gm A AWM & | T fewr-
g ¥ gw(t d @ W &1 w axg
Ygnag s gnamae &
foq wagd)E facy a0 T, gw A O
® qrgT o X Ay § Wil gw A
&=t § fr garT wawT g@L %981 & -
T A #F o F=agy g, TgT H o ey
taRgMid N e Famd 22 &
30 sfawa o= w7 &1 safay gw oA
AT FI AT ATA FT 9ATH FT W@ § A
ATRTET AN §T GG AT A9A &
foq o% T a7 W@ € F =@
oy gt § w3 v gw 3@ f5 gard
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qagdl # wa F ga g A,
] qU w4 faer | Y @ vy Af faw
@ Tz FeET A qig T gs @
geat &1 89 "9a fedt S ST w1
T A FA AMEA G WEAG I
FT FIGAT & 41 HAIC T HI@EAT
§1—3 arx A g A< fpelh aig # gt
TG AT G

yg ¥ N wez afeqs JFeT AwwT-
e & graew & sgm g § 1 af
AR 9). o, ¥, ¥ geeq fawEwrga o
¥ =i A @ gud 7 A sy (& ofems
FF2T # 9T g1aT § | wgt aw W qA-
w9 &GS §, AR T G HIEA §
#T g% wrer wE A ) § daw wTU Y
GI% T | HrA1T q3E7 7 Fg7 6 00 F
e fafaedy #1 2 er=l | &% amg o T
#1 § e srre &Are fafaed gaat dar
9 al g7 Al ¥ T aFAF ..
(vwagm) ,...5a% awg ag %t fas-
G g gy e Mo A @ wTEm
3 g9 ss1 @ wfwg g IfFT R
AT &, & wrran § 6 SO R K e
3w 7l 31 D@ A grow dw fag arE
% +ft woa § afeT sae @ gaa s
aga I AN R, g TR H AP § ) oge
1T IEH1 TF 741 ©F AT § AT g AT
TP AT G

# ofses FweT Y FEE @
T uw. & 997 A1 90 § | 99 fqww
# ot ot A g€ & 1 & o wgAr gaw
g fs fgrgeama qumiferd foo a1 grea
qE WG WY, TAHT FAORA W A<
@ §—ag o & § 1 saere fedam
o1 9gt a% qare g, s fagwr w9
w1 ot 1 g a1 f5 qeiR fedtora Y
giod ot a=d) @ AfeT W@ T IER
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groa I a=gt 747 W § ared wgaw
wigar g s gl femwd s €0 g Al
FTEA w1 fawwd @) % &1 sewa A
feisedto & s, 9 fagar <@
a1fgq 41 IqT €7 q1E TG & FW L
7 @ W I S @ AR
el § fF aT® &Te o g ATed @A
AT A OF wvE) FEEIT FET AN |
Faae fedaa %1 grera o) avgy @it

wegh a% far &1 @aw §, Yot ARw
Fatr st . T A=t AN 5 R
AT 9 AE AAAT ¢, IEHT HIA Y T°7
gar @ st 8 ad ¥ ag 7w IHTC G S
e FamaFgasgn sgn § 5
ITEt g T@ Ame # oft rewm
wgi aw fan &1 qare §, gn Y g E
afs dgge S ag o @ § R fedt
Fedt mrad & oY & ot § 1 SEwr @
IR ERAT W T df IR g S
gq afaq o § waw s 0y § | wied
ggianfAr M aa= g, ag ggw &
garfas &1 ag +t sg7 wgar g
w7 1973-74 & @z, Wt faw 21 gw @
AT @ § IARY TAET AGY AEA § 1 WA
73-74 & 415 IAFT QF 74T qAA FAIL
A AT Y fr giEr afwad g,
forad smar St wed ) wf| i AR
fora® qre samar srafor gt grft 1 ag
73-74 % q1Z gH IGH! ST AR & |

sitwat @A gwat (wfafc) : ag
Y 79y FJT4T AGT ], AT A qar wWm-

B oy

s ®ve o fawy : & gz smar
§ WX &g FEEi § AW q|@ar g
L AT 91 AN AR N grg ¥ oW
Wit agt W s o (wmwwnw)..,
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ot et oy (@dtemE) @ am
wicEm § fan 3w O § @ e o
qar & f5 7 faor & o faash &1

ot &1, . few : AWC AEE, A
1Y qT wAaT FAT 70fR0 1

oft Tvelter g @ g w9 TR g
FOET B )

=Y &1, Av. A g g

WG aF FEA F 941% §, q@ 9T
U, Ug, 748 rgie R I 1 S
YA F qOTEl, FAA 14 BT TAW
gfea wag srga wr faf & &% g o
¥ 9T R 1 w0 e S w4
A &Y 3 TATAT ARA § | FAGT W g
wiE fawmaa T8 &

% 7€ ara FI} @@ o § e
ZW FEAS H UHoToUHo FT TF AT $TI—
qEr WX &@w @ § o e oreds
fedis &Ym | ®1@ WX FOT FT 9 FX-
|AT AT TG TR G gAE qgA ¥ G
BT I, AT AN dAAT AR § )
g9 IO RT A @I F Aa § R
fargiy g aftm €1 § o ool 0% wEm
ot faar & foed 2000 a0 & S9 F-
& &) ge & fzar aar g1

U9, Q. O, ® Yyomeew ¥ A #
e AT g § % g gad  smEr ok
¥er fewrsfn o 2ar wgd § 1 it @w
Q. UF 24 51 gig $3& @rgaee TR
@l, g 9g Az @1 g 91 uH. q@. 748
w A ey gw @ Newd §
€T 1A & X A giE 9% @ § g
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q1gd §, A9A4T Aew fearga aarm =wEd
g1 gn wigd & 5 gard dew festrafam
# gart sarar § sanar o e s gt
TF ArgHET NIFAT A JG ¢ IqH!
AT F T AU gATH W F W0g-
gee N § a9 9T I 7 a7 |

g€ wgrer ¥ ara gfaar § agdt
@ ¢ @ awg qddfeea enfam amar
2 | xafed sy go wrgder WesmA o
9% @ ar gw 10 15 3§ /T €1 98 @
T gfrar & a2 a9t & guEaw wA Ag)
wT g9 | wufaw & @iF gw gad s
¥ eqrEA & ait ¥ FET gy &1 oF
at fow femgfan wear =gd &, &R
gl am  gfefomedmm wwar =rezd @
foay fomd oY oof & g % =g
g g A W &

q¥e Qo QFo & a1 # OF q1a aAr
Tgan g 1 Maw e, RaiE § fawer g,
wg F@ ¥ wiwg T wgar g faedy
wiAtT gzt ® 39 wi@E F1 feafq
%1 8 WA g Wy 1 afrema o amé
# arg 1966-67 & vs. u, uw. Ft vafq
34,92 w0 41, 1967-68 § 46.44 03
¥, 1968-69 & 53.93 &g 41, 1969-70
¥ 66.83 3 4t sitr 1970-7L & gwrwr
war § & ag ag 57 73.82 Fqz @)
FTER | A T SR AR W9
T

a7 9 Nfez & wivd g fol
wTd | 1966-67 ¥ um 0T 29 w1 &
sifez gam, 1967-68 ¥ 0% w7 30\
%1 sifise gam, 1968-69 & &t FA3 22
@ w1 A6z gan, 1969-70 & dt 51rg
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si| &1 gifee gar 1% 1970-71 -§ qiw
w31T &1 sMfee 1% 7 s §

I IA 0T 0w F I A
W FgAt § 7g a7 & 5 gy @A ag
¥tz =g g &1 fagra a1, i
fazm ==t gar o1 agT # gw S
a3 ¥ gar BT ¥ AT FrEAT AW
¥ | 39F o guA T $T faar § 1 @@ AR
uw aar faaw aam & e gw wieaaE §,
g% #ra g & famfade &3, st gk
ot FIE ¥ S A FEgAq & S o
gag ¥ fF ary 9. U U@ G
T 9T 9 F A IaFT AT fad,
HYT T ALY T |FAY A IR qF AG
g e ooy &d & gafas g% <m
& | Ay A ¥ arwr @ SR S/
NGT qZI7 7 BT FX )

wgt a5 Tmfzen X & 97 §,
e fol? @7 e i 9 9w
afafr ¥ 118 fawfesr #1. & 1 3% & .53
et atx 7@ fawifeat £ g wr fay
2 st ont 65 7w 1g wE § sAw ofr s
FIAAT MEH § A IA O AW FET

=g € |

Az ¥ fou it gw AW o
a1 fesreA A@ &s @ & da@ ¥
amr wrA & 5 SneR § uF §'F wt

% a9 gw woAr dEEtET A § | 9T
1% %! ged A 4 sfeT @ e

goa e wsd § AT AT 5 =
ate AT N A= g 1 gw awAr fee-
1 &% AT g § AT @ T A
et Famr g )

VAISAKHA 7, 1892 (SAK A)
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agi qfer® dazT A1t v gt ww
fou & W@ somafea 3 a1t § ws,
1 AT FEAT A1gAT § 1 IWE A o4v |
B EEE @1 @ WA garaziAEE ¥
F AT 17 F WG A JqRA 14
FUOT A 21 T 23 s At 23 s
¥ 31 0T I ara A § 1 ;A I 1962-
63 % 3.3 F7T F1 IJMTA 4T 77 TIHT
#T 24 FQF g1 T R | ATE AT FEIRA
TF AT § AR W FEF ¥ @l
&, gum & gew A1 B qArar 3 s
agi ¥ wagd 7 onfrafer o F +r
ia} & qrA7 1 wiw &Y 97 | FEF AR
st wugd ¥ @q @fefedtz gar ¢ o%
Fgart wagdl # gugd age § ek
T g@EzifAF A wwgdl & @ wegr
sragre fear & 1| 9l @aw &7 agr aw
a7 & at dto €0 qWo A 20 qdT AAW
fear & ot & w17 & gafas gad sarer
drg & 1 e £o uo F1 AT W MzAWA
T@r, TG VT FTNTEA g AT AR
1§ fvsaq g, g 93 T8 w@r & afe
ag arq wiw< § fF agi Y g ende
SR FW FCN A@A § AT FIAT
fesnga wvar wgd &1 faw avz & go
To T®o & FAT F@I E s Atz &
dto §o UFo ¥ WY FTAT WY F1 @Y
@ fou oF T s @e @
gat g & wifsgae wam g7 gm
wet mredE alr Eiffedts wEr
AfFaiizg 3997 1

= & 9 @) @ gomig @w R
arda O & ak & sz1 9@ §1 W
wraAtg geedl 7 fifltz F ae # wgr a1
% 3% sarar angar § fr oF fietz gam

At 3 AT 1968 ¥ qry ¥ ST An)

g fisiz 6 7 &1 7AgrUw & gET TA
F gt gro oA f g ST @R
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[ =0 are frw)

drat fisite 1 ¥ HY IRFT W@ §
wgia%s wawla ¥ @GS g, A wFA
wrgan § f& 3w & 1966-67 & 5.39 &A%
%o ¥T M=ayw g4AT, 1967-68 ¥ 6.93
FUT o HT SAFAT AT WIT 1958-69
¥ 10.71 0% 5. &1 NTFAT gAT | ¥
#1 qaea § i oifeea & sk # ag
IW §T Jq1gT AT {Y wav g fadan
gl FY AWHT FTH W A wICAET
wrea & fag fads gar s 0

18 hrs.

7 g mEq O IRaATT w7 IeqT-
g7 W ag1 Y, |ATE FT A T H A
T g ag W o agaY o W 5w
FIVIA T TEqEA FIB aFT & TGH & |
1966-67 ¥ 4.87 #01T ¥. &1 WETHEA
a1 Iq ¥ a1 1967-68 & 77 6 (T 29
@19 T F7 g, 1968-69 ¥ 6 ww 76
5. w1 AT AT 196970 ¥ 8 &0y 50
wTE %o &1 AT |

mary faqare S I g, Sq F A
wrgeae foeed gu § ¥8 & o wiaw
grar § & wrm Y gy #T gH wEl "er
7Y g1 W@ & 1 gL I WU gHW SN
93 ® §1 1967-68 ¥ N wWiewww
89.69 Fqg €. FT 91 ag ¢ F  1969-
70 % 133.70 $AT &, & F 14T AR
T fedg afess ¥xey wendfew @
g9 7 3= faer 579 v07 66 19 ®.
&1 e g 1 A faw @77 W
frar 2 1 za fo6d w7 ofees Fwec &
HTBINAT g AT §H B F7 ¥ F7 T H1E-
A # A 0 e arfgy s A
wifge fe g7 3 wrer a8 & g
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73t g5 fead gz WatHz & o
g i Fatd § wamr A
wgAT 1gat, AfeT Far o= AT F =
qr A s xAlT T @ AT F/ _E
WA aaigf,3a & waw § Q
% I FEAT WgAr g1 A W Wi
AT 9T T ] | gATR Q1T F 1961-62 F
372 o1Te g Eo NIAFEW Y YT ATH FAR
FE A IB0OMYREEr WA Iy Ay
o @ v fex §, 7€ A AW 37T W
R ¢ frg & wxf o deadt 3 o A A1
X T 59 W amfas a6 ®1F 1w
i A faargeg 9T &M frgr @ AL e
¥ €0 g a% goaar fasfh 1 g frew
®T AT 160 g0 ¥ ey gw argy § b
¥ 38 ¥ qong oY gure dwifaw & §,
A F43gy o ¢, 37 ST A
9 HT AfgeFi v F qW wEx
fawr a7 160 FOT %o AT HRA
CFEA H | §9 §Y §H A AT 29 H I
& T@ 0T qATa § | gurd AAREqor Ay
agdl ot @ @ A gw AT A7 Awifawi
Y FF o W@ § AN I qgraar ¥ AY
A AT T A S F I N qU FQ
arw@E

Tgt T 3q qreren ag gk d e
W g AR § gfared &
U q1EAT ¥ & Sl & sqEr  @gAvT
AT Iag T AL g A
R agatT ¥ geqr #T § 1 g WS-
fermagi arasy §alc o ¥ @r%-
feza gart agt a1 asd 1 1 fedy
fafae ) 97 & 797 fas Y § 99
# ot agx ¥ efeg § Ok @7 wie
73 ¥% anifeew {1

siwet M gwdt : aET F § A
fra 2w § 7
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ot Foto faw 1 q1gT ¥ A § ¥z
LI MA@ FT W@ g1 A3 TWEQ

gatfa 7t & 1
ot tha o (34) : 57 & fadaht 7
?

it Woaro firw : fawit 7Y & 1 faerr-
A at A gy gaf Ao A
ag gtor afan w7 # v 0§ § aR
AR § FILAET gAy o1 | |

§g gzedi A a5t 9T e afaez-
qo & At § w91 91 1 gard Aify ag d
e ga a 2w % ) F a7 gva § I
®1 a0d | gW @ ¥ 93 wIer g
fr ag w1g3e dw2x ¥ qaman § @ afews
i ag e § s gu ofemx e
%) srafasar 341 Wga §, ®fev forw
ST ®Y gW AZL Y AT § I W AW
sTEAe JqeT a1 ot &9 I g av W
I ¥ aAqTAT WEA § AW I@ A g
qLE N AT gW IT W AT WTEA £
faoft &7 &1 wiT @A & foq g wom
BT WTEA &, IT W AFH AT 7 §
SfFT &6 ¥ 48 Twawgd) agl g i
f gu a9 Farai # 4 qar ST A
®1 argL § Hard § 1 gw A QG g
H fasht & % & mdT a7 gy £ W@
ar at ga fedr g | aaw AN wF
a1 fee faa srasasar § sat Ad) a1
asd § T go% § foq F1€ ggu e
& T8 wrar & faar AR § TE §Q@
¥iggfegam A &g aa f w§
ga a1 rgr @ wredT A afmE ART
#, ag ara adf § 1 O WA §
qias # oY N gw ofewd v q Adl
maﬁg,a‘-{fﬁaﬂ qIgqe L
ﬁmq@a“ﬁgsﬂiﬂ am g
QY aea & lax 22 wUF ST AR AW

VAISAKHA 7, 1892 (SAKA)
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¥ gt 42 O F AT gWA WTEAC
JFTF At A1 77 § 1 s AN A fam
glar &Y g7 o= #1 g w1 s @A
w12 39% fou &1 geRsd gn Y @+
sETRAT I gz g fe @ @Y w0
WA NG A e # et A ¥ W
F 1797 ¥ N § foermt it aw g
AR WA A g o R gH gw A A%
war fadalt 1| 42 $0 & ndT ) g ar
¥ § e dag FOT F Ard AQ g A0
wigh 1 fa @it ¥ v ¥ g wgam
faar &, sv% gw WA §, I EW
w9913 39 § | 3N AW #) AT wH
#Y siferw 7 &, fadel gm a0 § 2w
=1 ggarr faar &

fedt & favmr 7z g adf et
Fifed fr gu ofews Aae< gaw! g1 F1
AT AR § IS g gH  ofeew AR
¥ faw wwar §, ud A § ¥fwT O sy
agl faw awar § st faw st g7 T
¥ Wmd §, € ¥ gH wgde [ A
&

Wi faad s wgn
g1 7t o s TsT B gad aga
gai @A g 1Tt § it gre ¥ um
gltaA gar ar | A W R
e ¥ gafEw ¥ aEwr Ag gE g
afrr gaaifasm w1 2 § faat a@a
gé g felt M w=el &1 wraw Sadl
aft gf & wWU O9iw gAT IeqiEA
o 4T § 1964-65 ¥ 30 F{rg &1 FeqraA
glarar | A 138 FUg &1 g W |
ggIa gEa W gaT & w7 5 ghar &
A} 2 # gaeifAee ) sag 9@ @
g o @ W § I 97 999 qE
0 gE & | A0 FHE A 1 wgwA fwar
qIGA A AW E, WY Af F 1 WA
A 7 faaar sgr a1 @Y WA N gm
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[lﬁ Fo o ﬁ:pq]

o § 1 367 79 T AT W qArATT 6N
T1a wE1 4 | g wran § fF 99 gRg ot
A AT X | Qe w1 gmnA, Wea,
o dto Newrs gfeaadiz anfa & amwar
¥ ) a2 g 1 ¢ 9W 9T g e
ar gFm g1 @eegfAdeT & faa,
fadt ghragiiz &1 qiegg e TS
fearddtz 71, =3 w), gfem %) G amif
oTfe #Y W& 9 IEH! gHA T HLETAT
&1 R F Frr gANy e gf 8 gt
aw atfefezdfze gfragdz &1 qraw &,
21 svgzex Ad) @@ § o gRAr W AW
¥ AmA 71 150 JETEF gw NBAAS
a1 & gaafaam § qar FT F|w A

g1

gt a% fade gar & I97 & O
g, T @@ 97 oF Usd & A1 ok W
faofl qraTT FATAT 9T, AT CF AT H &
fagst mimA san @ 1 ogt aF o Ao
7 grawy § fow ®1  Fqg <Steg @ o
MagaY g 9w A 250 vy v fadsn
qraA =Tar &1 18 a3 & AT 97 gn
fazaT zgea a1 SN A 7w fadsl qrw
&Y "t iy w1 1@ T ) gFE AR
F qam> § guru 2w A ¥y F@ar
o1 @I E | TAFT FewEA WY qgar S
W IAFANFA I o @
fazait gar forat Y aifgg 3ad #w
gEAWIT & W g

gaRfran & faq fead st fedda-
ez qv gq W fady o fear & 1 faw wrgw
wizag 2y E IAM @A wgy & s fomwt
uee fed3qdz 9T H9F) G961 &5 &CAT
FT A0 1 a7 af &7 = 2fld g
FFY AN AW [ A wgar § fe
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1967-68 ¥ drad ox WX FIT FHA W
T owd fear 1968-69 § 12 w7y
wrar | fagd @19 14 0% ST 1
gEEE A i BT WA § ) gw
T § i feas oo feddiiz § faay
VAT G oI WTAN WY AT FT IaW
WA SUTRT Y5F ®Y HaEr g o faa
Sl ®1 gw eI §  Argde 2 §
97 ¥ ¥y § F foraelt smont e g,
fagar swea g, Swer ow fafea
WAz T 0@z a1 N @z a7 sl
STt W fast g as w1 @ wFW
Aoz § ) = § 37 ¥ 0
&9 FgarT A qEd § |

et &1 FeqreT Wt A F g
ot gy § 1 qgd wfy av 10 srw ey
T 9 ¥ A o e F oA
&1 7\ & g e § fs aee
wre Aear g & 77 o AEAT | gW
AT CFIE 9 4 6t Sifaw s Q@
& | 9 oxgNe fwar ot § 1 varEr o
N g7 ST AEA § 1 gS Wt w-
faem &1 qrona 26 wTer w7 AET WA
a1 T4 are qfs &g &7 Aq@ge FAr
EH ITATT AT &g T § 1 WTAT HoeX
%t 9 FZT 47 7 $IF IEHT W LU
a0 afer oad 9t gv oA @ @En
wgt as PRIE 1 gaF § IqH0
g ar f& 1975 as 380 Q¥ &1
I FA1C g wifge 1 afea gd s
gfE1975a% g wiw & FAT
A AT FT AT

Aagdl & aw@ A & wgw wwgan g
AR T FAT 1 &1W A4 F9 FQ
g1 e wTEE # g wwgd & @9
e aga wgL @ &, NS @E 1 &
% AW geae g 4 dfeT s AR
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PR Ers NI R E 19 famwax,
1968 %1 gzar= g€ | 3w geT™ AW
g 1o Efsaga ¥ oWl &
a1y gay g foar | I8 gad A
¥ ger fear

19 faamaz, 1968 Y #as 6 qxdz
wagdl A ggara ¥ W fear a1 | gwd
fewm Meqqa faw § smm It gne
il F faeg aqaaATers waag f—
T IF AFD ¥ gErar @ AR W
37 FY NAWT ® AW G, FAA FOAT
AR eI A A W T F gor A
7% 98 Fg g0 g § % a gow ag
ERF ST H & fad wir sl @ | o
§ s arst g ww oo ¥ far ww §
# g7 wregiw safemal & Ffaw
&, )

% a% ag fona wr & f& gard
sqIEaT anfeda Fae #-ua § A —
drg-an faeew sxfea &1 o oy &
fe g0 & @it 20t & fede wreami &
¥z s emmyege Afew ¥ g WA
aifeta wazdtar &, fto dte o YHo W,
W e &1 O qATg o7 AT A
& fs 9 fyaqr 19 FLm, 99 £ IFAT
gagdl fadat | 5@ aX # ow Afgw A9-
g8 a7 TN I1AM 1 5w ¥ g wT
|l ¥ S1EwmT qg7 |

W AYA FICATAT § FHA arfefadaa
g7 daAwde & fagia ®1 +mff=Eg s

LR

% A AIE 0 @RI EAiag
Fa ¥ e gaay

& do Ao fAW : 3=

VAISAKHA 7, 1892 (SAKA)
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FAg ¥ W19 g g =Y Q@
219% grirg ¢ fr wfasg & W1 gF s
&1 gRA fAdwT | g e ARAIAT &
qugdl @ A%qUA & arard & & 94
¥ wgam ¥ S0 A g9 39 feafq #Y
sier &< art § 1 g7 o af faar Y s
I g adww feufa & gF aweet
agf & 1 o7 Y gz w7 F@mar g, At
gfegm agmam st st §, Afsw
s & amd &) W7 dewar g A K wghw
F7ar @ fe gil et aga st oAt g0 &w
aT% &g ¥ gasr gz Ty £ |

st AYr W (FFT) o IeTeRe
gy, W@ e & 9 sfadew gEn
& gTar @, 99% ST ¥ g 59 ana
&1 fors foar aar & s g amw AYfa
wif<r % § | 37 WA awEl T 99 9T
g et @ & @awar § o5 and
#aEQ ugd a8 Of =ifge, sife
aifa & qlfs awetT e ¥ A9t et
Qewrar gfoe & oY gm usda fga #
g o Al § gy A mfw A R,
afsa 9w g § fr aife w1am @ &l
ga mifig A Afa Y 9.4 @ aF, 99 &
fou gwrar grEr sawg, gEId @
qfgdt, sgfas v afaa R &
T FET aF T 1 AT g9 FIOIT F03
ot 1g & ag gww faamofig wasa
¥t §5 wIwl A qg |ATT ISAT, AW
Gagaaraal & fe <tT & a1 suar
T F@iz ¥ Jaw & AN Y FgAT FT
wg zad ff avAgf g 5 gw aify
w1gd & @ #1f as A8 & fr g gz
& =1gd &, afwa @ & i 81 g5 79
gt arfeo e sw gz & v w Hew
quifag Y adf g =1z 1 gafen ¥t
feafa & ag ga e s 4 f gamu
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[+ ¥z 1)

e fo guar & A ¥, @ ude
gdq F guar F i §, @ wfw ¥
MmAfFN T rmeea g € ax
geadt &, g afs ¥ am A
g ot gear ¥ faralar gier ot e &, wg
areret arfad gar § 1 99 fasly & w1
gl s | gufeq 99 grar ¥ srTEE
9 fal e 3 4 weea & aifw gardy
H9aT, W AEEHAT ATGE § IWH
ATAY ®7 ¥ FH CRIT F qAT F wy A
g1 & &g 7€ ara Td 7 @ g1 gwrd
qUAt g & garfas i g a s
2| UF avh CIYTH F AT qZ HAS
g1 {5 e fagra §, ana gfaa gamg’
I qa13 F1 wava ag foer s

FUE: TN A4 gEEA: AN Y
T wed 7% wed wfy qaafy o

#g % =rdf 37, N3 90 aTH WX FA0A,
ARG, WA, WEA Y wgwa
"I ardY § Aorge g 9T wer § o,
ga At & fou daiT § 1 59 feafa §
gardt gear Afa 1 gae § g agy @
ey § WX & gawar g & ot wf-
3z & sty o %% wgedi A N faar, 9w
9% g WAT e AR T ) &, 99
9T 9T 2 1@ &, gH 9 9% WA w7 94w
adf FT W@ & 1 9g a=w R fs garwr a@)-
fgat & wgt g1 2, 4@ gU &, @AW
AT AEN & @maawdr W E 1 A
oiffea & at § a1 fas arfeea &
ey ag@TuU gl g A wAI g 5
gg & @3¢ wgt a% §ar i g, ;W
7™ sw §, 3fFE I F FreOw qu
fiF ae g1 AR U F afeaam F
fag, gk ez #Y @Y Arq §, I AL
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# & 7Y arm, ag s &1 faw Ad) @,
S srefiz 7 feafa & a7 snwe aw
FT-RAT 7ET AEA N wfeEa & A
g § | e aifeee ¥ aeT O
g feare 9t § o aga ¥ S agt
e & Tawama &< & e forw wmane
WCRF FT &AW gAT, qAY Aargdr
WTEIT 9%, 3% gaifas sfie ® agt
srar wifgn, avgfas s 97 ) T8
sar 71 P adi R a @y avw sgarfaal
1 ag fwar gar @ 1 <ol A 3§ awq
FTOT ) woe #T fear) g@ @
F oy wm # wfes 7 &)
darr adf gu skt aF  aAg
arusgardt afsq ot wRT GgIEC
FreIT #Y wra w1 fgemr A8 mA W@
2 | 3a®r D@, HArT F AT 0F
FryrsanNE gIET, AWE N gIHIT
FTEAIT &Y WITA F 7T AEN mAdY | g
& Y, - @7 e qfeag § SR
weard qrg ®7 fegr fe sredtc & wrw
T 1T | ¥ 419 F) YSI A GH FIEAT
it o a1 ifFea@ & gg & arg &
I a1 gw T A g a1 Ad ! F 1=-
fou ag gar T1gaT § fs TR gW IC
ar gWIR B AweEd & feamT &1 @A
Wt 33m, gErdt g & fTwor w1 Aqs
oY 33 1 9w F W 2w IF § 1965
werd ¥ 27 &% anfewr d g ¥, Fz
famm wafowr ¥ A § 1 93-7F A¥fowr
# arais7ad) aTFeqm §, 97 a% fqoma
¥ grygiegardl sgaqr § AT AE IAF
foq gz smrara A AN H7 aF T Y
ot adr afer 3% gageA s ¥ faag
wradre M AfT # 339 1 37 A Y AN
#fa g ¥ @ F A WAEE AN
arer, 35 fafaedia #1 afer, g
fagara &1 aizr, Fifr ) awer &k
W 98 Feifeqr #1 aie W W@ IS
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T Tfar a9} ® ofyar a@t & e
72 & 1 o g3 FEErT A Fagaed Swif
FIIIATAGIE | q@gl F oF aTew
T1aT FY @ fwar A qaar #1 gwTe
¥ fog dar gamt agt ag sTF @ § 9w
T YA & a¥ ot areweifaw & ag
FUT G AT T A wUAr N Sfaw
FW W@E I wrna sk fagaanit
oar &1 o7 @ § afe war &1 gear
a0 & S & ofrar ary ofrar
atel & gy # &7 o ) afz @ a@ f
g gl gwEr @t arfeea ¥ @9 37
@ ar o §F aw@ T ogwenw ¥
AT FY F10 N AT GHF THA | §H
T &Y @l S araw § 5 ogat dng
qAH, g & FAefy wACe Swd A
wydr uF frare fodll forg § o ag
F97 fwa1, 9z 59 @ &1 Taq g0 74,
A AT § a3 W W) wge A §
feagag BT ¥ 4, 30 a9 a® wiA
g'aafadl 1 I8 Gag w1 AT HAATT,
AT AF T FT TR, S F ag T
HRUAEE, T GARIE 4, T Ig-
garez@ar 4 | 4 agt wrrar i wE-mwe
@ 94 ¥ for @ wfgd aragl | dfew
7§ &9 wadt gw & foq & guar
qft ot § wa@ wgAT 1w IAR
ger &1 gré iz a7 $T T@r A4qv
2 FarEr gmr Iwa g, faegw W
eIy guTY WA &, fawrgw & ge-
ofadl ¥ award ¥ T q&T 93 AT
EHTUT YAT =AY g §Far § At qATLd
ER FY FITAIT FT WO FL GF7 § HY
WA EF asT § 7

ga fac, Sorsms wgna, & sgw
HEAT f—a1 R gF P AT, A IW
T ®RV &, 99 1A F1 gAmA & fou
w7y & gd feurl @l & dmT @A

VAISAKHA 7, 1892 (SAKA)

Defence) 414

gzaT w17 § | Fgt ¥ faag 93 ar &,
74} v gar § e aw aF S famia
FAT &7 777 gar §, W@ H @ A}y
oY AW F19 § 7 4 WA A% TR
gk gy & 3, gart Ay §, oy gl §—
St fgear Wt gY Tar —%@ W qAR
far e At o a7 A & wwa &
%0% qfadi & sz s A Ao gon-
ofeat & fasras w1 dar o &, 9% a=
X F7T §, F71 AT F @ F—wifaaq
wer Al BAE ? aTrEw HARY A
1T Afadm A fe s gar
ge & W wWrag ¥w Y 9w
wdwr AT faeT & s & amw
gre afwg 8. 39 & aw0 § & fow,
weara qrg & fqar av, ¥feq @ aw
faws A1) s ar | ¥feT 99 & aage
oY gart St AEE ®Y 4T OHAT A=
t—awher Wit fazw Tvwdlw §
mwa.mirﬂg.sﬂtﬂm
u% fagw 39 aw gaTT |1q faam, IgR
&g arar § & Zikfetfam g, smEn-
% few & | 7@ ams § SN O, g5 92-
fraw & same 9T Fur AW &7 goar @
art g1 gfoar e H A &, a7 o
9g¥ at gfame w&@ asl & fraom @
aTa @vdt § | oo fagaam & feafa &y
g 2| @ g, femir alx & @1 & @
g ¥ 49TT g1, TG FAF @ FAT &1
Qe @ara®§, ©@F ® a1 T @,
Hfeq aaac ga SO w0 st fawrf
AR ¥ darc @ @ fey dam & 9
afw gma g3 M fams A awd
200 a&T &Y gaTHY § T ATA gHIR
3]T ¥ T, AL IT F WIE-FE TAT I
s 7, AfsT sawr wgfma ¥, 99 %
ST F qgT § AHaL Ot T gAR g
wYgE &, AW FWT ITH0 TAT IV ]
aifFe T FRATH g M AT H I
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& oW ) Y gz g A afeeaa &
T FT WIS A WIT A7 T AL |

T forlt & s wmgn § e gean &
wray ¥ grwrsgarg fqady qeegas f
@1 Wt w7 gw A ¢, v gy &=
% qg LT AR FART T 7E § 1 M-
&2 & mAN ¥1 7 Nfyr—agh 1 0w anq
wYe wqd HEHr weufa Fgor oAl
famaa #§ dar ¢, afew sQeIfa FEare
3G TC T AGY A | AT Y A DT
o gy, a7 g @A & wr @lar, s
&g 9g UFwfad § g, a7 T@d ¥ wqr
grar 7 wiw ag fawiga & da1 , agi #
TOR A I ) wow Afew aTr faa
g ftgn s § fr faorga gt
fea & fam® adt &, ag gma orf @,
FArE A & 1 Iqree WEEG, XY FEar<
ot arwr gwI wfat wr 9@ & for faar
sy &, Afed s A1 gEare ¢ aray
1 W% T@AT &, @) 9T W qgi VAT ¥
Qw1 Fiar ¢ aifF a@d a @ ¥ 7 937
qg |

ITEAE HAET, WD BT ¥ A
MamY 10 7Y &, SAd Mar-gua-
417 0F yyE T @aAT § | THI-awHA-
& F g F gq7 A awdsr AN
FeFIC ¥ A 5y fFar, 3¢ gw s €,
=7 %1 gifaw #33 § a1 I O faar
9z ¥ 29 A & | FART gESTAIT ¥,
en%! fass o & fod g o9 gaw
¥ oiq vt g @ AW & difama
FTER " A1E ¥ I@ oy@rd 1
w1 | F37 & AN, A gH J717 frer §
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A" 1970 ¥ fadw fowr @, Amd®
aadtar A fasaa Y gew iy A
T F AILT FT A EF wrady | wiA 0
I qrEdT § Wt e gfafafy faar
I ge wrar &, qgi 9T arwy ot MNwr w5
wfafafa stqz & sda % wgr @ 5
wtem gafraw A8 8, DEAw & KA
1 are-arT &% gare gaar afew fada
HAY gETT &1 &7 Avan § | & avar w@0 g
fir gl 397 & fax zawy deeredEr
T Ag awRd, uadfa & feers am
A8 R | AW g% My T 77 #7,
WA P F g W W@ wHw T
aagr wnar @, gHlfag & o ¥ @ g
IFH AT & gAI WA AFU w1 AT
T3r fgemr atrwr o wigg g—a 5 @
7§17 FW @ § A A W wT @
g &t g% g3 &7 Iae Wl
w@wifes ¥ w9 fRar &

T AT WA FT HTAT | FiAqT W
st g 7 fag ax gfaar &1 g7
g, AMAFT, FUA, FEH, THAT, 47
mar #f5T a7 Fa-a awa § gy 9w
#Y tar a1 frar & | Nfag) A ag w@T
2 afeT gfrar #t 91¢ st afsg AT AN
qErsA #1417 §9F F 9gW gAC AT
IR 3T formd arw 91 gwit g wifaal
%1 7gf aT gar &7 siar g1 §F 970 §
fE arnd ¥ 22 @l ag A #@7 ag
grad gar & & B § gart Al @R
AFETH F! OF AT A AT @ ? 0H
Y IART FIAT-GIAT AT 12A-7ET & 7
WMHATTTLIZ F1 qLEIU FT AT AT 74
AT AT W T Wi F w7 F 0F
gy By A § AT ;A agw 7
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dfem gar gt s St gEed) € oo
otge & o fF w7 araeTaE # D
gt} wfou & e amar g fs # ame
arT g3 Jarar dfwq qrar w4 TEwr
Mo FTad &1 & Fzar ¢ s @ aa Ny
wry <ifaai & @ifed | ag afada s
asdt § arifs sy ¥, 737 & o 9 3
¥ A1 |rd | A8 8 AmHeT § 15 gare
wardt 1 Far 1% gur ? gy & s
s Yoy ? 15 gmT we Wrd afed
AT g A 9T A wrE | g agge ¥
#few fad oF Jam &1 gare § faas
fF Sl ywaT s |

THHT OF AT 9gg N § fF =R
AT WA & 790 gL AAA ATH 6 9
®1 57 asal #1 aew @ A1 o 7@
& W< 3% 7g foor g & fe s amn
yat wrarydt ) wfew Qe wr g ?
Y 9T 9 WA AT E AT wS o
fedfes s qar sgar &Yas @ &, S
FwHAr g ¥ waw wway § e
w &Y g & fodr gr Al st oA 2
@ § afsr ggsmod Az 93
TAr MT 7@ §, g as9l ) 937 § fon
fedtfaa oft 78f fas g1 &1 wwfew ga@t
sfadt Afs Y aga wE@ 0 g F
fafa, gram Y woga 5@ & O afes
Afg F1 aetT & AT JLar & AT
s foraf gl Naed g1
# W AT AW §1 A FAmfa AT
@ed 1 UF 419 (ASFT (@ &7 g9
¢ | gafsd S &1 w71 f& fade &k
Tavr ot @ SfT gart folr qo @ed &
T & 1 fww wgh o AU @ 9€E fAy
fa® g dvar wwe a1 K€ @A Aw
T FFT ITF gEAAT g7 AL F EHA
2\ 353 fo7 g miw & R &, 99
¥ arzed) faarer #§ afeada s @
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ST o gm oY & sfeaT A aAmA
g gT%t grar Y me) A Gt 5 eE
fomar @ 9 97% oftar # ot gl
g, ¥ @ a1z W TEE of@n
%) 2@t gfamid & st ) g ¥ anw-
19 FAT FHT OF GHA qATE A1 13
1w 98 v agh X AT 1A qw feam
Q1 91 I8 FAG T 0471 41 & Ay,
9% ¥A1 & A1g B, gt & ol wA
UF X 9 F ngh afew @ 13 qEy
b A W AT AF TG OF €@ 9T G
T FH § | T g T HE AGH -
€ @ AEA &) gar ¥ am &) gaa dw
gest e IM L 10w qF & fer
ow €Y A1gR FT AFHL &) Ag 4 ;AT ¥
|FATE | GATRA X WA H A qgy
Fgl A AGU FT FIE qrHim gl g,
a% H%Y FFHL Y, AU B WG F AR
WY 9w qt Yealhe oHTE T WE &7
wraet @, fag aa & fodr qoefa 291 &
Y Tar giar & e £1¢ e F ame o
AW frsosgar ¥, 9 4T ¥, §O agH
] wEAr ¥, ST & I 9T N fear
w1g, Tafeu for & ag & f§ smi
@, 91 oo F A H1 gt W oA
mm 2 aF 1 and HAT foari #®, o,
ax # A #F £9 § S adl oAy aa
1 & s wear § 5 g e ¥ famw
2 g@ @ia & f& s F1E arwas s
fram gn ¥ at ag 7 @ {5 vdt ¥ =
ERIIT HEAT g AT, FAE 418 W TG
uw wmg gAarg § gt Aw F AR R
qigst &, @ Biet awa A, TE
qaH N A gt §19 =@ g afe
taT fraane W & Syt & A8 @ ¢,
I # ey EET @ @1 IEW AGL AW
¥ a%a ot 9% Wia1 § | gafer A B
¥ e d qy §, W ¥ ofwma W
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[t wtiwzT &1

e E, SR AR F AU e t R @
&l § WY 98 A § 99 § = gl
T 919 giT T F

it guTk @AY WY @rF ardy, W
waia oF gee  fam, @y arETe g
¥u Fgn § & wwsmndy goww ¥
gfes ¥ T AT AT ¥ AN B § 3w
¥ o wgrae w1 fogar, aresraar w1 fogn
qzr wvar wifgd 1 7 g G wfgd f
¥ AFAT AR gR fawgl s uw g
43 ST A ATWMET AT @ WA | =W
fearsr X qeqw ® faawafa ¥ s A
FTATT 9T AT AT 7 T 67 |

g § Arg guv & a7 w71
g 8 1 10 %o F2zr¥ ¥ @ TN o1 | A
ag a1 uF WiE g | F1§ A W@ g
¥ A, vaw fagar @, & grar w0
# ow feedt foct @t Y SR o
faat fF 9z §9 X A< T gfed 39
# fag #Y G 7 faveft | @ faw
# aftads N wwwm @, sEW §9 @A
¥ FTAEAT & | BYA & SN ag A g9R
& gfaar § % ang 980 faeft ax ww
¥ oy | afes o0 ag ek fe wfo o
g O MRAQel a1 § ¢ A WAAT I
& faq ot @ & frowl § ofeaqq fean
w1y faqy IAFT A9 17 AAEY, THA ;T
it famr & <@, faad s= 0

oF A g 9 F wAY S w7 AT
femiar wrgen g o gfew &1 5w v F
g ¥ ¥ | 7€ I A @ gy EA-
W § TH YATA FI IIAT § | FYST AW
BT FT A BT gER, BT W F
NTQ qaEi & don @ @y Y 38
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g&(t g 5 3@ & W ameE W oW
&1 FEAAIE 7 foqr 9, =g §T & AT
ZTT qgeAAT AT TEY §, MW T3 WY §
AT Ay WY qEHAY, wer fefa # ez
®E 9T TS F F7qT §1 FHAT AfwsaH
@ At 3¢ ) 7 ¥ o gfew 3, gfew
wiafe mf T sgaear &1 $aom
€@ F1a% fed B #1 gedare 7 frar
e FY #1 mfa & sqaeat wga &3
¥ foq s1v ¥ sar qram @ 3w &7 @ga
gt maTns adtar g smAar #t o
w3 o ¥ folt § s ot @At
guda §1T g1 faea ¢ saF 461
afg T ®Y FY W F T wrAel #,
e g alfs sqaer & amsi o, w9 ¥
saT 1 ga¥ afafaa s & <) § oft
rdifas fowrea ga% feamt § s
& g AR | AYT gAY AT F o gAY
a5 garg fear q1, & gaw fady 3 1@
g adife ag wa<d a1 g | IEIA &g
a1 f§ 9@, go AT g a1 & oA geas
% ¥ o7 faw s oF A TAd s Ay
g & 1 & gmwar § e @ #) smazasar
gt & 1 T qeg 97 afafy &7 q0aw aw
Faar s fegas @au gl ®F &
F1a 3 F grar s § W} 36 ¥ fo
/WA

g 2 <@ & Fr feerad s $fc
HOT AR g &, A AL Z T A
@y §, W g F FE FH F IAR
ga frodt § af oF 991 R@y § fs
qffzarr # oY sega & AR arfgar &
wt W frer afew gw @ @ @
§ sYx 9§ aYver 78) fas wgr &1 wafeg
ag waU &4 AgY 431 1 ¥ =fgd
wafed ) gwrE maEE e A frar
Tar & faiw $1@r 3 1 g e wrw



421 D.G. (Min.

¥ 78 w1amr wifzy 1 o frafos aae
ot qaar g 1 frgd o ow W W
ETAT SrEArd # o7 g@ wwA ¥ R gar
fs fg wgramme wvelt Y mr sk 9fw
™ ¥ "ifaaz =g a1 @ @ wofed qwu
g1 AT | 9 AT @ W a4 ;AU A9
ar | faedr g fewr oferar £ e
A fear 97 § ag waw A qv forgiy
aregfoar e ofwar 91 aver @ fear
Iq § ®aT A gan, IR @ /I
aft wrgn gard foT W1 FT A ww
st gepfa & saTL 9T ST F A1A-
wwar § | 97 w5%1 & foq wia g
yx # om it wE g faelt ag &
et & @ifars g a0 fG@ms &
HFET AR T F AT AY AT AN ALY
faar, smdwt 7 i ad) fzar

st oo fag (3guga) - 3@
wiada gzeq are AL fastaa &1 A A
g1 & wgar w6 fawga fedt 31

&1 amq 48 § gfrar /)

it wtvx wn : & amam @ fr ot
qaare fag AL AT ®) GORT wWilE
fann s aqes @ g

ey feafa § < 1 g} 9 ®aw
g | SER whw @t e @ At 3w
o5 FAAs 7 3 fran sopmfe & S«
agat ¥3r fg= wgrama &) fadt 7 S
y aad ¥ fag sOx & e afaor #
Ael geqrg S 1 @ gq & wgr &
wrg faam <1 99 sy & g gk
gTd 37 1 qmard ¥ frwer fs oF org
qFTT X W@ E UG EH W YOI T TG
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& ag BYN s @1 w1 gATe g ¥

Ut feafs # wafftor & anfed
Wi ag § 5 wiwr g0 F wgi % g
g a% w19 wenl & Wi 7 snew-Faiar
gifes & &l 3g) gwil @ fax §
9% 9T F H gWQ AW F@ F
qMT AR TF 9T AL §, AR 9™
A T & Y gw W dwAr nifgd v grew
¥ Ay #, W & A ¥, Jaer qa
O & Aw § #17 gmd A% §T @
& 1 &Y g ®Y wgrer A, o aewy gig-
qIT AT IWET FIAT @TE A W 9T FY
g%t &, g WYEY 9T JEE % ¥ma
g &) Higa AT g dor FE ¥ waw
®1 | 5@ wra® § arqw far wr@mn faan
am §, foa® ga=fe sdewfed
a6 A g @) Fw [N § aw
fadra frar anar & (6 wa & wifF s
qUT § WA, wF IAH ITG FEY AGH
@dt I wA7 fgar srar & Wi it aw
g e g @ § ifewRT AR a7-
gheadl & amy )

AR @ IR A AN G i
A g § (98 VRl e w1 A &
g7 qU wwAr =igar, afea Y wfa
Igi ageni fag MEEI | QR AT QX
are § ot §7 WY AT AT § A ATRIG
& 1 3w =1 gear ¥ fad getr smd e,
g Ste ¥ w17 Al som | gafa =
ar %t g  fe grar & ame @ few
agraTe & A ) frofas afe g
o | ag W9 A9 W@ § 9 g W aw
&1 s 33T gAE) e gam A q
Ty gifqaa d9 &1 9 7@ 1 OE )
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18-38 hrs.

HALF-AN-HOUR DISCUSSION
FOREIGN BANKS IN INDIA

st \4T Migw (q0dg) @ SOregeE
wgiam, o1 & geeew F forg @7 F ¥
w1y gud #Y ag w=i fawet § 9w &7 3w
a7 T aga @ifaa a1 1 F1o 3 g
war 1 fF %97 2w ¥ feey  fada 9%
sast @I I & fonrfoem
ww et § 1 o Rw W 13 fadet 3
g fasr %1 483 F0% Y @ fenfoe 31
oo g &1 Xk & o “eefefeeas
tyw foafen g 398 @ fear” amm &
o geas & 39 § 9¥ §Y AIFT @A F
s fivat | @9 & qan 9o fe FA%l 59
TR ® 4% §, 9% Aove fredqw 9%,
fo &7 feqiforz 186 ®Ae d afaw &,
forg #r arfa® @rw 80 w(® & AT
213 awc e Avaw fed A% F
udzy 81 #qT & sarEr & § | gwrd AT
1T A @ a5 F1 UsHaFor &7 ey
fiear a1 #1 9@ oF  UeaAifaE g
Tt g w¢ fear R & Fw ¥
fasit &1 %1 Trasor Ag fFar @
gwar ¢ I 3% faamr § o fa=me g
arar Y (% g9 qEi ¥Wi 1 $9 A
g R go § T gaa quv fear sAn
arfed | 3% 24 TW F A=< A5 § AR
o7 7% & fafews sy &7 FW ]
waeaT WA Tfgd ) qg v @ wwar
R grdamedm & ag fasre
arm § fe afe gad 3 fadah 41 &
g fear &Y ge 3t & gart ot
4% 17 §T W@ §, % Ay W ag
T T Y AT FE FT AR
I W IwDaFT AT | P Ewar
fe gart ge & fgmir ¥ =g faswrc
Wt g1 fe fadelt d &1 wEEw
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533 ¥ fadell O wreq & qnar # I
T g oy 1 g faRe) gt & w03 F A
H gTOTC ¥ WA § @vag IO gaAr a1 av
Far fam woft o & sy g W A4T
a1 {6 aadsr & sragr Y ag A &N
41 f§ wre # §91 w1 wedgsr 7
F1 o% ag ghax 74 & fw agt o fa3a
AT qeaATAr A AMAX | I €]
a7 f& gua A 39T ¥ ey, wig aifg &
foegix e 951 w1 w=tgwn fsar 8,
#AqAT Arrr faar § A agt o fadan
araen A1 fRa oo avar wd g
& qgTr wgar g fe 4fs 97% feamm #
qg UF QANTAF T qv, F@ TEY HTO0
a1 f I faget 487 &1 uasm
A8 fegr Wl 9 W & @@ TOA
Ty Y qFT FT ULIAFOT FIE CF
Yoy Atfa azdt ot gad smax Wi
FIFA T A F} ? & ArAAT TOWgar
g fe 71 s qw wad # £ wT
g wiwd @ sifgw @ 9 gErR
gw 1 Al R W g TFC W
feafaal w1 ge@sr s 97 @y TN
wafaar & swex awgin wea & o drw
% 9 @ §, TAFT  AKAFW FT
famr & | # gaga agw § & Fav gardy
gER & faam # ag v@ F usAlfas
w51 % ®9 # avfeqq gurar ? A0 99
g et fe fa3a dai 1 e usgh-
w7 v 1A @1 99 §F  HGAT Ae-
7 a1 g awdr § 7

wgt 9% gArA F1E F RAF F gEW
igumarg 9w ¥ @ gvR W
% da 731 & 5 S AwEw W
¥ Ted § o gedr o g fagen q+
w1 wfmen feqr snar 1 & amAn
argen § fs g ot Aok @ F IFT &
AT fHan @ IR |y a W
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w1 afor fawer ? a9 e gu 59
s Favan § 5 awe
gg feafa & it f ot 9ed a0 feufa
¥ geaisd fear @, I6d 98 W@ g &)
HATT ©T qH | WY grawy IWA o @,
Sea A agar § 5 @ agq M wad
HIGT M | &1 aF oy qfony faes
& 3 g qard and | 9T ¥ gEA ATX T
&1 aiasr fegr &, a3 & 701 98 a9
g fF o g § &g fadm &0 A
s e = a7 § A ¥ gy A g
7 & f s% s §g saar fgam
g § 1 afz ag @8t & 1 @ o< wfaaw
F & ¥ # Ay faet e w1 w1 q
FE1aT FewT ?

& uw qoeeq qgr A1 fow W owgr
a1 faq & &gr 7av 91 fs fedsy d%0 &
fan wreta @€Y & A¥RT § g, fam
37 & wut 5, wo gr@d @ed F)
varar gz fas g &1 o3 TedrEEw
fwar war a7 39 g7 g7 @ feafqui
& ar ¥ g=g Wz fFar mr av A S
T At fF gEET AE g it faes
aFar § f& wediawa 49 8 s 9T
fadeit &5 X GAN, IAH sma @
s, A% 9@ wiEr fgam w7 6l
gart AF1 1 gIAET A IAET AE AT
Gara arga g & frgx =@l &1
FE AT s A A @@ ?

FTot FHE GFEICGE R W AT T
agam e & fog argmam N Iy
Q¥ foq f 9 g fagat d5 g
3 ¥ 9% @ § A% 91€ 0F FeqiT aq
gFq1 3 AT SAW F OF ey
qATAT AT FHAT R 1

Wit ARy W 9T ) Sww ;S e
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FIot FHE F F14 F w7 a® Fur gnfy
gidaR amew A Mg for fdid
T & g ar agi

wea # fadd dwi A gz @ W
T I 48 q1 6 fagul & @i gw
ST FF § A gFAAT & fasfady §
I I8 ) Fgrgar # wrEaggFar qgdr |
% gugar i 389 51 94 A Fa@ @A
gt T Tifgu ar e avad, FaFar
werg wifs e ® 98 a@ aEng ¥
37 a1 Y wraw @6Y 1 AfeT stwed
Frigy o woar §fF grow d6
Y q9w qww ggd ¥ wEEd §owk
vt § a1 oF & 3% & aw  wraEd
Fidagomamrmgar § fF 3w we &
3 fadsht &% &) grew w1 @ ae
farar g &, #ar s @ewTT 99 97 1§
st s At 37 warsl # g7 FH
w0t w1 fawre s @Y d ar Adf 0 wm
gL ¥ w1 dar sfaaee and w1 fFewg
firqr & fs fadat @8 wfasy § aaAt
marg T /1 4%, afasy § 37 & fgmna
qqG g a1 gAL I6I F AHAT A K
qre A a1 &% ? 441 g 3 W™ faa-
fadr & #15 on 331 &, M @ &g @
F1€ g 5 F g Twar § 7

IF F UEHF F grET ¥ AT
FI F! 3@ Wewid F1 A & o 2w
¥ qg fasrc qargar @ 5w fedy
aAfaw qad & a1 &, ar frdt Td-
fos famrz %1 gfie & @ w2, wvwT &
fagah &5 1 acawo Ag fear | 5
7T 7 FAR N FOFA (7 @ g4
¥y g #1 Afe wfasg ¥ s

L il
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sgranar g fr fead 97 N T&
¥ gg sratfrea wrd fwar o g

““Permitting forelgn banks in the
country to open new accounts and
branches without offering competition
to Indlan banks,™

# ag wAdr wigar § s sa1 g9 1@
THIT H1 BE A37 (7AF §5 N aww A
wr<Y AT & ; AT g, aY ¥q1 WS §L-
#1C 96 9 Pfaa s@ & foq dare
it | & g § & W qTw
7 %1 FT TLIAFIT §H & 19 QG
fadat &% &1 Tfrasw s Afy
a1, ¥5ifF IT F arw A g R, AR
T afgw a1 grar 3, 37 * qrErs
F A AR AN F G gam & Al A
AT s A ATy agr @ § 1 %y fagd
T qiw 7Y F wgwa F A 9%
AIFTT AT @ AT 9T gt § e fadeit
AFT ST Urawr wAT W A g ®
g ? s agh & W w1 USrawon
FoT 3w & fga ® @1, @ s fa3e Jal
& gH FET A W & fga AR
ar g ; W g, @ fE&T quwr fer
feamal & FRT IT F1T ULHAFO AEY
g ?

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : Sir, these foreign bankers, es-
pecially ths British ones which bhave a
predomioant business in this couatry, are
guided by the policy laid dowa by the Lon-
don Institute of Bankers which is coofined
to merchant banklog, simply money-leading,
and has no obligation to follow your policy
In this country, while operating, they give
preferential treatment to foreign-controlled
firms. While glving advances, they do not
bring their own capital; they are using the
lndian depositors’ money to borrow and
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lend. The PL 480 funds are golog to give
these forelgo-controlled bapks an added
advantage over the counterparts controlled
by Indians,

These forelgn banks are dens of over-
lnvolcing and underinvolcing performances
which may be costing us Rs, 300 to Rs, 400
crores a year In foreign exchange. 1 am
drawiog the attention of the Mioister to the
famous case which teok place in Calcutia,
lnvolving the National and Grindlay's Bank
and several officials, 1 am also drawing.
attention to the B. N Elllas and Company
case® and the case where fake medical stu-
dents names are created for remittance of
foreign exchange throngh Hong Kong.
Then there is silver smaggllng whjch goes
on between Indian and other countries.
Dubal is the centre of these forelgn banks
operating In  Indla and ruonlog thelr
offices; they are the greatest participants in
this smuggllog business. They take out
moaney from this country by showlog head
office charges. Why should they be allow-
ed to take out this money ? They have been
allowed to open new branches. Govern-
ment has allowed them to bring into exis-
tence new branches In Calcutta, The minls-
ter must tell us whether it is a fact that
Natlonal and Grindlays Bank have opened
a new branch In Calcutta. If I remember
aright, it is in Southern Avenue.

1 want to know whether it isalsoa
fact that the restrictlon that was there on
openlog of new branches by foreign banks
has besn removed a couple of years ago
and, 1f so, what is the reason 7 Then, they
do not maintain separate figures for forelgn
exchange banks and Indian banks la the
international business. Why is It so? Then
my demand {is that these banks should be
patlonaltsed imm:diately.  Till suzh time
these banks should be restricted wholly and
fully in their bussioess.

st Taefte fag (Qgas) : ogar A
aarw ¥ ag ggm wign fs ag & 9 §
7g s fafades edlegaa @ adl aF
aq § 7 oAy g AFF F gow w5y it
¥ Agae awaNe § foq a1 w1 daev-
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Fz & fon aloe #31= @& fedt goe
e fear argwar § P A8 SgEen-
weds §, T A7 3N & wglena
g fmaNQrasar & ;ar? ag
i fret =g fafaaos worg & fou @t
v Al @ A 9gF gER dw gaT @
g1

@0 qare § a5 qgm wgar § 5
T dFT B ATASIET A FA A T F
ot AgameT 4F § 97 9T w1 =@y
YHC IR AT TU HET 97 § ! @
JUAAT QT A1 96 & [oq AT *T

w®E?

deltam & ag Fgw Tgm &
T & FY ATABILA T FW@, @ @
A #) AGASIEA  FA, I AWATIEH
@ e@aa A s@ 7 A g
FA ar G K20 g7 w1 H@r afE
2w & fga & feg ag wiw o 99

sit ofa wra (q0) @ fadat dwi &
utasy ¥ faafed 7 ga S ooy
9 L & faers Ay amg § 99
FQAqgF & 1 0F AV 9@ @ dar anq
way § gara 1 fagrd gover ;oW
fagz 1 & 1| sig AifaT @R A oF AfaEr-
fas w1 1956 7 fwar f& o gt &
usdiaFa fear, w9 § shewm, -
o #YT FiF F L FT gHAr 99 &
F IW F FX gon AfeT uF Afaar-
faw #19 IgiA fear afFq @ axwe R
fagsir a1 w1 fadat Usgi & TamA 7 WH
72 A AT o fF fa2et 347 1 adaswr
%!, ag ¢ fRar | FU7 IA F UG AAF
adl st @ Ff gt %12 & faa & T
7g qqqid &1 @r g f5 femT a5 @1
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g tgwo ar #3 fear, &% fear 3w
faslt 457 %) w1 gg faar ?

70 g7T 98 § 5 9% ¥ o ween
2, T ¥ AaEE 37 2, 78 7% dT FoA
TR AW A g2 @ § AR 7 F1 w9
#reede 4% § WA &, qW AT WEd
E fs fggema & e fadelt &5 #1w
@ § @ oWty w17 faelt uf @
qTeGF TgAT § AV ®AT T FT oAV @
AR @ wq AgRT qW F dF -
& faefed § 9t oF qEm@ELT @
war § 39 € ¥@d go ag qAEA 5 wa
a%, few wafe av fergeama ¥ fag
4l o Y grErd § IAw usE
® ? 3 1 Uaw w3 ¥ faw-
fa® & 7 9% %0 Izgh ?

oft a4t ez wwf (ater) @ & sr
AFAT § gL AF1 BT TLNAF FF §
agX ¥4T W & A< fead dw F §wi &7
s fear mr oar, faad amag
TR HA wEIE w AW F uduFor
A Swm el 7 maga w@T wEHEg
Wt 37 2at & A g Fgia
w9 6 w1 u\gEw S F oang
gra fasft a9 w1 W wedawon A
9T 99 [T 71 o Faediy Fae am @
T8} 1 ULTGF0 frar, wa faRa I
T usgtaHo Agt frar ?

I q@T 9 & 5 i it @
afssfA g A AN a9z &
a7 fa2et &% 1 GFEFW AG FT
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) 1 The matter before the Supreme
Court relating to discriminations agalnst
the banks which were patlonalised had
mainly two aspects—firstly, these fourteen
banks were prohiblied after the acquisition
of their undertaking from carryiog on
banking business ; secondly, there was no
reasonable baiis for the selection of
fourteen banks as against the other Indian
baoks and foreign banks for the acquisition
of their undertaking and that there was no
reasonable nexus between the selection and
the object sought to be achieved by the
Act, As fare as the first polnt Is concerned,
as the hon. House s aware, we have
amended the Act in the light of the
Supreme Court ‘decision, So far as the
second point of hostile discrimination
against the sald banks is concerned, the
Supreme Court left the Issue open by
saying that *lo the absence of reliable data
we do not think it ls pecessary (o express
an opinfon on the questlon whether the
selecilon of the undertakings of some out
of the many of the lostitutions for com-
pulsory acquision Is liable to be struck
down as hostlle discrimination’®, So, the
Supreme Court ftself has not given any
decision on this point in Its judgment,
While they were very clear in thefr
decreelal opinion as far as hostile discri-
minatlon with regard ta oot allowing these
banking companies to carry on their
banking busines s concerned, on
the other polat they did not pronounce
any judgment because they said that the
relevant data Is not befere them. JIn view
of the Supreme Court not having given any
decislon on that point. we thought it wise
not to enlarge the scope of the nationall-
sation which was earlier decided by the
government and was also approved by the
hon. House,

As far as the question of not taking the
foreign banks in the calegory of natlonalised
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banks Is concerned, I think we have
advanced the arguments a npumber of times
as to why forcign banks could not be
natlopallsed, For the beneflt of the House,
I would like to enumerate the main reasons
why the foreign banks have not been
nationalised. The foreign banks are part
of the werldwide organfsation and their
international connections epable them to
glve better faclli‘les in regard to foreign
trade than most of the Indian baoks.

SHRI JYOTIRMOY BASU : Then why
did you natlonalise forelgn life insurance
companies ? Don't glve cock and bull
stories all the time.

SHRI P, C, SETHI : We are talking
of banks, not of life insurance companles,

SHRI JYOTIRMOY BASU : Bath of
them are financial Institutsons,

SHRI P. C. SETHI: Then, foreign
banks undertake certain items of business
of a specialised nature, For instance, the
bank of Netherlands speclalises In financing
the export of jewellery and import of uncut
diamonds etc. Forelgn banks also assisting
raising foreign currency loans and also
assist entrepreneurs to contact  parties
overseas equipped with technical knowshow,
Several foreign firms of long standing
have close relationshlp with officers of the
foreign banks operating in India. As Shrl
Goyal has rightly pointed out, there Is also
the qusstion of reciprocity In the matier of
foreign banks because we have branches
of pur banks in United Kingdom and
Japan,

Then Shri Goyal raised the question of
the branches which we have got in Mala-
ysia, Sir, the Mulaysian Government has
not nationalised them. ©Oa the contrary
they havc allowed them to function for the
time being. We approached them with a
requsst to continuz them but the position
or the character of the banks there will have
to be altered, and we are in negolitation
with 1he Malaysian Government in order to
amend the whole situation in accordance
with the cxlsting praciice and law, There-
fore, the statement that they have been
nationalised there s not correct,
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I would also llke to deny the fact that
Government were acting under some pres-
sure, .

19 hrs.
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SHRI P, C. S8ETHI ; Self-sufficiency Is
the object, It does not necessarlly mean that
In a hurry we should jump over it. We
have to approach It with cautlon and see
that pational interest is not hampered, I
would like to deay that there was any pres-
sure whatsoever, We had no agreement
whatsoever with regard to this point and
the patlonalisation of forelgn banks was not
done because of any pressure, It was oa
account of these consideratlons which were
in the pational interest that we had done
so,

With regard to the position of flight of
capital, I would llke to polat out as far as
the forelgn banks are concerned la the de-
posit as on July 18, 1969 with forelgn banks
there 1s ooly a rise of 1.59/, that s, 7.2
crores, It was 481.9 crores on 18th July,
1969 whereas on 27th March, 1970 it was
489.1 crores, As far as the State Bank
Group Is concerned, there is a rise of
10,99, It was 12481 crores oo July 18,
1969 whereas on March 27, 1970 It was
1384.7 crores—an increase of 136.6 crores,
‘With regard fo 14 patlopalised banks the
position on July 18, 1969 was 2686.2 crores
whereas oo 27th March, 1970 it was 2814,7
crores—a rise of 188.6 crores or 7.2%/.
Therefore, as compared to the rise in the
14 patlonalised banks and the State Bank
Group we can confidently say there is no
flight of deposits either from the State
Bank Group or from the patiooalised banks
to the forelgn banks. Therefore, Sir, the
fear that there will be flight of deposits
from the patlonalised banks to the foreign
banks s not correct, and on the country we
are moving on a deflipite line which was
quite expected. In the [nitial stage the
Reserve Bank had issued an Informal direc-
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tlve to them not to encourage any Might of
deposits and they have persistently adhered
to this policy,

Shrl Randhir Singh also asked whether
the Reserve Bank had any control over
these banks. As far as the lending and
borrowlng policies are concerned, they are
governed by the Reserve Bank as is done in
the case of other banks. Then Sir, Mr.
Jyotirmoy Basu raised the question of head-
office charges of these banks and he sald
they are also belng remitted as part of the
cost of these banks. Itls a fact that in
some cases head office charges are being
remitted.

SHRI JYOTIRMOY BASU : How much
per year ?

SHRI P, C, SETHI: I do not have
that break-up. As far as the profits of
these banks are concerned It Is true, as
compared to the total deposit—Mr. Goyal
ralsed this polot—their profits are high.
This is on account of the nature of busioess
they are carrylog on,

SHRI JYOTIRMOY BASU : They are
taking Indlan deposits, doing busloess and
making a lot of profit, and taklog the
money home.

SHRI P. C, SETHI : On account of the
the nature of the buslness, It fs a fact that
the profits are high and, along with the
profits, they remit a certain part of the
expenses to the head offices which they
are doing,

Ags far as the question of openlng new
branches is concerned, now the policy Is,
except ln the port towns, In the interior
they are not allowed to open pew branches,
Whatever branches they have opzned in
the Ioterlor, except In the port towns,
ware opened before. Now they are not
allowed to open new branches in the inte-
rlor of country, They are allowed to op=n
new branches In the port towas but that
Is also subject to the parmission of the
Reverve Baok of lodia.
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SBHRI JYOTIRMOY BASU : What
about opening of the new branch of the
National Grindlays Bank in Calcutta at
Southern Avenue ? This Is after the na-
tionalisation of the banks,

SHRI P. C. SETHI : I have not sald
that they are stopped from opening bran-
ches. In the port towns, with the permission
of the Reserve Bank, they are, certainly,
allowed to open branches-in the port towas,
not in the hinterland.

SHRI JYOTIRMOY BASU ; Are you
malntaining  separate accounts, separate
figures, showing the quantity of international
business handled by forelgn banks and the
Indian banks and if not, the reasons
therefor ?

=t oy g : a1z & & Dfadamw

SHRI P, C, SETHI ; I do not have the
detalled informatlon in regard to this parti-
cular polat. If the hon. Member desires it
and, if it Is permissible under the preseat
Reserve Bank rules, I will certainly furaish
the information.

As far as the question which was ralsed
by Shri Goyal and Shrl Rabl Ray concern-
ed. whether we are golog to natlonalise
these banks sometime In the future, whether
we have fixed any target date, I can not
predict as to what will happen In the
future. The present policy of the Govern-
ment was just anoounced and it was dise
cussed In the House twice and there we
have stated that we are not pationilising
tne forelgn banks on account of the factors
that were given, As long as it is in the
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interest of our country, we shall certainly
frllow the present policy. If the Interest of
the country is going to b2 hampered, certainly
it is always open to the Government and to
the Parliament to change it. Butfor the
time being, I do not eavisage any chang:
in the present policy.
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SHRI P, C, SETHI : It will be very
difficult for me to do within this short time,
1 do not have all the accounts as to which
of the forelgn banks...(Interruptions)

SHRI JYOTIRMOY BASU : What
about under-invoicing and over-invoiciong 7
They are their creation, They are dets of
vader-invoiciug and over-invoicing,

SHRI P, C. SETHI 1 I could reallse
Mr, Jyotirmoy Basu s an expert on the
subject. I would certainly like to be brlef-
ed on this subject so that I can take advan-
tage of bls long experience. Sir, I have
explained the present position and 1 have
nothing more to add.

MR. DEPUTY-SPEAKER i The House
stands adjourned to meet agalo tomorrow at
11 AM,

19.09 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April 28,
1970/Vaisakha 8, 1892 (Saka)
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